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CORRIGENDA 

Page 569, line 11: for 'institution' ~  'institutions' 
Page 572, line'1: for 'tailets' read 'tallest' 
Page 572, line 4!...for 'crusador' read 'crusader' 
Page 573, line 8: fnr 'wold' ~  'world' 
Page 576, line 5 from bottom: for 'sweet' read 'sweat' 
Page 596, line 3 from bottom, ff!r 'was elected' 
read 'I was elected' 

Page 598, line 11: fnr 'Jesmings' read 'Jennings' 
Page 598, line 12: fr}r 'formal' read 'formal decision' 
Page 598, line 12. ft)r'Unit 1942' read 'Until 1942' 
Page 599, line 5 frflm bottom: for 'mattere' ~ ~  

'matters' 
Page 600, line11 from bottom: ff!r 'busiaess' 
!:.ead 'business' 

Page 602, line 3!..for 'Opposion' read 'Opposition' 
Page 607, line 11 from bottom: for 'a Member of the 
Legislature, Parliament and Cabinet.' 
read 'a Member of the Legislature.1 

Parliament and Cabinet' 
Page 610, line 2: for 'things now' read 'things obscure' 
Page 610. line 111ft-om bottom: for' Public money. 
Committee' ~ 'Public Accounts Committee' 

Page 610. line 11 from bottom: for 'accounts' read 
, 'money' 

Page 611. line 9 from bottom: for 'lunched of people' 
read 'hundreds of people' 

Page 611. line 2 frr}m bottom: for 'tvouplace' read 
'took place' 

Page 615. line 8 from bottom: f2.!' 'legislative 
reassure' read 'legislative measure' 

Page 619. ~ ~ ~  'namely' ~  
PagE' 622. line 8: fnr 'de nove' read 'de novo' 
Page 625, line 20:-[o..!" 'Seeretari;s who were elected' 
read -,Secretaries who were elected' 
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Page 62 5. lines 10, 9 &. 8 from bottom: for 'metting' 
~  'meeting' 

Page 62 6, line 2: for 'minuts' re ad 'minute s ' 
Page 641, line 7 from bottom: f9I 'provid' !,!!d 'proved' 
Page 643, 1i1e 11 from bottom: for 'Babu' read 'Baba' 
Page 644, line 12: for 'Sisgh' read 'Singh' 
Page 644, line 13: for 'Babu' read 'Baba' 
Page 652, line 3 from b(')ttom: for 'and Office of the 
Speaker' ~  'Office of the Speaker' 

Page 660. line 3: f.Q!: 'commended' ~  

Page 661. line 18: for 'Kapoori' read 'Karpoori' 
Page 663, line 4 from bottom: f(')r 'a meeting' 
read 'in a meeting' 

Page 678, line 11: for 'Gaikward' read 'Gaikwad' 
Page 690, line 6. !Q..r 'such' read 'said' 
Page 693, line 4: for 'Hedayatullah' read 'Hidayatullah' 
Page 694, line 16: for 'Remo ell read 'Removal' 
Page 731, line 1 in the footnote: for 'WliS' read 'as' 
Page 737. line 6 from bottom: for 'nf' read 'of' 
Page 739. line 1 from bottom: for 'cobinet' read 

'cabinet' 
Page 740. line 9.:.. for 'Janta' read 'Janata' 
Page 741. line 15 from bottom: for 'The' between 
'rights' and 'was' read 'This' 

Page 742. line 8 from bottom: for 'from' read 'form' 



EDITORIAL NOTE 

On 31 October, 1984, the late Prime Minister of India and Leadet of the 
Lok Sabha, Shrimati Indira Gandhi was assassinated by her own security 
guards at her residence. This was a most cruel, dastardly and barbarous act 
on the part of the two individuals in whom Shrimati Gandhi had reposed, her 
full trust and the responsibility for her personal security. 

It is with deep anguish in our hearts that we mourn the tragic loss to 
the nation and pay our respectful homage to her. A dauntless crusader for 
disannament, non-alignment, world peace and international understanding, 

she was listened to with respect and admiration all over the world and in the 
highest international fora. Passionately committed to represesentative demo-, 
cratic institution; she was a great parliamentarian. It was a real pleasure and 
rare intellectual treat to listen to her in Parliament; her quiok wit and 
humour and sharp repartees delighted one and aU in the House. 

In Shrimati Gandhi's passing away, our nation has lost a peerless' 

woman, a passionate defender of the poor and the downtrodden and an ' 
indefatigable champion of communal harmony and unity and integrity 
of the nation. She lived and died for these noble principles on which our 
polity is based. 

We open this issue with our humble 'IHomage to Shnmati Indira 
Gandhi". 

We also mourn the death of Shri M.N. Kaul, the first Secretary of Lok', 
Sabha and former member of Rajya Sabha, a familiar figure in international 
parliamentary circles, who passed away in New Delhi on 20 November, 1984. 

Shri Kaul was the founder Editor of this 10 urna I of Parliamentary ~

mation and the prime artificer of what we call the Lok Sabha Secretariat 
today. In his demise the country has lost a distinguished parliamentarian, an 

erudite scholar, a renowned author and expert on parliamentary procedure. 

The office of the Leader of the House is an important institution in 
our system of representative parliamentary democracy. In the words of 
Gladstone, it is he who "suggests, and in a degree, fixes the course of aU 

principal matters of business, supervises and keeps in' harmony the actions 
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of his colleagues, takes the initiative in the matter of ceremonial procedure' 
and advises the House in every difficulty as it arises". In the opening article 
of this i5iue on "The Leader of the House and the Whips in U.K. and India" 
Shri Pranab Mukherjee, Union Finance Minister, makes a comparative study 
of the role of the two parliamentary institutions in U.K. and India. He"also 
expresses the view that "once, elected or constituted, an assembly must have 
leaders to direct its deliberations and crystallize its will. The leaders must 
oversee the direction of the governmental machinery which gives effect to 
that will. An understanding of the role and position of theae premier parlia-. 
mentary offices provides a useful insight into the internal working of parlia-
mentary wings of political parties". In regard to Whips he says: "The 
Whips are not ooly shock-absorbers, but also indicators of the party; they" 
are not only advisers to the leader, but also the binding force in the party; 
they are not only barometers of the different regions and opinions 
but also the counsellors of members." 

In the second article on "The Multi-Dimensional Roles of Parliament" 
Shri V.N. Gadgil, Union Minister of State for Communications, discusses 
the various roles of Parliament. He feels a sense of satisfaction that the 
Parliament of India has played its role regarding ventilation of public grie-
vances quite admirably and goes on to say that he "can claim with pride that 
our Parliament, whichever party be in power, performs better than any other 
Parliament in the world!' 

Shri Ram Niwas Mirciha, tbe Minister of State for ExtemaI Affairs, 
in his article on "Legislative Business" describes at length the broad legis-
lative framework under which our Parliament functions. He exhorts the 
members to take the legislative work more seriously because it "gives a 
tremendous opportunity to serve the people". He strongly feels that "we are 
duty bound to reflect the opinion of our constituencies by asking questions 
Which concern the welfare of the people and to see whether the 
development works are being done or not.·' 

M.O.H. Farook, Speaker of the Legislative Assembly of Pondi-
cherry in his article on "Rules of Procedure and Conduct of Business of the 
Representative Assembly during French Regime Vis-a- Vis the Legislative 
Assembly of Pondicherry of the present set up" makes an analytical com-
parison between the working of the two legislative bodies. It is a piece of 
valuable research and, it is hoped, would be read with great interest. 

As usual, the issue carries the other regular features, viz. parliamentary 
events and activities, wit and humour in Parliament, parliamentary privilegei, 
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procedural matters, parliamentary and constitutional developments in India 
and abroad and brief resume of the sessions of the two Houses of Parliament 
and of the Legislatures of States and Union Territories. 

We congratulate and offer our felicitations to Dr. Bal Ram Jakhar, 
Speaker, Lok Sabha, on his recent election as the Chairman of the Executive 
Committee of the Commonwealth Parliamentary Association at Douglas 
(Isle of man). It is for the first time that anyone from India or from a 
country in Asia has been elected to this office. We also offer our felicitations 
to Shri Mangat Ram Sharma and Malik Ghulam Din on their election as 
Speaker and Deputy Speaker respectively of the Jammu and Kashmir Legis-
lative Assembly and Shri N. Venkataratnam on his election as Speaker of the 
Andhra Pradesh Legislative Assembly. 

Needless to add that as usual all suggestions for further improve-
ments in this Journal will be most welcome .. The effort is towards making 
it more and more useful for members and others. 

-Subhash C. Ktuhyap 
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HOMAGE TO SHRIMA n IN'DIRA GANDHI 

One of India's taUets leaders, late Prime Minister, Shrimati Indira Gandhi 
was brutally assassinated by her security guards on 31 October, 1984. The 

tragic illcdep.t plunged the entire nation into deep anguish and profound 

~  ~  crusador for peace and internationai understanding and the 
current Chairperson or the Non-aligned movement, Shrimati Indira Gandhi 
like her illustrious father, Jawaharlal Nehru, belonged not only to the people 

of In4ia ,bu:t. tQ all lIumankind. In her demise the world lost an outstanding 
tltatesm an. 

Born at Allahabad on 19 November, 1917, Indira Gandhi Was influen-
ced in her childhood by Mahatma Gandhi, Motilal Nehru, Jawaharlal Nehru 

and other great leaders of the Indian freedom movement. From her early 
years she Was active in the national liberation struggle. She became a member 

of the Indian National Congress in 1938. She attended the session of the All 
1ndia Congress Committee in August, 1942, which adopted the famous 'Quit 
India'resolution. Soon thereafter she Was artes'ed and imprisoned, she was 
released from jail in May, 1943. 

Her public activity entered a new phase wlth India's lndependence in 
1947. She took over the responsibility of running the Prime Minister's 

House. Besides, she was deeply involved in social and child welfare work. The 
Congress, Which had been her political home ever since her childhood, soon 
drew her into leading political roles, first as member of the Congress Working 

Committee in 1955 and later as member of the Central Parliamentary Board in 
1958. In 1959, she Was elected President of the Indian National Congress. 

When Jawaharlal Nehru died in May, 1964, Indira Gandhi joined Lal 
llahadur Shastri's Cabinet as Minister of Information and Broadcasting. On 
19 January, 1966, after the death of Lal Bahadur Shastri, she was ele(;ted 

S72 
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leader of the Congress ParliameotaryParty and sworn in as Prime Minister 
on 24 January,1966. Having steered her party to success in the General 
Election of 1967, she undertook a series of moves in the direction of radical 
social and economic policies. Her fight against the status-quo and vested 
interests produced sharp ideological conflicts leading to the Congress split 
of 1969. During the 1971 conflict with Pakistan'she guided the conutry 

with rare courage leading to the surrender of over 90,000 personnel of 
Pakistan forces which is a wold record of its own. In the general election 
of 1971 she returned to power with a decisive majority-a clear vindication 
of people's approval of her decisions. In 1978, she had to face another split 
in her party. 

During 1977-80 Indira Gandhi Was out of power. But, in the 
General Election held in January, 1980, the people recalled her to power 
With a landslide majority. 

In the eventful years of Indira Gandhi's leadership, Indian society 
underwent profound changes. While maintaining continuity of the basic 
strategies and policies of the Nehru period, she transformed the structure 
of politics by placing the issue of poverty in the forefront of national debate. 

lIetcommitment to a just social order Was manifested in a series of historic 
measures beginning with the nationaIisation of banks and the abolition of 
privy purses. This process culminated in the formulation and implementation 
of the 20-Point Programme with focus on ameliorating the condition of the 
poor maSSeS. 

Indira Gandhi's vision of a modern, selfreIiant and dynamic economy 

found concrete expression in the rapid strides made by Indian agriculture, 
iqdustry and science. The technological transformation of our agriculture 
has made the country self-sufficient in foodgrains, an achievement few 
thought was in the realm of possibility. The wide base of our industrial 
Structure and the strength and resilience of the infrastructure. especially of 
the energy section, are in no small measure due to the strong impulse of.. 
modernisation she transmitted to the planning process. 

Indira Gandhi epitomised the aspirations of the entire human race. She 
Was dedicated to the ideals of the United Nations and principles of its 
Charter. She was one of the world's foremost champions of total disarma-
ment. She 'Stood for an international order in which power was tempered 

by compassion, and knowledge and' capability were at the service of 
humanity. She was unstinting in her support for the liberation of dependent 
~  Like her illustrious fathet, she was against all forms of exploita-
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tion and considered political and military blocs as impediments to world 
peace. She was also the foremost voice advocating a lessening of economic 
disparities among nations. 

Indira Gandhi was in the front rank of the Non-Aligned Movement, 
to which she provided content, dynamism and cohesion. 

As a mark of esteem in which Indira Gandhi was held by hundreds 
of millons of her countrymen and women the nation conferred its highest 
award 'Bharat Ratna' on her in 1972. 

To Indira Gandhi the preservation of the unity and integrity of the 
country was a sacred mission to which everything else had to be sub-
ordinated. For defending the unity of the country she fought boldly and 
vigorously against communalism, obscurantism, revivalism and religious 
fundamentalism of all types. 

On 7 November. 1984. in a tribute paid by the Government of India 
to the late Prime Minister, Indira Gandhi, it was stasted that "Rarely in 
history has one single individual come to be identified so totally with the 
fortunes of a country. She became the indomitable symbol of India's self-res-
pect and self-confidence . In the tragic death of Indira Gandhi, India has lost a 
leader of unwavering dedication and consistent brilliance at a crucial moment 
of political and economic development. The nation owes a great debt of 
gratitude to this decisive, radiant and compassionate personality .... " It was 
f.lrther stated that "The nation grieves the untimely passing of this great 
daughter of India and places on record its admiration and gratitude for her 
work for the country's integrity, strengh and advance." 

In a message to the people on 7 November, 1984, the Prime Minister, 
Shri Rajiv Gandhi said "I thank you all for the sympathy you have shown 
me in such overflowing measure. You and I have suffered a loss which can 
never be made good. You and I must work together to continue and com-
plete the tasks which Indira Gandhi left unfinished. 

Indira Gandhi died as she had lived : unafraid, with courage abiding. 
Her name and her work will remain deathless." 

In a condolence message, Dr. Bal Ram Jakhar, Speaker, Lok Sabha 
said : "The most savage and treacherous assassination of our revered and 
beloved Prime Minister, Shrimati Indira Gandhi, has shocked the entire 
nation. In her death, the country has lost her most illustrious leader and the 
world one of the most outstanding statesman." "Shrimati Gandhi". he added: 
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Usteered clear the ship of the Indian Nation during some of the most difficult 

times and against heavy odds and obstacles. She always fought communalism 
and stood steadfastly and fearlessly for the unity of the nation, freedom of 
the individual and socia] justice. She Was devoted to principles of represen-
tative democracy and secularism, socialistic order of society and removal of 
poverty and squalor." 

Describing Shrimati Gandhi's death as a great personal loss, Dr. 

Jakhar, said: "Something within me has died for ever. It shall never be the 
same again. I find it impossible to describe my agony." Shrimati Gandhi's 
martyrdom, Dr: Jakhar said, has strengthened further the noble cause of 
national integration and communal harmony within the country for which 
she lived and died. Her life was a saga of sacrifice, devotion to her people 
and love for her motherland. The best tribute that the people could pay to 
her memory was to follow her high ideals and translate them into action by 
'shedding hatred and not blood' as she had once said. 

On 5 November, 1984, the officers and staff of the Lok Sabha Secret-
ariat at a condolence meeting held in Parliament House Annexe passed a 

Resolution on the sad demise of the Prime Minister, Shrimati Indira Gandhi. 

The Resolution said: 

"Officers and Staff' of the Lolt Sabba Secretariat aS1embled together in this meeting, 

place on record their deep sense of shock and sorrow at the untimely and sad demise or 
the late Prime Minister Shrimati Indira Gandhi. Our shock is magnified by the Brim , 
irony that she was assassinated by the vcr) persons who were entrusted with the specific 

task of defending and protecting her life. As her countrymen and as Public employees we 

ell have reasons to hanl our heads In shame. 

Sbrimati Gandhi as the Prime Minister of India and the Chairperson of the NAM, was 

tJ:le acknowledged leader of the non-aligned world. A dauDtless ~  fC"r ditlarmament, 

non-alignment and world peace, she was listened to with rtSpect and admiration all over 

the world and in the highest international fora. 

Shrimat'i Gandhi led the' country successfully whene.er ~ country faced foreign Bl!gres-

sion and under her able guidance, the country a<:hievea notable advances in the fields CIt' 

space, science, techuology and alriculture. 

Shrimati Gandhi was, above all a great Parliamentarian whose services to our parlia· 

mentary institutions shall be written in leiters of gold In her demise, the nation has lost 

• peerless woman, a passionate defender of the poor and the downtrodden and 
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an indcfatipblo champion of communal harmony and oadoDaI iDtearity. principia fOr 

which sbo lived aDd died. 

In this hour of national ,rief, we offer our heartfelt condolCIU:CI to Sbri ~  0&D4bi 

and other members of the bereaved family. 

It is further resolved unanimously that in order to make adequate preparations for the 

new Lot Sabha and to clear all arrears, we the officers and staff of the Lot Sabha 

Sc<:retariat shall voluntarily work an exIra hour each day as a mark of respect to the 

memory of Sbrimati Gandhi. Also, punctuality in attendancc, cleanliness in office and 

efficiency and promptness in disposal or work sball be our watcbwords and our bumble 
homqe to tbe illustrious loader." 

Commenting on the resolution, The Statesman of 12 November, 1984, 
inter alia said that the employees of Parliament House have clearly set a 
constructive, indeed shining, example in deciding to work an extra hour 
every day as their homage to the late Mrs. Gandhi...One wishes the employ-
ees of other Ministries and indeed of all government and ~  

establishments here and elsewhere, would emulate that example. If they 
cannot work an extra hour, they could surely decide to be punctual in arriv-

ing at their office in the morning and to put in a full day's honest ~ 

before returning home. Even that would be something. 

S"rl Sunder Sing" : Mahatma Gandhi said : 

.. 'Earn thy bread by the sweet of thy brow,' says tho Biblo. Sacrifice-. 
may be of maDY kinds ODe of them may woll be b ...... labour if all 
laboured for their bread and DO more, then tbe.-o wO\lld be O8OuP food 
and enoulb leisure for all." 

(L. S. Deb •• 2S AUll,llt, 1984), 
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FAREWELL TO SHlU M. HIDAYATULLAH VICE-PRESIDENT OF INDIA ,. 

00 24 AUlust, 19a4. the mombcn of Parliament at a function held in the ~  HaU 

of Parliament HoulC bid farewell to Shri M. Hidayatullah who was due to lay down the 

office of the Vice-President of lodia 00 30 AUiust, 1984. We reproduce below tbe Fare-

well Addrcas from the members of Parliament read out by Dr. Bal Ram Jakhar • .speaker 

of Lot Sabba aDd tho speech by Shri M. Hidayatullah. 

-Editor 

FAREWELL ADDllESS PRESENTED TO Smu M. ~  

VICE-PRESIDENT OF INDIA, BY MEMBERS' OF PAllLIAMENT* 

We, the Members of both the Houses of Parliament have gathered 
here today to express our profound respect and regard for you and to bid 
you farewell on the eve of your relinquishing the office of the Vice-fresident 

of India which you have adorned for the last five years with ~  

Sir, on this occasion we are o\'erwhelmed by an ~ that natur-

ally inhibits our expression. Parting is a sad affair and parting company 
with you, Sir, is sadder still. Your deeply humane approach dod your scholarJy 

and enlightened leadership have endeared you to all of us. 

You have had a meteoric rise in life. This rise you earned by your 

sustained hard work. The exemplary success story of your life has been a 
saga of outstanding achievements. You are a happy blend of all that is best 

in life. You received education both in India and the U.K. You were a 
study fellow of the famous Trinity ~  Cambridge and you were called 

to the Bar from Lincoln's Inn. Early in your professional career you 

• Acklrou delivered by the Speaker ill Hio!ii. 

577 
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practised and taught law with an unusual fervour. No wonder, therefore! 
that at the age of 38 you became the youngest Advocate General in India. 
This was fittingly followed by your being the youngest Chief Justice of the 
Nagpur High Court and the youngest Judge of the Supreme Court. Yau 

reached the pinnacle of your distinguished judioial career when you werCl 

elevated to the office of the Chief Justice of India in 1968. 

Public life awaited you with all its honoul'S. You were chosen as a 
consensus candidate for the office of the Vice-President of India in 1979, 
That was a measure of your eminence. This office assumed added lustre on 
your occupying it. As Chairman of Rajya Sabha you have indeed Won the 
~  of all of us in Parliament. You have brought to bear on the office 
your objectivity and impartiality. We are greatly inspired by your impecca .. 
ble integrity, deep scholarship, undimmed eloquence, rare sense of humour 
and above aD, abiding sincerity and simplicity. The combination of youI' 
po!it.eness and firmness, as well as your serious and lighter inteJ'Ventions held 
tile House together and ensured the smooth transaction of its bUliness even 
in tumultuous times. 

Sir, you have also occupied the highest public oflice In the country. 
Twice you had the honour of acting as the President of the Republic of 
India, for brief periods, in 1969 and 1982. You discharged the functioD!t 
and shouldered the heavy responsibilities of the office of the Head of too 
State in the most befitting tnanl1er. 

Apart from your professional and public services of' a high order, you 
are a rare person of varied interests and rich accomplishment,. Your 

extraordinary intellectual excellence and contribution to contemporary laW' 
have earned for you, besides numerous academic honours and awards, a 
lasting place in the hearts of intellectuals and sCholars. A reputed author, 

you have written a number of books which have endched the store-house of 
knowledge on a variety of subjects. Your acts of bravery ate legendary'. It, 

is with a great sense of pride toot We recall on this occasion that you 
received the highest award9 for gallantry from the Boy ScOUtl Aasociation. 

twice. 

It is the personal qualities that mark out a person as distinct from the' 
rest of the humanity. Regardless of the offices you occupied, your qualities 

of head and heart entitle you to be ranked among the most eminent men of' 

our times. Your austerity, dedication, objectivity and seClJlar outlook are 
lome of the qualities which we shall cherish for ever. These are the virtueS! 

that added grace and charm of the offices that you held with dllitinctiotJ., 
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Mr. Vice-President, we shall miss you badly. The Parliament will be 
no more the same without you. But this cannot be the end of your public 
life. A man of your vision and urge cannot rest in retirement. The nation 
will continue to benefit from your services in some capacity or the other. 
May we wish you, Sir, a long life of sound health and a continued service to 
the motherland. 

SPEECH BY SHIU M. HIDAYATULLAH, VICE-PRESIDENT 

OF INDIA 

I feel overwhelmed by your kindness in inviting me amidst you this 
afternoon and in speaking of me in such undeserved and yet glowing terms. 
I am tremendously impressed by the kindness of the Hon 'ble Speaker whose 
friendship I have enjoyed and whose love and affection have been the high 
water-marks of my existence in Parliament. Perhaps, Hon'ble members do 
not know that he and I were always in very close collaboration and we used 
to consult each other whenever we found ourselves in a tight corner, which 
very often happens in public life especially in Parliament. He has always 
been a friend, philosopher and guide to me. Although neither of us possessed 
the experience which is necessary to run a House of this calibre, we were able 
to pool our intellect and find out ways and means of tackling any difficult 
problem. I now acknowledge my indebtedness to him. But that is the very 
least part of it. He won my heart by his suave manners, by his gentility and 
a perfect gentlemanliness which has always impressed upon my mind. He 
was always at my assistance and gave me the best of what he could. I 
would always remember him. 

I made friends in Rajya Sabha and in the Lok Sabha also. Naturally I 
did not come to know of members of the other House because I had a very 
little dealing with them except some members who came to my House as 
Ministers. I knew them well. If they represent the kind of persons Who 
are in Lok Sabha. I can assure you that Lok Sabha must be a very nice 
place to work in. I do not make any comparisons which are odious, other-
wise, you might think that Rajya Sabha is not the proper place to work in. 
Rajya Sabha has its angularities and possesses many difficulties. But because 
of shortness of numbers the voice production is less than in Lok Sabha. 
Often I heard in my chamber the kind of noise that came from the other 
House and I was not quite sure which was the noise here from-one which I 
presided over or the one over which Bal Ramji presides. 

Well. I shall be taking leave of you all. I am happy that at last I have 
been able to make acquaintance with all the members of Parliament and 
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especially the members of Lok Sabha. I go bagk home with great feelings of 
deprivation. But I can assure you that there is also, as I said in the ~ 

Houae, tremendoul relation ~  I am going to be in the Company of 
my grand-d1ildren. To tell you what the pleasantness would mean, may 1 
be permitted to recount one inoident about my grand-daughter Tarika, who 

is three years and three months old? One day, her mother called her. 

Tarika said: Please do not disturb me; I am working. Her mother said; 

All right, all right, work hard. She said: No, at the moment, mummy, I am 
working 80(t. 

This kind of thfng does Hot happen to one aU the lifetime. these are 
f>lemnt agpects and side§ of ~ life Which I have missed for five yearS. 

t hope to take them up and be with my family and in the heart of my 
family. That is the rtcompense Which is there for me. Although thel 

deprivation ot the company add the friendship Which I have met will be 
lelling on me quite often. but I hope that I shall be in and out of Delhi and 
Some or you will be kind enough to viiit me in Bombay. You may be quite! 

Imre of a very warm weicotne whether you be from one House or the other, 

and if you conte to me. I am SUre my wife and I will be very happy to have 

you with us. 

~  Rajya Sabha, of course, did honours to the by welcoming tne and 
today they are bidding me good-b)le. 'the Lok Sabha, of course, did no' 
welcome me because they did not call me to the House When I came. But 
they are bidding me good-bye in great style With all the presents and all the 

nice words that have been said. It retninds me of a story with which I wiU 
conclude. A guest Was conting to visit a society. There Was some confusion. 

'they Went to the railway station to receive him but he catoe by road. When 

they returned emptY-handed to the r11eeting Where . the guest Was to be 

Welcomed, they found him already there ahead of them. The Chairman 

thought that he will make amends like Or. Bal Ram Jhakhar by explaining 
that they were not able to welcome him, so they said, 'we are ver), sorry that 
we did not welcome you but we should be extremely glad to see you off'. 

And that is how the Lower House has bid me good-bye. But I can assure 

you, Whether you welcome me or not, I carr)' with me very happy memories 

of such friendships that hate been created and they would be lingering spots 
in my memory. 1 may assure you that t had a difficUlt tiMe. I came under 
two disabilities, firstly that i was for 2S years a j1.tdg'e and had to look at 
everyt.hing (rom the point of view of equity and fairness, and secondly, I came 

as the reptesentative not of one party but of aU the parties becausethe re was 

a consellfuS on my name and it Was extremelY ~  for me to hold thlt 
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~ even between one party and another and also between the Ruling part)' 

and the Opposition. Sometimes I was not able to please one side or the 

other. It was something like what an Urdu poet Iqbal said; 

So, I had to .peak with this poison and not sugar. That is how I Was not 

able to pleaae everybody. I did indulge in quips, indulge in levities, indulge 

in reciting couplets and so on and now I think when you remember me, 

you would ptobab1)r be doing What another Urdu poet Mir iaid about him-
lelf : 

1 think you would tetnetnbet me sometimes when there is an occasion When 
~  would have difficulties which I might have solved by my levity or by any 

astuteness 'that I posles8ed. I said this morning in the Rajya Sabha that our 

tountry is very fortunate in having the Vice-President and the Chairman that 

lhey have elected. I can assure you that there is no man for whom I have 
greater regard and te4pect-of course, batring my friend here, he must not 
misunderstand me--then I have for Venkataraman. His disarming smile. hiS 

't:harming manners and his competence ate sure guarantee of his success, both 

as Chairman of Rajya Sabha and Vice-President. I congratulated the Prime 
Minister on having chosen him. 1 can assure you that no better tnan could 
have been chosen tban him, including myself. I wish him long life and a 'Very 

luccessfut Careet, of which t am sute. 

Now t lake leave of you. I thank you for the kindness that you hav.: 
'hOWD to me by inviting me this evening amongst yourself and also making 

~  nice remarks about me and, on top of it, giving me this bowl. which I 

will treasure and keep near me. 
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ADDRESS BY DR. BAL RAM JAKHAR. SPEAKER. LOK SABHA 
AT THE CONFERENCE OF PRESIDING OFFICERS HELD. 

AT CALCUTTA ON 29 OCTOBER. 1984* 

After the last Conference at Bombay in January. 1984, I had appointed 
a Committee of Presiding Officers under the Chairmanship of Shri G. Laksh:' 
manan. Deputy Speaker, Lok Sabha to consider the issues arising out of the 
privilege cases pending in the Supreme Court relating to the Andhra Pradesh 
Legislative Council and Kerala Legislative Assembly which are of considerable 
constitutional importance involving the legislature. the judiciary and the 
Press. We also met at the Emergent Conference at New Delhi on 25 April, 
1984, and r.:viewed the ~  in the matter. As you are aware, in a 
unanimous resolution adopted at the conclusion of the Conference. we had 
while reiterating the supremacy of the legislature under the Constitution and 
faith in the independence of the judiciary and the freedom of the Press, 
resolved that under the Constitution, the legislatures in India were intended 

to have ~  jurisdiction to decide all matters relating to their privileges 

without any interference from the courts of law or any other authority and 

if it was neces.ary. an amendment might be made in the Constitution se as 
to place this position beyond all shadow of doubt. It was also decided that 
the Committee of Presiding Officers might continuously monitor further 

progress in the privilege cases and make suitable recommendations to the 

present Conference. Since there h81 been no further development in the 

matter, the Committee did not meet thereafter. 

In pursuance of the decision taken at the Bombay Conference, 

another Committee of Presiding Officers was also appointed to examine 

the desirability of basic uniformity in the Rules of Procedure and 
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Conduct of Business in all the Legislatures in the country. The Committet 
bas so far held three sittings at New Delhi, Bhopal and Cakutta, 

We have a well knit Committee 8tructute in our parliamental}' system 
end varioUfi patIJamentary ~  hoc' a5 well as'Standing'-havc 
functioned vigorou5Jy since their inception. 'rhq kave ~  a significant 
role in the oversight of administration through their several reports which 
they have presented to the House from time to time, I may, in particular, like 
to mendoo about an important Report (Ninth Report) pre-sented by the Joint 
Committee on Offi'Ce6 of Ptofit during the Budget Session, 1984, on evolving 
of uniform ptinciples in tegatd to the determination of disqualifit:atlon fot 
holding office of profit under articles 102 (l) and 191 (1) of the Constitution, 

The Committee were of the 'Opinion that offer of blandishment to members 
through their appointments to various offices of profit in certain COrl>orations/ 

~  etc. constituted by the State Govetnments and exempting 
those offices from disqualification thtough legislative enactmentS Wete being 

resorted to freelY and increasingly in reeent times. The relevant enabling 
'Clauses of the Canstltutlon which Wete meant to be used sparingly and basi .. 
'Cally for the putpose of saving from disqualification the members ot a ~ 

iature who were to setve in various committees constituted by the ~ 

were avaiJed of indiscriminately to savt all sotts of offices or ptOfit. The 
t'ommlttee telt that ~  exemptions could be legally tenable but Wete ~ 

wly unsu6tainable and would be tantamount to abuse of power. 1 hope, the 
State Govemmenn as well as State Legislature'!; would enSure ~  the 
enabling exemption proviSions ~  in article 191 or the Constitution 

are kept within its bounds and testrictcdin its scope as otherwise the object 

'Of the imposition of the disquaIlfication'S a'S envI'Saged in the ~  

Would be meaningless. 

While the useful work done by the Committees in tntoTdng the 
:accountability ot the adlninislratlon to ParIlament is acknowledged on all 
bands, the fact remains that the F'inandal Committees cccupy a pivotal 

'position in our patliamentary system. Complete freedom of opinion and free 

exercise of minds ate chatacteristics ot the proceedings of the Committees: 

but the final voice that emerges trom the ComJ11lttees represents the colJec-
'tive wisdom and consensus of their meml'ers. Fortunately, in OlIr Financial 

Committees, we have built up a tradition of detachment and objectivity of 
approach and this, to a great extent, accounts fer the high esteem in which 

'their recommendations are alWays held. Painstaking research, ~  analysis 

and close deliberations precede the formulation of their recommendation!', 

Moreover, the work ot the Committee's ~ not end with the mete ~ 
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tation of reports. Tbey pursue the recommendations made and watcb their 
implementation. 

Our Financial Committees have given an excellent account of themselves. 

Besides making a significant impact in ensuring economy and efficiency and 
plugging loopholes by streamlining administrative procedures, these Commit-
tees have from time to time made remarkable contributions for the improve-
ment of the financial system and the financial accountability. The useful 

work done by these Committees in maintaining a vigil over governmental spend-

ing and performance and that too on a continuing basis, has won generil 
approbation. ' 

At present the whole process of discussion and voting of the Demands 

fOf Grants and the passage of Appropriation and Finance Bills is to be 

completed within a specified period, as a result of which the Demands for 

Grants relating to a number of Ministries/Departments have to be guillotined 
without discussion in Lok Sabha. It may interest you to know that during 

the Budgest Session this year, the Demands for Grants of 24 Ministriesl 
Departments could not be taken up for discussion. Of these. Demands of 
14 Ministries/Departments were not discussed at any time earlier in the 
present Lok Sabha. The need for a detailed pre-voting scrutiny of the 

Demands for Grants was brought into sharp focus in the Third Regional 
Commonwealth Parliamentary Association Seminar on Parliamentary 
Practice and Proced ure held in New Delhi in January, 1984. 

Soon thereafter, I had a proposal prepared for the settiDJ up of ad hoc 

Budget Committees for pre-voting scrutiny of the Demands for Grants of 
all Ministries/Departments of the Government of India. This was placed 

befor the Rules Committee for consideration. 

To begin with, the following pattern was propose4 to be adopted on 

an experimental basis: -

(i) The Dumber of Committees (which may be designated as ~  

CommiUees") may be nine. 

(ii) Committees may be set up (by the Speaker) bya Resolution of the 

House after the general discussion on the Budget and may become 

~ officio after presenting their reports to the House; 

(iii) The House may adjourn for a recess of three to four weeks after the 
general discussion on the Budget. 
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(iv) The function of the Committees may be to scrutinise the Demands 
for Grants in depth and report on changes in the Estimates, if any, 
without increasing the total amount of any Demand. 

(v) Provisions for any new policies/programmes and significant variations, 
specially increases over previous years, may receive particular atten-
tion with an overall eye on the need for economy and efficiency and 
relationship between expenditure and needs. 

(vi) The number of members in each Committee may not exceed 45. 

Every member of the House (other than Minister) should be a 
member of one or the other Committees. Ministers concerned may 

be associated as ex officio members. Choice or priorities indicated 
by the members may be taken into consideration while allocating 
members to one or the other Committee. As far as possible, the 
partywise complexion of the House may be reflected in the com-
position of the Committees. 

(vii) Members and Chairmen of the Committees may be appointed by 
the Speaker. 

(viii) The Committees may have three to four weeks' time for scrutiny 

and report to the House. The verbatim proceedings of the Com-
mittees may not be recorded but minutes may ~  kept. The 
reports of the Committees may be precise and to the point. 

(ix) The Committee discussions may be based on brief background 
memoranda provided by the Ministries and Departments of the 
Government. Senior Government officials concerned may be present 
during.the sittings to assist the Committees in their deliberations. 

(x) In all other matters, the rules that apply to the existing Financial 
Committees may apply to the Budget Committees. 

(xi) The Committee sittings may not be open to the Press. 

Members of the Rules Committee, however, felt that in view of the far 
reaching importance of the matter it could better be left for consideration in 

the next Lok Sabha. I hope the Presiding Officers will bestow their attention 
to this important aspect of parliamentary democracy and consider what im-
provements can be effected in this direction in their respective legislatures. 

In the legislature of a democratic society, the Presiding Officer is 
the pivot of the entire system and his position is of great importance. He has 
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to see that divergent views representing the contending forces in a pluralistic 
democratic Society get harmonised through orderly debate and discussion in the 
House. He is the guardian of the dignity and privileges of the House. He has 
to promote acceptance by political parties of healthy conventions and traditi-
ons which are very necessary for a functioning democracy. He has to be a 
happy blend of firmness and persuasiveness and inspire a feeling that he can 
handle any situation in the House with objectivity, calmness and fairness. It 
is his duty to see that justice is done to each side of the House and each point 
of view is allowed to be heard. He has to abide by the conatitutional pro-
visions and the rules framed by the House. 

The office of the Speaker unfortunately became matter of controversy 
recently in Jammu and Kashmir and Andhra Pradesh. There is no 
doubt that we, the Presiding Officers, have been elected on certain party 
tickets. That has to be so because in India we do not so far have the tradi-
tion of the Speaker's seat being not contested in the general election. In the 
U.K. at least the major political parties do not contest it. We have 
therefore, to ponder over the situation in order to arrive at some consensus 
for making the position of the Speaker unassailable. In spite of this handicap, 
which at present exists, I am sure, you will agree with me that the interests 
of our people, who are our masters, should always remain uppermost in our 
minds. 

As Speaker, I have felt this, when I came to this Chair by the collec-
tive will of the House, I felt that this was a very great responsibility. The 
Speaker's position is much more vulnerable than that of a private member. 
It is something which can make or mar a democracy. It throws on the incum-
bent responsibilities the magnitude of which even I cannot comprehend. You 
have to rise to the occasion in spite of the fact that your seat is contested. Your 
election is contested, but at the same time the Opposition and also the ruling 
party want us to be fair. That is very much a one-way going, it is a one-way 
traffic. Still, in spite of that hurdle, because we have opted for democracy, 
the best form of government in the world today in which the people parti· 
cipate directly and indirectly also, we have to nurture this tree with 
sacrifice, perseverence, sincerity and dedication. It is simply to rise 
above ourselves. Once one realises that he is the Speaker, he has 
to be impartial and fair, to all sections of the House. By that, you 
will not only taking care of the plant of democracy itself but you will 
also be doing something good to yourselves and also good to the party which 
has put you in power because it is done on a party-wise basis-whichever 
party comes to power put their Speaker. If the Speaker is party-conscious, 
if he mishandles or misuses his position, then I think it goes against ,he 
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party itself. That has to be seen in that perspective. So, we have to rise 
above something which is very common as a human failing. We are all 
human beings, and we have the self-interest also. But' we have to rise above 
this self-interest. 

As is customary, let me now refer to some interesting procedural 
developments that have taken place at the Centre since our last Conference 
held at Bombay in January, 1984. 

As you are aware normalcy in Punjab is fast returning after a long 
spell of disturbances there claiming scores of innocent lives. Naturally the 
events in the State and the activities of the terrorists continued to engage the 
attention of the Lok Sabha throughout. On 23 February, 1984, the opening 
day of the Budget Session, I expressed my deepest sorrow and anguish at the 
loss of life in the disturbances in Punjab and Haryana and expressed a hope 
that amity will again prevail and in the future we shall see the dawn of 
reasoning and fellow feeling and a love for human life. Later, on 3 April, a 
Resolution expressing grief at the dastardly killing of Professor V.N. Tewari, 
a member of Rajya Sabha, by extremists at Chandigarh was unanimously 
adopted by the House. On 23 July, as decided at the Leaders meeting with 
me held on the eve of the Monsoon Session, I paid homage on behalf of the 
whole House to the personnel of the armed forces, para-military forces and 
police who laid down their lives for upholding secular ideals and sanctity of 
holy places and to civilians and other innocent people killed by the terrorists 
in Punjab. 

The Punjab issue was raised on several occasions through various 
devices such as Adjournment Motion, Calling Attention, Ministerial State-
ments, Short-Duration Discussions etc. On 24 February, I gave my consent 
to the moving of an Adjournment Motion regarding "situation in Punjab 
leading to communal violence and confrontation between the CRPF and 
sections of the people both in Punjab and Haryana" in view of seriousness 
of the matter even though debate on the President's Address was scheduled 
to commence on 27 February. After leave was granted by the House I 
proposed to consult Leaders of party/groups to fix the date and time for 
taking up the discussion. Several members contended that once leave had 
been granted by the House, debate on the Adjournment Motion, could not be 
delayed beyond the stipulated time viz. 16.00 hours on that very day, in 
terms of rule 61 of the Rules of Procedure and Conduct of Business in Lok 
Sabha. Thereupon, the Minister of Parliamentary Affairs, with my permis-
sion, moved a motion for suspension of rule 61 in its application to the 
Adjournment Motion, which was adopted by a voice vote. Thereafter, some 
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members of Opposition walked out of the Houie in protest. There were no 

sittings of Lok Sabha on the next two days. On 27 February, immediately 
after the Question Hour, I informed the House that as agreed to by Leaders 

of party/groups, the discussion on the Adjournment Motion would be taken 
up at 16.00 houn on 28 February. 

The discussion which commenced as scheduled on that date continued 
for eight hours at the end of which the Motion wall negatived by voice vote. 

In the Monsoon Session, the "White Paper on the Punjab Agitation" was 

laid on the Table of the House on 23 July, the opening day of the Selillion. 
Copies of the White Paper had been distributed to memberll during the ~ 

session period on the day on which it was released to the Press and others. 

It was discussed for three days on the Motion of the Minillter of Home 

Affairs which was adopted on 27 July. 

I may mention here that as per convention matters relating to the 
State Legislatures are not raised in Lok Sabha. However, during a. ~ 

sion regarding developments' in a State resulting in change in Government, a 
general reference might be made without levelling aJJegations against ~ 

dual Members of a State Legislature. On 31 July, 1984, when a  member 
referred to alleged removal of the Speaker of the Jammu & Kashmir ~ 

bly physically from the House, several members including the Minister of 

Home Affairs raised objection to the raising of matters relating to the State 

Legislature in the House. The Deputy Speaker disallowing the member 

observed that the proceedings or the conduct of any Legislature in the 

country could not be discussed in the House. Later When I took the Chair, 

members continued to make submissions on the subject. I permitted the 

member to make a general reference without criticising or aJleging anything 

against the conduct of the Members of the State Legislature. 

Earlier, on 23 July, ,1984, I had declined to suspend the Question 

Hour to take up an Adjournment Motion given notice oCby several members 

regarding dismissal of the Jammu & Kashmir Ministry headed by Dr. Farooq 
AbduIJa. Withholding my consent to the Adjournment Motion on 

the ground that responsibility of the Central Government was not involved, 
I observed that a discussion would be allowed on some subsequent date in 

conformity with the agreement arrived at the meeting held by me with 

the Leaders of party/groups held on 22 July. Members belonging to the 
Opposition were not satisfied. Amidst continuing noisy scenes I had to 

adjourn the House for fifteen minutes. When the House reassembled, mem-

ben, continued pressing for suspension of the Question Hour. On my refusal 
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t() reconsider the matter several members of Opposition walked out of the 
House and boycotted the proceedings of the House for rest of the day. 

Similarly, on 17 August, 1984, I had to adjourn the House four times 
as members persistently demanded admission of Adjournment Motion regard-
ing dismissal of Telugu Desam Ministry in Andhra Pradesh which I had held 
inadmissible under rules. 

The conduct of the Governor of a State Can be discussed in Lok Sabha 
only on a substantive motion and to the extent the Goventor acts in his 
discretion or on Central advice. A Motion seeking disapproval of the 
"action of the Governor of Andhra Pradesh in dismissing the Ministry 
headed by Shri N. T. Rama Rao" was discussed in Lok Sabha on 21 August, 
1984, and negatived. However, on an earlier occasion, when a member 
sought on 5 March, to refer to an Adjournment Motion given notice of by 
him regarding a public speech reportedly made by the Governor of Madhya 
Pradesh criticising the policy of reservation for Harijans and Adivasis in 
admission to educational institutions and provision of jobs to them, I withheld 
my consent observing that the conduct of the Governor of a State could le 
discussed only on a substantive motion and not on an Adjournment Motion, 
Similarly, on 27 March, 1984, when some members sought to refer to the 
reported move by the Congress (1) Party in sponsoring the name of a sitting 
Judge of Calcutta High Court for election to Rajya Sabha, I withheld my 
consent and observed that the conduct of a Judge could be discussed only on 
a substantive motion. 

A letter ofresignation dated 27 January, 1984, of a member resigning 
his seat in Lok Sabha was delivered in my office by someone other than the 
member himself on 1 February. The member was asked through a letter on 
3 February, to confirm whether his resignation was voluntary and genuine in 
terms of the constitutional provision on the subject. The member concerned 
personally met me and confirmed the genuineness of his resignation. I the-
reupon, accepted his resignation with effect from 23 February, and made 
an announcement to that effect in the House on the same day. In another 
case, on 21 August. a member without giving any prior intimation suddenly 
stood up in the House and wanted to make a statement in explanation of 
his proposed resignation from the membership of Lok Sabha. J did not 
permit him to do so and pointed out that he had to submit his resignation 
to me in the prescribed form as provided in the rules. Later. on the same 
day, I declined to permit him to speak on a motion under discussi0n. There-
upon, he presented to me his resignation letter resigning the membership of 
Lok Sabha in the House itself. I accepted the resignation then and there and 
made an announcement in the House. 
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There was to be no regular sitting of the House on 29 February, 1984, 
due to a Parliamentary Holiday on account of 'Maha Shivratri'. However, 
in accordance with the established practice of presenting the General Budget 
on the last working day of February, a sitting was specially fixed at 17.00 
hours on that day. 

On 23 March, 1984, the House paid homage to National Martyrs, 
Rhagat Singh, Rajguru and Sukhdev who were hanged on that day in 1930 
by British Imperialists and who s2.crificed their lives for the cause of the 
freedom of Mother India while declaring their faith in Republican, Demo-
cratic, Secular and Socialist India. The resolution proposed by me was 
adopted unanimously by the House with all members standing. 

On 30 March, 1984, after the Deputy Speaker, who was in the Chair, 
made obituary references to the passing away of two former members, a 
member submitted that the convention regarding the presence of the Leader 
of the House during obituary references should not be given up. The Deputy 
Speaker stated that there. was no set practice regarding presence of the 
Leader of the House during obituary references in all cases and observed 
that the Minister of Parliamentary Affairs, who was present in the House, 
represented the Government. 

Earlier, during Half-an-Hour discussion on 21 March, 1984, a member 
insisted on the presence of the concerned Cabinet Minister in the House to 
reply to the discussion on the ground that the Minister of State could not 
deal with a policy matter. The Deputy Speaker who was in the Chair 
observed that since it was the joint responsibility of the Council of Ministers 
any Minister could represent the Government and give a reply. 

Under Lok Sabha rule 363 if a Minister quotes in the House a des-
patch or other State paper which had not been presented to the House, he is 
required to lay the relevant paper on the Table of the House. On 4 April, 
1984, the Minister of Home Affairs, while replying to the debate on a 
Short Duration Discussion regarding Akalis' demands concerning the amend-
ment of article 2S of the Constitution of India and incidental matters, refer-
red to a letter received from Shiromani Akali Dal (Longowal Group) which 
inter alia made a mention of the need for a separate personal law for 
Sikhs. Several Members belonging to the Opposition demanded that the 
communication under reference might be laid on the Table of the Hou$e. 
Disallowing the points of order raised by members, I observed that I could 
not direct the Minister to lay on the Table a document of which he had 
given only a gist to the House without actually quoting therefrom. 
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During the joint discussion on 13 August on the Statutory Resolution 
regarding disapproval of the National Security (Second Amendment) ~ 

nance. 1984, and the Bill replacing the Ordinance; a member wanted to 
quote from a private letter written by another m!mber to the Deputy Chief 
Minister of Maharashtra. Since a member is not alJowed to refer to or lay 
on the Table private correspondence by another member. only general 
references were permitted to go on record. No quotations from the letter 

in question were allowed by the Chair. 

A calling Attention notice regarding situation arising out of the re-
ported decision of the Government of Sri Lanka to impose military rule in 

Jaffna and renewed spate of killings of Tamilions of Indian Origin was 
included in List of Business for 5 April, 1984. When the item was reached, 

there was a demand from all sections that it should be converted into a 

Short Duration Discussion so that members from all sides could participate 
in it. On the House agreeing to the suggestion, the Calling Attention was 
converted into Short Duration Discussion. The five members whose names 
had already appeared on the Calling Attention notice were shown on the 
Short Duration Discussion, which was held on 6 April. Another occasion to 
convert a Calling Attention notice into a Short Duration Discussion had 
earlier arisen on 29 March. The reported economic crisis in the language 
news agencies leading to strike and lockout in Samachar Bharti and the 
strike notice by the workers of "Hindustan Samachar" was the subject of 
a Calling Attention included in the List of Business for that day. On de-
mand being made in the House, it was converted into a Short Duration 
Discussion which was held on 19 April. 

As a matter of interest. I might mention that on 23 July, 1984, our 
Deputy Speaker participated in the discussion on the Motion for considera-

tion of the Industrial Disputes (Amendment) Bill, 1984, from the seat 
allotted to him. 

The Business Advisory Committee (BAC) in their Report presented 
on 31, July, 1984, had recommended that a combined discussion under rule 
193 regarding (i) communal riots and (ii) atrocities on Harijans and 
backward classes might be held during the following week. On 1 August. 

When the Motion for adoption of the Report was taken up, certain members 
Who had tabled  notices of amendments to the Motion for having 

separate discussions on the two subjects under reference. moved their 
respective amendments accordingly. After some discussion, it was 
decided to refer back the particular recommendation to the BAC for 
reconsideration on an ~  moved by the Minister himself. There-
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after, the Motion as amended was adopted. On reconsideration of the 
matter, the BAC in its Report presented on 6 August, recommended that 
discussions on (i) communal riots and (ii) Reports for Scheduled Castes 
and Scheduled Tribes, might take place separately on 8 and 14 August res-
pectively. The Report was adopted on 7 August, 1984. 

Lok Sabha created history on 23 August. 1984, when it passed as 
many as five Constitution Amendment Bills in a single day. Earlier, on 
22 August, the Motion for consideration of the Constitution (Forty-seventh 
Amendment) Bill, 1982. seeking to amend article 330 of the Constitution to 
provide for reservation of seats in Lok Sabha for Scheduled Tribes in 
Meghalaya, Nagaland, Arunachal Pradesh and Mizoram and article 332 to 
provide for similar reservation in the Legislative Assemblies of Nagaland 
and Meghalaya in order to meet the aspirations of the local tribal population, 
could not be carried by the special majority in accordance with the provi-
sions of article 368 despite unanimous support from all sides of the House. 
Considering the unanimity in the House over the proposed measure I allow-
ed, as a special case, the Constitution (Fifty -third Amendment) Bill, 1984, 
containing the same provisions, to be introduced, considered and passed 
the next day, after suspending the relevant rule. 

Turning to some important privilege issues, I would like to inform 
you that the Eighth Report of the Committee of Privileges regarding alleged 
assault on a member. Shri Satyanarayan Jatiya, and use of abusive remarks 
against him by the police at Unain on 15 December, 1981, was presented 
to the House on 9 May, 1984. After a careful consideration of the evi-
dence, the Committee had come to the conclusion that Shri Jatiya was 
assaulted and beaten by the policemen under the orders of the then Superin-
tendent of Police, Unain, who had also used abusive language in respect of 
the member, which was highly derogatory. However, in view of the un-
conditional and unqualified apology tendered by the Superintendent of Police, 
the Committee were of the opinion that no further action need be taken in 
the matter. 

The Committee were distressed that of late there had been several 
cases of assault on Members of Parli ament and use of insulting language 
and abusive remarks against them by police authorities. The Committee 
urged that the Ministry of Home Affairs might take appropriate steps to 
curb the growing tendency on the part of law enforcing authorities of 
assaulting and ill-treating Members of Parliament and other elected repre-
sentatives of the people, and of using abusive language in respect of them. 
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The Committee desired that the Ministry of Home Affairs be asked to issue 
necessary instructions to all the concerned authorities to ensure that such 
incidents might not recur and, if any officer acted in that manner serious 
action should be taken against him. In pursuance of the above observations 
of the Committee of Privileges, the Ministry of Home Affairs issued a 
circular letter on 21 July, 1984. to the Chief Secretaries of all State 
Governments and Union Territory Administrations drawing their attention 
to the observations of the Committee and instructed them to impress upon 
all the law enforcing authorities to take due note of the observations made 
by the Committee. They have also been instructed to make clear to all 
concerned to ensure that such instances of improper behaviour towards 
Members of Parliament should not occur in future and that serious action 
would be taken against those contravening these instructions. 

In another case, a member sought to raise a question of privilege 
regarding reference of another question of privilege against the Union 
Minister of Law. Justice and Company Affairs on 21 February, 1984, 
by the Andhra Pradesh Legislative Assembly to their Committee of Privi-
leges for aUegedly turning down the resolution passed by the Legislative 
Assembly proposing abolition of the Legislative Council of Andhra Pradesh. 
On 22, August 1984. I observed in the House that it was a well established 
convention that if prima Jocie case of breach of privilege or contempt of the 
House was made out against a member who belonged to another Legislature. 
the matter should be referred to the PreJiding Offioor of that u,gislature for 
taking such action as he considered necessary. I also added tbat it was ex-
clusively for the Union Government to choose the time and occasion to intiato 
legislation on a particular subject and brin, it before Parliament. Further. 
even if it was considered to be violation of the Constitutional provision with 
regard to abolition or creation of Legislative Councils in States as contained 
in Article 169 of the Constitution it was a matter to be doeided by the 
courts of law and no question of parliamentary privilege would arise. I 
further expressed the hope that all concerned would take into account rele-
vant facts while dealing with this sensitive and important issue. 

As you are aware the Third Regional Seminar on Parliamentary 
Practice and Procedure for Asia, South-East Asia and African Regions 
of the Commonwealth Parliamentary Association (CPA) was held in New 
Delhi from 21 to 2S January, 1984. under the auspices of the Indian Parlia-
mentary Group and was attended by 19 delegates from CPA Branches over. 
seas viz.. Sri Lanka, Tanzania, Zambia, Malaysia, Botswana. Malawi. 
Mauritious and Zimbabwe and 39 delegates. including a number of Presiding 
Officers, from Parliament and State Legislatures in India. Mr. G. R. 
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Ottenheimer, Chairman, CPA Executive Committee, Members of CPA 

working Party, Sir Robin Vanderfelt, Secretary-General, CPA and officers 

of CPA Headquarters Secretariat also attended the Seminar as special in-

vitees. The subjects discussed at the Seminar were "Time of the House: 

Focus on Important Issues" and "Financial Accountability to Parliament: 
How to make it more effective 1" The Seminar afforded a very valuable 
opportunity for exchange of views on subjects of topical and contempora-

neous importance and to share experience. 

Following the past tradition, a meeting of members of Parlia-
ment was organised in the Central Hall of Parliament House 
on 24 August, 1984, to bid farewell to Shri M. Hidayatullah, who 

laid down his office as Vice-President of India on 30 August, 1984, on com-

pletion of his term: On behalf of the Members of Parliament, I had the 
privilege of delivering the Farewell Address. 

As in the past, at a meeting held on 26 May, 1984, in Parliament 

House Annexe, the Members of Parliament paid their respectful homage to 
Pandit Jawaharlal Nehru on the occasion of his 20th Death Anniversary. 
Shri B. R. Nanda addressed the meeting. To mark the occasion, a pictorial 
exhibition on "Nehru" was also set up. 

The Bureau of Parliamentary Studies and Training. I am happy to 
say, has continued to make steady progress. Two Seminars on "Private 
Members' Business" and "Facilities for Effective Functioning of Legislators" 
were organised under the joint auspices of the Bureau and the IPG. These 
Seminars were attended by Members of Parliament and State Legislatures 
and the Associate Members of the IPG. I am glad to mention that the 
Presiding Officers of Jammu and Kashmir, Haryana and Himachal Pradesh 
Legislative Assemblies also participated in these Seminars and evinced keen 
interest in the proceedings. The discussions at the Seminars were found to 
be very interesting and useful. 

From this year, the Bureau has started organlsmg Orientation Pro-
grammes for new legislators as and when elections are held to the Houses of 

various legislatures. Through these Programmes, it is intended to provide 
opportunities to participating members to analyse various aspects of parlia-

mentary processes and procedures, familiarise themselves more closely with 

the operational mechanics of parliamentary institutions and exchange ideas 
and experience for further improvement. A beginning in this dir ~  was 

made in early May when the Bureau organised in col1aboration with the 
Rajya Sabha Secretariat, an Orientation Programme of three days' duration 
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for the new members of Rajya Sabha who were elected in the bienniel elec-
tions held in April, 1984. Later, in July the Bureau organised another week-
long Orientation Programme for the new members of Mizoram Legislative 
Assembly. The participants of the two Orientation Programmes were 
addressed by Union Ministers and eminent parliamentarians. Needless to 
say, the Bureau would he happy to organise similar Programmes for the 
legislators from other States after the ensuing elections. 

With a view to improve the functional skills of the Middle Level 
Officers of Lok Sabha, Rajya Sabha and State Legislature Secretariats and to 
enable them to sharpen their perspectives, the Bureau organised two Speoi-
alisation Courses for imparting training in the working of the (i) Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes and (ii) Financial 
Committee besides an Attachment Programme for two officials of the Madhya 
Pradesh Vidhan Sabha Secretariat. The Bureau also organised, as in the 
past, Appreciation Courses in Parliamentary Processes and Procedures for the 
benefit of senior Government Officers and Probationers of All-India and 
Central Services besides study visits for Mr. Nils Svedberg, former Member 
of the Supreme Audit Institution of Sweden, Dr. James Teah Tarpeh, Vice-
Chancellor of Liberia and Mr. John Brudenall, Deputy Parliamentary 
Librarian in Parliament of Australia. 

As you may be aware the Bureau has also been organising "Attach-
ment Programmes" of eight to ten weeks' duration for Foreign Parliamentary 
Officials under the Colombo Plan, Special Commonwealth African Assistance 
Plan (SCAAP) etc. Currently, the Bureau is organising one such "Attach-
ment Programme" for Shri Bhupendranath Dwarka, Clerk Assistant, Legisla-
tive Assembly, Mauritius to enable him to familiarise himself with the proces-
ses and procedures obtaining in the Indian Parliament and also in the two 
State Legislatures of Tamil Nadu and Karnataka. It may interest you to 
know that instead of organising these programmes on an ad hoc basis, it has 
now been decided that a regular Parliamentary Internship Programme (PIP) 
of eight weeks' duration may be organised once a year. Participants in each 
programme will be drawn from countries covered under the Colombo Plan, 
SCAAP or other similar aid programmes. The first such Parliamentary 
Internship Programme is proposed to be organised from 14 October to 
7 December, 1985, and steps have been taken to inform various foreign Parlia-
ments and, Parliamentary Associations accordingly. 

I might also mention in the end a few other developments of 
parliamentary interest which are in the offing. Some of the major projects 
already approved by the appropriate Parliamentary Committees are: setting 
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up in the precincts of Parliament a system of Oosed Circuit Television 
(C.C.T.Y.); use of computer in the information services of Parliament, 
establishment of a Hall of National Achievements, and developing a Parlia-
mentary Museum and Archives. For the success of the last two of our 
prestigious projects mentioned above viz., 'Hall of National Achievements' 
and 'Parliamentary Museum and Archives', we need and look forward to all 
the help and cooperation from the State Legislatures. We are also going to 
install a Telex system of our own in the Parliament House Complex in order 
to facilitate speedy receipt and transmission of messages from and to out 
sister legislatures in India. Foreign Parliaments, our missions abroad, the 
Commonwealth Parliamentary Association, the Inter-Parliamentary Union 
and others. I may also inform you that photocopying facilities which already 
exist for the parliamentary work of members, free-of-charge, are also pro-
posed to be provided to them fOT their non-parliamentary work on nominal 
payment. You may also be glad to know that the proposal for the construc-
tion of the Parliament Library Building which has been pending for a long 
time, has since been finalised. The foundation stone of the Building, which 
may accommodate Parliament Library, the Reference, Research, Documenta-
tion and Information Service, Hall of National Achievements, Parliamentary 
Museum and Archives, the Bureau of Parliamentary Studies and Training 
etc., is proposed to be laid very shortly. The LARRDIS which as you know 
caters to the information needs of Members of Parliament, has already 
stepped up its activities effectively during the current year and has ambitious 
plans ahead. You will be glad to learn, that besides their regular periodicals, 
the LARRDIS published several Documentation Lists on current develop-
ments, a Brochure on the 20-Point Economic Programme, an Information 
Bulletin on Administrative Tribunals, Background Note on the Life Insurance 
Corporations Bill and the first two studies on National Education Policy 
and National Health Policy in a new series on national policies. Apart from 
the LARRDIS publications, there are proposals regarding various Guide-
books, Hand books and Books of Abstracts on various procedures like 
Adjournment Motion, Calling Attention, Point of .Order, Half-an-hour 
Discussion, Short Notice Question etc. which will be brought out before the 
next Lok Sabha meets. 

As you all know the election of the office of the Chairman of the 
Executive Committee of the Commonwealth Parliamentary Association was 
held recently in Douslas, Isle of Man at its General Assembly meeting on 
4 October was elected to this high office in a straight contest. Inasmuch as it 
is for the first time that .anyone from India or from any other cOUDtry in 
Asia has been elected to this most important office in the CPA, I regard it is 
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an honour to our nation and a matter a great pride for all of us. However, 
it was unfortunate that five of our own compatriots who had gone there as 
our delegates, left the Conference before its conclusion and could not there-
fore use their valuable vote when their country was a candidate and needed 
their support. I would urge you, Friends, that in future when you send your 
delegates to these Conferences or yourself go as delegates it must be ensured 
that no one ignores the work of the Conference and no one leaves the veaue 
before the conclusion of the Conference. 

Before I conclude, it is my pleasant duty to express my heartfelt 
thanks to our distinguished host Sbri Hashim Abdul Halim, Speaker, West 
Bengal Legislative Assembly, Shri K.N. Mukherjee, Secretary, West Bengal 
Legislative Assembly and other officers and staff of the West Bengal Legisla-
tive Assembly Secretariat for the excellent arrangements made by them to 
ensure the success of the Conference as also to look after our comfortable 
ttay in Calcutta. 

Friends, Conferences like this provide valuable opportunities to us to 
come together for evolving procedures for the smooth functioning of our 
.,arliamentary institutions. J do hope that our deliberations here will be 
fruitfut and many constructive and healthy suggestions would emerge so 86 to 
further strengthening our parliamentary institutions and procedures. 

Mr. $/'Iobr: Tomorrow after ftDishiDI all official business we will take up * &i Lanlta debate. 

Pro/eHOr M(ldIr" DanJavate: Let us cross the bridge when we come to it. 

Mr. $peoker: I will plan It and theD 80 to the bridp. 

(L. S. 1Mb .. 2.1 Auausl. 1984) 
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THE LEADER OF THE HOUSE AND THE 
WHIPS IN U.K. AND INDIA-

PUNAB MUKHERJEE 

Once elected or constituted an assembly must have leaders to direct its 
deliberatiolls and crystallize its will. The leaders must oversee the direction of 
the governmental machinery which gives effect to that will. An understanding 
of the role and position of these premier parliamentary offices provides a use-
ful insight into the internal working of parliamentary wing of political parties. 

The LefJder of the House in United Kingdom 

In United Kingdom, the member of the government who is primarily 
responsible to the Prime Minister for arrangement of the Government business 
in the House of Commons is known as the Leader of the House. The leader-
ship ofthe House in the British parliamentary system is not a statutory office. 
As Sir Ivor Jesmings points out, "the British constitution has a way of creating 
offices without legislation and without any forma!." Unit 1941, Prime Ministers 
in the twentieth century, with the single exception of Lloyd George, acted as 
Leader of the House of Commons. During World War-II Churchill devalued 
the post, and this practice has been followed ever since. The Leader is Dot 
formally appointed by the Crown: the Prime Minister designates a member of 
the Cabinet to lead the House on his behalf . 

• Adapted from the (alit by the author to the probationers of the Indian Administrative 
Service, under the auspices of the Bureau of Parliamentary Studies and Traininlo Lolt 
Sabha Secretariat, on 17 February, 1984. 
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Leader of the House & Whips in U.K & India 

The Leader's most important function is the arrangement of government 

business in the House of Commons. He is Chairman of the Committees of 

the Cabinet which draw a broad plan for legislation over the lifetime of a 

Parliament and choose the bills to be brought before Parliament in each 

session. The day-to day details of the business for each session are worked 

out by the Chief Whip after consulting the Opposition Chief Whip. But the 

Leader of the House remain responsible for the general arrangements. It is 

he who in answer to a question asked by the Leader of the Opposition every 

Thursday states the business for the next week, and it is he who then deals 

with requests from Member to find time for debates on matters currently 

interesting them. This is the wider aspect of his office. Besides, being the 

Cabinet member responsible to the Prime Minister for the go\,ernment's 

programme in the House he is the custodian of the rights of the different 

st.ctions of the House-government, opposition, other parties and back bench 

Members. He guide the House on questions of privilege and procedure, 

himself taking the Chair of the important and 10ng established Committee of 

Privileges. He also leads on matters of domestic concern, often bdng Chair-

man of the Houses' Services Committee which inquires into delicate questions 

as the accommodation and Jiving conditions of Members and the publication 

and broadcasting of Houst' debates. 

In the absence of the Prime Minister, he has the responsibility of express-

ing the sense of the House of Commons on formal occasions like moving 

motions of tbanks or congratulations. His role, however, is not confined to 
government business alone. The government must come to a decision on 

private Members' motions and Bills and it is for the Leader of the House to 

decide whether the Whips are to be put against this business or in support of 

this busine-ss or whether the questions should be left to free vote. Theie 

decisions are taken by the government on the recommendations of the Leader 

of the House. The Leader of the House leads the House behind the Speaker 

and in company with the Leader of the Opposition to listen to the Queen's 

speech in tbe House of Lords. He proposes the election or re-election of the 

Speaker and moves a vote of thanks when the Speaker retires. In short, the 

Leader of the House, in the words of Mr. Gladstone, "Suggests, and in a 

degree. fixes .the course of all principal mattere of ~  supervises and 
Jceeps in harmony the actions of his colleagues, takes the initiative in matter of 

ceremonial procedures and advises the House in eve-ry difflcu!ty as it arises." 

. In the House of Lords, the role of the Leader is more or Jess the same IlS 

In the Commons. In the Houses there is a Leader of the House and a Leader 
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of the Opposition, each supported by a Chief Whip aDd other Whi".. Special 

problems may be posed for the Lords leadership of a kind not found in the 
House of Commons as a result of the differing powers of the two Houses. 

~  of Leader of the House in India 

In India. the position with regard to the Leader of the House is somewhat 

different. Here. the Prime Minister is invariably the Leader of the House in 

Lok Sabha. He/She is the leader of the majority party in Parliament consbt-

ing of Members of both houses in which caracity he/she functions as Prime 

Minister. The Rules of Procedure and Conduct of Business in Lok Sabha 

clearly provide that there should be a Leader of the Lok Sabha and the duties 

of the Leader of the House are defined in the Rules of Procedure. Similar 

provisions ellist in the Rules of Procedure of the Rajya Sabha also and fM 

Leader of the House in Rajya Sabha is appointed by the Prime Minister from 

amongst members of his/her Cabinet. 

The Leader of the House is an important parliamentary functionary and 

exercises direct influence on the course of parliamentary business. The whole 

policy of the government, especially in so far as it is expressed in the House 

and in measures dealing with the course of its business. is concentrated in his 

person. The arrangement of government business is the ultimate responsibi-

lity of the Leader ot the House. though the details are ,ettled. subject to its 

approval, by the Chief Whip. The leader of the House makes proposals ror 

the dates of sum'1loning and prorogation of the House for the approval of the 

Chair. He bas to draw up the programme of official business to be transacted 

in the lession of Parliament. He fixes inter se priorities for various items of 

busiaess to ensure their smooth passage. After settling tentative programme 

for the whole session. he maps out weekly and daily programme dependin, 

upon the state of prOJress of work alld announces the programme to tbe 
Members in advance overy week. Ho is a mcmbor of tbe Business Advisory 

Committee which detormines the allocation of time for government bills and 

other businass OD tbe .. sis of susS"tions made by or rec;eived from him frOID 

time to time. 

The Leader of the House in 1-01c Sabha. viz. Prime Minister. does not sit 

in the Business Advisory Committee; be or she is represented by the Minister 

for Parliamentary Affairs in the Committee. This is another departure from 

British practice in our .ystom of parliamentary functioninl. As regards Rajya 
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Sabha we have developed a convention that the Leader of the House tn Rajya 
Sabha must be a member of the Business Advisory Committee. He shapes 
the course and content of legislation inasmuch as he ia often the final voice in 
decidiDI as to what amendments will be acceptable, which private Members' 
Bill will receive support of the Government, and whether a question should 
be left to a free vote. 

There are a number of other areas of working in which the Leader of the 
House is assigned a prominent role. For example, he is supplied in advance 
with a copy of the personal statement which a Member may make in expla-
nation of his resiguation from the office of Minister. He can request the 
Presiding Officer to fix a day or part thereof for sitting the House in secret. 
He is available to the Presiding OOicer for consultation on benalf of the 
Government. He is consulted by the Chair in regard to the arrangement of 
government business and allocation of time for discussions. 

The Leader of the House is consulted by the Chair also in regard to di .. 
eussion on, and voting of the Demands for Grants; discuSlion of "No-day-
Yet Named Motion", discussion on matters of urgent public importance for 
short duration; and also consideration and passing of an amendment to any 
regulation, rule, sub rule, bye-law, etc. laid before the House. He is generally 
consulted when a motion for suspension of a Member from the service of the 
House is moved, or a question involving a breach of privilege, either of a 
Member or of the House, or of a Committee, is raised in the House. 

In the matter of privilege also practice in India differs s!ightly from that in 
Britain. In the Lok Sabha normally the leader of the House is not a member 
of the Committee of Privileges. But in respect of any penal decision the Com-
mittee may take, it is the responsibility of the Prime Minister, as Leader of tbe 
House, to move a motion in the Lok Sabha, for approval of the House. But 
in the Rajya Sabha, by convention, the Leader of the House is also a member 
of the Committee of Privileges. In respect of wbatever decision tbe Committee 
of Privileges may take, it is the responsibility of the Leader of the House, as a 
spokesman of the House to move a motion in the Rajya Sabha for the appro-
val of the House. In his day·to.day activities. the Leader of the House acts as 
Leader of his party, but on occasions, he acts as the spokesman and represen-
tative of the whole House. When the House speaks as a corporate body, the 
Leader of the house speaks on its behalf. The responsibility of the Leader of 
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the House is not only to the Government and its supporters in the House, but 

to the Opposition and to the House as a whole also. He maintains liaison 

bctween the Government and the Opposion groups in the House. He is the 

guardian of the legitimate rights of the Opposition as well as those of the 

Government. He is among the foremost champions of the rights and privileges 

of the House as a whole. 

Role and Position of Whips 

Having said about the Leader of the House, let me now come to the role 

of Whips Outside Parliament, party control is exercised by national and 
local organizations. Inside Parliament, it is exercised by Officers known as 

Whips. The British term 'Whip'is the hunting-field, where the Whipper-in 

drove the Hounds with the whip back into the pack so as to prevent them 

from straying. The term • Whip' is now applied both to a Member of a parti-

cular party in Parliament whose duty is to secure the attendance of Members 

of that party, and to the written appeal or circular notice by which he sum-

mons Members of his partY.aDd informs them of the programme of parlia-

mentary business. 

All parties in Parliament have some kind of whip to give their activities 

~  and organisation. In United Kingdom special and important duties 

are assigned to the government's Chief Whip in House of Commons. He 

regularly attends Cabinet meetings. He is assisted by the Deputy Chief Whip 

and upto 13 junior Whips. The Government Chief Whip is directly answerable 

to the Prime Minister and the Leader of the House of Commons. Subject to 

the Cabinet, the overriding responsibility for the organisation of business in 

the House of Commons and the progress of the government's legislative pro-

pmme rests witb the Leader of the Hou5e. Under the authority of the 

Leader, the government Chief Whip in the Commons attends the Cabinet aDd 

l)Jakes the day-to-day arrangements for the government's programme of busi-

nell. The Chief Whip also has responsibilities for securing majorities for the 

,overnment. 

. The main function of the Whip is to keep Members of their party within 
the sound and range of the division beU whenever any important business is 

under coosideration in the House. During sessions, the Whips of different 

.pattia SfIld to their '''Pporten periodic notices, also sometimes caUed 'Whips'; 
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warning them as to when important divisions are expected. The importance 
of the division is indicated by underscoring the notice by a number of lincs. or 
a couple of very thick Jines. Sometimes, we call them two-lioe whips or three-
line whips." 

The Whips have to know their men, their kIlowled,e or their inteNlta. 
special aptitUdes, qualities and potentialitiel. In the interest or quality or 
debate and deliberations the Whips take these aspects into account while send-
ing the list of Speakers to the Chair. They keep Members supplied with 
information about the business of the House and enforce party discipline. The 
Whips are the active agents within the parties and serve as a channel of com-
munication whereby one party negotiates with another concerning topics for 
debates or conduct of business in the House. 

The Chief Whip of the government party in Lok Sabba is the Minister of 
Parliamentary, Affairs and he is directly tespenaible to lb. Leader oftke. House. 
It is a part of his duties to advise the government on parliamentary busine8S . 
and to maintain a close liaison with Ministers in regard to parliamentary busi-

, ness affecting their Ministries and 'Departments. The Chief Whip is the eyes 
and ears of the Leader of the Party so far as the Members are concerned .. 
During sessions, in his capacity as adviser to the Leader, he bas to be io cons-
tant touel:, with the Prime Minister. 1 he Chief Whip is assisted by the 
Minister of State and two Deputy Ministers. He ensures that during sittings, 
there is quorum in the House, and that adequate number of Members of the 
party is present at the time of voting. He sends them advance intimation 
through the system of ordinary one, two and three .. line whips to indicate the 
degree of urgency attaching to a particular measure before the House. The 
responsibility of keeping everybody at his post and keeping his party united, 
strong and well· knit, falls on him. He selects members for Select/Joint Com-
mittees and other parliamentary and government assignments keeping in view 
the backaround, experience, aptitude, qualifications, etc. of Members of his 
party. 

The Whips are not only sho:::k·absorbers, but also indicators of the party; 
they are not only advisers to the Leader, but also the binding force in tho 



JOII1'rtaI 0/ Parliamentary Information 

party; they are not only barometers of the different regions and opinions but 
a1Bo the counscllors of Members. 

The Whips of the government and of parties in the opposition come into 
contact with each other to sort out matters of common interest and to under-
stand and accommodate each other or many crucial occasions. Whips of the 
Ruling party as well as· those of the Opposition thus pia), a very significant 
role in the smooth and efficient functioning of parliamentary democracy. 

S"rl Krls/uttl Clrtlllfl,. Htlldn: I came before 11 O·cIOtk. The ruJiDl party Members 
are late. Valuable time 1.101t. 

Mr. Spetllclt: Durinl the scbool day. we used to 10 in deputatioD to tbe Head-
master .. yiDI. 'Tbil is a very fiDe day.' So let UI bave a fiDe day. Tbat sbould be tbe 
mood. 

(L.S. Dtb •• 3 AalUlt. 19,04). 



THE MULTI-DIMENSIONAL ROLES OF PARLIAMENT· 

V.N. GADOIL 

f j 

5 

Our Constitution-makers carefully examined several alternatives and came 
to a decision that the future constitutional set-up of the Indian polity should be 
federal in nature and parliamentary in character. Parliamentary democracy was 
therefore adopted in our country. Historically, this system was imposed on us 
by the British. During the freedom struggle and in pre-Independence days, cer-
tain parliamentary traditions had developed in the country. The Constitution-
makers, therefore thought the this was probably the best system that should 
be adopted for the country. 

Democracy contemplates that the people should make laws and they 
should obey them. It is not possible for all the people in a large country like 
ours to come together and take decisions. Therefore, we have chosen the sys-
tem of representative democracy. We have divided the country into varioUi 
constitutencies. The people elect their representatives. The largest single party 
or the majority party forms the government. The government remains in power 
so long as it enjoys the confidence of the Lok Sabha. That is the correct des-
cription of a parliamentary democracy. 

Representational Role of Parliament 

Parliament in the first place must be truly representative of the people. 
The Constituent Assembly considered various alternative methoda of represcn-

• Adapted from the inaulural address by the author to the Probationers of tho 
Indian Postal Service under the auspices of the Bureau of parliamentary Studies aad 
TrainiDI, Lok Sabba Secretariat, on 26 July, 1984. 
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tation. But they chose what is known as the first-past-the-post-system. In this 

system, sometimes distortions come in; sometimes even absurdities creep in. A 

party which has got the least number of votes may get the maximum number 

of seats and it forms the government. Eut no other alternative is workable in 

India. It has not worked even in some advanced countries. 

There Are a number of other systems, viz. Jist system; the preferential 

voting system and the proportional representation system. It has been noticed 

that the largest percentage of invalid votes are found in the proportional repre 

sentation system in graduate constituencies rather than in the general elections. 

If graduates can make mistakes. it is doubtful whether we can adopt that 

kind of a system for the general electorate. ~  it may be that sometimes the 

-..pcoplc!a • ..deiires are not enctl¥ ·[eRected in thc..Jll.UDbcr ... Q!.scatsbeld ~  .. __ 

tical party. Bot now it appears that there is no other alternative. The system 

whIch we have chosen is the correct system. Thus, the first role that it should 
b'e representative of the peopte's wishes, has been performed by and large by 

our Parliament in the last several years. 

/rftegrational Role 

The second role of ParJiament is that of integrating the countr). In spite 

of some of the events that have taken place in the last few months, Parliament 
does help the forces of integration in the country. In this context an example 

may be citc:d: In 1956, I left the Congress Party on the question of separating 

Maharashtra from Bombayapd breaking the family traditlOn, I joined the 

Opposition for a few years. We are agitating for the inclusion of the city of 

BeJgaum in Maharashtra. One of our top leaders was elected to Parliament, 

and after a few years, when we asked him, "Why are you not speaking about 

Belaaum in Parlialment 1". His reply was very significant. He said, "From 

Delhi, Belgaum looks very sinall". That is the integrating process. It is not 

that the local issues, the regional passions and the parochial loyalties disappear. 

But they dilute when we come to Parliament. 

If one sits in the Public Gallery or the Central Hall of Parliament House, 

for four or five days and just watch the members wearing various dresses .-some 

wearina long shirts comina below the knees, some wearing very sbort shirts, 

some wearing dhotis and some wearing best westeroised tailored suits-one 

sees miniature India-persons from various States inter-mingling very freely, 

~ 8  taking tea and ~  in the Central Hall and so on. All kinds of 
,. 
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excbanges take place i.here and we see the picture of an integrating India. The 

role of integrating the country is Thus satisfactorily performed by our Parlia-

ment. 

Throll'ing up of Leadership Role 

The third role of Parliament is to throw up leadership. There: is an in-built 

constitutional advantage in the parliamenhry . system for this role. Every 

Minister in the Government has to be a Member either of Lok 

Sabha or Rajya Sabha. He can continue without being a Member of either 

House for a maximum period of six months. Parliament, therefore, does pro· 

vide a forum where leadership is thrown up. It is only through Parliament that 

leadership in Government comes. That is in-built in the system itself to a cer-

tain extent. It is exactly the opposite in the United States of America. In 

India, a Minister has to be a Member of the legislature whereas in the United 

States, a Minister can not be a Member of the legislature. A Secretary of 

State has to resign if he is a Member of the Congress, with the result that 

sometimes important leaders do not become Ministers there. ~  story goes 

that President Roosevelt of the United States appointed a lady as a Minister 

of State for Labour. Nobody knew who she was. One of the newspapers wrote 

an article "Who is this lady?" Journalists questioned President -Roosevelt and 

ultimately privately he told them "Don't tell anyone. My wife wanted her 

to be appointed and you know how one has to yield sometimes and. therefore, 

I have appointed her Minister for Labour". Thus, the process of throwing up 

of leadership in government does not come from the Senate there. In 

India the function of throwing up of leadership is satisfactorily performed 

by our parliament partly because of the in-built constitUtional provision 

that a Leader must be a Member of the legislature, Parliament and Cabinet. 

The parliamentary system requires that the majority party should choses the 

Leader who becomes the Prime Minister. He or she forms the Government 

and it remains in power so long as it enjoys the confidence or' the Lok 

Sabha. It is the Lok Sabha· which creates the Ministry. It is the Lok 

Sabha which sustains it and it is the Lok Sabha which can destroy it. In the 

parlance of Hindu mythology, tbe Trimurti, i.e. Brahma, Vishnu aDd Mahesh 
create, sustain and destroy the world. Similar is the role of the Lok Sabha. 

The role of the Cabinet is that of coordination. On one side is the Lok 

Sabha which represents the will of the peopll: and the other side is the civil. 
service which executes the policies of the Government. According to Bagehol, 
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some people have fascination for double barrel names like John-Brown. They 

are supposed tn be from the aristocratic family. The hyphen between the two 

names is regarded as very important. I n his words. the Cabinet is the hyphen 

that joins and the buckle that fastens. That is the role of the Cabinet as the 

coordinator between the Parliament and the executive. Parliament also 

performs the mediatery role, i.e. to mediate between the people and the 

Government and the Cabinet mediates between the Lok Sabha and the 

executive. If the people in any country start feeling that their problems will 

not be solved by Parliament but they will be solved by coming on the streets, 

by resorting to agitations, fasts, gheraos, bandhs, etc., if they start losing their 

faith in Parliament's efficacy. that may perhaps be the end of the parliament-

ary democracy. Therefore, the correct role of Parliament in the Indian polity 
is to remain the centre of politicll gravity. The people must feci that every 

important decision will be taken in Parliament. Parliament is the centre and 
the forum where ~  will be taken, Parliamentary democracy contemp· 

lates that decisions shall be preceded by dialogue, debate and discussion. And 

that dialogue, debate and discussion must take place in Parliament. That is the 

very logic of the parliamentary system. 

Delegated Loglslatlon 

In a parliamentary democracy, Parliament has mainly five functions and 

we can judge the Indian Parliament since 1952 with reference to these func-

tions. 

The first and the primary function of Parliament is to legislate. But in a 

Modern State it is no longer the primary function of Parliament. It may have 

been so a hundred years back, but now· a-days the State is required to interfere 

in almost every aspect of social activity. Any such intervention must have the 

sanction of law and the law must be passed by Parliament. The functions of a 
modern State have become so large that no Parliament in the world finds en-

ough time or talent to pass legislative measures in detail. Even if Parliament sits 

day and night all the 365 days in a year, it cannot go into details of every thing. 

For example, if Parliament has to decide in which areas the post offices should 

remain open aod from what time or how the accounting should be done bet-

ween the various centres of postal services, if Parliament starts legislating on 

such things, then it will have no time for legislating on policy matters There-
fore, in the last 60 or 70 years, a new phenomenon has occurred in Parliaments 
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all over tbe world which is known as 'delegated Legislation' or 'subordinate 
legislation'. Parliament prepares the framework of law and delegates the 
powers to the executive. That is why in every law passed by P,uliament there 
is provision for delegation. of powers. 

Apart from time, Parliament does not have experts in all subjects. In every 
Parliament the Volume of ieJisJation hils increased on an enormous scale. In a 
democracy law touches our lives at every point of time. Everything has to be 
done according to the law. As soon as we are born, our birth is registered under 
some rule made under some Act. When someone dies and taken to the crema· 
torium we have to obtain a pass for his cremation. That is also under some 
rule made under some Act. According to Professor Robson the law tbus 
touches our lives from "womb to tomb". As the Parliament does not havo 
the time, to make detailed laws it delegates powers to the Government and it 
delegates them to the Cabinet and the Cabinet to the Minister and the Minister 
delegates to the Secretary and so on all along the line. Actually it is the law 
or rule that is made by the Tehsildar on some sucb official that governs our 
lives and not the law made by Parliament. He is the real law-maker. Again, 
to quote Professor kobson, the law made by Parliament does not govern 
our lives; it is the great, great grand-child of that Act that governs our lives. 
So, our representatives do not make laws for us, it is the Tehsildar who 
makes laws for us. That is inevitable in a modern democracy. That is why 
our Parliament has provided for certain checks under the relevant rules. 
Any Member of Parliament is entitled to raise the matter in Parliament 
if a subordinate legislation exceeds its powers. There is a Committee on Sub-
ordinate Legislation of which I was Chairman for two years. We found that in 
many cases the subordinate legislation exceeded its powers. In the British Par-
liament, r remember one Opposition Member got up, read out a rule and asked 
the Minister, "What is the meaning of this?". The order was 'Control of Tin 
Cans Kegs Order 1942 as amended by the Control of Tin Cans Kegs Order 
1943 upto 1947-48 as further amended by substituting sub-clause (b) by clause 
(a) of Section (4) of Schedule X annexed to the Act.' and it shaJl come into 
force on such date and it shall be known as Control of Tin Cans Kegs Act as 
amended ... and all the rest of it. The order provides that if one breaks this 
rule he will be punished with fined £ 500 or one month simple imprisonment. 
So he asked the Minister, 'Suppose I do X thing, do I break tbis or I do not?' 
The Minister said, 'I know nothing about it. I will ask the Secretary! He 
asked the Secretary who said that a certain type of tobacco was not allowed to 
be packed in a certain kind of tin. Then he asked, 'Why do you not say it in 
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simple language?' But some people in the executive take delight in making 
things now. The Guinness Book of Records has given a delightful example. The 

order reads as follows: "'n the Nuts (unground) (<lther than ground nuts) 

Order, the expression nuts shall have reference to such nuts, other than ground 
nuts, as would but for this amending Order not qualify as nuts (unground) 

(other than ground nuts) by reason of their being nuts (unground)". One High 

Court Judge in England said, 'With all my experience of 25 years I cannot teU 

you what it means.' So one danger of delegated legislation is obscurity. 

The second is exceeding powers, etc. But that is inevitable and we have to 
control it. 

Control of the Executil'e 

The second fupction of Parliament is to control the executive. Democratic 

theory assumes that the Lok Sabha or the House of Commons should 
control the Ministries. Nothing of that kind happens about it is the other way. 

In practice i.e. in modern times, it is the Government that controls Parliament. 
We should not be under the impression that it is Parliament that controls tbe 

executive. Nowhere in the world is it so. It is the executive which controls 

Parliament. However, the control of Parliament is latent. It is always there. 
Tbere were five or six occasions in our parliamentary history and a number of 
occassions in several other countries where a debate or li discussion in ~ 

ment has cbanged the Government's policy. For example, tbe British Labour 
Government's policy towards Israel was changed because there was a stormy 

debate in tbe House of Commons. And. compensation was paid to an Irishman 
because of a simileu a discussion in the Britisb House of Commons In tbe 20s. 

Controller of Public AccDunt! 

The third function of Parliament is to keep an eye on public accounts. 
That is why tbere is a Public money. Committee in our Parliament. In this 

matter, the experience of most of the countries in tbe world is that Parliament 

cannot exert influence every day. It cannot have financial control everyday in 
every case. Tbat suits the persons auditing tbe accounts. They never tell us 

what should he done. They say that let the Government commit the mistake 

first and then they will tell us what is the mistake I Similarly, the Public 

Accounts Committee tells what went wroDg. The theory is that there can be 

no taxation without the sanction of Parliament, and no expenditure without 

the . approval of Parliament. So, Parliament must exercise financial control 

over the executive. 
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Ventilation of Grievances 

The fourth function of Parliament is ventilation of public grievances, I qao 

claim with pride that our Parliament, whichever party be in power, performs 

better than any other Parliament in the world. We have an interesting and a 

searching Question Hour. We have devised a new procedure known as Calling 

Attention which is the innovation of the Indian genius and we do not find it 

anywhere in the world. Betides, we have Adjournment Motion, No-Confidence 

Motion and various other ways by which the people's grievilnces are very ably 

ventilated in Parliament. 

The Question Hour is most  interesting. During the British regime when 

an Englishman named Raisman was the Finance Mirli .. ter. a discussion was 

taking place on salt tall:. The Congress Party during Freedom Struggle, had 

said that "We will not pay the tax on salt", So, with tbis in mind a Member 

got up and asked "Whk:h salt does the hon. Finance Member take l' My 
father (Shri N. V. Gadgil) got up and said that he only takes somersault I 

Because of Members like latc Shri Piloo Mody, the Question Hour becomes an. 

interesting hour.  The Question Hour is the true test of a Minister whether he 

has the grasp of the subject or insight into the working of the Ministry. It is 

the test of the leadership also. I can say that the Question Hour is better 

performed in the Indian Parliament than anywhere else in the world. A large 

Dumber of people come to witness the proceedings of the Parliament in India. 

than anywhere else in the world. It has almost become a place for tourists. 

Every day, there are lunched of people waiting at the residences of MP's for 

getting passes to the Visitor's Galleries of Parliament. 

The last but not the least function of Parliament is, what Mr. ~  

Churchill called to provide "a Grand Forum of the Nation and a Grand Inquest 

of the Nation". Occasions arise when all Members of Parliament rise above 

party lines and a very serious high level discussion takes place debating 

national problems and finding solutions to them. This function is also well 

performed by our Pacliam:nt for example the debates that tvou place durinS 

the Bangladesh War. 



LEGISLATIVE BUSINESS· 

RAM NIWAS MIRDHA 

As tbe word 'le.is)ature' indicates the most important task of a legislature 

Is to leiislate. There are other fUDctions as we)). But, passin! Jaws and 

legislating ill a very important aspect of a leaislature'. functioning. 

Under our Constitution ... e have three legislative lists. Some subjects 

belong to the Union Government; some to the State Governments; and there 
is a concu,rentlist of subjects on which the State Governments as well as the 

~  ~  can make laws. Neither a State Legislature nor a State 

Government is subordinate to Parliament in any sense. Under our Constitu· 

tion, the powers given to a State Legislature cannot be interferred with and it 
has the full power and responsib·lity to work under our constitutional set· up. 

Same is the case with Parliament which has a certain  area of work in which it 

Is supreme and can legislate. So, every legislature, whether at the Centre or ia 
the States, has fu)) authority so far as subjects allotted to them under the 

Constitution. 

A BiU passes through many stages before it becomes a Jaw. There are, two 
ty,pes of Bil1a. ,'/z, the Private Members' BilIs, and the Government Bills. In 
our Jegislatlm::s we have a fuled day for non-official business. On a particular . ' ~ ." 

day set apart for the purpotlt, the Prhate Members' Bills or Resolutions arc 

taken up. There are. howe\'er. very rarely accepted. Many a time the 

~  ~~  the spirit behind these Resolutions or Bills and pra. 
mises to bring forward appropriate legislation in that behalf . 

... Adapted rrom the talk by the author to tbe New Members of tbe Mizoram Legisl-
ative Assembly under tbe aus!'icu of the Bureau of Parliam.otarJ Studies aDd Trainio. 

lok Sabha Secretariat. on II July, 1984. 
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The idea of legislation starts with the election manifestoes of the political 
parties. Durin'g the election the parties say "If we come into power, these arc 

the things that we will do-land reforms, change of money lending rules and 

regulations etc'" When they come to power, they take. up some of those ideas 

and try to work on them and give shape to them by introducing legislation. 

The concerned Department examines what are the things that should be incor-

porated in the legislative programme of the Government which will be the 

implementing authority etc. All these are administrative matters and the 

concerned administrative Department sends them to the Law Department for 

drafting the Bill. The procedure is long drawn out and complicated. For 

example. before drafting a legislation it has to be seen whether we can get that 

thing from some other legislations. A little drafling defect can defeat the Bill 

the court might turn it down and say, "it is not properly drafted. The inten-

tton is not clear. What you are doing is beyond your competence". So, the 

draftsman of a Bill has a very important role to play and from his experience 

of drafting he tries to fit in the ideas of the administration. He gives them 

shape in Ihe form of a Bill. Then it comes before the House and undergoes 

various stages. 

There are three readings before a Bill is passed. First is the introduction 

of the Bill. At that stage generally there is no opposition but there 

have been instances when there \\as a short discussion and then it 

Was allowed to be introduced. The next stage is very important. 

The general principles underlying the Bill are debated-why this legislation 

~ necessary. how does it fit in with the general policies of the Govern-

ment. The Members of the Opposition criticise the Government that 

the principle of the Bill is ill-conceived. It is not necessary. It is redundant. 

It is anti-people. Whatever the Opposition has to say at this stage by way of 

criticism of the princi pIes of the Bill is said in a general way only. After that, 

some Bills are referred to either a Select or Joint Committee. Important Bills 
need more scrutiny. If we are in some Select Committee, we can playa good 

role because of our experience in the field. We can say how it will affect the 

people, whether it would not be putting too much restriction on the movement 

or the discretion of the people, and whether those restrictions are necessary, 

whether the reforms that are sought to be introduced would be acceptable to 

the people etc. We should take the work in a Select Committee very seriously. 

We learn a lot about the functioning of the concerned Department and the law 

on the subject. This is true of all Committees. 
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The Committee system in the Parliament and the State Legislatures per-
forms an important task by keeping a check on the \'Iorking of the executive. 
Various Committees-financial and others· play a very important role. We 
enrich our knowledge very much by working in these Committees. If we take 
the Committee work seriously, we would corne to know of the working of the 
Department in some respects much more than the Minister concerned himself. 
It is because he does not have the opportunity of questioning the concerned 
officers in the way we are doing. One good feature of our parliamentary 
system is that the officers come prepared before the Committees. They take 
the work of the Committees seriollsly because they would not like any remark 
or recommen(ijltion against their Department. The way we ask questions. the 
way we raise debates in the House, the way we function in the Committees 
puts the administration on its toes. 1 he Minister and his officers therefore 
really take parliamentary duties very seriously and they ha"t'e a great deal of 
respect for Members. It is a very good development. They do not want 
adverse remarks against the administration to go into the report of a Com-
mittee. So, as any other Committee. a Select Committee is one where we 
should really devote our attention and our time and we would be the gainer 
for this. The Members should therefore make serious efforts to get a grip over 
the whole matter underconsideratioD. We would be respected for this. We 
would be feared even. for this. We should ask questions pointedly to the 
Government in a situation where they have to give some assurances. It would 
be to our credit and the Government would respect us. They would know 
that so and so Member cannot be taken lightly. What he says has weight in it: 
what he says is as a result of his study and observation and they cannot lightly 
be brushed aside. This is the t)pe of reputation we should be able to 
build. 

In our system. under the' Rules of Procedure. so many devices are available 
to us like Questions, Short-Notice Questions, Call-Altention Notices, Half-an 
Hour Discussions and so on. We have provided so many procedural devices 
which we can use in such a way as to keep the executive on its toes. Modern 
administration is reaJly a complicated one. So much power are given to the 
government and the field officers that sometimes they themselves do not even 
know what powers they are having and how they are exercising them. So, it 
is very complex situation. It is getting increasingly more so as we go along. 
Therefore, the legistature and its committees have to be vigilant to keep a 
check 01' the wrong actions or the aberrations of the Government-which 
ei"cludes the Minister, the Council of Ministers and the officers. And that is 
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why. we should fuction effectively. This applies to the Ruling Party Members 

as well as Opposition Members. If we listeh to the debates or questions asked 

and answerd on the legislative floor, we-would notice that a Ruling Party 

Member uses the same tone as the OppositiOn uses. Sometimes, the Opposition 

uses harsh ~  and indulges in personal attack on the Minister WhiCh, of 

course, a Member of tbe Ruling Party m"ay not and cannot do. However, 

so far as his constituency is concerned and so far as his public activities are 

con::erned, a Membl!r of the Ruling Party ~  to be as active as an Opposi-

tion Member. Sometimes. the Ruling ~  M.:mb!rs do not take the work 

seriously and ultimately they really are the losers in the process. Sometimes 

a Ruling Party Member may think ., will not sit in the House; I Will go to 

the M in ~  and get these things done." Thert:by he loses the opportunity 

of using the House for debates, uf learning the procedures of the House to 

enhance his own eff.:ctiveness and prestige, of representing his constituency and 

~  the ~ of the public r<!dressc.:d. He would be a very mistaken 

man if he takes his duties inside the House lightly. It is wrong to think that 

it is only the Opposition who have to participate in de hates and discussions. 

To keep the administration anJ the executive on its toes, the Ruling Party 

Members have to playas important a role as the Opposition. The Opposition 

may have a different ~  But the basic responsibility of a legislator remains 

the same. irrespective of tht: party to which he belongs. 

i If we are Members of a Select ~  we should attend the meetings 

! regularly and study the papers thoroughly before attending a meeting. Some-

times witnesses are callf'd before the Select Committee, for example, on a Bill 

on rural administration, Panchayat representatives may be called. Some 

lawyers, some organisations and citizens may want to appear. They should be 

encouraged to corne and S3Y what they wisb to say and their viewpoints should 

be considered. We may wish to accept their suggestions. or modify them. 

The committee stage is a very important stage, particularly in the case of a 

legislative reassure which has got several aspects. 1 he Committee also visits 

places for on-the-spot study of matters connected with the Bill under consi-

deration. During such visits we gather first hand information. 

When the Se!ect/Joint Committee submits its report and the Bm comes be-

rere the House, c1ause-by-clause con!>ideration takes place, we can move amend-

ments to the clauses of the Bill. Here, the Ruling Party \tfembcrs also move 

I· amendments. The Minister sometimes accepts them, somt:times he requests the 
Members to withdraw them saying that he wiil take note ~ them. It means, 
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the Government have taken note of tpe suggestion to be kept in mind at the 

time of implementation and an amentil1)ent ,to that effect is not necessary. It is 

not to be put in the state of law. That ,is how, Things go on. Clause-by-clause 

consideration, is very important. Here, ~  can send as many amendments as we 

like. Then the third reading stage is ~  At this stage a general discussion 

takes place on the Bill as it has emerged from the c/ause-by-clause consideration. 

Here we accept the Bill or oppose the Bill as it is. After the Bill has been passed, 

it goes for assent to the President or the Governor-to the President in the case 
of a Bill passed by the Houses of Parliament and in the case of State Legis-

lative to the Governor. Upon assent the Bill becomes a law. The law may 

come into force immediately or it may be brought into force later.  Sometimes, 

it is from the date of its publication, the Government may need time for 

implementation because they have to make a lot of rules. Subordinate legis-

lation is sometimes very necessary. In many legislative measures, there is a clause 

which gives power to the Government to make rules for the proper tmplemen-

tation of the law. These rules spell out the responsibilities of the various 

officials and lay down in detail the procedures and the machinery for the 

implementation of the provisions of the Bill. Sometimes. the making of 

rules gets delayed and the Committee on Subordinate Legislation criticises 

the Government for not implementing an Act for years. 

One common ~  is that we are passing too many laws Why are 

we doing so? It is because our life is getting very complicated. It is not a 

simple type of life as we used to have in the olden days. There were not than 

these complications. The oeople stayed at a particular place. They had a 

neighbourhood and did not have to go heyond a certain area. At the most, 

they would go to a certain district once in a while. But today the people 

have to move about; educa!ion is expanding. there are jobs abroad; the 

business transactions lire held all over the country : the transport has to be 

regulated; the licensing of shops has to be done: the movement of essential 

commodities has to be regulated so that the merchants do not take advantage 

of shortages. So, there are bound to be so many laws. Thus the criticism is 

not valid because, jf we do not regulate all tbese things, the poor people will 

be exploited. 

On the other hand. the businessmen say that there are too many restric-

tions of them. The industrialists say that the licensing system is bad. But 

the licensing system has to be there for industries. It is Dot that we arc putting 

restrictions for the sake of restrictions. If we make all . industries free from· 
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restrictions, no one will go in for the heavy industry. More and more 

consumer industries will come up. We want consumer industries to come up. 

But we also want heavy industry to come up because we want to be self-

sufficient. So, all the restrictions are there to see that the development process 

goes on in the direction in which we want it to go and not in the direction in 

which the businessmen and the industrialists want it to go. They will do every-
thing possible for the maximum benefit and profit for thettlselves. They arc 

welcome to do that in their own sphere. But there are certain areas which we 
want to strengthen for development. We want proper regulation of the 

country's development. 

This broadly is the legislative framework under which we work. If the 

Members take the legislative work seriously, it gives a tremendous opportunity 

to serve the people. We are duty bound to reflect the opinion of our ~ 

tuencies by asking questions which concern the welfare of the people and to 

see whether the development works are being done or not. A legislator is not 

only representing his constituency but he is also a part of the State legislature 

and he has to take a wider view about the interest of the State/copntry as a 

whole. 

The people criticse us by saying that amongst legislators there is a lot of 

indiscipline: they shout, they do not obey the Speaker, or his rulings are not 

accepted. Such things are said all the time. This is happening in the other 
countries also. That is because in the present day there is so much of tension 

iD life. For example, there is a strike going on. It may be right or tn'ong. 
but the people who represent the workers \\ant to assert their leadership and 
shout in the House. Some of these things can be tolerated in the sense tbat 

if we have strong feelings. we can express them in the House. But there is a 

limit to that. After all, we cannot go beyond a certain point. That iI the 
essence of democracy. We have to respect the majority opinion. The minority 
bas a right to express its opinion. That is what our parliamentary system iI. 

There is a Government side and an Opposition side. Our parlialDCUltary system 
is not a mere majority party rule where the minority should sit quitely. It 

involves the working of the Opposition also. It 1S for the involvement of all 

the Members of the House. That is why in England and even in our country 

the Leader of the Opposition gets official recognition. He gets the statUi of a 

Minister. Why 7 One can say, "He is opposed to us. Why should we give 

him all these facilities 7" This is a recognition of the fact that the Opposition 

has an important role to play for the success of the parliamentary system. 
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TWd things follow from this. Firstly, the majority party has a mandate 

from the people to do what it wishes to do within the limits of the ~ 

tion and that should not be obstructed beyond a certain point. But at the 

same time, it is not just a majority tule. The majority cannot ride roughshod 

over the wishes of the Opposition all the time. Once in a while, if it is a 

matter of princ:iple, we can stick to our stand. For example, if we wanted to 

do a certain thing whkh is mentioned in our party manifesto, we should do it 

Qen if there is an opposition to that. But it implies an obligation on the 
Opposition al90. The Opposition should not behave as if they are ~  just 

to oppose the Government aJl the time. If that is so, the Government would 

not care for the Oppositi0n. 

So, democracy is a very difficult system to work with. Itl success depends 

on the way we work it from day·ta-day. There are no quick solutions. In a 
dictatorship or one-party rule, it is a simpler affair. We get an order from 

above and it is obeyed. There ~  be any dissent. Fortunately, we have 
Dot opted for this '1ystem. We have opted for a system under which we have 

a right to speak oUt, to c:riticise the Government. to dissent within the limits 
of rules and procedures, in a constitutional way. It is through a cooperative 
functioning of the Opposition and the Government that democracy runs. That 
ill where the eSSence of parliamentary system lies. This is how our parliamen4 

tary system works and it calls for accommodation on both sides. We cannot 
say, ours is the last word on this. 
Take, for example, the White Paper on Punjab. We see that whenever 

there was a negotiation, the Akalies insisted that certain demands must be met, 
even if they concerned other States. No Government can accept such demands 

which concerns other States without their consent or consultation? The Akalis 

would Dot listen to this. This is not a democratic way of functioning. That 
is why certain drastic steps had to be taken. We just cannot accept that any 

party or a group of people have a right to veto the country's progress. They 
must accept the position that they cannot have a veto power to obstruct the 

country's progress and bgislative procedures. 
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RULES OF PROCEDURE AND CONDUCT OF BUSINESS OF THE 
REPRESENTATIVE ASSEMBLY DURING FRENCH 

REGIME V1S-A-VIS THE LEGISLATIVE ASSEMBLY OF 
PONDlCHERRY OF THE PRESENT SET-UP 

M.O H. FAROOK 

----.-----------------------------------------------
The former French settlements consisting of four regions, namely, 

Karaikal. Mahe and Yanam became part of India under the Treaty of Cession 
with effect from 16 August, 1962. The territory, however, had been under 
the de-facto administration of the Government of India from 1 November, 
1954. These areas were constituted into a Union territory under the Consti-
tution (Fourteenth Amendment) Act, 1962. Popular Government was 
established under the Government of Union Territories Act, 1963 which came 
into force with effect from 1 July, 1963. On that date the Legislative 
Assembly substituted the then Representative Assembly of Pondicherry and 
every Member of the then Representative Assembly, except those who were 
not the citizens of India. were deemed to have been elected to be a Member 
of the Legislative Assembly. 

Section 33 of the Government of Union Territories Act, 1963 provides 
for making of rules by the Legislative Assembly for regulating its procedure 
and conduct of its business and states that until rules are made as such, th¢ 
rules or procedure and standing order with respect to the Legislative Assembly 
of the State of Uttar Pradesh in force immediately before the commencement 
of that Act shall have effect in relation to the Legislative Assembly subject to 
such modifications and adaptations as may be made therein by the Adminis-
trator. Accordingly, the Rules of Procedure and Conduct of Business of the 

619 
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Uttar Pradesh Legislative Assembly, 1958, with certain modifications and 
adaptations as were found necessary, were made applicable in regard to the 

Legislative Assembly of Pondicherry, till its own Rules of Procedure were 

formulated and adopted by the House on 24 March, 1966. 

By virtue of the agreement dated the 21 October, 1954, entered into bet-

ween the Government of India and the Government of France, the Govern-

ment of India had jurisdiction in and in relation to the State of Pondicherry. 

Hence itwa8 considered expedient that the Decree dated the 25 October, 
1946, passed by the Government of France instituting a Representative 
Assembly 'to manage the interests which are suitable to the territory' in the 

then French settlements in India should be amended to make it accord with 

the changed circumstances. Therefore, the Government of India had made 
an order called the State of Pondicherry (Representative Assembly Decree 
Amendment Order), 1955, amending certain provisions in the Decree stated 

above. 

If we compate the provisions in the Rules of ~  and Conduct of 
llusiness of the present Legislative ASsembly with that of the former Represen-
Mive ASsembly in Pondicherry certain interesting deviations can be noticed. 

The purp'ase of this article is to outline only the material changes in the 

ptocCdure of the Representative Assembly when compared to that of the 
Legislative A4sembly. 

The Rules or ProCedure of the Representative ,Assembly were framed in 
extrcise of the powers conferred under article 28 of the Decree (just like the 
present Act) dated 25 October, 1946. The Rules of Procedure of tbe Repre-
sentative Assembly contained only 57 articles (rules). . 

Seilions of tlte :Aeprt'sentative As!embTy/ Ltglslative Assembly 

Two otdinary sessions were to be held every Year; the first between the 
lit March and the 1st April and tbe second called the Budget session, in tbe 

course of the month of August. However, these dates could be modified by 

means of a ~  in exceptional circumstances: The duration of an Assembly 
session could not exee(i' 30 da)!. I'D addition to these two ordinary sessions, 

the Representative Assembly could' hold extraordinary sessions also, tbe 

duration of which could not exceed 15 days. The elltraordinary session may 
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be either on the own initiative of the Head of the Territory (who was called 
the Governor) or on the written petition of two-thirds of the Members 

addressed to the president (Speaker) of the Representative Assembly. But 
this provision does not exist in the Legistative Assembly set-up. The Govern-

ment of Union Territories Act, 1963, deals with summoning of the Legislative 

Assembly in the fo)]owing terms: "The Administrator shall from time to 

time summon the Legislative Assembly to meet at such time and place as be 
thinks fit, but six months shall not intervene between its last sitting in one ses-

sion and the date appointed for its first sitting in the next session". Even 

though, by this provision, at least two sessions are ensured, the Member of 

Legislative Assembly have no say statutorily on the summoning of the Assembly. 

But in the previous set-up i.e. of the Representative Assembly, session of the 
Assembly could be convened. as stated earlier, on the written application of 
two-thirds Members. If such an application was put up, the GovelDor had to 

summon the extraordinary session of the Representative Assembly. The 

analogous provisions which existed in the Representative Assembly to that of 

the Lesislative Assembly in the matter of summoning and prorojation is that 

the Assembly can be summoned and prorogued by an order of the Head of 

the Territory (Governor). Howl!ver, the dissolution or suspension of the 

Representative Assembly could be pronounced by a Decree passed by the 
Central Government. 

QUORUM 

At present the quorum to constitute a meeting of the Legislative Assembly 

a,hall be one-thirds of the total Members of the House. In the Representative 

Assembly the quorum was half plus one of the sitting Members. If that 

quorum was not formed on the date fixed for the opening of the session, the 

session would stand automatically postponed to the third day that followed, 

excluding Sundays and holidays. The deliberations would then be valid, 

whatever might be the number of Members present. But, this automatic 

postponing of the session to the third day does not exist in the Legislative 

Assembly set· up. 

Officers of the Assembly 

In the Legislative Assembly set-up, the officers of the Assembly are the 

Speaker and the Deputy Speaker whoare elected by the House and ~  
term continues till they cease to be Members of the Assembly or their 

resignation or their removal from the office by way of passing a resolution to 
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that effect. Even when the Assembly is dissolved, the Speaker can continue 

in Office until immediately before the first meet;ng of the Legislative Assembly 

after the dissolution. But in the Representative Assembly, there were one 

Pn:sident (Speaker), three Vice-Presidents (Deputy Speakers), four Secretaries 
and Questor. All were Members of the Representative Assembly and elected 

by the House every year. The office bearers were eligible for re-election. A 

regular feature in the opening session of every year was the election of office-

bearers of the t{epresentative Assembly de nove and the address of the Head of 

the Territory. Since there would be DO elected President for that opening 

session the eldest among the Member present discharged the duties of the 

President, Uust like tbe present Speaker pro tern) and the youngest among 

tbose of tbe Secretary. The senior Member of the Representative Assembly 

informed the Governor through a message that Members of the Assembly 
had met together. It may be seen thereform that the Secretaries of the 
Representive Assembly also were tbe Members of the Assembly and the 

Members themselves had looked after aU the affairs pertaining to the Repre-

sentive Assembly. 

Address of the Head of the Territory (Gol'ernor) 

In the opening session every year, the Head of the Territory (Governor) 

addressed the Members of the Representative Assembly. When the Governor 

came to deliver his address, a delegation of four Members drawn by lot 

received him at the outer entrance of the meeting hall and took kim in a pro-

cession to tbe Chair reserved for him. The same delegation accompanied him 

when he left the hall. At the opening session, the senior Member took his seat 

by the side of the Governor. Around them the Heads of Administration and 

members of the Council of ~  were seated. 

The deviation from the present practice which may be noticed is the 

seating arrangement of the Heads of Administration who were Government 

Officers and the Councillors of Government (just like the present Ministers) 
around the Governor, while delivering his Address. The delegation of four 

members drawn by lot by the Representative Assembly to receive the 

Governor and send him off is also worth noting. 

Election of Office-Bearers 

In the March session, immediately after the Governor had left the meeting 

hall, the Representative Assembly would proceed to elect the President, three 
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Vice-Presidents, four Secretaries and one Questor every year by mtans of seclet 

ballot, During election if the first ballot did not give any ~  or second 

ballot would be taken between the two candidates who had secured the highest 

number of votes. In the case of equality of votes in the second ballot, the 
eldest Member would be appointed. Voting would take places by ballot for a 

single Member for the election of the President and by ballot for a list for the 
Vice-Presidents and for the Secretaries. 

Voting procedure for election of Presiding Officers in the Legislative 

Assembly set-up is different from that of the Representative Assembly pattern. 

In the Legislative Assembly, where ~ than two candidates have bnn 

nominated for election as a Presiding Officer, and at the first ballot no car,di-

date ~ more votes than the aggregate votes obtained by the other 

candidates, the CIlndidate who has obtained the smallest number of votes \\ ill 

be excluded from the election until one candidate obtains more votes than the 

aggregate  votes of the remaining candidates where at any ballot any t\\O or 

more candidates obtain an equal number ot votes, the candidate to be excluded 

rrom the election will be determined by draw of lots. 

Duties and responsibilities of Office-Bearers 

The President was the custodian of the powers of the Representative 
Assemblyand he was in-charge of maintaining order in the Assembly. He 
could cause any person disturbing the order to be expelled from the meeting 
haJJ or arrested. He had to enforce respect for the rules, to grant leave to 

speak to members, and to see that no Member dt:viated from the subject of 

the discussion. He was the spokesman of the Representative Assembly. ~  

through him the Assembly could send its remarks on various matters it would 

like to convey in the interest of the territory with the exception of problems 

of a political nature as well as its opinion on the situation and needs for 

various public services. 

The Vice-President would act as President in the case of absence or preven-

tion of the  latter. Since there would be three V ice· Presidents ~ order of 

their substitution would be fixed at the first meeting of the office bt'ar('fs by 

secret ballot. The four Secretaries would be  subst ituted by the youngest 

amongst the Members present and not by secret ballot as in the case of Vice-

Presidents. 

The Questor was in charge of the accounts and sundry expenses of the 

Representative Assembly. At the end of each &eSsion he had to submit his 
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accounts for the approval of the Assembly. By the appointment of Questor 

from amongst the Members of the Assembly with statutory responsibility on 

him to submit his accounts, the interference of the executive in the internal 

financial matters connected with the Representative Assembly was done away 

wiih. 

The duties of the Secretaries were to record the deliberations of the 

Assembly, to read them out, to enter in view of the discussion the names of 

the Members in order of their request, to count openly the votes and to keep 

note of decision taken anu/or adjournments ~  

Besides these offlce-bearers elected by the ~  from amongst its 

Members, a Record' Keeper, an Assistant Record Keeper and one or more 

Draftsmeu were also to be appointed by the Assembly. These staff members 
were generally appointed from among the Government servants paid from 

Government revenues. The Record Keeper and the Assistant Record 'Keeper 

were entrusted with the care of the records of the Assembly and safe custOdy 

of the correspondence. They would be proposed by the office-bearers and 

appointed by the Assembly by an absolute majority of the Members present. 

The services of one or more draftsmen would be placed at the disposal of the 
Sceretaries during the session to assist them in recording the deliberations of 

~ Assembly. These draftsman would be appointed by the President ~ 

In case of death, resignation or prevention of the Record Keeper,the ~ ~ 

of the latest session could fill tbe vacancy temporarily. ' 

The Record Keeper and the Draftsmen would communicate the minutes, 

records and other documents in their custody, only to the Members ofthe 
Assembly and to the Administration. From this it may be noticed that the 

office-bearers barring the President and Vice-President were discharging duties 

aDd responsibilities which are entirely different to that of the present legisla-

tive Assembly set-up. 

Meetings 

The President (Speaker) would commence the meeting o( the Represen-
tative Assembly and at the conclusion ~  he 'had 'to'declare'that the 
meeting had come to a close. But, before adjourning, he had to consult 

the Assembly about the date and time ~  commenCement of ~ ~  meeting 
• """ • j . ~  ; ,'., J. ,,' ! I " "'.: ,,, . .; 
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to be held and to announce the same in the Assembly itself at the end of ~ 

·meeting. He had also to antlounce the Agenda (List of Business) for the next 

meeting. By this provision, the President of the Representative Assembly 

was put in check by the Assembly on the commencement and conclusion of a 

meeting of the Assembly and on the Rusiness which were to be transacted. 

In the case of ~  of the Representative Assembly, a main deviation 

from the .,resent Legislative Assembly set up is that the Head of the Territory 

(Governor)  could be present at all the meetings of tbe Representative 

Assembly, except for audit!qg the aCCQunts. He may even take part in the 

discussion and atteq4 ~  vote. AQother deviation is tbat tbe Secreetary-General 

of the Government or, in ~  absence another officer appointed by the Head of 

the Territory c!luld ~~  if ~  with Olle or more commissaries, all tbe 

meetings of the Representll,tive Assembly as a matter of right as representative 

of the Govt:rnment lind express ~  views on the matter whicb was under 

discussion. The Assembly may hear the heads of Departments or of 
administration in the matter ~  was within their powers. This provision 
does not exist in the present Legislative Assembly set-up. 

Minutes of MeetifWs 

In those days, tne record of proceedings was not written verbatim. The 
Seeretaries who were elected by the Assembly from amongst its members had 

to record, of course. with the assistance of one or more draftsman, tbe 

deliberations. While recording, there were possibilities that some important 
points which the Assembly thought as such might have been left out. To avoid 

this, the Rules of Procedure of the Representative Assembly had ID4de it 

obligatory that at the besinning of each meeting the minutes of tbe previous 

metting shCluld be read out for approval by the Assembly. However, if tho 

minutes of the previous metting were not ready by that time, tbe Assembly 

could very well postp<me tbe rc;;.diQg of the same to another melting. 

The minutes would contain the date of the meeting, names of Members who 

were present and absent, announcement and production of documents, the 
analysis of the deliberations, decisions. adjournments. Agenda. and 
communications made to the Assembly. While reading the minutes, correction, 

if any, had to be carried out in that meeting itself. After that nochange or 

rectificatiol1 cOldd be made in the minutes. If the Assembly desired the 

minutes might be pubHshed in the Official Gazette. 
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After approval of the minutes, the drafts thero of would be signed by the 
President and the Secretaries. Then the minuts would be forwarded by the 

President to the Head of the Territory. Tbeadmil)istration would publish it 
and a copy there of would be made available to the Members of the Assembly 
and the Representatives of the Territory (just like the present Secretaries to the 
Government and Heads of Departments). 

There were possibilities that at the prorogation of a session of tho 

Assembly minutes of certain meetings of the Assembly might not have been 

read out in the Assembly and its approval obtained. In that case, a Committee 

consisting of five Members in addition to the Office-bearers vould be 
appointed. That Committee would examine tbe minutes and approve or modify 
them with the view of disposing them of quickly. In the meeting of that 

Committee, Members of the Assembly, if tbey so desired, might participate in 
tbis task and could even speak and vote. Thus the minutes of the meeting were 

disposed of by the Members of the Assembly therilselves without any sort of 

interference of the executive and outsiders. In the end, the minutes would be 

deposited in the Records. 

The President (Speaker) would himself entertain the correspondence work 

and he was required to maintain a correspondence register for this purpose. In 

the case of correspondence with the Members, the Record Keeper would do 
so on the request made by the Members. 

Rilles to be observed while speaking 

Only after ~  permission from the President the Members would 

speak. While speaking a Members has to stand up. On the same question in 

the same meeting the Members were permitted to speak twice to explain their 

opinion thereown. But if a Member wanted to speak more than twice, on the 

same question, permission of the Assembly had to be obtained. 

During discussion, the members who were for or against a question or 

proposal had to speak alternatively., The Members could speak like this till such. 

time the Assembly declared the debate as closed. One important deviation 
from the rules of the Present Legislative Assembly was the right of the 

President of the Representative Assembly to speak on matters. which were 

under its consideration. ~  the Speaker can speak as other Members of the 
Legisla the Assembly taking a seat along with the Members only at the lime of. 
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cbnsideration of the No-confidence motion against him. But the President of' 

the Representative Assembly could, if he so desired take part in the discussion 

like the rest of the Memben on any question which was under consideration of 

the Representative Assembly. But at that time he had to leave the Chair and 

sit along with other Me ilL ' I. He had to resume the Chair only after a vote 
had been takea on the question in which he had participated and expressed 

opinion. In such a case, the Chair would be occupied by anyone of the Vice-

Presidents and in the absence of all three Vice-Presidents, by the senior 

Member of the Assembly. 

~  of Order 

The President of the Representative Assembly had to preserve order in 
the House. If any Member behaved disorderly. he would be named by the 
President. If the Member even after this behaved in a disorderly manner, the 

President would direct to mention it in the minutes. If he still persisted, the 

Assembly had to decide without debate the mention in the minutes with 

censure stating the reasons thereof. Even after this, if the meeting tended to 

become tumultuous, the President would ring the bell. If the confusion 
continued the President would announce that he would adjourn the meeting. 
Then he wouldsuspeod the meeting for fifteen minutes. After this suspension 
the meeting would automatically be resumed. The president had powers to 

cause any person disturbing the order to be expelled from the meeting hall or 

even arrested. In case of a crime or offence the President would draw up a 

report and refer the same immediately to the 'Procureur de la RepubJique.' 

Div/sloll , 

Division would take place when demanded by Members for deciding a 

question which was put. Amendments may be moved to any resolution or 

motion. The important thing worth noting here is that the Members might 

give sub-amendments i. e., amendments to amendments to a motion or 
resolution. Even thougb previous notice was not prescribed for giving 
ameadments or sub-amendments they had to be handed over to the President 

in writing duly signed. Verbal amendments were not allowed. On any question. 
the sub-amendment would be first to be put to vote and then the amendment. 
After they kad'been disposed of, the original motion or resolution would be 

put to vote. Before putting to the vote all amendments and sub-amendments 
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would be read out and priority would be liven al1V1l¥1 to the l'Dost imporlaDt 

ones. 

The votes would be taken ,eoeraUy by raming 'of hands or by Membert 

remain ina seated. The point to be noted bere ·i;tb .. , ~ vote miaht be takeD : 

again in case of any doubt. Votina would be taken ~ by sceret ballot when tb, 

motion or resolution relate to a person or when more Member. ~  for r 

it and the majority of the Members of the AssembJy. were in favour of it. In' 

the case of such ballot, every Member would put a ballot paper in a bol '#ittll 
the word "Yes" for adoption of the question which was under consideration 

and "No" for rejection. They might drop blank paper also which meant 
abstention. The counting of votes would be made by tbe President with the 
assistance of Secretaries. The result of counting. would be recorded by the 

Secre1arie8 and allnounced by the Presidtnt. 

In the case of 'equality of voles a Second ballot would take place immedia-

tely. If equality stitl persisted, the motion put to vote would be ~  lost. 

It may be ~~ th"e's'et'roIri ~  ~  'President would not be Davina the powers o'r 
cbtin& vote. 

A "lriotio'n which ~ been 'Settled in a session could not be ~  up spin 

in the same seSsion. Any Member who desired to put a motion .bowd hand 
it ov'er to the President in writing, dated and si&ned and seconded by another 
Member. the PreSident would read it out to tbe House. The motion which 

had beeogiven bya ~  could not be taken suo motu. The motion would 

come up fordiscossion itt the AS$einb'ly on the date which would be 'fi"ed "oy 
the President in consultalion. with the Assembly. In this also, the Assembly 

(and not the President) was baving a final say whether the motion wat tiomy 
of beina discussed in the Representative Auembly. 

'tn the Leaislative I\lSCinbly let-up a Member can remafil ~  for a 
pc'riod of sixty days witbout permission of \he Assembly. For morc tbaa tbit . 

~  the ~  ~  by a Member to remam abacot fromn. mce .. 1 
inp has to be ob&aiDcd. Otbcrwi .. the AllCJA\lJy may _lar&l-bis· .. t vatat .. 



Rules oJ Procedure in Pondicherry A.ssembly 629 

But in the Representative Assembly no Member could remain absent from 

the meetings of the Assembly ~  of the Assembly. However, in 

case of absolute necessity the ~  might grant leave of absence abject to 

th'e eohclition that he (the President) ~  inform the Assembly about it. If. ' 
Melhoorof the Re.,resentative Assembiy remains absent for two ordin.ry ~ 

seSsion's daring liisteliure without ~  '(which had to be accepte4 by the : 

Assembly) the Representative Assembly would, as a ~  of course, declare 

him to have resigned his seat, in the last meeting of the secoad "il. . 

Petil ;0'"'' 'Itl tlte Au,mlll}' 

As ,9cr the Legist&l!\It ~  Ruies, ~  may be pteserited or 
submitted with theCOllsent of 'the Speaker on : 

(a) a Bill which has been published before introduction or which has 
been introduced in the House ; 

(b) any matter connected with the busiaess pending before tbe House; 

and 

(c) any matter of general public interest provided that it is not one: 

(i) which falls within the cognizance of a Court of Law or a Court 

of Enquiry etc. ; 

(ii) which can be raised on a substantive motion or resolution; 

(iii) for which remedy is available uDder 'the ~ ·iIJc....... ... 
regulations and byelaws. 

But in the Rcrpreseotati .. e Assembly pattern the public might submit any 
petition to the Assembly duly stamped, written in French and signed by the 

petitioner. In case the petitioner was unable to sign in French it would be, in 

addition, signed by the draftsJlllUl. Any petition in a language other than 

French was to be accompanied with a translation thereof in French. The peti-

tions would be opened by the President and sent with a serial number to the 

Committee concerned for consideration. After this the Committee would con-

.ider whether any action had to be pursued on the matter and any resolutioD 

Was necessary to aive effect to it, if it was 'clInsidered necessary. 
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The Memben of Representative Auembly were compelled to wear a badge 

on the model which was fixed by the Head of Territory (Governor) by an 

arrete. This sort of badge has not heeD prescribed for Members of the present 

Legislative Assembly. 

Salary and allowancea 

Unlike the present set up the Members of tbe Representative Assembly 

were not paid any salary. But they could receive during the period of the \ 

sesaions refund of travelling allowances incurred and a fixed daily allowance. 

. These in a uutsbaJl are the main deviations noticed betweentbe Rules of 

Procedure and Conduct of Business of the Legislative Assembly and the Repro-

ICDtativc Assembly of Pondicherry. 

Shrl M.S. San}",1 Roo: Mr. Speaker, Sir. I would like to briD, to the notice 01 
~ auaust HoUJCI ~ of tbe basic facts .•• 

, 
~  Mtldhu DQMtlPQt e : AU,1lSl House ill tbe mODtb or Au,ust I 

(L.S. Deb •• 8 AUlUSt. 1984) 



THE ELECTION OF THB VICE-PRESIDENT OF INDIA 

The Vice-Presidential election held in August, 1984, was the eighth of such 

elections to the office of the ~ 8  of India. The earHer elections to 

this high office of the land were held in 1952, 1957. 1962,  1967. 1969. 1974. 

1979. 

The term of office of Shri M. Hidayatullah, Vice-President of India WIt 

due to expire on 30 August, 1984. Article 68 (1) of the Constitution oflndia' 

provides that election to fill a vacancy caused by the expiration of the term ot 
office of the Vice-President shall be completed before the expiration of the 

term. The Presidential and Vice-Presidential Elections Act, 1952, and the rules 

framed thereunder regulate all matters relating to or connected with the elec-

tion to the office of Vice-President of India. 

The process of election started on 25 June, 1984, when the Election Com .. 

mission after taking the consent of the Speaker, Lok Sabha, issued a notificao. 

tion appointing Dr. Subhash C. Kashyap, Secretary-General, Lok Sabha. 81 

the Returning Officer for the Vice-Presidential election. Another notification 

appointing Shri N.N. Mehra, Joint Secretary, Lok Sabha Secretariat as Assi .. 
tant Returning Officer was also issued on the same day. 

On 20 July, 1984, the Election Commission issued a notification fhting 3 
August, 1984, as the last date for receiving nominations; 4 August, 1984 as the 
date for scrutiny of nominations; 6 August, 1984, as the last date for withdra· 
wal of candidature; and 22 August, 1984, as the date on which a poll, if nCCC$oo 

58ry, be taken. 
631 
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The Returning Officer issued a ~ Notice on the same day, i.e. on 20 
July, 1984, of the intended election detailing the procedure, the dates for filing 

of the nominations and of election and about the place where the nominations 

coUld be delivered. 

The notification issued by the Election Commission and the Public Notice 

issued by the Returning Officer were published in the Gazette of India and th" 

Gazettes qf!itt ~ ~ aud Union ~  011 20 July, 1984. Cop,es of Pub-

Jic Notice were also sent to All India Radio, Doordarshan (T.V.), various news 

agencies etc. for publication/broadcast/telecast. 

4, tQtat (If 27 PPllliuatipn ~ wtTf tiled for 17 candidates. Of these 

~~  llominations w.ere in ~ of ~ J. Veukataramu and two nomina-
tiou W"fC in rC$ptct Qf Sbri B.C. ~  SevCSl Ilomination papers of five 
Candidates had been rejected at the time or presentation on the ground that 

certified copy of electoral role bearing the candidate's name as elector had not 

~  ~  The ,crutillY 01 tbo remaining 20 nomination papers of 12 

~ ~~ ~ ~  held by tbe Rctqrainl Olicer in his room in the Parliament' 
lip .. lLt P A.M. on 4 AUIQSt. ~  SiA nO'llinalion papers of the two can-
c1idaleS-foqr of Shri ~ ~  1\00 two of Shri Kamble-were found to 
~ hl order in aU ~ and .,ere ~  14 nomination papers of ~ 

~ ~  ~ ~ 'oVer, ~  ma'qly OQ the around abat they were 
not subscribed by any proposers or ~ ~  

By 3 P.M. OIl 6 August, 1 Q84, when the tiMe for withdrall'2ll of candi-
4lQrfllllt,ired, none of ahe two candidates whose nomination papers had been 
~~  wilbdrew his "ndidature. Tbereupon a lilt of contesting candidatd 
..,.. ~ by ,be lhtumiag Officer. The list was ,Iso published in the Gazette 

of ~~ ~  /I.S well as in tbe Gazettes of all States and UDion Terri-" 
tories. 

1'Qf: pqll rOf tlH: elef;tioll WU ~  Oft ~ A",ust, 1984. in Room No. 62, 

~ HpHse betwe.en 10 A,M. an4 .. P.t.1. At the time of pon there ~  

~  ~ in ~ ~  ,nd one Meptber ~  Dot entitled t.O vpte as hi, 

~ ~  ~  been dC(:lared voip by ~ ~ Co"rt aad he bad been 8lJnteq • 
limited stay order by the Supreme Court in an election petition. ~  ~ 

of" total membership of 544, the number of electors from Lok Sabba eligible 
to vote was 523. In Rajya Sabha when the poll commenced there were five 

vacancies but subsequently intimation regarding election of one Member 
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(Shri A.P. Sharma) to Rajya Sabha was received reducing the number of 
vacancies to four. Thus, out of total membersbip of 244, there were 240 elec-
tors from Rajya Sabha. Out of this, two Members of Rajya Sabha being under 
detention cast their votes through postal ballots which were received by the 
Returning Officer before 1 P.M. The number of members of Parliament who 
were entitled to vote at Parliament House was 761 (523 of Lok Sabha and 238 
of Rajya Sabha). 

The polling from the very beginning was very brisk. The first elector to 
cast bis vote was the Speaker, Lok Sabha. Within the first hour many Minis-
ters including the Prime Minister and Leaders of parties and groups cast their 
votes. In all, 743 Members voted in Parliament House. The total number of 
votes polled was 745, including two postal ballots. 

The poll closed at 4 P.M. Counting of votes was taken up at S P.M. A 
total of 743 ballot papers were found in the ballot box which tallied with the 
number of ballot papers issued. Out of 745 votes cast, 30 votes were found to 
be invalid and were rejected. Out of 715 valid votes, Shri B.C. Kamble secured 
207 votes and Shri R. Venkataraman secured 508 votes, 

0022 August, 1984, Shri R. Venkataraman was declared elected to the 
office of the Vice-President of India. The declaration was read out to the press 
and others by Dr. Subhash C. Kasbyap, the Returning Officer in Parliament 
House. For tbe first time, the Returning Officer, read out the declaration first 
in Hindi and thereafter in English. 

Shri Ramaswamy Venkataraman took office of the Vice-President of India 
on 31 August, 1984. 

Shri Ramaswamy Venkataraman-a Life Sketch 

Born on 4 December, 1910, at Rajamadam, Tamil Nadu, Shri Ramaswamy 
Venkataraman obtained his M.A. and B.L. degrees from the Madras Univer-
sity. He was married to Smt. Janaki in 1938 and bas three daugbters. 

R V, as he is affectionately caUed by bis friends and admirers, was enrolled 
as an Advocate of the Madras Higb Court in 1935 and later as an Advocate of 
tbe Supreme Court. But soon he was drawn into tbe freedom struggle and hi. 
participation in the 'Quit India Movement 1942' resulted in his detention for 
two years under the Defence of India Rules. In 1946, he was deputed by the 
Government of India as one of tbe Panel of Lawyen to defend the Indian 
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nationals charged with offiences of collaboration during the Japanese occupa. 

tion of Malaya and Singapore. From 1947 to 1950, he was the Secretary of the 

Madras Provincial Bar Federation. 

In 1950, Shri Venkataraman was elected to the Provisional Parliament. 

He was elected to 1.0k Sabha in 1952. and again in 1957, 1977 and 1980. 
While in Parliament, he was Secretary of the Congr('ss Party in Parliament 

during 1954-55; Member (i) Standing Finance Committee; (ii) Privileges Com-

mittee; (iii) Estimates Committee and (iv) Public Accounts Committee. As a 

Member of the Planning Commission during the period 1967-71 he looked 

after Industry. Labour, Power, Transport, Communications and Railways. 

He was a member ()( the Madras Legislative Council during 1957-67 and 

was also a Minister in Tamil Nadu Government during the same period, He 
also then (unctioned as Leader of the House. As a Minister. he held the port-
foliosollndustrics. Labour. Cooperation, Power, Transport and Commercial 

Taxes. The intense efforts made by him in industrtalisation of the State earned 

him the title of 'Pather of Industrialisation' in Tamil Nadu. He was appointed 

Union Minister for Finance and Industry in 1980. On 15 January, 1982, he was 

shifted to Defence. He resigned in August, 1984 to conteat the election for the 

Office of Vice-President. 

Shri Venkataraman has been Chairman of a number of organisations, vito 
(i) the Major Ports Commission; Oi) Indian Institute of Foreign Trade; (iii) 

National Research Development Corporation; (iv) Committee on Automation; 

and (v) the Committee of Inquiry into the working of State Electricity Boards. 

He has been trustee of a number of national institutions, viz. the Jawaharlal 

Nehru Memorial Fund and the Gandhi Gram Trust. 

Shri Venkataraman represented India at many international forums. He 

was member of the Indian Delegation to (i) the Commonwealth Parliamentary 

Conference, New Zealand, 1950: and (ii) the Inter· Parliamentary Conference, 

Vienna, 1978; Leader, (i) Labour Delegation to Metal Trades Committee of 

the International Labour ~  ~  1952: and (ii) Indian Dele-

gation to the 42nd Session of the International Labour Conference, Geneva, 

1958; and India's Delegate to the United Nations General Assembly in 1953, 

1955, 1956, 1958, 1959, 1960 and 1961. 

Shri Venkataraman received many awards for his distinguished service in 

the field of education, art, science etc. He was awarded 'Tamra Patra' for parti· 

cipation in freedom struggle, the Honorary Doctorate of Law by the Madras 
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University, Soviet Prize for his Travelogue on late Shri K. Kamaraj's visit to 
the Socialist countries, and the title of 'Sat Seva Ratna' by His Holiness Shan· 
karacharya for his services rendered to the temple. He was elected Member of 
the U.N.O. less Administrative Tribunal, 1955-79, and its President 1968-79. 
He was given a souvenir by the Secretary-General, U.N.O., for his distinguished 
service as President of the Tribunal. 

Shri Venkataraman has been the Founder-Editor of the 'Labour Law 
Journal' since 1949. 

He has visited U.S.S.R. and Socialist countries, West European Countries, 
U.S.A., Canada, South-East Asia, Far East, Australia, New Zealand and Fiji 
several times on official visits. 

Shr{ R.R. Bhole: I have asked this question from the hon. Minister. I am from 
Bombay .But Bomba, and Calculta are si5ters. Of course, Calcutta from where you are 
coming is a big sister. 

Professor Madhu Dandavale : What is important is not silter but mother-iD-law r 
(L.S. Deb., 26 July, 1984) 
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LAYING DOWN OF OFFICE 8Y SHRl M. HIOAYATULlAI{, 
VICE-PRESIDENT OF INDIA· 

In the afternoon of 30 August, 1984, Shri M. I{idayatullah laid ddwn the 

office of tbe ~  of India and Cbairman, Rajya Sabha, after com· 

pleting a term of five yeats. On 24 Aug ust, 1984, the Rajya Saoba bade a very 

touching and affectionate farewell to bim. The Prime Minister, the Deputy 

Chairman, the Leader of the House and the Leaders of political groups paid 

tich tributes to him fot his qualities of learning, wit and wisdom with whicb 

he had conducted the proceeuings of the House during his chairmanship. 

On behalf of the Government, the party and on her own behalf, the Prime 

Minister expressed very best wishes to Shri HidayatuIJah and Shrimati Pusbpa 

HidayatulIah and hoped that his gifts of mind and heart and his wide ex-

periende would continue to be at the service of the people. Speaking on the 
(k:casioD tbe Prime Minister said: 

"Sir, you came to us aftar a distinguished legel and judicial career where 

you had attained the highest position. This dignity and long ex-

perience you brought to the Rajya Sabha ... y",u have been not merely 

Ii distinguished Presiding Officer but also a guide, philosopher hnd 

friend to all of us, combining knowledge with humour and under-

standing. Even when your rulings may have been unpalatable to 

So1ne on this side or on that side, they were readily accepted because 

of your fatherly and friendly manner. You deflated pomposity of 

• Contributed by the ao5Oareb .t Library Section, Rajya Sabha Secrelariat. 
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lany kind. If arguments became too hea\y, you introdllCfd ~ ~ 

tedness, and if they were too flippant or superficial, )oU incllcted the 

Berious note which the subject deserved. Your apt quotations have 

enliveoed the debates. Your witty remarks have often defused teo· 

sion Bod brought harmony to the proceedings. I hope hon. Members 

will appreciate and will emulate your spirit of sportsmanship". 

The Deputy Chairman, Rajya Sabha, associated himself with (be senti-

ments expressed by the Prime Minister and Leaders of various parties in the 

House and wished Shri Hidayatullah a happy, cheerful and long life. The 

Deputy Chairman said that the Chairman had assigned him many important 

responsibilities which until then had been normally performed by the Chairman 

and it showed the extent of confidence the Chairman had reposed in him. 

The Deputy Chairman observed that the rulings given by the Chairman itt 

regard to privilege cases, would act as guiding principles in tirnes to c(lme. 

He further stated that with his sense of humour and wit the Chairtnan had 

many a time been able to defuse the tense atmosphere in the House. 

The Leader of the House, Shri Pranab Mukherjee while associating him-

self with the sentiments expressed by the Prime Minister and Leaders of 
various groups said : 

"During the five-Year tenure as Chairman of this House you have institu-

tionalised a part of the rules. The rules which required a thorough 

revision, were done under your dire.:tion: certain new modes of 

raising discussion Were introduced, and I have no doubt, as some of 

your illustrious predecessors are stlll remembered and will be remem-

bered in future shaping the scope and areas of discussion on the 

Door of this House. Your rulings and your observations and your 

efforts to institutionalise some of these things, will be remembered in 
future .... ' 

Commenting on the sense of wit of Shrf Hidayatullah Shri Mukherjee 
said: 

"But here I would like to say one thing that you have disproved your 
most favourite autbor, Shakespeare whom very often you have quoted. 
10 one place, Shakespeare said 'When age is in, wit is out'. But, 

Sir in your case, you have disproved it at the age of 69, that despite 
age, wit is in, not out!' 

While replying to the farewel1 references Shri Hidayatullah regaled the 

House with anecdotes and reminiscences. Referring to his unopposed election 



638 Journal of Parliamentary Information 

to the officc of Vice-President, he recollected that his choice was foreclosed 
when he was asked to accept the office ·'for the sake of the country'. "I did 
not even know what was in store for me and when I came to this House I 
realised that fools rush in where angels fear to tread," Shri Hidayatulla added. 
He further said : 

"It has been, a great pleasure to be with you aU. Sometimes, it was not 
very happy and I must say that if I have hurt anybody's feelings I 
apologise most properly and publicly for any grievancc I may have 
caused to you." 

Concluding his observations, Shri Hidayatullah spoke highly of the 
human equalities, learning and rich experience of Shri R. Venkataraman, the 
incoming Chairman of Rajya Sabha. 

In the evening of 24 August, 1984, Members of both Houses of Parliament 
bade an emotional farewell to Shri Hidayatul\ah in the Central Hall of Parlia-
ment House ranking him "among the most eminent men of our times." In 
an Address presented to Shri HidayatuBah at the function on behalf of the 
members of Parliament, the Speaker, Lok Sabha, Dr. Bal Ram Jakhar said 
that Shri Hidayatullah's "austerity, dedication, objectivity and secular outlook" 
were qualities which would be missed by members. He said that members had 
been greatly inspired by Shri Hidayatullah's "impeccable integrity, deep 
scholarship, undimmed eloquence, rare sense of humour and above all abiding 
sincerity and simplicity." . 

The same evening members of the Rajya Sabha for the first time arranged 
a farewell function to honour their outgoing Chairman. The Leader of the 
House, Shri Pranab Mukherjee presented an Address and a Silver Salver to the 
Chairman. The Address describing Shri Hidayatullah as a "radiant example 
of integrity and virtuosity"- paid the following encomiums for his role as 
Chairman, Rajya Sabha : 

"Under your stewardship, the Rajya Sabha has had the privilege Qf being 
guided in its deliberations by a person of outstanding merit and 
judicial temperament. Sometimes, situations in the House became 
tense and tumultuous, tempers ran high, more heat was generated 
than light; words were uttered and gestures shown which could have 
been avoided. But by your exemplary patience, tremendous indul-
gence and extraordinary forbearance you helped us overcome the 
'near impasse' and calm down to orderly discussion. Your liberal 
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approach, amiable disposition and largeness of heart served as a balm 

to heal wounds and soften hurt feelings. But more than these" hat 

came to your succour and our relief to defuse the tension was ) our 

sparkling wit and spontaneous humour .... As Chairman of the House, 

you have also delivered some very important rulings which will go 

down as landmarks in our parliamentary history for their content and 

literary fervour. You have displayed an abiding sense of impartiality 

in delivering rulings and have conducted the proceedings of the 

House without ~  bias, fear or favour." 

Furtbermore the Address bade farewell to the Chairman as did Caesar to 

Octavia in Shakespeare's Antony and Cleopatra: 

"Fare thee well; the elements be kind to thee and make thy spirits all of 

comfort." 

----..---.-. 

Shri $atyasaahan Chakraborty.' .. .1 still remember the face. of the HOllie ~  
your face but the face of the previous Home Mini ster. It was almost listless, philoso-
phical. 

An hOIl. Mentber: Bflddlcam Shar.natn Gachclulmi 

(L.S. Deb., 24 Jwy, 1984). 
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WIT AND HUMOUR IN PARLIAMENT 

The Houses of the Union Parliament and of the State Leaislaturel witnels heated 
disculsions 001 infrequeDtly. But it is Dol all just heat; discUlSioDS sbed liah, ;as well 
and there are abo ligbter interludes. Tbi. feature which wo hope to continue, is tbo 
result of our endeavours to capture the momenta of wit and humour and to share them 
with our readers. 

-Editor 

LOK SABRA 

Shrl G. Narsimha Reddy : ... Tbere is no point in going on electrifying the 
villages by putting poles and wires when electricity docs not flow into them. 
Instead, it is better for the REC (Rural Electrification Corporation) to see that 
those villages for which funds were allotted are fully electrified, not for name's 
sake but in real practice. 

Mr. Deputy Speaker: If there is no electricity, but only poles and wires, 
you and I are responsible for that. Before elections, we want the poles to be 
erected. 

Shrl G. Harsimha Reddy: It may be so in your State Sir, but not in mine. 

Sh,i Arif Mohammad Khan: By electrification, does he mean to say that 
current should be there and not poles and other infrastructure ? 

(L.S. Deb., 23 luly. 1984) 

Shri M. Ramgopa/ Reddy: Sir. just now, the bon. Member belonging to 
CPM has mentioned that it is a white elephant. Sir, the atomic energy pro-
gramme was started by late Pandit lawabarlal Nehru and now it is being used 
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effectiveJy. I want to kpow froJD the hOD. Minister whether he is goin, to 
dismiss thi. idea and lillY tut is Dot a white elephant. If at all there is any 
white elephant in this country, it is the Opposition Party which should not 
waste the time of this august House. «(Interruptions) 

Shri V. Shivraj Patil: We do not subscribe to the idea that atomic energy 
programme Is a white elephant. 

Mr. Speabr : He would like to caU it a "red elephant' , 
(LS. Deb .• 25 July. 1984) 

Mr. Sptalur: Please conclude now. 

Shrl Indrajit Gupta: J should not be penalised for not mums any Doise 
throughout these two or three days. 

Shrimati Indira Gandhi: You have got an advantage because others have 
Dot made any noise. 

Mr. Speaker: You are making an uninterrupted speech. 
(L.S. Deb .• 25 July. 1984) 

Rao Birendra Si"gh: Research programme can be taken up but the set-
ting up of a joint venture for wine under the protocol or making . wine under 
the public sector, is a different matter about which I cannot reply. It depends 
upon the initiative coming from the StAte or from public sector undertakings or 
from the State Agro-Industries Corporations or from the private industry. 

Professor Madhu Dandavate : Sir, even without wine the Government get 
drunk, what will bJppen if wine is manufactured·? 

Mr. Speaker: Minus into minus makes plus. 

An Hon'ble Member: They are power drunk. 
(L.S. Deb., 30 July. 1984) 

Professor Saifuddin Soz: ... As J told you, if it is provid that slogans were 
raised in Shri Farooq Abdullah's drawing room or bed room, I will resign 
from the National Conference. Similarily, if it is proved that a Swamiji was 
murdered at the behest of somebody in the National Conference. I will resign. 

Mr. Deputy Speaker ~ How many times will you resign? You can resign 
Hly opce. 

(L.S. Deb., 30 July. 1984) 
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Shr; Vasant Sathe: Mr. Deputy Speaker, Sir. I want to tbank all tbe hon. 
Members wbo bave participated in tbe debate and I'must say tbis is probably 
a unique occasion when every single Member who participated has supported 
the Bill and the action taken by us, 

Shri Ramgopa/ Reddy: We also supported. 

Shri Vasant Sathe: Yes, those who stand, sit and wait also supported. 

Mr. Deputy Speaker: Don't mention the Member wbo supported I 

Shri Satyasadhan Chakraborty: John Milton "On bis blindness", said 
they also serve who stand and wait. So, there are many people who are stan-
ding and waiting also. 

Shrl Vasant S.the: With apologies to John Milton, they alllo sit and keep 
quiet. 

(L.S. Deb., 6 August, 1984) 

Sh,1 Satyasadhan Chakraborty: ... Now, if you do not nationalise, wbat 

will happen? It i.; the public sector which is like the wife and the private 
sector like the mistress wife getting children and mistress getting money. You 

sbould abolish it and actually nationalise it. You take the burden and you 

take the benefit. Otherwise, why ~  they pass on the burden and you allow 
it ? 

Dr. Subramaniam Swam)': That means Marxists believe in mistresses 
also. 

Shri Pranab M ukherlee: Obviousiy tbey do believe. I do not say tbat 
nationalisation is not the solution ... 

(L.S. Deb., 7 August, 1984) 

Shirl P. Shiv Shankar: The quality of coal deserves to be improved. Hon. 

Members have expressed time and again about the shells and stones, including 
me. I bave no objection to that. Still my quality bas also to improve. 

( Tn ferrup t ions) 

Shr; Satyasadhan Chakraborty: Black is always beautiful. I am proud of 

my black bair. 
(L.5. Deb., 7 August, 1984) 

Shr; K. Brahmana"da Reddy: Under administrative upgradation you get 
money, under !rants.in-aid also you get money, under distribution of five per 
~  extra to deficit States allo West Bengal gets money ... (Interruption) 
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Shri Satyasadhan Chakraborty : Progressively diminishing. 

Shrl K. Brahmananda Reddy: Mr. Chakraborty, know thyself. 
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(L.S. Deb., 8 August, 1984) 

Shr[ Somnath ChatterJee: If you have an open mind our efforts may be 
of some assistance or use to you. If you have a closed mind, then there is no 
use in making any suggestion, but I would earnestly appeal to you that you 
should not go down in history as the Finance Minister who has tinkered with 
or played second fiddle to a constitutional body like the Finance Commission. 
It is very disastrous for the people. You should not take this advice lightly. 

We wish you well. We wish you success in tbe onerous task before you. 
Shrl SatYa3adhan Chakraborty: Except in the election! 

(L.S. Deb., 8 August, 1984) 

Shri Subramanlam Swamy : ... , really would not find fault with spec. 
ches made here and there. If the passion was not there what can a speech do ? 

An Hon. Member: If the speech raised passion 1 
Mr. Deputy Speaker: He has not interrupted when you spoke. Why do 

you interrupt him 1 

Shri M.M. Lawrence: But if he is not talking sense ..• (Interruptions) 
Dr. Subramaniam Swamy: Sir, that is a compliment to me. If a commu-

nist says that I do not speak sense I must be speaking sense. 
(L.S. Deb., 8 August, J 984) 

Shri Satyasadhan Chakraborty: Sir, should the words 'Babu Buta Singh' 
go on record ? 

Mr. Speaker: As you say 'dada', it can be a 'baba' also. 

Professor Madhu Dandovate : That lends dignity to the Minister, Sir. 
(L.S. Deb., 13 August, 1984) 

<On Question regarding Agricultural Prices Commission) 
Mr. Speaker: I had hesrd that APe is a type of powder and it is taken 

when there is headache. How can it be APe if it gives you headache 1 
Shrl RaJesh Pilot: Sir, today every doctor prescribes APe for different 

types of headache. 
(L.S. Deb •• 13 August, 1984) 
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Shri P. Yenkatasubbaiah: ..• When he compared this Bill to the Rowlett 

Act, my heart sank. That was the time. wbe,R we were fiahting a foreign 
power .•• 

Professor Madhu Dandavate: You have preserved your heart to sink. 

Shri P. Yenkalasubba;ah: If I lost it, I will have your heart because you 

are a man of very stout heart. 

Proj'euor Madhu D""tlavat,: It will be madeaftilable to you on a silver 
platter. 

(L.S.Deb., 16 Auaust, 1984) . 

Shrl P.V. Naras;mha Rao: ... If the House wants and if you have the time 

you caD have another dilCulsion on Punjab. I ba've no objection. I am here 
to reply. Only I bad to request Baba Bata Si8Sh ... ~  

Bab" Buta Singh: I think it is high time that I go with folded hands and 
become real Baba. 

(L.S. Deb., 23 August, 1'984) 

Shrimati Intlirtf Gandhi: The whole question of big brother is something 

which irritates our smalle r neighbours and also certain countries which are not 

~ close to us, exceedingly. We like to lay we have special cultural-relations 

and so on. It may boost our pride, but it is not welcome there. 

Dr. Subramaniam SWtlm}': What about bis sister ? 

Shrlmati '"dlra Gandhi : Either big silter, or big brother or any ether 
relation you like. When we say we are equal, it can be equal sister or equal 
brother, just as you like. 

(L.S.Cd., '2' August, ~  

Shrl Krishna Chandra Halder: Sir, today is the fareweD day ~  .. 

Seventb Lot S8bba. 
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Mr. Speaker: I think, if we can JUst be on a Very nice and good ~ 

then we shall be scoring sixers and do ~  good for the COUD1J;Y. : 

Dr. SulHamaniam SWllmy: Wbat is the, sipificancc of traioina ~ tile Jut ' 
day? Is there any significance ? y 

Mr. Sptaker: It means prosperity. 

Professor K.K. Tewar/: Prosperity for the ruling party. 

Mr. Speak.r: P""pcrity for tho catire CQlJntfY. 

.. ' . 

Shr:t 1i(Ulkesh 1JiIhadur: It is after the Opposition leaders started meeting 

at the Ramlila Grounds. Otherwise, there was a complete drought. 

Dr. Subraman/am Swamy: I hope, the ruling party will be washed away 
by the floods. 

(L.S. Deb., 27 August, 1984) 

ShrJ Indra}it Gupta: We protest against this. You want to rush through. 

legislative business ? 

Dr. Subramaniam Swamy: Is there going to be any Seventh Plan or they 

have decided to scrap it ? ... (Interruptions) 

Shr; Satyasadhan Chakraborty: If you can guarantee that there will be 
a session, then it does not matter. 

Mr. Speaker: There is bound to be a session. Don't worry. There is 

bound to be a session. You know I never go back my word. There is going 
to be a session. 

Shrt Satyasadhan Chakrabvrty: Seventh Lok Sabha or Eighth Lok 
Sabha ? 

Mr. Spl'Ghr: That is something I cannot say. 

(L.S. Deb., 27 August, 1984) 

Shrimati Geeta Mukherjee: I do not know who are the persons profes-

lionally enPled in promoting welfare of the people and doing social work in 
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the field. I hope. they are not the people as in the case of the Marriase Bitl. 

In any case. whatever non-official penon. are beins conceived. they are heinl 
conceived only as an usociatc ••• 

Profellot Madhu Danda,at,: Probably. they are trcatinl hUsbancls as 
professionals. 

ShrlmDti Geeta Mulcherjee: There U'e husband. and husbands. Say. for 
example, if Professor Madhu Dandavate will be on it, I will vote for it. 

(L.S. Deb. 27 ~  1984) 



PARLIAMENTARY EVENTS AND ACTIVITIES 

ELBCTlON OF DR. BAL RAM lAKHAR, SPEAKE., LOk SUHA, AI 
CHAIRMAN OF EXBCUTIVI COMMITTEB OF C.P.A. 

11 

On 4 October, 1984, the General Assembly of the Commonwealth 
Parliamentary Association at its meeting held at Douglas (Isle of Man) elected 
Dr. Bal Ram Jakhar, Speaker, Lok Sabha as Chairman of the Executive 
Committee of the Commonwealth Parliamentary Association for a three-year 
term. It is for the first time that anyone from India or from a country in 
Asia has been elected to this office in the Commonwealth Parliamentary 
Association. 

COl'lFERBNCES AND SYMPOSIA 

72nd Inter-Parliamentary Conference: The 72nd Inter-Parliamentary 
Conferenoe was held in Geneva from 24 to 29 September, 1984. The Indian 
Delegation to the Conference was led by Dr. Bal Ram. Jakbar, Speaker, Lot 
Sabha and consisted of Shri Satish Agarwal, MP, Professor Madhu 
Dandavate, M.P., Shri 1.K. lain. M.P., Shri B. Krishna Mohan, M.P., Shri 
P. Namgyal, M.P .• Shri G. Narasimha Reddy, M.P., and Shri Rameshwar 
Thakur, M.P., Shri Sudarshan Agarwal Secretary-General, Rajya Sabha was 
Secretary to the Delegation. 

The Conference discussed and adopted resolutions on the foUowina 
subjects :-

1. The need for parliamentary and other actions to formulate 
initiatives that will achieve equal riahts and relponsibilitiOi for 
men and women. 
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2. The contribution of Parliaments to the elimination of colonialism, 

racism, racial and ethnic discrimination, especially the apartheid 

regime in South Africa, and to the termination of that country's 

illegal occupation of Namibia. 

The fbUoWlng ~  item On ~ Agenda wu allo discussed 

and resolution adopted :-

"'Fbecrisis in Central America" 

During the Conierence period, meetings, of the Inter-Parliamentary 

Council and Standing Study Committees of the Inter-Parliamentary Union 
were also held. The Association of Secretaries-General of Parliaments also 
met in Geneva during that period. Shri Sudarshan Agarwal, Secretary-

General, Rajya Sabha attended the meetings of the Association. 

30th Commomrea!th Parliamenlot:y Conference: The thirtieth Common-
wealth Pariiamentary Conference was 'held in the Isle of Man from 2S 

September to 4 October, 1984. The Indian Delegation to the Conference 

was led by Dr. Bat R.am Jakhar, Speaker, Lok Sabha. Other members of the 
Oelegation were Shri Shyam tal Yadav, Deputy Chairman, Rajya Sabha, 
Shri G. Lakshmanan, Deputy Speaker, Lok Sabha, Shri Sontosh Mohan 
Dev, M.P., Shri J.P. Goyal, M.P., and Shri Atal Bihari Vajpayee, M.P., Dr. 
Subhash C. Kashyap, Secretary-General, Lok Sabha was Secretary to the 
Delogation. 

Shri Hashim Abdul Halim, Speaker, West Bengal Legislative Assembl'y; 
shri Sharad Shankar Dighe, Speaker, Maharashtra Legislative Asseinbly; Shri 
O. Swaminathan, Deputy Chairman, Tamil Nadu Legislative Council; Shri 
Brij ~  'Mehra, Spell'ker, Punjab Vidhan Sabha ; Sardar Guizar Singh, 

Deputy Speaker, Punjab Vid'h'.m Sabha ; Shri D.B. ChandreGowda, Speaker, 
itarnata1ca Legishttive ,. ,sembty; Shri Poonilm Chand BiSbnOi, Speaker, 

Rajashtan Legislative Assembly; Shri Natwarlal Shah, Speaker, Gujarat 

Legislative Assembly; Syed Mukassir Shah, Chairman, Andhra Pradesh 
Legislative Council; Satdar Tara Sihgh,Speaker, Haryana Vidhan Sabha; 
Sheikh Chand Mohammad, Speaker, Assam Legislative Assembly; Shri 

Dharam ~  Spea)..er, Uttar Pradesh Vidhan Sabha; Shri Vijai J(umar 

Joshi. Acting Speaker,Himachal Pradesh Legislative Assembly; Shri Ram 

Kishore Shukla, Speaker, Madhya Pradesh Vidhan Sabha; Shri Vakkom B. 

Purushothaman, Speaker, Kerala Legislative Assembly; Shri Radha Nandan 
., Speaker, Bihar Vidhan Sabha; Shri Mangat Ram Sharma, Speaker, 
Jammu and Kashmir Legislative Assembly; Shri Ira R. Marak, Deputy 
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Speaker, Meghalaya LeJislative Assembly; Shri E. Thungjamo Ezung, 
Deputy Speaker, Nagaland Legislative Assembly; Shri Prasanna Kumar 

Das, Speaker, Orissa Legislative Assembly; and Shri Ngurdinglien • 
. Minister of Agriculture, Manipur also attendt::d as Delegates of their 
respective State Branches of Commonwealth Parliamentary Association. 

Shri B.N. Sinha, Secretary, Bihar Vidhan Sabha, Shri G.S. Nande,. 
Secretary, Maharashtra Legislative Assembly and Shri Abdur Rashid, 
Secretary, Jammu and Kashinir Legislative Assembly also attended the 

Conference as Secretaries from the State CPA Branches in India. 

The following subjects were considered at the conference :-

I. The Commonwealth, the arms race, and world peace. 

2. The ~  from terrorism to democratic Governments and to. 
Parliamentary Institutions. 

3. The cabinet system versus the presidential system in Common-
wealth countries. 

4. Government bj regulation in a parliamentary democracy with. 

particular refCtence to the position of delegated legislation in. 
Commonwealtli' countries. 

S. Parliamentary privilege with special reference to confidentially. 
6. The role of Parliament and parliamentarians in influencing the 

direcdoD of the economy. 

7. The freedom of the individual, human rights and responsibilities, 

and the authority of Government in a parliamentary system. 

8. Opinion polls and the political process. 

9. Unemployment and ~ social consequences. 

10. The problem of drought in Commonwealth countries. 
II. The security of small states. 

All members of the Delegation &etivtly participated in the discussion 
of various subjects in plenary/panel sessions. 

Co,,!ermee of Presiding OjJicers: The fiftieth Confereilce of Presiding 
Officers of'Legislative Bodies in India was held in Calcutta (West Bengal) 
on,29 and 30 October, 1984. Dr. Bal Ram Iakbar, Speaker of Lok Sabha 
and Cbairmiui of the Cotl(ennce, presided. Abtlbst all the Presidina 
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Officers of the Legislative Bodies in India as also the Deputy Chairman of 

Rajya Sabha and the Deputy Speaker of Lok Sabha attended the Conference. 

The following resolution was adopted by the Conference to felicitate 

Dr. Bat Ram Iakhar, Speaker, Lok Sabha on his; election to the Office of 

the Chairman of the Executive Committee of tbe Commonwealth Parlia-

mentary Association : 

"This Conference of Presiding Officers of Legislative Bodies in 

India held at Calcutta on 29 and 30 October, 1984 warmly 

felicitates Dr. Bal Ram Jakhar, Speaker, Lok Sabha on his 
election to the high office of the  Chairman of the Executive 
Committee of the Commonwealth Parliamentary Association. 

He is the first person to be elected to this august office from the 
Asian Region. His election has brought honour and glory to the 
Nation." 

The Conference discussed the following points of the Agenda :-

I. Select Committee: When a Minister is Presiding as Chairman 

at a meeting of the Select Committee in which he is not entitled 

to vote for not being a member of the House, how can any 

question in the Select Committee be decided when there is an 

equality of votes on any question ? 

2. ~ ~  Improvina the effectiveness of LelisJaturel in the 
changing milieu. 

3. ~  Whether in order to make the annual Budget debate 

effective and pu"rposeful ad-hoc ~  Committees of the House 

may be constituted to which tbe Budget, after ~ presented 

in the House, be referred for scrutiny and report within a 
stipulated period during which the House may not meet, with 

the rider that such a procedure will not curtail the discussion on 

demands for grants in the House as is the practice at present? 

4. Privileges: Privileges of the Legislature and the Press. 

S. Committee on Public Undertakings: Whether the Public Under-
takings Committee can scrutinize the financial affairs and examine 
the working of the commercial units run in the Cooperative 

Sectors where major finances involved aE'e of the Government" 
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6. Presiding Officers' Conference : Need for constituting a Committee 
of Presiding Officers at each Conference to report to the next 
Conference on the follow-up action pursuant to decision! 
consensus points at the Conference. 

7. Proposal for constitution of an "All India Presiding Officers 
Forum". 

Conference of Secretaries: The Thirtieth Conference of Secretaries 
of Legislative Bodies in India was held on 28 October, 1984. Shri Sudarshan 
Agarwal, Secretary-General, Rajya Sabha and Chairman of the Conference 
presided. Dr. Subhash C. Kashyap. Secretary-General of Lok Sabba and 
Secretaries of almost all the State and Union Territory Legislatures attended 
the Conference. 

After the welcome speech by Shri K.N. Mukherjee, Secretary, West 
Bengal Legislative Assembly, Sbri Sudarshan Agarwal addressed the 
Conference. 

The Conference dilCUssed subjects of parliamentary and administra-
tive interest. 

Symposium on "Parliamentary Decorum": A Symposium on the 
subject of "Parliamentary Decorum" was held in the Assembly House, 
Calcutta, on 31 October, 1984. 

The Speaker of Lot Sabba, Dr. Bal Ram Iakhar, Chairman of the 
Conference of Presiding Officers, presided and delivered tbe opening 
address. The Inaugural Address was delivered by Shri Binoy Krishna 
Chowdhury, Minister-in-charge of Land and Land Reforms Department 
of West Bengal. The Deputy Chairman, Rajya Sabha, the Deputy 
Speaker, Lok Sabha, the. Presiding Officers of State Legislatures, MPs and 
M.L.As from West Bengal participated in the Symposium. The Symposium 
was adjourned after receiving the news about the attempt on the life of late 
Prime Minister, Shrimati Indira Gandhi. The following resolution was 
adopted at the Symposium : 

"This meeting of the Presiding Officers and Members of Parlia-
ment and Members of the West Bengal Legislative Assembly 
has learnt with a sense of great shock, grief and anxiety the 
news of a cowa.rdly and dastardly attempt on the life of the Prime 
Minister, Shrimati Indira Gandhi, 
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"With prayers and ardent wishes for her speedy ~  the 
meeting unanimously resolves to adjpurn and to cancel aU 

further programmes in connection with the Presiding ~  

Conference. " 

1l\:D1AN PARLIAMENTARY DELEGATION ABROAD 

~  Delegation to Zambia: On the invitation of the 
National Assembly of Zambia, an IndiaD parliamentary Delepation led by 
Dr. Bal Ram 1akhar. Speaker, Lok Sabha, visited· Zambia from 30 August 

to 6 September, 1984. Be!lidell the leaefer, the Delegation consisted of 

Shri Bhogendra Jha. M.P., Shri Anantha Ramulu Mallu, M.P., Sbri George 

Joseph Mundackal. MP., Shri D.K. Naikar, M.P., Sbri Santosb Kumar 

Sabu, M.P. 1W9 Shrj Sultan Singh, M.P. Shri Sudarsban Agarwal, Secretary· 
General, Rajya Sabba was Secretary to the DelegatiQD. 

BUREAU OF PARLlAMBNTARY ~ AND TRAINING 

During the period 1 July to 30 September, 1984, the followin. 
Projrrammes/Courses were ~  by the Bureau of Parliamentary 
Studies and Training, Lok Sabba Secretadate : 

Orientation Programme for new ~  of Mizoram ~  

Assembly: An Orientation Programme for new Members of Mizoram 
~  AS$Cmbly was held from 9 to 14 July, 1934, in Committee Room 

(Main), Parliament House Anne"e. 

It was attended by ten .MelD"ers of ~ Legislati.e AssemblY. 

Shri G Lakshmanan, Qcputy Speaker, Lot Sabba; mau!urated the ~ ~ 

tion Programme on 9 Julv, 1984. Sbri Om Melita. the Honorary Ad\'iscr, 
Bureau of Parliamentary Studies and Training, adduslCd tbe participant, O.D 

"Role aDd Functions of Legislators inside and outside the LelZislature." 

The ~  on "P.riviJeges of Legislatures" was initiated by Sbri P. Shi. 

Shanlcar. Minister of Energy. Shri Ram Niwas Mirdha. Minister of State 

in the Ministry of Irrigation and Shri S. M. ~  Minister of State in 

the Ministry of Finance spote on "The LegistatiYe Busmeas" and "The 

F.nancial Business", respectively. "Accountability of the Exec::utive to 

Legislature" and ·'and Office of the Speaker" Were the themes of talb 
delivered by Shri Nibar Ranjan .LasIcar, Minisa. of State in the Ministry 

of Commerce aDd Shr; B.a. Bbaaat, M.P. uti former Speaker of· Lok Sabba. 
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At the conclusion of the ~  Proaramme, panel discussioDi 
)'iere held on (I) "Parliamentary Customs, Conventions and Etiquettes" 

and (ii) "How to be an effective Legislator ,/". Discussion on the first theme 

was initiated by Shri Shivraj V. Pati!. Minister of State in the Departments 

of Science and Technology. Atomic Energy, Space, Electronics and Ocean 
Development. while Shri Yogendra Makwana. Minister of State in the 
Ministry of Agriculture spoke on the second theme. 

The other eminent parliamentarians who addressed the participants 

on parliamentary prllcesses and procedures were as foUows : 

I. Shri Satish Agarwal, M.P • 

.2. Dr. Subramaniam Swami, M.P. 

3. Shrimati Margaret Alva, M.P. 

4. Shri R.S. Sparrow, M.P .• Chairman, Committee on Subordinate 
Lesil>latioD, 

S. Shri Braja Mohan Mohanty M.P. 

6. Shri P. Pa.rthasarathy, M.P., Chairman, 1pint Co4Dmittce on 
Salaries and Allowances of Members of Parliament. 

The participants had discussions with Secretary-General, Lok Sabha 
and Secretary-General, Rajya Sabha, on 12 July. 19i4. 

Chairman, Delhi MetropolitaR Council hosted a reception for the 
Members of the Mizor-am Legislative' Assc:mbly, 

Appreciation Courses for Probatloners!Officers of .All India/Centml 

Sen'ices: Four Appreciation Courses in, parliamentary processes and 
procedure were organised by the Bureau l'IZ" the Fifth Appreciation Course 
for Ind.ian Postat Service Probationers-26 to 28 July, 1984: the Elghth 

Appreciation Course for Indian Customs and Central Excise Service 
Probationers-6 to 10 August, 8~  the Appreciation Course for Section 

Officers/Assistant Civilian 'Staff Officer Probationers-IO to 13 September, 
1984; and the Eighth Appreciation Course for Officers of the rank of 
Director, Deputy Secretary and Ud&r Secretary to the Goveroment or 
bdia-Il7 to 20 September, 1984.' . 
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Attachment Programme: An Attachment Programme on "Working 
of Committee of Privileges and Privilege matters" was organised by the 
Bureau from 2 to 12 July, 1984, for the official of the State Legislature 
Secretaries. 

Study Visits: A study Visit was organised on 13 and 14 August, 
1984, for Mr. John Brudenale, Deputy Parliamentary Librarian, Parliament 
of Australia to enable him to study the working of the Bureau and the 

Parliament Library and Reference, Research, Documentation and Informa-
tion Service. 

The Bureau also organised l7'Study Visits for, among others, a group 
of (;) Officers of the rank of District/Additional Districts and Sessions 
Judgca. SPs etc. attending an Advanced Course in Criminology at the 

Institute of Criminology and Forensic Science; (ii) Participants attending 

a Training Course in Administrative Vigilance at ISTM; and (iii) Employ-
ment Officers attending a Course at CIRTES, Department of Labour. 

SEMINAR I)N FACILITIES FOR EFFBCTlVE FUNCTIONING OF LEGISLATORS 

A Seminar on "Facilities filr Effective Functioning of Legislators" 

was held under the joint auspices of the Bureau of ParJiamentary Studies 
and Training Lok Sabha Secretariat, and the Indian Parliamentary Group 
UPG) on 17 to 19 August, 8 ~ in the Committee Room (Main) of 
Parliament House Anncxe. 

Besides Members of ParliamCilt and of the Indian Parliamentary 
Group. representatives from State Legislatures also participated in the 
Seminar. The Sc:minar was inaugurated by Dr. Bal Ram Iakhar. Speaker, 
Lok Sabba, on 17 August. 1984. It was attended by 32 members of 
Parliament, 15 associate members of Indian Parliamentary Group and 38 
Members from State Legislatures including Shri Mangat Ram Sharma and 
Sardar Tara Singh, Speakers of Jamplu and Kashmir Legislative Assembly 
. and Haryana Vidhan Sabharespectively. 
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The following were the Panel Speakers : 

1. Shri Shivraj V. Patil, 
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Minister of State in the Departments of Science &. TechnololJ, 

Atomic Energy, Space, Electronics and Ocean Development. 

2. Professor Madhu ~ M.P. 

3. Shri S.S. Mohapatra, M.P.· 

4. Shri Eduardo Faleiro, M.P: 

Besides the above mentioned panel Speakers, in all one Member of 
Parliament, fi ve associate members of IPG and 26 members of the Stato 

Legislatures took part in the discussions. 

In his inaugural address, the Speaker, Dr. Bal Ram Jakhar, while 

welcoming the distinguished participants at the Seminar, said: 

"The core function of the legislature in the parliamentary system 

is to oversee the executive to debate its policies and programmes, 
to examine its actions and to question its omissions. Then, of 

course, there is its traditional law-making function. Though 

because of the complicated nature of modern-day legislation the 
initiative has come to be with executive which has all the necessary 
technical expertise and informational wherewithal it would be 

unrealistic to deny legislature's role in law-making. What 

emerges from the administrative corridors is but a draft to be 

refined in the crucible of member's field insights, to make it a 
socially relevant measure. As representatives of the people and 
social investigators, it is the legislators who by articulation of all 

the shades of public opinion and of the various affected interests 
exercise a moulding influence on the content and contour of the 
emerging iegisiation .... " 

Dr. Iakhar further said, "In spite of all that we hear about the mount-
ing power and dominating position of the government. the legislature remain. 
still the essential intermediary of the people with considerable power to 

determine the nature and quality of the government." 

Referring to the effective participation of the ID'CDlbers in the worko! 
the HOUle, Dr. Jakhar said : 
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flI would like to stress here, a member must have a really good 

grasp of the Rules of Procedure so as to be able to choose the 

proper procedural device to achieve his objective. Observance of 

parliamentary procedure!!, practices and conventions not only 

make for orderly and ~  transactions of business but 
also enables members fron) every side to make their contribution 

to the business before tM House. Further, a member must be 

time-conscious and use ,very minute of the time of the House 

most purposefully, which we rather in these days, at present, tend 
to forget. An effective le,is)ator must not also lose sight of the 

rule of relevancy which aione-I can vouch for this from my 

experience as a Presidins Officer-ensures telling effect ... 

Dr. Jakhar further said that in order that the legislators performed 

their duties without undue financial "'orry or mental strain, there was no 
denying that they needed, besides the fundamen"l facility of freedom of 

speech and facility of procedural devices for raisin, matters in the House, 

essential facilities like housing, office premises. ~  and research 
assistance, and postal, telecommunication and ~  facilities. It 

was also in public interest and indeed essential for the efficient functioning of 

democratic government. for legislato" to travel, to correspond and even 
telephone fairly widely within the Cbuntry. A legislator must know what 

was happening around. 

In the opinion of Dr. lakhar the facility of research and information 

was of paramount importance to the job of a legislator. With the present-

. day information explosion, it was patetrtly not a question of lack of infor-
mation; it was a problem of selective information management for the 
legi.tator who was hard-pressed for tiiBe. The legislature had to have its 

Own institutionalised system of research and information and dissemination 
procedures. so that the members had "balanced. unbiased and fair presenta-
tion of all facts" on what they wanted to inform themselves about and on 

what they needed. to be informed about in regard to the matters before or 
likely to come before the House. In hit view, the Legislative Research and 
Information Services must be oriented to providing information within the 
mitrimwn time, with tile minimum volume and with the ,reatest pa)'-off 

potential in terma of parliamentary efficiency and ctl'ectivity. 

Wishing the participant. all success in their deliberation. Dr.lakhar 

observed: 
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"I would only like to add that though working conditions of the 
legislators have to be made efficient-and as fully as possible 

within our resGurees-in the ultimate analysis the effectiveness of 
a legislator depends not so much on the objective facilities but on 
his own subjective resources. How successfully the legislator is 

able to dischal'SC' his responsibility depends upon his inner facility 
of ~  that is, on his own personal attributes-his 

knowlepge, his habit of hard work, his keenness to study and to 
identify himself with people's needs and problems, his capacity to 

meaningfully utilise the available parliamentary opportunities 
and. last but not least, his faith in the representative institution as 
an instrument for the balanced development of the society." 

A brief resume of the discussion on important points and suggestions 

made by the participants at the Seminar is given below: 

Opening the discussion on 17 August, 1984. Shri S.S. Mohapatra. 
M.P .• said that legislatoR should know their subject thoroughly and properly 
in order to become competent legislators because they represent the people. 
Members lihould take interest both in national as well international affairs. 

They should have some sort of training. In fact, there should be a host of 
trained persons in parliamentary practice. Also libraries in Parliament and 
State Legislatures should) be well equipped and Research/Reference staff 
should be well informed and expert in their subject fields. 

In order to be effCCCive and inftuencial, legislators should specialise in 
their subject fields. The Minister of Parliamentary Affairs should select a 

legislator to participate in the debate in accordance With the subject of his 
specialisation. 

Professor Nilmohu:..-Singh M.L.A. (Bihar) said tbat a legislator to be 
effective needs his serious involvement in the proceedings of the House and 
he should followrulcs of procedure strictly. Members who want to speak 
on a subject must get the opportunity to speak. He said that legislators 

should try their best to make laws in accordance with thewishes of their 
electorates. 

Professor Singh suglCsted that the proceedings should be televised to 
enable the people to watch and assess the functioning of their representa-

tives and analyse their pedormance. Computer-based information should 
be installed in Parliament and State Legilsatures wbicb would make the legis-
lature more effective. Informatioo is not a scarce commodity but selection 

is a problem. he added. 
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Most of the participants pleaded for providing of more and more 
library, reference and research facilities for thclegfslators. Shri Shashikant 
Lakhani, M.L.A. (Gujarat) felt that secretarial assistance should be given to 
members as in other countries. 

Shri Rammanohar Tripathi, M.L.C. (Maharashtra) suggested that 
hooks on parliamentary procedure should be translated into various regional 
llinguages. 

Shri Varkala Radha1crishna, M.L.A. (Kerala) suggested that there 
should be ~~  on the Budget excluding the tax proposals by a Com-

mittee of the ~  before its presentation to the House. He felt that 

there should be rethinking in regard to the ~  of the Financial 
Committees. 

Shri Eduardo Faleiro. M.P. said on 18 AugUlt, tbat responsibilities of 
members of Par liament or State Legislatures were two·fold : (i) firstly, 

towards the legislature ; and (ii) secondly, towards tbe constituents. He 

stressed that members must get the nece'.lsary ~  to articulate the as-

pirations of the people whom they respresented..He felt tbat if the library 

and research services were strengthened. members would be enabled to. 
perform their duties more effectively. Shri Faleiro.uid that he had gone to 
U.S A. and found that the research facilities provided to members of the 

Congress were of a high quality. There, ~  personnel were highly 

qualified. They had gained specialisation in vari6us fields. They attended 

Seminars on related subjects. Some of them had been studying the problems 

for the last 20 years or so. Therefore. the research notes prepared by the 
researchers there for the use of members were anll:Jytical and of a very high 

standard. He said that in India to tbe level of ~  should be raised in 

such a way that it did not remain a Reference ~  but became a Research 
Library. 

. 
Shri Gian Chander Dwivedi M.L.C. (Uttar'Pradesh) pointed out that. 

in his State legislators faced a great difficulty in getting an appointment to 
meet the Chief Minister or a Minister. When II legislator wrote letters to 
Ministers on any matter, their replies were received from officers and not· 

from Minhters. Therefore, he suggested that a' code of conduct should ber 
prepared wherein it should be laid down that replies to communications 
from legislators would invariably be given by Ministers and not by their 
officers. 
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Shri Roop Singh Thakur, M.L.A. (Himachal Pradesh) suggested that 
in each legislature there sbould be a Research Cell which should provide the 

legislators guidance in the matter of drafting questions, preparing supple-

mentaries. giving Ca1ling Attention Notices, etc. He further suggested that 
members of various Finaocial Committees should be fully briefed by officers 
about irregularities etc. of expenditure before the Committees took evidence 
etc. 

Shri Humphrey Hadem, M.L.A. (Meghalaya) suggested that with a 

view to perform his duties effectively both outside and inside the legislature. 

a legislator should be provided with the following facilities: (i) a vehicle to 

keep contact with his coostituents ; (ii) a stenographer or clerk to do work 
in relation to his constituency; (iii) training facilities by the Centre ; 

(iv) opportunities to witness deliberations of other legislatures. 

Shri Ishwarsinh Chavda, M.L.A. (Gujarat) said that necessary facili-

ties, e.g. telephone, medical accommodation, super bazar, pensionary 

benefits etc. should be made available to them. Most of the participants 
pleaded for providing more and more facilities to the legislators so as to 
enable them to function eft'(Ctively. 

Master Chand· Sinih, M.L.A. (Punjab) expressed his concern about 
the reduction in the dura(ion of sessions of the State Legislatures. He said 

that sessions should be otlonger duration so that more time could be given 
to members to participate in the business of the House. He also wanted 
that useful suggestions ~  by the Opposition on various matters should be 

given due consideration by the Government. 

Shri Narendra Sinah Mahida, ex-M.P., pointed out that fighting an 
ejection was a costly affair and it was not possible for a person of meagre 
reasources to meet the expense. He, therefore, suggested that the Govern-
ment should create a fund to finance election expenses incurred by the 

candidates. 

The Minister of State in the Departments of Science and Technology, 
Atomic Energy, Space, Electronics and Ocean Development, Shri Shivraj V. 
Patil, said that in the House members participated in policy-making, general 
debate on the Budget, etc. They thus contributed their share in the over-

sight and scrutiny of the performance of the Government and redressa) of 
public grievances. Outside the House, the members had to give a lot of 

attention to the development programmes in their constituencies. The 
Minister Itated tbat in his State i.e. Maharasbtra, committees had been con-
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stituted to look afier developmental work at Talukti and District levels. In 
tbese committees. legislators elected from tbe District or Taluka were 

included. He commended the formation of such committees in other States 

wbere they bad not been formed as yet. 

Shri Satvanand Sahu from Orissa stressed the need for collection of 
data and the ~  analysis of the material available in the Library for the 
use of the legislators. , 

Shrimati Tara"a; Vartak, M.L.A. (Maharashtra) ~  tbat the legis-

lators should be given executive powers, particularly at Taluka level in con-
d 

nection with the implementation of the 20.point programme. 
" 

Shri Om Prakash Gupta M.L.A. (Punjab) said that the new legislators 
were unaware of the rules and methods of functioning of the House. There 

should be some Branch in the legislature to guide them. He emphasised that 

research facilities were lacking in many State legislatures. He said that due 

to paucity of time with the ~  JegislatOls were unable to ellPlain 

their views; they had no opportunity to speak. lie suggested that all the 

Bills slated for ~  during a ses"ioQ ,bould be made known to 
legislators sufficiently in advance before the session started so that they could 

formulate their amendments. He stressed that i1;rlmediate action should be 
taken at all levels to implement recommendations of tbe various Parlia-
mentary Committees. 

Opening the di!;cussion on 19 ~  ]984, ProfesAt'lr Madhu 

Dandvate, M.P. said that the office.at a parliamefttarian should be treated as 

a profession. He could not afford to be on a part time job. He has to go 
through debates. records. rules etc. to be effective :.during the deliberations in 

the House. It is essential that he acquired a th<1l"ough knowledge of prece-

dents. Citing several aneedotes. Professor OandYlte stressed the importance 

of a sense of humour for a parliamentarian to be ~  

On the que!;tion of rl"dressal of grievances he said that they should 
. ' certamly be reflected on the Floor of the House' but the legIslators must 

ohserve one particular norm, i.e. not to raise locafand personal issues in the 
House and in any case individual cases should nOt be raised. 

Professor Dandvate stressed the necessity of a sort of code of conduct 

between the Ruling party and the Opposition in the exchange of notes and 

the Minister of Parliamentary Affajrs should sene al a brid,e between the 
two. 
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Shri V.M. Suddheeran. M.L.kJKerala) said that the members were 
responsible for upholding the dignity of the House by maintaining decorum. 
He felt sore that no publicity was gi\ten in tbe press to members' speeches 

Who really ptudied hard Y/hile better coverages were given to others who only 
shouted. Private Members Bills' were not given sufficient time; the floor 

time was actually monopolised by thc:tGovernment. He felt that members 
in the State Legislatures were not proaded with background material; they 
needed to be properly briefed by such .mAterial. He suggested constitution 

of Budget Committees On. the pattern of subject Committees in Kerala. He 
felt that in tbe House even in ~  discussion the speeches by the members 
were dominated by political matters. 

Shri Amar Nath Vidyalanlcat. ex-M.P. felt that he found from his 

experience that members preparing 'hard and doing home work were often 
denied time to speak in the House. This resulted in a discouragement to 
them to come prepared again. He slfid that the members should ask for 
floor only if they had something important to say. 

Shri Gudadinni, M.L.C. (Ka11lataka) pleaded for proper facilities 

including better salary and allowances for the members. Shri KaJ'loori 
Thakur. M L.A. (Bihar) posed an important question whether all the facilities 
which were made available to the ~  were actually being made use of 
by them. He said that there shoul8: be a willingness in the members to 
become effective legislators. A power1>f resolution in the legislators was very 
necessary to mllce parliamentary democracy a success. In this connection. be 
felt that the selection of candidates by.the political parties was most impor-

tant. In his view only persons who 'jrtere hard working and were willing to 
learn should be selected. ~ 

Shri Thakur expressed the view that the time factor determined 
effectiveness of members, he suggestc.4 longer durat ion of sessions of legis-
latures. He, however, . exoressed thi view that what was more important 
for the legislators to be more effective was for them to uphold the values 
rather than simply looking for opportPl1 ities to make speeches in the House. 
In this context, he stressed the. importance of continuous contact by tho 
legislators whh the people in the constituencies. He desired that whatever 
information they could collect from ~  Government in the House or other-
wise should be presented to the ~ at la rge. 

Professor Ajit Kumar Mehta, M.p. suggested development of expertise 
by the me llbers in crucial areas of their interest, not only among tbe Ruling 

party but also in the Opposition parties. In fact, he said a convention 
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might be allowed to develop for formation of shadow cabinets by the 
Opposition parties. He 1i150 desired proper presentation of the views 

expressed by the memben through Ihe Government media, viz. Radio and 
T.V. 

Dr. Sushila Nayar, ex-M.P. expressed the view that the M.P .• and 

legislators should have direct contact Vt'ith the Ministers and not ",jth 

Government officials. She expressed tbe view that orientation courses 
regarding Rules of Procedure for new legislators should be organised after 

election. 

Sbri N.C. Pal, M.L.A. (Himachal Pradesb) stressed the importance of 

research cells in every legi'ilature. He desired that it was necessary that 
facilities in all legislatures were provided in equal measure. 

Sh'; Deva Prasad Sarkar, M L.A. (West Bengal) said that effective 

functioning of a legislator demands. among otbers. his sincere and serious 

concern for the cause of miseries of the people and ventilation and redressal 
of their sufferings and grievances through integrating parliamentary and eAtra-

parliamentary activities. 

Shri Herculano Dourado, M.L.A. (0.1.1). criticised lack of democracy 
within party. He said that for the legislators to be effective they should be 

empowered to caU for development ~  and also v.rite their confidential 

reports. 

Shri Ram Pal Upadhyay, M.L.A. (Rajasthan) said tbat measures 

should be taken to educate the youth about Parliament and the State Legis-

latures. He suggested that the legislators should not be appointed as Chair-

men of corporations. 

Windin, up the dis' u!lsion. Shri Om Mehta, Honorary Adviser. B.P.S.T. 
thanked the participants and stressed the importance of provision of research 
and information services in the legislature Secretariats. He pointed out that 
the question of providing office accommodation and other facilities to the 

legislators could best be looked after by the respective legislatures. 

HOMAGB To SHRI M.N. KAUL 

On 20 November, 1984, Shri M.N. Kaul, the first Secretary of Lok 
Sabha and former Member of Rajya Sabha passed away in New Delhi at the 
age of 83. Widely travelled allover the world, Shri Kaul was a familiar 

figure in international parliamentary circles. 
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Shri M.N. Kaul was an Economics Tripos from Cambridge and Bar-
at-law from Middle Temple. He practised for nearly a decade before tho 
Allahabad High Court with the great legal luminary Sir Tej Bahadur Sapru. 
He was the Editor of the prestigious Allahabad Law Journal during the years 
1931-37. He was also the Founder Editor of the Journal of the Parliamentary 
In/ormation during the period 1955-64.; 

Shri Kaut was Secretary to Constituent Assembly (Legislative), Pro-
visional Parliament and Lok Sabha during the period 1947-64. He retired 

in 1964 after occupying the po!>ition of ~  Lok Sabha, for 17 years. 

In appreciation, of his long and distillluished service to Parliament, he wal 
made an Honorary Officer of the House for life. He was appointed al 

Public Trustee in 1964 and nominated a member of Rajya Sabha in 1966 
and again in 1970. 

A well recognised authority on parliamentary procedure and practice 
and constitutional law. Shri Kaul played a monumental role in the framing of 

the articles of the Constitution relating to Parliament and later in establish-
ing sound Parliamentary practices. procedures and conventions which have 

stood the test of time. 

Shri Kaul's interest in parliamentary procedures never waned. His 

latest book "Parliamentary InstitutiofU and Proctdures" was published in 
1979. 

The monumental treatise on "Practice and Procedure of Parliament" 
co-authored by Shri M.N. Kaul with Shri S.L. Shakdher and the Secretariat 

of Lok Sabha built by Shri Kaul shall constitute lasting memorials to him. 

On 21 November, 1984, t.bo officers and staff of the Lot Sabha 
Secretariat and some members of Parliament paid their resJ>ectful homage to 

late Shri M.N. Kaul outside the Parliament House where his body was kept 
for some time. Wreaths were laid on the body of Shri Kaul on behalf of 
Dr. Bal Ram lakhar, Speaker, Lok Sabha and by Dr. Subhash C. Kashyap, 

Secretary-General, Lok Sabha and Shri Sudershan Aggarwal, Secretary-

General. Rajya Sabha. Almost all officers and staff of Lok Sabha Secretariat 
and many officers of Rajya Sabha Secretariat went past by the body layina 

flowers. 

Earlier. a meeting the officers and staff of the Lok Sabha Secretariat 
condoled the sad demise of Shri Kaut. A condolence Resolution was adopted 
at the meeting recalling the services rendered by Shri Kaul in the parlia-

mentary field. The Resolution says: 
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"In his demise the country has )ost a distinguished parfis-
mentarian, an erudite IChQ)ar. a renowned author and expert on 

parliamentary procedure. He laid brick by brick the foundation. 
of an efficient and independent Lok Sabha Secretariat; the seeds 
sown by him have blossomed in tater years and stand testimony 
to his wisdom and far dghtednels. In a sense more than one 
Shri Kaul was the rather of Lok Sabba Secretariat." 

While payina tributes to lato Shri Kaui, Shri S.L. Shakdher, former 
Secretary-General, Lok Sabha pid : "In our humble way we have paid 

heart-felt tribute to the areat soul, whoac passion was always to make Parlia-
ment very strona and its Secretariat an instrument of urrying out objectively 
the tasks entrusted to them in the servi« of Parliament. He has left behind 
true ideals for his successors to follow and I am sure his work and worda 
will guide all thu&e who follow him and us in the future." 

Pro/es,for Mad!,u />anJovale ... they ~  wanant and asked "Where IS the 
Metitleman 1" The lady of tile House said "Four years back he was dead and if you want 
to lerve the warrant, &0 to Hca,en"! That wei the incident and there were so many of them. 

'.: (L.S. De,b.w 6 AUlusl 19M) 
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PRIVILEGE ISSUES 

LOK SABHA 

Rt'ference of question of privilege against a Union Minister and a 

mt'mber of Lok Sabha by a Legislative Assembly to tht'ir Committee of 

Privileges: On 22 August, 1984, the Speaker (Dr. Bal Ram Jakhar) ~~ 

in tbe House that a member (Professor K.K. Tewari) bad sougbt to raise a 

question of privilege regarding referenne of a question of privilege against 

Shri Jagan Nath Kaushal. a member of the House and the Union Minister of 

Law, Justice and Company Affairs on 21 February, 1984, by the Andbra' 

Pradesb Legislative Assembly to their Committee of Privileges for allegedly 
turning down the resolution passed by the Assembly proposing abolition of 

the Legislative Council of Andhra Pradesh. In this bebalf, the Speaker bad 

not received any communication either from the Minister or from tbe Speaker-
of tbe Andbra Pradesh Legislative Assembly. 

Referring to an established convention, the Speaker said that jf a 

prima facie case of breach of privilege or contempt of the House was made 
out against a ~  who belonged to another Legislature, the matter was 
reported to the Presiding Officer of that legislature for taking such action as 

he considered necessary. This convention was established in pursuance of 

the recommendations contained in the Report of the Committee of Speakers 

adopted by the Presiding Officers Conference on 17 September, 1956. He 
further said that as laid down in article 75(3) of the Constitution, the 
Council of Ministers is collectively responsible to Lok Sabha; the responsi-
bility is joint and indivisible. There is no specific provision in the Constitution 

laying down tbe individual responsibility of a Minister and his accountability 
to Parliament for the acts of omission and commission in his departmental 
cbarse· . 

66S 
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In the present case, the Speaker observed that the Minister of Law, 

Justice and Company Affairs was stated to have informed the Chief Minister 
of Andhra Pradesh on 31 December, 1983, that the Government of India had 

carefully considered the matter. They had not found it possible to agree to 
lh,e proposal for undertaking legislation for abolition of the Legislative 
Council in Andhra Pradesh. In this context, referring to article 169 of the 

Constitution, under which the resolution for abolition of the Legislative 

Council of Andhra Pradesh was passed by the Legislative Assembly, the 
Speaker said that the article does not have the effect of imposing any obli-
gation on the Government of India to take action for initiating legislation in 

Parliament for the purpose. This question had also figured before Lok Sabha 
in 1970 and in reply, then Law Minister had made a statement on 

8 December, 1970, that "Parliament has to exercise its discretion and judge-
ment ; for, the word used in the Article is 'may' and not 'shall' ... 'may' 

denotes disc:etion and therefore Parliament is not bound blindly to imple-
ment the State Assembly resolution. The Parliament cannot only choose 
the time for the implementation of the resolution but also decide against it. 
The answer ... is therefore that it is optiona}." 

In view of the above, while expressing his opinion, the Speaker 

observed that it was exclusively for the Government to choose the time 
aJ;ld occasion to initiate legislation on a particular subject and bring it before' 
Parliament. Moreover, even if it was considered to be a ,violation of consti-

tutional provisions contained in article 169, it was a matter to be decided by 

cc;>urts and no question of parliamentary privilege would arise. 

STATE LEGISLATURES 

ANDHRA PRADESH LEGISLATIVE COUNCIL 

Casling of reflections on the Chair by a newspaper: On 31 March, 1983, 
lome members had given notice of a question of privilege against the Printer, 

Publisher and Editor of the Indian Express for allegedly casting reflections on 

the Chair in an editorial captioned "Andhra's Upper House·' published in 
the newspaper in its issue of 30 March, 1983, which inter alia read that on 
the very eve of the election, the outgoing Vijayabhaskar Reddy Government 
lot three of its persons nominated to the Council by the Governor, and the 
Chairman of the Council, belonging to the Congress (I) party, ~  

~~ 9ath to ~  with undue baste. That was totally malafide, 
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On 5 April, 1983, the Chairman (Syed Mukhasir Shah} referred the 

matter SilO motll to the Committee of Privileges for inquirr and report. 

The Committee of Privileges in their Twelfth Report, presented to th" 

House on 27 February, 1984, reported inter alia that the Committee had 

examined Shri S.G. Bhargava, Resident Editor of the Indian Express at its 

sitting held on 5 July, 1983, and had directed him to publish an apology in 

the Indian Fxpress for making derogatory remarks about thc Chairman, 

Andhra Pradesh Legislative Council. 

The Committee considered the apology published by the Editor. 
Indian Express in its issue of 9 July. 1983, which 'nter alia read that the' 
thrusts of the editorial was against the nomination of Congress (I) supporters 
to the Council on the eve of an election. Administration of oath to the 

nominated persons by the Chairman was incidental to the development and 
not Central to it. So the expression 'with undue haste' did not apply 

specifically to him. Similarly, the statement 'that was totally mala fidc', , 

referred to the executive action in nominating party members to the Council 
on the eve of an election and not to the administration of the oath to them 

by the Chairman of the Council. In any event no aspersion was sought to 
be cast on the Chair. We would like to express our regrets to the Chairman 

if such an impression had inadvertently been created, the Editor said. 

In view of the unconditional apology tendered by tbe Editor, Indian 
Express for his editorial comments and also for publishing the correction as 

suggested by the Committee in its issue of 9 July, 1983, the Committee 

decided to drop the privilege motion. 

On 6 March, 1984, the House adopted the Report of the Committee 

ofPrivileaes. 

KARNA1AKA LBGISlATlVB CoUNCIL 

, Alleged refusal by the GOlernment to hand over to the Chairman the 

possession of annexe to his official residence: On 18 January, 1983, the 

Government allotted Kumara Krupa Annexe II to the Chairman of the 
Legislative Council (Shri K. Rahman Khan) as his official residence. On 
24 January, 1983, when the Chairman occupied the said building he came to 

know that the ~  to that building known as 'home office' had been 
occupied by one Dr. Chandrashckhar, Assistant Professor of Cardiology 

Bowring and Lady Curzon Hospitals, who was the Medical attendant to the 

formcr Chairman. 
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On 18 January, 1983, a letter was written to Dr. Chandrashekar to 
vacate the House. On 27 January, J983, the Secretary, Karnataka Legis-

lature had also written a Jetter to the Assistant Engineer, Public Works 

Department (P.W.D.) requesting him to arrange for the vacation of the said 

building and to handover its possession to the Chairman. Subsequently, the 
Chairman had meetings with the Chief Secretary to the Government and the 
Chief Engineer of Public Works Department and had asked them to take 

appropriate action to get the House vacated, On 21 February, 1983, the Chair-
man wrote a letter to the Chief Secretary, reminding him about the discussion 
he had with him and asking him to take immediate action. In the meanwhile, 

the Chairman had discussion with the Deputy Secretary, Department of 
Personnel and Administrative Reforms (Protocol). On 2 March, 1983, the 

Chairman wrote to the Secretary, P.W.D., explaining in detail the delay in 

handing over the possession of the annexe. When there was no proper 
response either from the Chief Secretary or from the Se-::retary, P.W.D., the 

chairman wrote to the Chief Minister explaining the whole matter and 
requesting him to take appropriate action in the matter. 

On 18 March, 1983, during discussion in the House, the Chairman 

~  his unhappiness over the matter. He also observed that he had 

not received any reply even to his letter addressed to the Chief Secretary to 
the Government. On 21 March, 1983, the Chief Secretary wrote to the 
Chairman, justifying the occupation of the annexe by Dr. Chandrashekar and 
informing that action was being taken to evict him. Later on, it was under-
stood that the Government order terminating the order of allotment of home 
office to Dr. Chandrashekar had been issued on 7 March, 1983, and the 
annexe was vacated by Dr. Chandrashekar on 1 June, 1983. The possession 
of the annexe was, however, not handed over to the Chairman. 

On 28 July, 1983, 'a member (Shri T. N. Narsimha Murthy) had aivd 
notice of a question of privilege regarding the alleged refusal of the Govern-

ment to hand over to the Chairman, Legislative Council, the ponession of 
the home office attached to his official residence, with particular reference to 
the conduct and attitude of the Government officers, which had affected the 

prestige and dignity of the office of the Chairman and of the House. Later, 

0n the same day, the Chairman made the following observations in the 

House: 

"I would like to make a few remarks in this regard. It is not the 

annexe to my residence, which is important in this issue. All I 

have done in these six months is only to uphold the dipity and 



honour of this Chair. I have been telling the officials that the 

matter involves the respect and honour of the Chair ... That is 
why taking tbe consensus of the House, I am referring this matter 
to tbe Privileges Committee." 

The Committee of Privileges, after examining Shri R.A. Naik, Chief 

Sccret:lrY to the Government and other officers of the Public Works Depart-
ment (P.W.D.) and the Department of Personnel and ~  Retorms 

(D P.A.R ) ia their Eighth Report, prcscntl:d to the HOUSI: on 17 January, 

J 984, reported inter alia that the ExecutIve Engmeer J1l J11S letter of ~ June, 
1983, had stated that the nomenclature of the bUlldwg as per the buIJdmg 
rtgistcr maintained in the Office wa) ~  qUClrtl.:rs at Kumara Krupa 
Annexe-Il' and under column by whom and how ol.:cupled, It had been noted 

as 'Minister's residence' ... It was evident from the register that the Guest 

quarter was part and parcel of the residence of the Chairman, Legislative 
Council. The Committee was sUrprised how the D.P.A.R. had treated the 

quarter as a separate unit, when tbe same was part and parcel of the main 
building, accordlDg to their own records. 

The  Committee observed that it was evident that the concerned 
officers of the Government had shown disrespect to the office of the Chair-
man, Legislative Council in the matter of aHotment of quarter to him and 

had taken indifferent attitude in the whole affair Just to protect the interest of 
Dr. N. Chandrashekar. The letters from Private Secretary to Chauman 
and Secretary Legislature to Elecutive Engineer, Buildings Division, Banga-
lore, on 18 January, 1983, and 27 January, 1983, requestmg for vacation of 

quarter and Chairman's discussion with Shri R.A. Naik, Chief Secretary and 
Chief Engineer (C & B) on 18 March, 1983, and letter from Chairman to tho 

Chief Secretary on 21 February, 1983, reaarding vacation of quarter and 

handina over its possession had not been acted upon and had fallen on tho 
deaf ears of the bureaucracy in the D.P.A.R. and the P. W.O. 

The Committee further observed that Dr. N. Chandrashekar was only 
designated as Medical attendant of Shrimati Basavarajeliwari, the former 

Chairman, Lelililative Council, during her term temporarily. After her 
vacation of the quarters in September, 1982, the doctor was expected to 
vacate the quarter given to him, but he did not do so and continued to stay 
with the support of the bureacracy. The officers of P. W.O. did nol carc to 
evict him from the quarter though his term as medical attendant had been 
terminated. He did not even pay the rent for buildina and continued to 

stay unauthorisedl),. All that the Committee inferred from the event. 
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narrated above was that the bureaucracy had been favouring the doctor to 
continue' the unauthorised occupation of the building since the time of 
vacation of the building by the former Chairman. 

The Committee expressed the expectation that the Chief Secretar1' 
could have taken immediate action in the matter and had got the quarter 
vacated but in his letter of 21 March. 1983, addressed to the Chairman, he 
had justified occupation of the quarter by Dr. Chandrashekar and only 
informed)he Chairman that action was being taken to evict him. Thus 
Dr. Chandrashekar was allowed deliberately to stay in the quarter. The 
Committee felt that the officers of the D.P.A.R. or the P.W.D. had not taken 
any action nor evinced interest in evicting the Doctor from the quarter and 
handing"over its possession to the Chairman. 

In the opinion of the Committee the utter indifference and negligence 
on the part of the officers of the Government in the D.P.A.R. towards the 
office of the Chairman was nothing but a calculated move to lower the 
dignity of the office. The administrative machinery in the D.P.A.R. in 
particular had tried their utmost to help an individual ignoring the claim of 
the Presiding Officer of the Council with a view to causing inconvenience to 
him. It:was clear and evident that tbe officers of the D.P.A.R. and the 
P .W.D. had colluded in regularising the allotment of the quarter to the 
doctor which was contrary to rules. 

In his evidence before the Committee, Shri R.A. Naik, then Chief 
Secretary to the Government ... stated that there was no intention to show 
any disrespect to the Chairman and nobody would think of doing it ... None 
in the Government had taken steps which would mean disrespect to the 
Chairman. He also had stated that as soon as the present Chairman wanted 
the premises for his use, the- Government initiated necessary proceedJDis. 
The Government also never had taken a stand that it would_not be allotted 
to the Chairman nor did they take the stand that Dr. Chandrashekar had 
an), right to the premises. 

After examining the evidence tendered by the then Chief Secretary and 
other officers and going through the records furnished to the Committee, the 
Committee regretted to observe that in dealing with the case, the officers had 
not shown any respect that should have been shown to the Chairman. If 
the then Chief Secretary and the officers of the D.P.A.R. and the P.W.D. 
had taken proper action at the appropriate time and acted with diligence, the' 
unfortunate incident could have been avoided. The Committee had come to 
the conclusion that the then Chief Secretary and the officers of the D.P.A.R.· 
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and the P.W.D. had shown undue consideration to Dr. Chandrashekar, 
ignoring the rightful claim of the Chairman. Dr. Chandrashekar also had 
not acted properly ... and instead tried to exert pressure on the officers. This 
was not expected of a government servant. The doctor's conduct through-
out this episode was highly deplorable and objectionable. The Committee 
recommended that suitable disciplinary action might be taken against the 
doctor and also other officers concerned who colluded with bim. The 
Committee further desired that the action taken by the Government against 
all the concerned officers and the doctor might be intimated to the 
Committee. 

The Committee hoped that the officers of the Government in the 
D.P.A.R. and the P.W.D., at least in future, would not give room for such 
unfortunate incident to occur and would extend all the respect and courtesy 
due to the Presiding Officer of a Legislative body, which was sovereign and 
supreme. 

In the light of the above facts, the Committee had come to the conc-
lusion that the whole episode had assumed such proportions only due to 
mishandling of the whole matter and the indifferent attitude on the part of 
the then Chief Secretary and other concerned officers. In the opinion of the 
Committee, in this entire episode the part played by the then Chief Secretary 
and the Deputy Secretary (Protocol) D.P.A.R. was highly deplorable. With 
the above observations and recommendations for action, the Committee 
recommended that no further action need be taken in this regard and tbe 
matter might be treated as closed . 

. No further action was taken by the House in the matter. 

MADHYA PRADBSH VIDHAN SABHA 

Attachment of bank account of member by Court: On 19 August, 1983, 
some members (Sarvashri Satyanarayan Sattan, Devi Lal Rekwal, Lakshmi 
Narayan Sharma and Narmada Prasad Kinkar) had given notice of a ques-
tion of privilege against (0 Shri Arjun Singh, Chief Minister and Minister-
in·charge of Home Department, (ii) Shri K.S. Sharma, Secretary, Home 
Department, Government of Madhya Pradesh, (iii) Shri Dharmendra Verma, 
Special Public Prosecutor, Bhopal, (iv) Shri K .P. Singh, Deputy Superin-
tendent of Police (D.S.P.), C.LD., Economic Offl!nCC5 Cell, Police, Bhopal, 
and (v) Shri Mandlik, District Judge, Bhopal, regarding attachment of 
the b:lnk account of a member and former Chief Minister (Shri Virendra 
KUQlar Saklechll). 
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On 29 September, 1983, the Deputy Speaker (Shri Ram K.ishore 
Shukla) observed· in the House that the facts as mentioned in the notice of 

question of privikge were that in a criminal case filed in the court of the 
Sessions Judge, Bhopal, by the Madhya Pradesh Government against Shri 
Virendra Kumar Saklecha, Shri Dharmendra Verma, Special Public Prose-

cutor, Bhopal, as per instructions of the Government and other officers, sub-

mitted an application to the court to the effect that the amount of Salary and 

allowances received by Shri Virendra Kumar Saklecha as a member of the 

Vidhan Sabha had been received through criminal act and the allowances 

for attending the meetings of the committee of the Vidhan Sabha were also 

received by him through criminal act. An affidavit to this effect was also 

submitted to the court by Shri K.P. Singh. D.S.P .• C.I.D .• Economic Offences 

Cell, Police, Bhopal, under instructions of the Madhya Pradesh Government 
and Secretary, Home Department. Shri Dharmendra Verma had requested 

in the application that the amount of Rs. 30,000/-in account No. 987 of 

Shri Saklecha in the State Bank ofIndia. MLA Rest House Branch, Bhopal, 

be attached since this amount was received by him as salary and allowances 

in his capacity as a member. An order was passed by the Sessions Judge on 
II July, 1983. attaching the above-mentioned amount along with the other 
amounts of Shri Saklecha. It was, therefore, the contention of the members 

that the above'mentioned five persons had committed a breach of privilege of 

Sbri Saklecha and a contempt of the House. 

In this connection. information was called for from Shri K.S. Sharma, 

Secretary. Home Department and Shri K.P. Singh, D.S.P. They stated in 

their separate replies that the action taken neither amounted to a breach of 

privilege of Shri Saklecha nor to a contempt of the House. Submission of 

application by Shri Dharmcndra Verma and an affidavit by Shri K.P. Singh 

had been admitted. Attachment of the ~  amount on the 
orders of the court had also been admitted but in their defence both of them 
had stated that it was not true that the salary and allowances received by 

Shri Saklecha as a legislator had been attached. No order had been passed 
by the court for the attachment of salary and allowances being received by 
Shri Saklecha. It had also been denied that it was averred in the application 

submitted to the court that Shri Saklecha had earned the salary and allow-

ances as a legislator through any criminal act. 

It had been further stated in the replies of Sarvshri K.S. Sharma and 
K.P. Singh that a case was registered against Shri Saklecha under the Preven-

tion of Corruption Act, 1947, because he had earned an amount of 
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Its. 57,61,102 which was disproportionate to his known sources of income. 
Under section 3(1) of the Criminal Law (Amendment) Ordinance, ~ 

Madhya Pradesh Government authorised Shri Dbarmendra Verma as Special 

Prosecutor to file an appliclation in the court for the attachmeat of the 

property equivalent to the above amount in value. Accordingly, the court 
ordered the attachment of property equivalent to the above amount but 
property worth Rs. 48,43,621.76 only could be attached. The balance of the 

amount could not be attached. While inviting attention to section 3(1) of 
the Criminal Law (Amendment) Ordinance, 1944, it had been stated that if 

property earned by the criminal acts is not available, other property equal to 

that amount might be attached. It had also been contended in the replies 
that the money so attached was the personal property of Shri Saklecba at 
the time of such attachment and it had lost its identity as salary or allow-
ances received from the Vidhan Sabha. 

After hearing both the parties and having a thorough study of the 

facts and legal position, the Deputy Speaker had come to the conclusion that 

there was no case of contempt of tbe House or breach of privilege of Shri 
Saklecha against anyone of the above named five parsons. As regards 
Jegal position he observed that the salary and allowances received as a 

legislator had become the personal property of the person concerned on being 
deposited in a bank account and lost their identity as salary and ~ 

The collrt had only to satisfy that the property propoaed to be attacbed was 

the personal property of that person. It was not necessary to ascertain 
whether the property proposed to de attached was earned through criminal 
acts or not. Since property equivalent to the amount earned throuah crimi-
nal acts was attached and the case was pending before the court, the Deputy 
Speaker did not admit the notice of question of privilege and also did not 
irant permission to raiie the matter in the House. 

A"eged casting 0/ reflections on a memb.r in a Report 0/ t. £Okayukt : 
On 30 September, 1983, the Deputy Speaker (Shri Ram Kishore Shukla) 
observed· in the House that a notice of question of privilege had beon liven 
by a member (Shri Babulal Gaur). In his notice he had stated that tho report 
regarding Plot No. IS, Govindpura Industrial Area, Bhopal, belonging to 
MIs. Electrical Transformer Company, Bhopal, submitted by Shri P. V. 
Dikshit, Lokayukt, to the Madhya Pradesh Government and relealCd by the 
Directorate of Information and Publication on 10 April, 1983, for publica-

tion in the newspapers, contained certain objectionable remarb by the 
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Lokayukt against him. The member, had, therefore, contended that it 
amounted to an interferen('.e in his right to speak as a member in the House, 
that the prestige, honour and dignity of the members of the House had been 

thereby lowered and that the Lokayukt had thus committed a contempt of 
the House. 

The Deputy Speaker further observed that in the last session Shri 

Babulal Gaur had put a Starred Question which was replied to by the then 

IndustrY Minister (Shri Jhumuk Lal Bheria). The question and the answer 
thereto had been mentioned in the copy of the Report of the Lokayukt, 
produced by Shri Gaur. In the reply given by the Minister, the names of 

Shri Ajay Singh and Shrimati Bina Singh, had also been mentioned as 
partners of the said firm. On going through the Report, it was seen that the 

Chief Minister had written a letter to the Lokayukt on 13 March. 1983, 

requesting him to go through the relevent papers and report whether undue 
influence had been exerted on behalf of the Chief Minister on those officers. 
who had to take the decision regarding the allotment of land and ,rantio g of 

loan of Rs, 9,80.000.00 to the firm. 

In his Report, the Lokayukt had stated that there was nothing to 
suggest that the officers who were responsible for making the allotment of 
land to the company were weighed down by tbe consideration that two of the 
partners of the company were close relations of the Chief Minister (Shri 
Arjun Singh). The veiled embarrassing innuendo against the Chief Minister 
contained in that part of the question put by Shri Gaur, which enquired 
about the names of the partners of the company was entirely without 
foundation. 

In the opinion of the Deputy Speaker the Lokayukt had a right to 
express his views about the question by Shri Gaur in the manner he had done 
because when a judicial enquiry was conducted. it was the discretion of the 

judge to see how to express his sentiments and views. If a restriction was 
imposed that such rviews should not be expressed perhaps the Lokayukt 
might find himself unable to function. From a perusal of the Report it was 

clear that he did not have any mala fide intentions against the member. 

Observing tbat the institution of the Lokayukt was new in Madhya 
Pradesh, tbe ~  Speaker said that it was necessary to establish fair con-

ventions so that this institution functioned in a proper manner. The Lokayukt 
was appointed in order to check and investigate into on behalf of the House, 
any corruption in the functioning of the Govemmeut. The -Lokayukt was 
appointed by the Governor in consultation with ahe Leader of the Opposition 
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and he could be removed from his office by the order of the Governor on a 
resolution supported by a majority of total ~  of Vidhan Sabha and 

by a majority of not less than two-thirds of ~  of that House present 

and voting and presented to the Governor in the same session. Therefore. 
the Deputy Speaker observed that in a ma.nner of speaking the Lokayukt 
was an Officer under  the Vidhan Sabha and in his opinion, it would not 
be a proper convention if any discussion was held in the House about him. 

In view of the above, the Deputy Speaker did not find any justification 

in giving consent to the raising of this question in the House and disallowed 

the notice of question of privilege. 

MAHARASHTRA VIDHAN SABHA 

Assaulting a member by a police officer inside the precincts of the 
House: On 8 September, 1981. a member (Shri J.P. Gavit) stated* in the 
House that on that day when he had gone to collect passes for guests in the 

Vidhan Bhavan Complex, one of the police officials caught hold of him and 
had taken him to the police station, though he had told him several times 

that he was a  member of the Vidhan Sabha. 

Another member (Shri Shantaram Bapu Wavare) then stated that he 
was standing by the side of the member when this incident took place. The 
police official caught hold of him by the collar and took the member with 

him. He tried to tell him that Shri Gavit was a member. But he did not 

care for either his or Shri Gavit's pleadings. On the other hand. he had 
spoken insultingly saying that he had never seen that person in the House. 

The Speaker (Shri Sharad Dighe) then adjournal the Housed for ten 
minutes. When the House reassembled, the Speaker observed that consider-
ing the complaint of Shri Gavit and the information supplemented by Shri 
Wavare, the Government had taken the step of suspending Shri Ashok 
Lakshman Gaikwad, Sub-Inspector of Police, Yellow Gate. Police Station. 
As far as the question of privilege was concerned, the matter had heen 
referred to the Privileges Committee. 

The Committee of Privileges, after considering tho written statements 
of and after examining in person the members (Sarvashri J.P. Gavit and 
Shantaram Bapu Wavare) and Shri A.L. Gaikwad, Sub· Inspector of Police. 

other police officials as well as witnesses cited by Shri Gaikwad, in their 

·Origioal III Marathi. 
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lleport presented to the House on 24 December, 1982, reported ~  alllI 

that the COr.lmittee frarmd following issues: (i) Whether 8hri A.L. Gaikwad, 

Sob-bpector of Police behave with the member (Shri J.P. Gavit) in the 

manner alleged by him? (ii) Whether the conduct of Shri Gaikwad towards 

Shri Gavit constituted a breach of ptivilege and contempt of the House? 
(iii) If.o, what were the recommendations? 

The Committee issued notice to Sarvashri Gavit, Wavare and 

Gaikwad to appear before the Committee. The request of Shri Gaikwad to 

appear through a Counsel was considered but was not acceded to. He was, 
however, given the fullest opportunity to cross-examine Sarvashri Gavit, 
Wavare, M.R. Pawar, and Shri R. Purohit, Inspector of Colaba Police 

Station and Shri Johari. S.I. and also to present his witnesses and lead any 
other evidence which he might desire to do. He had accordingly cited the 

n&mcl of a number of witnesses who appeared before the Committee and 
tendered their evidence. Shri Gaikwad and Shri Gavit and also other 
memben of the Committee examined or cross-examined the witnesses. 
Shri Gaikwad was thereafter allowed to file his written arguments and also to 
plead his case orally. Shri M.R. Pawar, Shri Johari, (S.I.), and Shri R. 

Purohit. Inspector were calL:d by the Committee to tender evidence. 

The facts of the case were that on 8 September. 1981, Shri A.L. 
Gailcwad, S.I., was flitting on a bench with his cap kept beside him when the 

member (Shri J.P. Gavit) came near the bench, kept his foot on it and with 

that support he was signing some papers stated to be application forms for 

pastes to the Visitors' Gallery. After some exchange of words between them 
the member was taken towards the police tent within the Council Hall 
premises where Shri Johari, S.I., was stationed along with bis superior 
officers. On the way Shri M.R. Pawar, an official of the Maharashtra 

Vidhan Sabha Secretariat intervened and told Shri Gaikwad that the person 
whom he was taking with him was a member of Vidhan Sabha. Inspite of 

this the member was taken to the police tent and Shri Johari was informed 
by Shri Gaikwad that the person brought by him had misbehaved and he 
should be proceeded against under section 110 of the Bombay Police Act. 
Shri Wavare, M.L.A. had arrived .there by then and he also told Shri Johari 
that the person was an M.L.A. The Police Station diary which was maintained 

by Sbri 10hari (S.I) recorded the incident and particularly the fact that a 

penon was brought by Sbri Gaikwad, 8.1., and that Shri Johari was asked 
to proceed against that persoll. Shri Pawar's information that the person 

was an M.L.A was also recorded but there was.Do mention about Shri 
Wavare, M.L.A. 
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The contention of Shri Gaikwad, S.I. was that even after politely 
a.king him twice to remove his foot from the bench where he was sitting and 
wbore also his cap was kept, Shri Gavit did not remove his foot but remarked 
"Why do you show 10 much of YOU.( authority and arrogance? Police have 
become very much arrogant and show to much of their authority? He was 
therefore taken to the police tent and he did not know that the person was 
a member of the Vidhan Sabha. On the other hand, the contention of Shri 
Gavit was that he had told the S.I. that he would sign the application forms 
and go away and had informed him that he was a member. He also had 
attempted to show his identity card but it was of no avail, for the S.I. had 
already caught him by his collar and asked him to accompany him to the 
police tent saying that he 'would show him what the M.L.A.s were'. 

After a careful examination of the evidence tendered by the witnesses 
before the Committee and after considering the arguments, written as weU as 
oral, of the ShriGaikwad, (S.I.), the committee was convinced that Shri 
Gaikwad the (S.I.) had brought Shri Gavit, M.L.A. in the manner as alleged 
by him. 

In view of the finding of the Committee in regard to the first issue, it 
appeared that the act of the (S.I.) would constitute a breach of pJivilege. 
The member (Shri Gavit) was actually signing the application forms 
when this incident took place. It might be contended that signing .of 
application forms wall not a duty of the member and it was true 
tbat there was nO compulsion on a member to sign and an application form 
for Gallery pass. But it must be admitted that every member bad a right 
to sign application forms. When once he chose to exercise his right and 
actually started signing application forms, it ,:ould be readily realised that his 
right had transformed into duty and, therefore, any interruption or obstruc-
tion caused when he was signing the application forms for passes would 
become dn obstruction in the performance or discharge ()f his duty. In the 
instant case such an abstruction did take place when.he was applying for the 
passes and that too in the precincts of the House. Besides, when Shri 
Gaikwad (S.I.), had taken him to the police tent for the purpose of taking 
action against him under the Jaw and when he had actually put his hand on 
his shoulder, he had virtually restrained the member from acting according 
to his volition and then he was literally within the power and control of the 
S.I. during the period be was being taken to the police tent. This restraint, 

, the Committee felt, was nothing but an assault or obstruction in the premises 
and the Committee was convinced that the act of Shri Gaikwad constitued a 

, breach of privilege and contempt of the House. The fact that initially some 
, proYO<;ati"e words n;tiJ:ht have been uttered by the member or that eventually 
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prosecution was not launched against the member, could not alter the Cact 

that an assult and obstruction did take place in the precincts of the House. 

If there was provocation by the member that might only help in mitigating 
penalties to be inflicted. The Committee's finding in regard to the second 
issue was, therefore, that a breach of privilege and contempt of the House 

had been committed in this case, in as much as a membl!r had been assaulted 
and obstructed while discharging his duties in the premises of the Council 
Hall. 

In regard to the third issue, so far as recommendation of the Com-
mittee was concerned, the Committee considered the matter in all its aspects 
and felt that if Shri Gaikward had been prudent and alert enough to find 
out who the person was at the very start of the incident, it could perhaps 

have been avoided; he was, therefore, negligent in his duties. Even admitt .. 
ing that Shri Gavit might have disclosed his identity that he was a member 

of the Vidhan Sabha, Shri Gaikwad had the occasion to know that the 
person he was taking to the tent was a member when Shri M.R. Pawar, an 
official of the Vidhan Sabha Secretariat, intervened. The fact that even after 

that he did not immediately let him off but had taken him to the police tent 
to proceed against him shywed that no courtesy was shown to the member. 

The whole incident had taken place in public view and within the 
Council Hall premilles and it was highly disappointing that a police officer of 
ahoat ten years' service 6hould have shown such a scant respect to the 

member of the Vidhan Sabha. Even when he had appeared before the Com-
mittee and submitted his written as well as oral arguments, he did not 
express a sense of remorse or offer an unqualified apology. Some oC the 
general comments he had made against the member or witnesses were very 
disparaging and only showed his attitude and want of fact even while appear-
ing before the Committee to defend his case. Still, the Committee would not 

wish to recommeJ1d a stringent punishment to him, for the reason that he 
must have acted against the member in the manner he did because he Celt 
provoked that the member had slighted him and his dignity. The Committee 
considered that, in the circumstances of the case, it would be a condign 
puniahment if he was called before the Bar of the House and admonished. 

The Committee also made a few observations on the evidence tendered 

before the ~ by one Shri Nikalje. Some of his statements were 10 
patently false that the incidents mentioned by him could never have 
happened. Still, he maintained that he was an eye witness to those incidentL 
Giving false evidence before the Committee particularly when on oath, clearly 
constituted contempt of the House and would call for stern punishment. 
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Shri Nikalje had thus rendered himself liable to punishment. The Committee 
considered his evidence ludicrous and incredible. In its view, he was obviously 

a tutored witness not realising the implications of his statements. The com-
mittee, however, felt that serious notice need not be taken of his conduct and 
~  the dignity of the House, the comic interlude he provided by his 

evidence could best be ignored and dismissed with the contempt it deserved. 
The Committee therefore recommended no action against him. 

On 11 April, 1983, the Speaker observed in the House that Shri A.L, 

Gaikwad. S.I.. would be summond before the Bar of the House and admoni-
shed for committing breach of privilege and contempt of the House. On such 
an occasion the House acted like a Court of Law. Hence, having regard to 
the s('lemnity of the occasion the members were expected to observe utmost 
silence. On the order of the Speaker, Shri Gaikwad was then brought to tho 
Bar of the House and the Speaker observed as follows: 

"Shri Ashok Lakshman Gaikwad, Police Sub-Inspector. since you 
have behaved in a disrespectful manner with Shri Jiwa Pandu 
Gavit, M.L.A. on 8th September 1981 within the precincts of the 
Council Hall and thus committed breach of privilege and con-

tempt of the House, this House has held you guilty for this act. 

It is a matter of regret that member of the Legislature should 
have been meted with such a disrespectful treatment and that too 

within the precincts of the Council Hall. I therefore admonish 
you in the name of the House for the offence committed by you." 

Alleged mislead;ng of the House by Minister: On 7 April 1983, the 
Speaker (Shri Sharad Dighe) observed-in the House that he had received a 
notice of question of privilt'ge from some members stating, inter alia that on 
'31 March, 1983, the Health Minister (Dr. Lalita Rao) in her statement per-
taining to an adjournment motion had given incorrect information regarding 
the transfer of Dr. Santosh Sarogi with a view to deliberately misleading the 

Bouse. 

In her explanation the Health Minister stated that what she laid during 
the discussion in the House was that Dr. Santosh Sarogi had not complaint'd 

in writing or given her statement in writing even after she bad been requestt'd 
to do so. The basis for her mentioning that she wanted transft'r to 1.1 . 
. Hospital wa'S that she had met the Director of Medical Education aDd 

·Oriainal in Marathl. 
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Rosearch at his residence on 30 March, 1983, and had expressed the desire to 
act a transfer to 1.1. Hospital. 

The Minister further stated that her statement that Dr. Santosh wanted 
tran.fer to I.J. Hospital was based on the account given to her by tho 
Director of Medical Education and Research. Therefore, she did not furnish 
false information to the House nor did sbe intend to miilead the House in 
the matter. 

In view of tbe above, the Minister requested the Speaker Dot to allow 
the special privilege motion against her. 

Thereupon, the Speaker observed that the main point raised in the 
Ilotice of question of privilege was that the Minister, while replying to a 
question some time back in the House bad said that Dr. Santosh SaroMi was 
not prepared to lodge a complaint and that sbe bad desired for transfer to 
J.l. Hospital. According to tbe members who bad aiven notice of question 
of privilep dae information was not correct and they felt that the House bad 
~ deliberately misled. In support of bis argument Shri Datta PatH had 
enclosed a copy of the statement of Advocate Ashok Sarogi. brotber of 
Dr. SantOlh Sarogi. It was a simple statement made on oath. As it did not 
b=ar signature of malisuate, it was not a legal affidavit. It could not be said 
that the Minister's information was wrong on the basis of a statement made 
by Advocate AlhQk Sarogi. 

The Speaker further observed tbat the Minister had given information 
in the matter and there was no statement from Dr. Santosh Sarogi ; only 
her brother had submitted a written statement. Therefore, it would not be 
proper to admit the notice of question of privilege on the basis of that 
atatement which was not an affidavit. He. therefore, accepted the explanation 
ofl'ered by the Health Ministc:r and reflUCd consent to the raisins of question 
of privilege. 

Making 0/ a policy statement outside the House whiTe the House In 
session: On 7 April, 1983, the Speaker (Shri Sharad Dighe) observed* in 
the House that he had received a notice 0{ question of privilese from two 
members (Sarvashri Babasaheb Tbube and Sudam Delhmukb) statina tbat tbe 
Deputy Chief Minister (Sbri Ram Rao Adik) bad aaid in a press interview 
that if the mill owners in Bombay expressed their desire to abift their 
induatrlal concerns outside Bombay in rural areas, the Governmeot would 

*OriaiDal in Ml&1'a tbi. 
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give them consent w do M. This was a policy matter and the Deputy Chief 

Minister had made this ....,mcnt when the House was in session. Propflety 

and convention demanded that Ministers should not make any policy 

Itatement ou.tside the HotNO when the House was in session. By departing 

from the wc;ll establish. Dorms of propriety and convention, the Deputy 

Chief Minister had ~  a breach of privilege of the House. Another 

member (Shri Datta Samant) had also given a notice of question of privilege 

on the same issue. 

The Deputy Chief Minister (Shri Ram Rao Adik) stated that the 

privilege notice was based on press reports. He had been pleading for the 

last two to three years that industrial concerns should be shifted from 

Bombay to rural areas in order to check pollution and ever growing popula-

tion of Bombay and for generating employment potential in rural areas. So, 

if any body wanted permission to set up industries outside Bombay and if it 

was going to create employment opportunities it would be considered. There 

was no question of prcs8urising the mill workers; he did not have that 

intention when he made the statement. 

The Speaker then ebserved that it was reported in the newspapers that 

if the mill owners in Bombay expressed their desire to shift their industries to 
rural areas, they would be'JI'anted permission. The Deputy Chief Minister 

had explained that he had made his views known for the past many years, 

He had only said that if the mill owners wanted to set up their indultries 

outside Bombay, it would h welcomed as an anti· pollution measure. He had 

observed on a number of oecuions that making an important policy state-
ment outside the House wb«e the' House was in session involved impropriety 

but did not cause breach of privilege of the House as such. The Ministers 

should be careful not to cease impropriety. The Minister had only reiterated 

a view which was beinl expressed for the past few years. He h!ld not 

announced any important policy of the Government. He, therefore, refused 

consent to the privilege notice • 

.4.lIeged non· implementation of an assurance given by a Minister on the 

.floor of the House: On 21 April, 1983, the Speaker (Shri Sharad Dighe) 

observed-in the House that a member (Shri K.N. Deshmukh) had given a 

notice of question of privil.e,c that on 15 March, 1983, while replying to a 

Starred Question regard in, lathi charge OD a morcha of drought affected 

·Original in Marathi 
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persons on 22 October, 1982, and the supplementary question thereto by the 
Leader of the Opposition (Shri D.B. Patil) regarding: the extent of damage to 

the Government property, the Minister of State';:for Home Affairs (Shri 

Shivajirao Deshmukh) had promised that the relevat information would be 

placed on the Table of the House within two days. However, it had not 

I een laid on the table of the House even though the period of two days was 
over. The member alleged that the deliberate non-itriplementation of an 
assurance was a breach of privilage of the House. The matter may, therefore, 
be referred to the Committee of Privileges. 

In his explanation the Minister of State for Home Affairs stated that 
the Starred Question regarding lathi charge on the morcha at Paranda wag 

scheduled for answer on 15 March, 1983. In "jew of the answers and 

supplementary questions which followed the main question, he had assured 

the House to lay certain information on the Table of the House within two 

days. However, in the light of the discussion on the question the Speaker 

directed it to be discussed again on 22 March. 1983, He had gh'en all the 
information on that day as he had assured the House earlier. , 

The Speaker obierved that he had gone through the record in connec-
tion with the question of privilege. It ~  that the Leader of the 
Opposition. had asked a questio'l about the damage to the Government 

property in the lath; charge. In reply to this supp\ementary the Minister had 
stated that he did not possess the necessary information. When the same 

question was repeatedly asked, the Minister ~  that he would lay the 

information on the Table of the House within two days. Some more 

supplementary questions were also asked in this connection. As tbe ~  

did not possess all the information, it was decided that the same question 
Ihould be discussed again on 22 March, 1883. ~  question was discussed on 

that day and many slIpplementaries were asked. The Speaker furtbt!r observed 

that the Minister had assured the House that he would lay the information 
on the Table of the House Within two days. The same question was discussed 
again and while replying to the supph:mentary ~  the damage 10 the 

Governrr.ent property, the Minhter appeared to have kept his assurance. 

Therefore, he did not think that the matter should be referred to the 

Committee of Privileges. Secondly, non-implementation of an assurance was 
not a mattcr of hreach of privilege .. Prima ~  it did not amount to a 
breach of privilege. He, therefore, refused consent \0 the question of privilege. 
He however, o,served that it was net proper not to lay certain information 
on the Table of the House after giving an assurance in that regard only 
beclllse the same issue was rediscussed on a subsequent date. He felt that 

inform ition should have been laid on the Table of the House. : 
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M.-,utASHTRA VIDHAN ~  

Alleged giving of i"correct information to the House by a Minister: 

On 22 March, 1983, the Chairman (Shri J.S. Tilak) observed· in the 

House that a member (Shri Pramod Navalkar) had given a notice of 
question of Privilege stating that the Minister for Prisons (Shri S.M.I. 

Aseer) had informed the House in reply to a Calling Attention Motion 
tabled by Shri Matade and others on 17 March, 1983, that the 

Superintendent of Prisons had asked the publisher of the book entitled 'Ye.r, 
I am Guilty' to obtain the necessary permission from the Secretary. Home 
Department. However, Sbri Gogate, the publisher of the book published it 

without obtaining the necessary permission. Shri Gogate had published ~ 

statement in daily Navashakti of 19 March, 1983, that the book had been 
published only after obtaining the necessary permission. The member 
alleged that if Shri Gogate'\ statement was to b  e believed, the Minister had 
misled the House regarding a very importan t and sensitive issue and had 
caused breach of privilege. of the House by giving incorrect information. 

On 31 March, 19S5. the Chairman observed that the Minister of 

Prisons in his explanation had stated that Shri Sharad Gogate of Shubhda 
publications had sought cOOsent to interview four culprits involved in 'Joshi 
Abhyankar murders' with· a view to obtaining investigative information 
useful in thoroughly understanding the personality, mental make-up and 
thinking of the criminals. Only one of the four criminals, Munnawar Shah 
had expTessed his willingness for such an interview. Therefore, permission 

had been granted to interview him. However. while giving consent for 
interview it was specifically'mentioned in the Jetter from the Home Depart-
ment that before publishing the interview, Shri G\Jgate should get the 
approval of Superintendent of Prisons. Form this it would be clear that the 
Government had given perpiission only to interview the criminal and in order 
to fulfil the conditions stipulated by the Government, Shri Gogate ought to 
have obtained the approval of the Superintendent of Prisons. 

According to the Minister Shri Gogate's statement in Navashakti 
of 19 March, 1983. that he had already obtained the necessary permission 

was not correct because he had been given the permission only to interview 
the criminal and not to publish the interview. The information supplied by 
him to the House was not at all misleading but was quite correct, the 
Minister added. 

·Oriaioal in Marathi. 
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The Chairman further observed that Shri Pramod Navalkar had 

given notice of question of privilege against the Minister for Prisons for 
giving incorrect information to the House regarding publication of the book 

'Yes, I am Guilty'. 'Shri Navalkar had contended that the information given 
by the Minister in response to the Calling Attention on the subject by 
'Shri Matade and others and the statement of Shri Gogate published in daily 
Navashakti were contradictory and the Minister bad caused a breach of 

privilege of the House by giving incorrect information. In tbis connection; 
he had read the explanation received from the Minister concerned. It was 
quite clear from his explanation that he had not given any incorrect infor· 

malion in response to the Calling Attention and the House bad not been 
misled. He, therefore, refused consent to the question of privilcse. 

WEST BEt'GAL LEGISLATIVE ASIEldBLY 

Making of an important announcemlnt outsltk the House while the 
House M'as in Session: On 12 April, 1983, the Speaker (Shri Hashim Abdul 
Halim) observtd in the House that a member (Shri Oebaprasad Sarkar) had 
given notice of a privilege motion under rule 226 of the Rules of Procedure 
and Conduct of Business in the West Bengal Legislative Assembly that the 
Minister-in-charge of the Home (Transport) Department and tbe Chief 
Minister had made announcements OQ 7 and:8 April, 1983 respectively 
outside the House regarding the new bus and tram fare structure, which had 
been reported in the newspapers. In the opinion of the member such an 
announcement on an urgent issue autside tho HOUiC, while the House was in 
lession, amounted to a serious breach of privileae of the House. 

In this connection,.the Speaker pointed out tbat technically no 
privilege of Parliament was involved if statements on matters of public 
interest were not first made in the House and were made outside. Of 

course, the normal practi:e was that the statements on important matter's 
of public interest were first made by the MinisLers on the floor of the House 
but tbe deviation from this did not constitute any basis on which breaches 
of privilege could be founded. 

The Speaker. therefore, disalIowed the ~  of Shti Sarkat. 
However, drawing the attention of the Ministers be observed that when the 
~  was in session aU matters of public importance of statements 
relating to matters of public interest should first be made in the HOUle and 
then these were to be made outside. 
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Alleged misleading of the House by a Minister: On 14 April, 1983, 
the Speaker (Shri Hashim Abdul Halim) observed in the House that a notice 
of question of privilege had been received from a member Shri Subrata 
Mukherjee) on 12 April, 1983, under rule 226 of the Rules of Procedure and 
Conduct of Business in the West Bengal Legislative Assembly. In his notice, 
the member had alleged that the Ministcr in-charge of the Department of 
Public Works and Housing (Shri Jatin Chakraborty) had made a false and 
misleading statement on4 A(1tiI. 19"83'to the effect that the installation of a 
lift at the residence of the Chief Minister was under consideration and that 
no final decision had been taker. in this regard. In support of his allegation 
the member had furnished a copy of the letter of Superintendent Engineer 
(Electrica!), P.W.D .• of 22 February, 1983, addressed to Messrs Otis 
Elevator Company (India) Ltd., Calcutta. 

The Speaker furth'!r observed that the matter of privilege sought to be 
raised by Shri Mukberjee was not entertainable as it had not been raised at 
the earliest opportunity as required under rule 227. From the notice of 
Shri Mukherjee it was evident that though he had got the opportunity of 
giving notice of this motion on 11 April, 1983, he did not do that; instead 
be sought to raise tbis matter straightway on the floor of the House on that 
day an,j subse-lucntly on the followin:g day submitted this notice. 

Referring to a ruling of 17 Aupt, 1966, on a qllestion ot privilege 
in Lok Sabha the Speaker observed that the notice givcn by Shri Mukherjee 
could not be entertained. 
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PROCEDURAl MATTERS 

) 

LOK SABHA 

~  regarding election. demiJe and resignation of members ~ 

A member (Shri Tayyab Hussain), who was electtd to the Haryana Vidhan 
Sabha in a bye-election. handed over on 4 June 1984 his letter of resignation 
dated 4 JUne, 1984, personally to the Secretary-General (Dr. Subhash 
C. Kashyap) resigning his seat in ~ Sabha with effect from 7 June, 1984. 

The member also signed a certificate about the veracity of his resignation 

in the presence of the Secretary-General. Since all other req uirements were 
satisfied, the Speaker (Dr. Bal Ram Jakhar) accepted the resignation with 

effect from the date so specified by the' member. Another letter of resigna-
tion dated 10 June. 1984, of a member (Shri Amarender Singh) tendering his 
resignation from the membership of Lok Sabha was delivered at the 

Speaker's residence by some person other than the member himself on that 
day. With a view to ensuring that the resignation was voluntary and 
genuine, the memher was requested under Speaker's direction through a 
letter on 13 June, 1984, to confirm whether his resignation was voluntary 
and genuine. The member in his written reply confirmed that his resignation 
was voluntary and requested the Speaker for its early acceptance. The 
Speaker, thereupon, a(..upted his resignation with effect from 18 July. 1984. 
The resignation by the two members was announced in Lok Sabha on 
23 July, 1984. Next day, when a member (Shri Kamf I Nath) pointed out 
that the Chair made announcements regarding election, demise and resigna-
tion of members in the House, no such announcement was made as and 
when a member defected and changed his party affiliation, the Speaker 
humorously observed that the existing announcements were enough; else 

there might be demands for announcements of marriages as well I 
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Allegations against outsiders: .. While speaking on the motion for 

consideration of Levy Sugar Price Equalisation Fund (Amendment) Bill, 

1984, on 24 July, 1984, a ~  M. Kandaswamy) made certain 

disparaging remarks against the Chief Minister of Tamil Nadu (Shri M.G. 

Ramachandran) which were not recorded in the proceedings. Explaining 

the position, the Deputy Speaker observed that no allegation could be made 

in the House unless advance notice was given in writing to the Chair. 

, On another occasion, 26 July, ,1984, during the debate on the Estate 
Duty (Amendment) Bill, 1984, a member (Shri Ramavatar Shastri) referring 
to a newspaper report mentioned the names of certain outsiders. On 

objection being raised by some members, the Deputy Speaker observed 

that the names of the ontsiders who were not present in the House to defend 
themselves should not be mentioned,' unless advance notice was given in 

writing to the Chair. Subsequently, the names mentioned by Shri Shastri 

durmg his speech were ordered by the Chair to be expunged. 

Matters connt'cted with Speaker's office: On 26 July, 1984, a member 
(Shri Ram Vilas Paswan) referred to the notice of an Adjournment Motion 

tabled by him regarding reported refusal to allow two Akali leaders to enter 

the Parliament House on 25 July, 1984, inspite of the fact that they had 
valid passes with them to watch the proceedings of the House. Shri Paswan 

demanded a thorough enquiry to maintain the dignity of the House. 

Thereupon, the Speaker pbserved that matters connected with the Speaker's 

office could be discussed with him in' his Chamber and not raised in the 

House. 

Conduct of proceedings in Slale Legislatures: On 31 July, 1984. 
when a member (Professor Saifuddin Soz) was about to make a reference 
to some incidents in the Jammu & Kashmir Legislative Assembly, the 

Deputy Speaker observed in his ruling that normally the conduct of pro-

ceedings in a State Legislature ~  not be discussed. The Speaker, who 

took the Chair later observed tha't. only gel1.:ral ~  without any 

allegations or derogatory remarks ~  be made. 

QU7tationsfrom the pril'ate leIters: On 13 August, 1984, during the 

joint ~  on the Statutory Resolution regarding disapproval of the 

National Security (Second Amendment) Ordinance, 1984, and the Bill 

replacing the Ordinance, a member (Shri George Fernandes) wanted to 

quote from a private letter written by another member to the Deputy Chief 

Minister of Maharashtra. Since a ~  is not allowed to refer to or lay 

?n the Table private correspondence by another member, only general 

references were permitted to go on record. No quotations from the private 
lettCl' in quelltion ~  allowed by the Chair. 
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STATE LEGISLATURES 

Leal'e of the House to intro4Mce a PrillQle Member's Bill: On 14 
September, 1984, when the motion for ~  to introduce a Private Member's 

Bill to amend Salaries & Allowances Act of the members of the Tripura 

Legislative Assembly was due to be taken up and the mover (Shri Sbyama 
Charan Tripura) was asked by the Speaker (Shri Amarendra Sharma) to 
move his motion for leave to introduce the Bill, the member citing certain. 

instances from the Lok Sabha pointed out that a motion for leave to 
Introduce a Private Member's Bill in the House should not be put to vote, 
The Chief Minister requested the Speaker to examine the rules in this respect 
and he suggested that the BiU woule! be taken up for consideration on 
17 September, 1984. 

The Speaker obst"rved that rule 114 of the Rules of Procedure and 

Conduct of Business in the Tripura Lesislative Assembly contains provisions 

which are substantially the !'ame as in the: Rules of Procedure of Lok Sabha. 
Rule 114 provides that if a motion for leave to introduce a Bill is opposed 
it has to be put to vote. In such a case, however, the rule also permits a 
short discussion in the shape of explanatory statement from the member 

who moves the motion and the member who opposes it. 

Referring to a similar case in Jlae House, the Speaker ruled that he 
was unable to accept the contention of the member and he would ask th. 
member to move his motion for leavo to introduce the Bill which would be 

put to vote as per rule. 

UTTAR PRADEiaVtpH"N SABH"· 

Sessions/sittings of the· Vid!tOll SaMa: On 11 September, 1984, a 
member (Shri Mohan Singh) raising. point of order said that the Rules of 

Procedure provided that there should be three sessionli aud 90 sittings of 
Vidhan Sabha in one year. He further said that taking into consideration 
the sittings held during the Budget sellion of the Vidhan Sabha and the 
programme of the pre6tnt session, ic appeared that the Government was 
violating the rules and SUpersediDg the powers of the Vidhan Sabha by not 
koiding its requisite sittings. 

The Speaker, while giving his ruling on 17 September, 1984, recalled 

that according to the member 40 sittings of the Vidhan Sllbha had been held 
during the Budget session in 1984. . In fact only 39 sittings were held in that 

·Contribute by the Uttar PradOlb Vidhao Sabha Secretariat (Orlgioat iB Hiedi). 
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~  Referring to rule 14 of the Rules of Procedure which provided for 

three sessions and 90 sittings of the Vidhan Sabha during a )'ear, the Speaker 
observed that the said rule had two provisos. viz session of the HODse 

sbould be called under article 174 of the Constitution and the word 

"ordinary" had been used. The Speaker, therefore, ruled that if three 
sessions of tbe House were not called, it could not be said that the Rules 
of Procedures had been violated. He, however, observed that the adininistra-

tion should make efforts that the sessions of the House were heJd for 
maximum number of days. 

Business of the House: On 11 September, 1984, a ~  (Shri 
Riyasat Hussain) raising a point of order said that in the sitting of 18 
April, 1984, tbe Minister of Parliamentary Affairs had moved a motion to 

take up next day's business, i.e. of 19 April, 198"t, on that day itself. In this 
regard neither any recommendation had been made by the 8nsines& 
Advisory Committee nor the permission of the Speaker had been sought 
under rule 313 of the Rules of Procedure for moving such a motion. The 

business of the House, too was conducted without making the List of 
Business available to the members as per rule 22-A. Therefore, the member 
said, tbe motion in question was unconstitutional. Besides this, he said , 
the Finance Ministt.r had made an announcement regarding the issue of an 
ordinance relating to travelling allowance of the members, though the 
House was in session, which was a violation of the Constitution. In spite 
of tbe said announcement, however, neither an ordinance had heed issued 
nor any Bill was introduced during the current session. 

In his ruling on 17 September, 1984, the Speaker observed that he 
did not like to elaborate upon the arguments put forth by the member but 

only wanted to say that the House possessed unlimited powers to determine 
the procedure of its proceedings and if the House on 18 April, 1984, had 
decided to take up certain items fixed for 19 April, ]984, the decision could 
not be called as irregular or unconstitutional. 

Making of important announcements outside the /fouse: On 12 Sept. 
1984, a member (Shri Mohan Singh) raising a point of order said that on 
several occasions the Chair had issued directives that when the House was in 
session no announcement regarding administrative policy deeisions would 
be made outside the House. But many announcements such as expenditure 
on land for rural development, financial assistance to the poor of urban 
areas by banks, transfers of primary school teachers etc. had been made by 
many Ministers outside tbe House while the House was in session. Thero 
was no justification for these announcements and no orders had been issued 
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10 far about their implementation. Expressing his views on the matter, the 

Chief Minister stated that provisions for implementacion of the announce-
ments had been made in the proposed supplementary grants and there 

should not be any objections regarding such announcements. 

Another member (Shri Bheekha LaI) also raising a point of order 
such that there were matters in which financial expenditure was involved, 
for which there was no provision in the Budget, and supplementary grants 
had not been passed by the Vidhan Sabha. He wanted to know jf it was 
leakaac of Budget to make announcements on such matters. 

Rejecting the point of order raised by Shri Mohan Singh, the ~  

observed that when session was in progress the Ministers should make 
important announcemenu only in the House but the announcements referred 
to above were made prior to the commencement of the session of the House, 
I.e, before 10 September, 1984. He, therefore, held that in the instant case 
there was no violation of the Rules of Procedure. The Speaker also 
disagreed with the point of order raised by Shri Bheekha La] and observed 
that there was no leakage ot Budget as a result of announcements made in 
relation to the matter in question. 



PARLIAMENTARY AND CONSTITUTIONAL DEVELOPMENTS 
(l July to 30 September, 1984) 

INDIA 

DEVELOPMENTS AT TIIB CBNTRB 

14 

By-elections to Rajya SoMa: Shri C_ Silvera was declared elected to the 
Rajya Sabha on 6 July from Mizoram, defeating Shri F. Lawmkima. 

Former West Bengal Governor, Shri A.P. Sharma was also declared 
elected uncontested to the Rajya Sabha on 21 August from the Bihar State 
Assembly constituency.l 

Cabinet Reshuffle: In a minor reshuffie in the portfolios of some Union 
Ministers on 19 July, the External Affairs Minister Shri P.V. Narasimha Rao 
was given the Home portfolio in Place of Shri P.C. Sethi who was shifted to 
Planning. The Prime Minister. herself, took the charge of External Affairs 
Ministry. Planning Minister, Shri S.B. Chavan was made Minister without 
portfolio and given the task of assisting the Prime Minister in running the 
Ministry of External Affairs. 

In an another reshuffle on 2 August, Shri S.B. Chavan, Minister without 
portfolio was made Defence Minister in place of Shri R. Venkataraman who 
resigned from the council of Ministers and filed his nomination papen for Vice-
Presidentship. Planning Minister Shri P.C. Sethi was given temporary charge 
of Ministry of Irrigation. Shri Ram Niwas Mirdha, Minister of State for 

1 Times 0/ Indio, 7 July. 1984 and Hlndusla" Times, 22 August, 1984 
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Irrigation was shifted to the Ministry of External Affairs. Shri Harinath 

Mishra, Minister of State in the Ministry of Rural Development was shifted to 

the Ministry of Irrigation to assist Shri P.C. Sethi. Shrimati Mohsina Kidwai, 

Minister of state for Health was appointed as the Minister of State for Rural 

Development. 

On 7 September, some more changes were made in the portfolios of the 

following Ministers; 

Sbri VishwanathPratap Singh relinquished the office of the Minister of 

Clc;>mmerce, Industry and Supply: 

Shri Pranab Kumar Mukherjee, Minister of Finance was also given, tern .. 

porarily, the charge of the Ministry of Commerce and Supply: 

Shri K. Vijaya Bhaskara Reddy assumed the office of Minister of Industry 

in place of Shipping and Transport; 

Shri ~  Patil, Minister of Labour and Rehahilitation also assumed 

tempOrarily, the office of the Minister of Shipping and Transport: 

Shri S.M. Krishna was made Minister of State in the Ministry of ('om-

merce and in the Department of Supply in place of Minister of State in the 

Ministry of Finance and 

Shri Nihar Ranjan Laskar relinquished the office of the Minister of State 

in the Ministry of Commerce and in the Department of Supply and fi!'sllmed 

the office of the Minister of State in the Ministry of ~ 

New Deputy Chief Election Commissioner: Shri V. Ramakrishnan. Chief 

Electoral Officer of MeghaJaya, was appointed Deputy Chief Election 

Commissioner on 10 August.' 

Resignation by M.P.: Sbri Kamal Nath Jha,  Member of Parliament, 

resigned his seat in Lok Sabba on 2 I August in protest against the way the 

N.T. Rama Rao Ministry was dismissed in Andhra Pradesh.· 

New Vice President: Shri R. Venkataraman, former Defence Minister, 

was elected in the eighth Vice-Presidential election held on 22 August, 

defeating his only rival,' the combined opposition candidate Shri B.C. Kamble. 

2. I"dia" Express, 20 July and 3 August, 1984 aDd Trlbll"e, 8 Sepcemher. 19R4 

3. Times of Indlc, 11 August. 1984. 
", Statesman, 22 August, 1984. 
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Sbri VeDkataraman secured ~ 8 votes as against 207 polled by Shri ~  

Thirty votes were declared invalid. He was sworn in on 31 ~  as the 

Seventh Vice-Preaident by President Giani Zail Singh, &u,"ceedlDg Slui M. 
Hedayatullah. • 

AROUND THE STATES 

ANDHRA PRADESH 

C.hanges in Ministry: On 16 August, the Governor Shri Ram Lal dismissed 

the Ministry headed by Shri N.T. Rama Rao after being satisfied that he had 

lost the majority support in the Assembly and sworn in Shri Bhaskara Rao, the 

leader of the rival Teluau Desam faction, as new Chief Minister. The Governor 

also directed the new Chief Minister to prove his majority in the Assembly 

within a month. Twenty more Ministers, including tbe Speaker and Deputy 

Speaker of the Assembly who had resigned their offices, were sworn in on 19 

and 29 August, raising the strength of the Ministry to 21. 

Shri Bhaskara Rao resigned from the office on 16 September after having 

failed to pron his majority in the House within the stipulated period of one 

month. The same day, Shri N.T. Roma Rao was again sworn in as Chief 

Minister by the Governor Dr. Shankar Dayal Shatma. Shri Rama Rao proved 

his majority in the Assembly on 20 September.s 

New Governor: Dr. Shankar Dayal Sharma was sworn in on 29 August as 
Governor of Andhra Pradesh by the acting Chief Justice of Andhra High 

Court Shri Chennakesava Reddy following the resignation of Shri Ram La!.? 

Change in Speakership: On the resignation of the then Speaker, Shri T. 

Satyanarayana before his induction into tbe Andhra Pradesh Cabinet of Shri 

Bhaskara Rao, the office of Speaker fell vacant, Shri N. Venkataratnam was 
elected Speaker of the Legislative Assembly on 20 September.lI 

ASSAM 

ExpanJion of Ministry: Five new Ministers, namely Sarvashri Dor Sin,zh 

Teron, Bargaram Deugi, Nepal Das, Jiba Kanta Gogoi and Mithius Tudu were 

inducted into the Council of Ministers on 9 July. Two more Ministers of State 

5. Ibid, 23 August. 1984 and Indian Expresl. t September. f984. 

6. AI/India Radio News Bulletin. 16 AUlust. 1984; Tribune. 20130 AUllust and 17 
September, 1984 and Ti melD/India, 21 September 1984. 

7. Times o/India. 25 A 1Jgust. 1984 and Tribune, 30 August, 1984. 

8. Times o/India, 21 September, 1984. 
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viz. Sarv Jshri Kulbahadur Chitri and Shah Jallal Ali were sworn in on 22 July. 

One Parliamentary Secretary and six Deputy Ministers were elevated as 

Ministers of State.' 

BIHAR 

Induction of one more Minister: Shri Ram Sharan Das was inducted into 

the State Cabinet on 25 August, raising the strength of the Ministry to 41.10 

HARYANA 

M LA allowod to sit in Assembly: Shri Brij Mohan Members of Legislative 
Assemlly whose eJection from Jind constituency, was set aside by the Puujab 

and Haryana High Court, was declared entitled to sit in the AssembJy and 
sign the register by the Supreme Court on 27 JUly.ll 

E'Cpantion of Mitlistry : Four new Ministers, two of Cabinet rank and two 

Ministers of State were appointed by the Governor Shri S.M.H. Burney on 14 

September. II 

HIMACHAL PRADESH 

Remo el of Spf'lIker: Shri Thakur Sen Ne,;, Speaker of Legislative 

Assembly, was removd from the office on 14 September through a motion 

which was adopted by the state Assembly by 36 to 29 votes.11 

JA\fMU AND KASHMIR 

New Ministrv: A New 15-member Ministry headed by Shri G.M. Shah, 

leader of a section of the National Conference, was sworn in by the Governor, 

Shri Jagmohan on 2 July with the condition to prove its majority in the 

Assembly within one month. Earlier, the Ministry headed by Dr. Farooq 
Abdullah, the then Chief Minister, was dismissed by the Governor after being 

satisfied that it had been reduced to a minority in the 76-member Assembly 

when some National Conference legislators and an independent member ~ 

drew their support to the Ministry. Three more Ministers were sworn in on 

9. Statesman, 10 and 23July, 1984. 
10. Hjndustan Times, 26 August, 1984. 

11. 1"dian ElCpress. 28 July, 1984. 
12. 1bid, IS September. 1984. 
13. Hindu. 15 September, 1984 and Information receIved from Himachal Pradelh Vidhan 

Sabha Secratariat, 
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16 August, raising the stren&th to 18. The allocation of portfolio!' among the 

Ministers was as follows: 

Cabinet Ministers 

Shri G.M. Shah, Chief Minister: General Department, Home, HospitalitY 
and Protocol; Shri D.O. Thakur: Deputy Chief Minister: Finance, Planning 

• and Deve/odment and LabDur; Shri Hissam·ud-Din Bandey : Food, Supplies al,d 

Transport; Shri Ali Mohammad Naik : Revenue, Relief and ~  and 

Education; Shri Munshi Habibullah: Forest and Ladakh AJjairs; Shri 

Mohammad Dilawar Mir: Agriculture and Harticulture. Housing and Urban 
~  ; Shri Tabib Hussain: Works and Irrilation and Public flea/th 
Engineerin,. ; Shri Mahboob Beg: Health and Medical Education; Shri Sanaul· 

lab Dar; Industries and Commerce; Shri Sheikh Abdul Jabbar : Co-operatil'f.'s, 

Rural Development and Panchayats; Shri GhuJam Hassan Mir: 1 aw alld 
Local Self-Government; Gurbachan Kumari Rana : Social Welfare, Excise tillt! 
Taxation; Shrimati Khem Lata Wakhloo : Tourism and Estates; Shri Moham-

mad Khalil Jawhar : Information and Publicity, Parks alld Garnens and Shri 

Hakim Mohammad Yasin : Animal Husbandry. 

Shri Shah secured a vote of confidence in the Assembly on 31 July with 

43 Members supporting the Government.l' 

New Speaker and Deputy Speaker: Shri Mangat Ram Sharma was 

elected Speaker of the Legislative Assembly on 31 July follo.ving removal of 

Shri WaH Mohd I too through a nCH:Onfidence motion. The same day Sbri 
Malik Gbulam Din was elected Deputy Speaker in place of Shri Dilawar Mir 
who was made Minister for Agriculture and Housing.1I 

KARNATAKA 

Resignation by Ministers: The Labour Minister Shri Aziz Sait and Social 
Welfare Minister Shrimati Chandra Prabha UrI resigned on 27 July from the 

Council of Ministers, headed by Shri Hegde.1' 

Cabinet Te$huffle: In a major rcshuftle of the Council of Ministers, three 

Ministers were dropped on 16 August and eight Cabinet Ministers and eight 

14. Tribune. 3 July, 1984; Tim" o/India, 4 July and 17 Augusl, 1984 and Free Pr(5S 
1014r1I1I1, 1 AUIUSI. 1984. 

1 ,. Hind .. , 1 AUlult. 1984 and In/omlatltHI rece/vtd from tlte IflIfUft14 (lIId KfI.hmlr Legis-
lati" A •• embly Suretariat. 

16. Ti"". o/I"dia, 28 July, 1984. 
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Ministers of State were sworn in on the next day, 17 August, by the Governor. 

Shri A.N. Banerji, raising the strength of the Ministry to 34. The allocation 
of portfolios was as follows: 

Cabinet Ministers 

Shri Ramkrishna Hegde, Chief Minister: Cabinet A.ffairs. Ecology, 
Environment, Science and Technology, Irrigation and Commanti Area Develop-

ment ; Shri S. R. Dommai: Finance; Shri B. Rachaiah: Home; Shri D ... 

Manjunath : Planning; Shri V.L. Patil : Large and Medium Industries; Shri 

Bapu Gowda Darshanapur: SmuJ/ Scale Industries; Shri Abdul Naseer Sab : 

Rural Development, Panchayat Raj; Shri B.L. Gowda: Agriculture; Shri R.L. 

Jalappa : Corporation; Shri A. Lakshmisagar: Law and Parliamentary Affairs 

awi Public Grievances; Shri R. Raghupathi: Education; Shri V.S. Krishna 

Iyer : Urban /)evelopment ; Shri M. Chandrasekhar : Pablic Works Department; 

Shri H.L. Thimme Gowda: Health; Shri J.S. Deshmukh: Power; Shri Vyja-

nath Patil : Horticulture; Shri P.P. Hegre : Social WelJare. 

Ministers of State 

Shri Jeevaraj Alva: Information, Youth Services and Sports; Shri P.G.R. 

Scin<lhia : attached to Chili Minister in Irrigation and Command Area Delle-

lopment; Shri P. Prakash: Transport; Shri B.A. Jivijaya: Forests; Shri 

Amarnath Shetty : Tourijm and Religious Endowments; Shri Ramesh Jigajinigi: 

EXci.te ; Shri S. Ravanna : Prisons and Small ~  Shri R.N. Lakshmi-

pathi : Huusing ; Shri Rajavardhan: Fisheries and Ports; Shri Sangameshwar 

Sardar: Health; Shri B.R. Yavagal: Rural Development; Sbri B. Somashe-

khar: Primary and Adult Education; Sbri H.N. Narayana Gowda: Animal 

Husbandry and Veterinary Services; Sh,i Siddaramaiah : Sericultllre; Shri A.S. 

Bandi Siddegowda : Marketing and Warehousing; Shri D.B. Inamdar: Mine' 
and Ecology.I7 

MADHYA PRADESH 

Cabinet reshuffle: In a minor reshuffle of portfolios in the Council of 
Ministers on 9 August, Shri Sharvan Kumar Patel was appointed Minister of 

State for Sports and Youth Welfare in addition to Commerce a1id IndustrY. 

Shri Patel was sworn in on 10 August. Shri B.S. Porte was allotted Higher" 
Education while Shri S.N. Aggarwal shifted to Agriculture. The portfolio of 

Forest was given to Shri B.L. Malviya. Shri M.L. Chaudhary was made 

17. Hindu. 17 August 1984; Frte Press Journal, 18 August. 1984 and Indian Expresl, 
19 August, 1984. 
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~  flK Mjo.qJ' ~  .pd ~  s.r. $iQgh w-, aiven P.,blic Health 
~~~  Shri ~ ~  ~ Qver ~ Williatcr of State or Urbaa 
W!:Jfare.11 

TAMIL NADU 

Changes in the Ministry: Shri S.D. Somasundaram, Minister of Food. 

~  dismissed on 3 September by the Governor Shri ~  Khurana on the 

advice of Cbief Minister Shrl M.G. Ramachandran. On 5 September Sarvashri 
T. Veeraswami and K.K.S.S.R. Ramachandran were sworn in ~  Minjsters by 

'the Governor, raising the strength of the Ministry to 25. Shri ~ 
was aUotted the portio"" of Food, Price Control and Census whereas Shrl 

RU1)&chaildran was given Cooperation." 

UTTAR. ,PRADf$H 

New Miniltr,: Shri ~ Putt Tiwari was SYforn in as Chief Minister 

Gn 3 August by the Goveraor Sbri C.P.N. S,ipab following the resignation of 
sari Sripati, Misra OIl I ~  Forty seven more Ministers were sworn in 

by 13 Auaust. The tbree-QCI' ~  included 18 Cabinet Ministers, 2S 

Wiui$ter& of Sta,te amI four o..puty Ministers. The allocation of the portfolios 
.,... .II follows: 

Cabinet Ministers 

Sbri Narafaa Dutt Ti-wri. Chief Minteter : Oeu,al Admlnistratlo,., Home. 

PWP,/ai/, Hill p.velopmenl, Scie1lC6, $ecrelariOl Adminillratlon, Appoint. 
ments, ,Adm!nistrative Imp,QIIl'menl, ,Secret Vigil.llce, Home, In/ormation, Hom. 

v,uordl, Cipil nR/enCe, ~  Public JIIorb DepartmeN, Estate Department, 
elections, 20-Pl)iIU Pmgrtill1l/Ae ; Shri ~  Dl,ltt : FinIlnce aR!i Power, Sa/e, 
Tax, ~  TQx. ,SIfl/tlpS 4fId Clmrt Fees; Shri Vir Babadur Si.ogb: 
Industries and Irrigation; Sbri ~  Tripathi: HealJh; Sbti ialram Singh 
Vadav : Village Del'e/opment and Panchayati Roj ; Shri Ram Singh Khanna: 

Legislative Work, Political Pension and Protocol; Shri Vidya Bhushan : U,btlll 

Deve/opment, Waler Worb and Urban Land; Shri Vasudeo Singh: Excise and 

Prohibition; Shri Baldeo Singh Arya : Revenue. Scarcity and Help and ~

IitatiDlt ; Shri Abdul Rehman Khan Nashtar : Tn/ormation ; ~  Yasbpal 

Singh : Agriculture and Agricultural Education; Shri Surendramll Singh: ,Cane 

DcW!lopmtml and Sugar Mills; Shri Swami Prasad Sio.sh: Fooj and Civil 

Supplies and Rent Control; Shri Sukh Dev Prasad: Harijon and Social ~ _ 

, U. SIIII ... "", 10 Auauat, 1984 aod Hindu, 11 A\I8U1t, 1984.' , 
19, Stlllesmell,4 September, 1984 and Indilln Express, 6 September, 1984. 
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and Soldiers' Welfare; Shri Saidul Hasan: Housing and Muslim Waqfs: Shrl 

Azizur Rehman: Justice and Legislature; Shri Na1"endra Singh: Planning and 

Economic and Statistics; and Shri Vir Sen: Education, Culture and National 

Integration. 

Ministers of State 

Shri Chandra Mohan Singh Negi: Transport (Independent); ~  Hari 

Singh Valmiki: attached to Health Minister; Shri Mohammad Amin An!lllri: 

attached to Industries and Irrigation Minister; Shri ~  Ratan Singh: attached 

ro Legislative. Political Fensions and Protocol Minister and Cane Development 
Minister; Shri Gopal Ram Das: attached to Harijan and Social WeI/are 

Minister; Shri Ranjit Singh Judeo: attoched to Urban Development Minister 

and Water Works; Sbri Sunil Shastri: Labour and Employment (lndepend,nt 

Chllrg-l,; Shri Sanjay Singh: Forest and Animal Zoos, Cattle. Milk and Fish, 

SfJDrts and Youth Walfare (Independent charge); Shrimati Sun ita Chauhan: 

attarhed to Education Minister; Shri Shyam Surat Upadhyay: attached to 

Industries and Irrigation Minister; Shrimati Premwati Tiwari: attached to 

Food and Civil Supplies Minister; Shri Sitaram Nished: attached to Excise 
and Prohibition Minister; Shri Ram Sajivan Singh: attached to Housing 

Minister; Shrimati Beni Bai: attached to Agric'ulture Minister; Shri Arun 

Kumar Singh: attached to Rural Development/and Panchayati Raj Minisfer; 

~  Raghbir Singh Yadav : attoched to Finance and Energy Minister: Sbri 

Rajyapal Tyagi: attached to Finance and Energy Minister; Shri Gopi Nath 

Dixit: Tnstitutional Finance and Power; Shri Krishna Vir Singh Kaushal: 
qttached to E1ucatlon Minister; Shri Shivnath Kushwaha: Tourism and Civil 
Aviation. " cience and Teclmolofty ; Shri Ram Singh Saini: Home; Shri Gulab 

Singh: Hill Developml'nl ; Shri Ram Naresh Shukla: Public Services; and 

Sbn Praveen Kumar Sharma.: Rural Engineering Service 

Deputy Ministers 

Shri Shyam La! Bajpai: attached to Chief Minister; Shri Shiv Balak Pasi : 

attached to Rural Developmeflt'. Panchayati Raj and Social Welfare Minister; 

Shri ~  Chandra Guj iya : attached to Indurtries and Irrigation and Cane 

Development Minister; and Km. Saraswati Ammal: attached to Agriculture and 
Rf:venue Mlnister.lo 

20. Sioltlmtn, 2. 4 and II August, 1984: Indion Express. 6 August, 1984 aDd Tlm,J 'lI/ 
India. 14,a04 24 Aup.t. 1984. 
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WEST BENGAL 

New Governor: ShriUma Shankar Dikshit was appointed Governor OD 

24 September following the resignation of Shri A.P. Sharma from the office 
15 Augnstl1 

UNION TERRITORIES 

GOA DAMAN AND DIU 

New Lt. Governor: Dr. Gopal Singh was appointed Lieutenant Governor 
on 17 September." 

PONDICHBRRY 

New Lt. Governor: Shri Tribhuvan Prasad Tewary was appointed Lt. 
Governor on. 17 September. II 

DEVELOPMENT ABROAD 

BOURKINAFASSO (UPPER VOLTA) 

Dissolution of Government: Captain Thomas Sankara, Head of State' of 

Bourkinafasso (formerly Upper Volta) dissolved the revolutionary Government 
on 20 August." .. 

CANADA 

General ~  In the general elections held for 282 scats of House of. 
Commons on ~ ~  the Conservative Party secured an absolute 

majority by winning 211 seats as against 40 seats won by the liberals. New 
Democrats won 30 seats whereas one s,eat was won by an independent:lI 

COSTA RICA 

. Resignation by the-Cabinet: The (Intire Cabinet formed by President 

Luis Alberto Monge's resigned on 12 August.2e 

21. Indian Express 16 August, 1984 aDd Times 0/ India, 2.S September, 1984. 
22. Statesman, 18 September, 1984, 

23. Ibid, 18 September, 1984. 

24 Hindu, 21 August, l!il84 •. 

25. Statesman, 6 September, 1984. 
26. India ExPrllS, 13 AUJUSt, 1984. 



700 Journal of Parlltml,,,,Qrjt Inj'D'mtlI'afJ 

ECUADOR 

New President: Mr. Leon Febrea Cordero t(KJk over .. President on 11 

AUiust, replacio& Mr. Osvaldo Hurtodo.·7 

Eoypr 

New Government: A new 32 Member ~  headed by Mr. Kamal 

Hassan Aly was appointed by President Mr. Hosni Mubarak on 17 July, 
following the resignation of tbtl GovthiD1ctfit led b, Mr. Kamal Hassan on 16 

July." 

FEDERAL REPUBLIC OF GBRMANY 

New President: Mr. Richard Von Weizsaecher was sworn in on 1 July, 
as President. I' 

FUNt!! 

New Ministry: The Minister for In'dustry and ltesearcb, . Mr. Laurent 

Fabicus was appoillted Prime Minister en 17 luly (ollowing the resignation of 

Mr. Pierre Mauroy. M. Fabicus formed a 17-member Cabinet on 19 July 

excluding the Communists who had been junior partners in the previous 

Government.1lI 

GUINEA-BISSAU 

New Ministry: On 20 July. President. Mr. Joan Bernard Vieira formed 
a new Cabinet. Vice-President Mr. Paulo Correira was made Minister for 

Justice add Leual Pd*er abtl A •• iiltatit Vile PresIdent Mr. Illfal Camara was 
th. be. DefClbIett MilliStel' Mf. JUlio ~  "" appointed ttew P'tWtilb 
Mk!lster.1l 

tSRABL 

~  Elections: Elections were held on 23 July for the 120-Member 
Knesst (Parliament). The ruliog Likid Front won 41 seats while Labour Party 
80t 44. The Teehiya Party lot 5 _tt. TIlt: other HAte were WOII ~ lome 
new parties.ill 

27. Indian t!xj;mt, t2 A.tlatl'" ~ 

28. Ibid, 17 July, 1984 and Hindumln Tlmel, 181ul" ~  

29. Indian ~8  2 July, 1984. 
30. Hindu, 18 July, 1984. aDd Hlndultan Time, 20 July, 1*_ 
31. National ~  21 July, 1984. 
32. The Time,. 27 July, 1984_ 
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~ Prime Ministl'r: Mr. Shimon Peres, Leader of Labour Party, was 

sworn in as Prime Minister on 14 September after non-party national unity 

Government won a parliamentary confidence motion by 89 votes to 18-81 

NEW ZEALAND 

General Election: In the general election, held on 14 July for 9S seats or 

Parliament, the Labour Party got an absolute majority by winning S6 seats as 
against 37 won by the ruling National Party. The remaining two seats w,ere 
won by the Soeial Credit Party." 

New Government: A new Labour Party Government, headed by Mr. 
David Lanse was sworn in on 2S July by the Governor-General Sic David 
beattie." 

SOUTH APRICA 

New President: Mr. Pieter Willam Botba was sworn in as l>relident 00 
14 September under a new Constitution that denies tbe vote to ~ aon·whito 

majority.a' 

ZAIRB 

Election of President: Mr. Mobutu Sese Seko was re-elected President 

OD , August, aecurina 99.16 per cent votes In the election." 

33. 'time. of India, U Septmbet, 1984. 
34. Iteesi",", Co"temporary Arc"lv", August, ~ 

35. Ibid. 
36. Time. oll"dia. 15 September. 1984, 
17. Bi_. 6 Auauat. 1984. 
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DOCUMENTS OF CONSTlTUTJONALAND PARLIAMENTARY 

INTEREST 

[Five constitutional amendment bills namely 47th. 48th, 49th, 50th and 53rd were 
PUled by Lok Sabha on 23 August, 1984 and by Rajya Sabha on 25 August, 1984. The 
Constitution 47th and 48tb Amendment Bills got tbe president's assent on 26 August. 

1984 while the Constitution 49tb and 50tb Amendment Bills got the' assent on 11 Septem-
ber 1984. The Constitution (Fifty-Third Amendment) Bill. 1984 has been sent to tbe 

State Legislatures for ratification •• 

we reproduce below tbe texts of the four cODstitution Amendment Actl and of tbe 

'3rd constitution Amendment Bill. 

THB CONSTnUTION (FORTY-SEVENTH AMBNDMENT) Aer, 1984 

.An ..4cl further 10 amend the Constitution of India 

Editor) 

Be it enacted by Parliament in tbe Thirty-fifth Year of the Republic ofIndia 

as foIlows:-

1. Short title: This Act may be called the Constitution (Forty-seventh 

Amendment) Act, 1984. 

2 • ..4mendment of the Ninth Schedule: In the Ninth Schedule to the Con-
stitution, after entry 188 and before tbe Explanation, the following entries shall 
be inserted, namely:-

"189. The Assam (Temporarily Settled Areas) Tenancy Act,1971 (Assam 

Act XXIII of 1971). 

190. The Assam (Temporarib' Settled ~  Tenancy (Amendment) ACt, 
1974 (Assam Act XVIII of 1974). ' 

702 
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191. The Bihar Land Reforms (EixatioD of Ceiling Areas and Acquisition 
of Surplus Land) (Amendment) Amending Act, 1974 (Bihar Act 13 of 1975). ; 

~ 

192. The Bihar Land Reforms (fixation of Ceilina Area and Acquisition, 
of Snrplus Land) (Amendment) Act, 1916 (Bihar Act 22 of 1976). 

193. The Bihar Land Reforms (Fixation of Ceilinl Area and Acquisition 

of Surplus Land) (Amendment) Act, 1978 (Bihar Act VII of 1918). 

194. The Land Acquisition (Bihar Amendment) Act, 1979 (Bihar Act 2 
of 1980). 

195. The Haryana Ceiling on Land Holdings (Amendment) Act, J971' 
(Haryana Act 14 of 19'17). 

196. The Tamil Nadu Land' Reforms (Fixation of Ceiling on Land)' 

Amendment Act, 1978 (Tamil Nadu Act 25 of 1S78). 

197. The Tamil Nadu Land Reforms (Fiution of Ceiling on Land); 

Amendment Act, 1919 (Tamil Nadu Act 11 of 1979). 

198. The Uttar Pardesh Zamindari Abolition Laws (Amendment) Act,: 

lq78 (Uttar Pradesh Act 15 of 1978). 

199. The West Bengal Restoralion of Alienated Land (Amendment) Act, 

1978 (West Bengal Act XXIV of 1978). 

200. The West Bangal Restoration of Alienated Land (Amendment) Act, 
1980 (West Bangal Act LVI of 1980). 

20t. The Goa, Daman and Diu Agricultural Tenancy Act, 1964 (Goa. 

Daman and Diu Act 7 of 1964). 

202. The Goa, Daman and Diu Agricultural Tananey (Fifth Amendment) 

Act, 1976 (Goa Daman and Diu Act 17 of 1976)". 

THB CoNSTIrUTION (FORTY-EIGHTH AMENDMENT) Aer. 1984 

All Act further to amend the Constitution o/India. 

Be it enacte4 by Parliament in the Thirty-fifth of the Republic of India u 
follows:-

1. Short ritle: This act may be called the Constitution (Forty-eighth 

Amendment) Act, 1984. 

2. Ame"dment of article 356: Tn article 356 of the Constitution, in clauso 
(5). the followiol provision shall be inserted at the eod, namely:-



70.4 --

, 'Provided abat in ~ _ of tJJ_ PtM_.ion i .. ~  ~  cl.use 0' on 
~ 6tb day of October, 1983 ~  the 8 ~  of P"f)jab. ~ r.coce . 
in tbis clause to "any period beyond tb" expiration of one year" sh;l)I be 
cdnstrued as a reference to "any ~  beyond tbe expiration of two 
years .... 

THE CoNSTlTUTJON (FORTY-NINTH AMENDMllNT) AcT, 1984 

.ifn Act'/urther to amend the Constitution o/India. 

Be it enacted by Parliament in the Thirty-fifth Year of the Republic or 
lpdja 8$ ~ 

1. Short title and commencement: (I) This Act may be catted the GODst-' 

if¥t.ioll (fDl1y-aiDtb ~  Act. 19.IW, 

(2) It shall come into force of such date as tile Central Goverament IIHlY 

by DDtmca.tiOJ) ill the official Gazette, appoint. 

2 . .Amendment of article 244: In article 244 of the Con stitution, in clauses 

0.) and <21fw fbe words "and ~  '" words,' 'lv!e,hldtya ,nd Tri-
pura" shall be substituted. 

. 3. AmeIIIJme1Jl of ~ Jilih Sdt,duJe; In lbc Fifth Sched.l1lc to the Consti-
tution, in paragraph I, for the words "add ,MeshlUaya", tbe words, "MCJha-
Jaya and Tripura" shall be substituted. 

4. Ammdment 0/ the sixth Schedule: II) &.be Sixth ~  the Comtio-
tution,-

(a) in the heading, fr.r the words "and Meghalaya", ~  words ",Megha-:-

laya and Tripura" shall be substituted; 

<",4n tUb-paragraph (I) of paragraph I, for the wores end fisures "Parts 
I and II", the words, figures add tetter "Parts I, II aM IIA" chait be s1l1KdW .. 
ted; 

(c) after paragraph 12A, the following paragraph shall be inserted, 

namely;-

. "12AA. Application of Acts of Parliament and of the Legislature of the 

State of Tripura to the autonomous district and autonomous regions in the 

... ~  JUlytWu8 N1 thi,l ~

(a) if any provision of a law made by the District or 8 Regieaal eo.ml 

ia .. ~  Tlpra with ~ tD8IJIJ IUUer lI¥Oified io .\lb.p'r.-apb 
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(I) of paragraph 3 of this Schedule or if any provision of any regulation made 

by the District Councilor a Regional Council in that State under paragraph 8 

or paragraph 10 of this Schedule, is repugnant to any provision of a law made 

by the Legislature of the State of Tripura with respect to that matter, than, the 
law or regulation made by the District Councilor, as the case made be, the 
Regional Council whether made before or after the law made by the Legislature 

of the State of Tripura, shall, to the extent of repugnancy, be void and the law 

made by the ~  of the State of Tripura shall prevail; 

(b) the President may, with respect to any Act of Parliament, by notifica-

tion, direct that it shall not apply to the autonomous district ot an autono-
mous region in the State of Tripura, or shall apply to such district or tegion 
or any part thereof subject to such exceptions or modifications as he may 

specify in the notification and  any luch direction may be given 80 al to have 

retrospective effect."; 

(d) in paragraph 17, after the words "or MeghaJaya·', at both the places 

where they occur, the words "or Tripura" shall be inserted; 

(e) in p.uagraph 20,-

(i) in sub-paragraph (1),-

(A) after the words and figures "in Parts J, 11"', the ~ and 

Jetter C'IIA" shall be inserted; 

(8) after the words "the State of Meghalaya", the words ",the 
States of Tripura" shall be insened; 

(ii) in sub.fjaragraph (2), for the words "Any reference in the table 
below", the words and figures "Any reference in Part I, Part II or Part 
III of the table below" shall be substituted; 

(iii) after sub-paragraph (2), the following sub-paragraph Bhlall be 

inserted, namely:-

'(3) The reference in Part IIA in the table below to the 

"Tripura Tribal Areas District" shall be construed as a rdf'erence to 

the territory comprising the tribal areas specified in the FirSt Schedulo 
to the Tripura Tribal Areas Autonomous District Couacil Act, 1979'; 

(f) in the Table, after Part II and the entries relating thereto, the follo-

wing Part shall be inserted. namely:-
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"PART IIA 

Tripura Tribal Areas District." 

TBB CONSTITUTION (FIFI'IETH AMENDMENT) ACT, 19S4 

An Act further to amend the Constitution of India. 

Do it enacted by Parliament in the ~  year of tbe Republic of 

India as folloWl:-

1. Short title: This Act may be called tbe Constitution (Fiftieth Amend· 
meat) Act, 1984. 

2. Substitution of article 33: For article 33 of the Constitution, the 
following article shall be substituted, namely:-

"33. Parliament may, by law, determine to what extent any of the rights 

conferred by this part shall, in their application to,-

(a) the members of the armed Forces; or 

(b) the members of the Forces charged with the maintenance of public 

order; or 

(c) persons employed in any bureau or other organisation established by 

the state for purposes of intelligence or counter intelligence; or 

(tI) persons employed in, or in connection with, the telecommunication 

system set up for the purposes of any Force, bureau or organisation referred to 

in clauses (a) to (c), be restricted or abrogated so as to ensure the proper di!r 

charge of their duties and the maintenance of discipline among them". 

THE CoNSTITUTION (FIFTy-TI-lIRD AMENDMENT) BILL, 1984· 

A Blllfurther to amend the Constitution of Tndia. 

Be it enacted by Parliament in tbe Thirty-fifth year of the ~  of 

India as follows:-

(1) Short title and commencement: (I) This Act may be called the Constitu .. 

tion (Fifty-fint Amendmend) Act, 1984. 

(2) It shall come into force on such date as the Central Government may 

by notification in the Offtcial Gazette, appoint. 

2. Amendment of Article 330: (1) In article 330 of the Consfitution, ill 

clause (I), for sub-clause (b), the following sub clause shall be substituted, 

namely:-

U(b) the Scheduled Tribes except the ScDedu.led T,ibes in the autonomous 
districts of Assam; and" . 

• Ratification by State LegaJator awaited. 
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(2) The amendment made to article 330 of the Constitution by sub-section 
( I) shall not affect any representation in the House of the People until the diss-
olution of the House of the People existing at the commencement of this 
Act. 

3. Amendment of Article 332: (I) rn article 332 of the Constitution, in 
clause (1). for the words "except the Scheduled Tribes in the tribal area s of 
Assflm, in Naga\and and in Meghalaya ", the words "except the Scheduled 
Tribes in the autonomous districts of Assam" shall be substituted.· 

(2) The amendment made to article 332 of the Constitution by sub-
section (1) shall not affect any representation in the Legislative Assembly of 
the State of Nagaland or the Legislative Assembly of the State of Megha1aya 
until the dissolution of the Legislative Assembly of the State of NagaJand or 
the Legislative Assembly of tbe State of Meghalaya existing at the commence-
Iltent of this Act. 
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SESSIONAL REVIEW 

SEVEN'rH LOK SABHA 

FltraNTH SESSION 

The Fit\eoatJi ~  (MoBsoon Session) of the Seventh Lolc Sabha 
commenced on 23 July, 1984 and adjourned sine die on 27 August, 1984. A 

brief resume of the important discussions held and other business tranlacted 

during the. Session is given below : 

A. DISCUSSIONS 

President's Proclamation regarding Sikkim j On 23 July, 1984, the 
Minister of Home Affairs, 8hri P. V. Naruimha Rao moved a statutory 

resolution seeking the approval of President's Proclamation issued on 25 

May, 1984 regarding dissolution of the Legislative Assembly of Sikkim. 
Commending the resolution to the House, Shri Rao $aid that the M Jnistry 

of 8hri Nar Bahadur Bhandari was dismissed by the Governor under ~ 

164(1) of the COMtitution on 11 May, 1984 and a new Ministry headed by 

Shri Bhim Bahadur Gurung was sworn in immediately thereafter. Tn view 
of frequent shifts in loyalties of the legislators since 21 May, 1984, the 
Govemor considered it futile to engage in any further discussion with the 

members of the Sikkim LC%islative Assembly to form an alternative ~ 

ment and came to the conclusion that a situation had arisen in which the 

Government of the State could not be carried on in accordance with the 
provisions of the Constitution and as such recommended the issuanCe of a 
ProciaItlation by the President under article 356 of the Constitution and the 

dissolution of the State Legislative Assembly. 

The Statutory resolution was adopted. 

On 27 August, 1984, the House adopted a resolution moved by Shd 

P.V. Narasimha R.ao regarding the continuance in force of the Proclamation. 

708 
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iuued by the President, for a further period of six months with effect from 
2S November, 1984. 

White Paper on Punjab situation: On 24 Jul)" 1984, the Minister of 
Home Affairs, Shri P.V. Naraiimha Rao moved a motion for taking into 
consideration the White Paper on the Punjab Agitation which was laid on 
the Table of the Houie on 23 July, 1984. Participating in the discussion. 
Shri Satyasadhan Chakraborty said that all Sikhs were not extremists and it 
Was the duty of the ruling party to create a congenial atmosphere to fight 
the communal forces and isolate them politicaHy and oot to depend on admi· 
aistrative measures alone. 

Taking part in the discussion, Professor Madhu Dandavate alleged 
that the White Paper had tried to conceal the failure of the Government to 
bring about the settlement of Punjab negotiations on the one hand and their 
total failure to check the extremist activities. to prevent induction of a'l'ms 
and also restrain Shri Bhindrawale on the other. 

During the resumed discussion on 25 July. J984. Shri Atal Bihari 
Vajpayee also expressed the view that the White Paper W3S not complete as 
it did not contain any reference to the powers responsible for the rise of 
terrorism in Punjab and foreign powers supporting the demand (or KhaJistan. 
'The unity of the country, he asserted, should not be made a political issue. 
Shri C.T. Dandapani demanded that Anny should be immediately withdrawn 
from the Golden Tetnple. Raising the same demand, Shri Indrajit Gupta 
telt that prolonged stay of the Army inside the Golden Temple would be 
counter-productive in the long run. He pleaded for the withdrawal of pre-
censorship of newspapers in the State. 

Intervening in the discussion. Prime Minister, Shrimati Indira Gandhi 
refuted the argument that Congress-I had regarded only the Akalis as the 
representative of the Sikhs. National unity and integrity were her party's 
supreme objectives and nothing could be allowed to 'Come in its way. What 
had happened in Punjab. she pointed out, was not simply a story of cruelty 
'Or merciless violence against the innocent people but a concerted attempt of 
a combination of internal and external forces to encourage divisive forces 
and if possible to divide the 'Country. Dealing with the question of naming 
the foreign hand in Punjab, Shrimati Gandhi pcinted Ollt. "Vv'e ue not 
sitting in.a coyrt of law. We are dealing with historic fOJ'Ces and rnovemtnts." 
She further sa.id that the Government could not ignore the remarkable 
'Coincidence of troubles in Punjab with the reanning of India's neighbour and 
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the strong revival of secessionist forces in Jammu and Kashmir. Referring 
to the demands of Akalis, the Prime Minister said that after the second 
meeting, they had come forward with two demands regarding water and 
territory. The Government's stand had been that Chandigarh could not go 
to Punjab unless Haryana got something in its place. Akali Dal, on its part, 
had not given up Anandpur Sahib Resolution and were not willing to accept 
terrorism from the Golden Temple and piling up of arms there. The Govern-
ment, she reiterated, did not want the police to go in and to interfere with 
religion. The army action had to be taken only when the matter came to a 
dead end. She was deeply pained in taking the action. But it had to be 
done in the national interest. She assured the House that the army would 
not stay there permanently and would be withdrawn as soon as the Kar Seva 
was completed. 

Participating in the discussion, Shri A, Neelalohithadasan Nadar said 
that a democratic Government which used army to control law and order 
situation had no moral authority to remain in power. 

Participating in the resumed discussion on 27 July, 1984, Shri Rajiv 
Gandhi, at the outset, contended that the decision taken in May to send army 
to the Golden Temple was the hardest one since Independence and only a 
strong Government could take such a decision. Referring to the demands of 
Akalis, he pointed out that these had been so nebulous and vacillating that it 
was very difficult to reduce them to a specific issue. The Anandpur Sahib 
Resolution, which had never been dropped by the Akalis, was against the 
integrity of the country. The Government, he added, had been very clear 
right from the beginning about their demands and there was no question of 
accepting any demand that could affect the integrity of the country. The 
Government and his party, he affirmed, stood on communal harmony. 
Denying the charge of invovkment of the Congress with certain extremists 
and Akali leaders, Shri Gandhi blamed the opposition for not only confusing 
the situation, but had led Akalis to the garden path. He appealed to the 
opposition not to try to get political mileage out of the current situation, 
instead all heads be put together to try to finish off violence and terro-
rism. 

Shri Dharam Bir Sinha said that no Opposition Party had ever suppor-
ted the Akali Dal's suggestion of referring Anandpur Sahib Resolution to 
Sarkaria Commission by the Government. 

Speaking on the motion the Minister of Parliament Affairs. Sports and 
Housing, Shri Buta Singh said that the entire responsibility of the happenings 



Sessional Review-Lok Scobha 711 

in Punjab rested with Shiromani Akali Dal and Sikh Gurudwrara Prabandhak 
Committee (SGPC). The SGPC and the terrorists were wholJy responsible 
for the damage done to Akal Takt and other places in the Golden Temple. 
He appealed to the Akalis to make an effort to refurbish the image of Punjab 
on which Guru Saheban, S kh brothers and other Indians took pride. The 
Army, Shri Buta Singh observed, was not being retained in Punjab to give 
protection to Baba Santa Singh, but to provide protection to the citizens 
from the danger, posed by the Shahidhi Jathas and the terrorists at 
large. 

Participating in the discussion, Dr. Kann Singh suggested the crea-
tion of a fund for the welfare of families of Jawans killed during army 
action. 

Replying to a three-day discussion in which 16 other members· tock 
part, Shri P.V. Narrsimha Rao admitted that though the White Paper did net 
contain information which every one wanted to know in the country, it did 
bring out the essentials of What the present generation and the posterity 
needed to know. Shri Rao recalled that there Were forces opposed to a 
settlement between the Government and the Akalis. The moment a solution 
was in sight, fresh killings took place, as a result of which an action which 
the Government wished to avoid, had to be taken. Shri Rao added that had 
the action been taken in the beginning itself, that would have been a point 
of much greater hurt and distress and anguish than it had actua]Jy become. 
Shri Rao claimed that on the whole. it was a right action at the right time and 
in the right rnanner and as had been described, with the utmost sacrifice and 
patience on the part of the Army. No one, he said, had won and no one had 
lost. It was secularism that had triumphed. 

The motion Was adopted. 

Recent developments in Jammu and Kashmir: Making a statement on 26 
.July, 19E4, the Minister of State in the Ministry of Home Affairs, Shri P. 
Venkatasubbaiah informed the House that certain elements in the State had 
been indulging in anti-national and secessionist activities in the State since 
the latter half of 1983. Further, though the All India Sikh Students Fede-
ration (AISSF) Was declared an unlawful association in March, 1984, its 

" Other members who took part in tbe discussion were: SarvaYibri Asholc.e Sen, 
Swami Indervesh. B. R. Bhagat, Mani Ram Bagri, Y.B. Chavan, O. S. Nihal 
Singhwalll, R.S. Sparrow, Chiranji L.al Sharma, K. T. Kosalram, Chandrajit 
Yadav, Chitta BaslI. Eduardo Faleiro. Jalpal Singh Kashyap, Abdul Rashid 
Kabuli and N.O. Ranga. 
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unlawful activities continued in the State. The action taken by the State 
Government had been inadequate and often belated and, therefore, mado 
little impact. The activities of such elements, therefore, continued unabated. 
including the hijacking of an Indian Airlines plane. 

In another development, the Minister said that the Governor of the 
State dismissed the Ministry headed by Dr. Farooq Abdullah on 2 July, 1984 
and sworn-in Shri G.M. Shah as Chief Minister to form a new Government 
under the provisions of the Constitution of the State of Jammu and Kashmir. 
Stressing the need to effectively check the activities of those seeking to 
undermine the integrity and unity of India in sensitive border State of Jammu 
and Kashmir, Shri Venkatasubbaiah appealed to the members to 'View the 
recent developments in the State in their right perspective and strengthen the 
hands of the Government. 

The statement of the Minister was discussed in the House on 30 July. 
1984. Initiating the discussion, Shri Chitta Basu, alleging that the Governor 
had usurped all the rights of the legislature and the authority of the Election 
Commission. urged his recall. 

Intervening. the Minister of State in the Ministry of Energy, Shri Arif 
Mohammad Khan said that the Governor of Jammu and Kashmir had no 
option but to dismiss the Government of Dr. Farooq Abdullah since he had 
lost the majority support in the Assembly. The terrorists, he added, were 
imparted training in violent activities in that State and after the army action 
in Punjab. the extremists set on fire the Houses of minorities, in Jammu and 
Kashmir and the Government there had failed to check them. 

Participating in the resumed discussion on 31 July, 1984, Shri 
Indirajit Gupta pointed out that developments taking place in Jammu 
and Kashmir would weaken the unity of the people and help destabilise 
forces in the State. Shri C.T. Dandapani said that the Assembly alone 
was the supreme authority to decide whether a party had the majority 
or not. 

Replying to the 2-day discussion in which 21 other members· partici-
pated. the Minister of Home Affairs, Shri P.V. Narasimha Rao said that 

• Other members who took part in tbe discussion were : Sarvasbri B. BalaD1lncian, 
Zliolll Buher, K. Brabmanand Roddy, George Fernandes. Self-ud-Din Soz, 
B.R. Bballat, Rajesh Kumar Singh, P. NamByaJ, Ram Jethmalanl. Asboko 
Sen, K P. Uanik.risbna, O.L. Dogra, Rarlkesb Babadur. Kamaluddln Abmed, 
Subramaniam Swamy, Acbarya Bbagwan Dev, Maghanbhai Barot, PdCbalapalli 
PenchaJaiab, A.K. Roy. Cbandrajit Yadav aDd SlDt. Rajoudra ltumariBtjpai. 
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while the immediate cause for the dismissal of Dr. Farooq Abdullah Ministry 
was his loss of majority, eventually an increasingly disquieting trend in 

Jammu and Kashmir would have attracted Central Government. The 

Government had evidence that there had been a lot of arms flowing around 

in border areas, in sensitive areas and some officials had been usually 

"soft" in giving licences there. Defending the action of the Governor, 

Shri Rao said that the Governor had exercised his pleasure in dismissing 

the Ministry, the moment it had lost the confidence of the majority. 

There had not been a single case in the country, where the majority of 

a Chief Minister had been actuaIJy tested on the floor of the House. 

Shri Rao said that in view of the recent ruling of the High Court, the 
legislators who had withdrawn support to Farooq Abdullah should not 

be treated as defectors. The Government, he added, was very seriously 

considering the anti-defection law and a Cabinet committee was seized 
of the question. 

Report of Eighth Finance Commission: On I August, ]984, the 

Minister of Finance, Shri Pranab Mukherjee moved a motion for consi-

deration of the Report of the Eighth Finance Commission together with 
Memorandum showing action taken thereon which was laid on the Table 

of the House on 24 July, 1984. Continuing his speech on 8 August, 

]984, Shri Mukherjee informed the House that the financial implications 

of the recommendations of the Commission were a little more than 

Rs. 1400 crores and the share of the Central Government would be 

reduced from 60 per cent to 50 per cent. The constraints such as 
incidence of additional taxation and rise in the amount of deficit financing 
had compelled the Government to put off the implementation of the 

recommendations of the Commission from I April, 1984. 

Participating in the discussion, Professor Madhu Dandavate 

suggested that the guidance of the judiciary should be sought in order to 

get the general mandate and a general direction for all years to come 
regarding implementation of the recommendations of the Finance 

Commission. 

Replying to the two-day discussion on 9 August, 1984. in which 

15 other members· participated, Shri Mukherjee affirmed that while the 

• Other memben who Participated in the discussion were: Sarvashrl Ie. 
Brahmanand Reddy. Somnath Chatlerji, Gulsher Ahmed, J.,pal Sinsh 
Y.S. ~  Satish Agarwal, Cblntamanl Panlarahl, Naraln Chand 
Parashar, v. Kulandaivelu, K.P. UnnikrishnaD. Chitta Buu and S.T.K Jakkayan, 
Sbrimati Nlrmala Kumari Shaktawat, Smt. Geeta Mukherjee and Smt. Jayantl 
Patnaik. 
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major recommendations of the Finance Commission had been accepted 
by the Government, it could not accept the argument that the Commissions' 
recommendations were awards and could not be changed. 

Shri Mukherjee informed the House that the Centre had stepped 
up the Plan assistance of the States by 10 per cent for which it had no 
constitutional obligation. Had the recommendations of the Finance 
Commission been implemented, there would have been a change of 
States' dues from the Centre so far as income tax and excise duty were 
concerned. In regard to transfer of the resources, Shri Mukherjee affirmed 
that both in absolute terms and in term of percentage, it had increased 
by 36 per cent and Government of India h:ld no intention to discriminate 
between any State. 

The motion was adopted. 

Situation in Sri Lanka: Making a statement on 8 August, 1984, 
the Minister of State in the Ministry of Tourism and Civil Aviation, 
Sri Khursheed Alam Khan said that recent reports of sharp deterioration 
in the security situation and encounters between Sri Lankan State security 
forces and Tamil militants in the northern part of Sri Lanka resulting in 
large-scale loss of human life and property was causing deep concern to 
India. India, Shri Khan added, had expressed her opposition to all forms 
of violence and had reaffirmed her support for Sri Lanka's integrity and 
unity and had taken all steps to curb any activities which might be 
directed against Sri Lanka from Indian soil. The Prime Minister, in 
her reply sent to President Jayawardane, had empasised the necessity of 
utmost restraint on the part of all concerned and determined pursuite of 
the political process to find a viable and acceptable solution. 

Sharing the anguish of the whole nation over tragic events in Sri 
Lanka. the Minister of State in the Ministry of External Affars, Shri 
Ram Niwas Mirdha said, on 16 August, 1984 that the Government had 
been doing everything possible so that indiscriminate killings and large 
scale operations directed against the Tamil population in Sri Lanka were 
stQPped. On every possible occasion, India had urged upon President 
Jayawardane and his Government to lay stress on the security forces 
of Sri Lanka to exercise maximum restraint and reduce their visible 
presence which had a provocative effect. The ethnic problem in Sri 
Lanka, Sri Mirdha maintained, could not be solved by military actioJ'l. 
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The statement was discussed in the House on 25 August, 1984. 

Initiating the discussion, Professor Madhu Dandavate suggested that 

India, as Chairperson of the non-aligned group of nations, should take 

the initiative in the comity of the international world and bring about 

maximum international pressure for solving the problem. He was 

supported in this by Shri C.T. Dhandapani. 

Replying to the discussion in  which 9 other members· participated, 

Prime Minister, Shrimati Indira Gandhi strongly refuted the alleged 

Indian plan of invading the Island State in last September as reported 

in an Indian Journal, India 2000, produced by the Prime Minister of 
Sri Lanka in his Parliament. 

She informed the House that India had apprised many leaders of 

other countries, about the happenings and escalating of violence and 

crime in Sri Lanka. India had put forth her viewpoint before those 

countries who were going to provide military and other assistance to 

Sri Lanka to put down what was called Tamil terrorism. She affirmed 
that India did not believe in the "big brother" attitude but in the equality 

of all nations. 

Referring to her talks with President Jayawardane or with his 
representative, Shrimati Gandhi said that her efforts had been to arrive at 

some solution acceptable to the Tamils and all the other communities. 

President Jayawardane had first mentioned establishment of a Second 

Chamber which was unacceptable to Tamil United Liberation Front 
(TULF). The willingness of Sri Lankan Goverement to consider Provincial 
Councils as units of devolution for the entire country seemed to be an 

improvement on the proposals which were outlined by the President at 

the AU Patties' Conference on 23 July. She hoped that such ideas would 
be fully discussed in the All Parties Conference sheduled . to be reconvened 

and a viable political solution worked out and that a place of honour 

and security for the Tamil population would be found within a united 
Sri Lanka through the democratic process of negot iations. 

Recent communal riots in different parts of the country: Initiating 

a discussion on the subject on 8 August, 1984, Shri Atal Dihari Vajpayee 

pleaded for the reorganisation of police and creation of a System of 

• Other members who took part in the discussion were: Sarvashrl Eduardo 
Faleiro, M.M. Lawrence, Era Anbarasu, K.T. KosaJram, Subramaniam 
Swam)" JaspaJ Singh, K.A. ~  Harish Kumar Oanswar and R.L.P. Verma. 
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National Guards instead of deploying the army to deal with the situation 

in the affected areas. Participating in the discussion, Shri C.T. Dhandapani 

sought proper representation of minorities in the Police force. 

Replying to the discussion in which 21 other members-participated, 

the Minister of Home Affairs, Shri P.V. Narasimha  Rao pointed out 
that law and order was a State subject and the Central Government had 

to respect that delineation given in the Constitution. However, the 

Government had taken seriously the various suggestions or decisions 

emerging at several meetings of National Integration Council etc. 

Detailing seme of steps taken by the Government, the Minister 

said that the Controller of Insurance had been directed to work out a 
riot-insurance scheme· to cover both life and property in riot-prone areas 

by paying nominal premium. Besides, the Government had recently 
decided to raise the Special Force which would be specially recruited, 

trained and equipped with suitable weaponry to deal with terrorists 
effectively. 

GOl'ernor's action in Andhra Pradesh i On 21 August. 1984. ~ 

fessor Madhu Dandavate moved a motion speaking disapproval of the 
action of the Governor of Andhra Pradesh in dismissing the Ministry 

headed by Shri N.T. Rama Rao without ascertaining its majority on the 
floor of the Legislative Assembly. The motion also sought to recommend 

to the President for dismissal of the Governor. Initiating the discussion, 

he alleged that the recent action of the Governors in Jammu and Kashmir 
and in Andhra Pradesh h:td clearly established that the Centre was 
proceeding further with their grand 'operation de stabilisation' of Non-

Congress (I) States. He demanded that Constitution should be amended 

to ensure that the Governor and the President do not exercise their 
powers beyond a certain limit .. 

Intervening in the discussion, Prime Minister Shrimati Indira 
Gandhi asserted that the conclusion of the Governor that Shr N.T. Rama 
Rao had lost the majority in the Legislative Assembly was based entirely 

on his judgement and was not in any way influenced by her, ~  govern-

• Other members who took part in the discussion were: Sarvashri Zainul 
Basher. M.M. Lawrence, R.R. Bhole. Rasbeed Masood, K S. Narayana, 
Ratansinh Rajda. Bheravadan K. Oadhavi, Kamaluddin Ahmed. Narayao 
Choubey. ~  Faleiro, K.P. Unnikriahaan. A. Neelalohithadasan Nadar. 
Acharya Bhagwan Dev. A.K. Roy, MadbusudaD Vair8le. Ebrahim Sulaimao 
Sait, Jamilur Rahman. Subramaniam Swamy, Uttam R.athod and Abdul 
Rashid Kabuli and Smt. Vidya CbeDnupati. 
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ment or by her party at the Centre. The Governor had, at no stage, 
consulted her in his decision to dismiss Rama Rao Ministry or to invite 
Shri Bhaskara Rao to from the GOvernment. 

Refuting the charge that the Centre was toppling governments, she 
indicated that wherever a State Government hrd fallen, it was because 
of its own internal dissensions. 

Participating in the discussion, Shri Charan Singh said that the 
statement of the Prime Minister was not correct. Demanding immediate 
dismissal of the Governor of Andhra Pradesh, Shri Samar Mukherjee 
suggested that in order to prevent the misuse of office, the Governor 
should be elected by the State Legislature. Shri Indrajit Gupta demanded 
calling of a session of the Andhra Pradesh Legislative Assembly for 
testing the majority. 

Intervening in the discussion, in which 11 other members· parti. 
cipated. the Minister of Home Affairs, Shri P.V. Narasimha Rao maintained 
that Governors had become target for no fault of their. While agreeing 
with the suggestion for examination of the discretionary powers etc. of 
the Governor on the basis of past experience, he felt that as matters 
stood. it was very difficult to conclude that a Constitution amendment 
was going to do the trick. The Government, had also found the suggestion 
of giving guidelines and m'lking the positions of Governors more rigid. 
very difficult and unpractical. 

The motion was negatived. 

B. LEGISLATIVE BUSINESS 

National Security (Second Amendment) Bill 1984".' On 13 August. 
] 984, moving that the Bill be taken into consideration, the Minister of 
Home Affairs, Shri P.V. Narasimha Rao said that the Bill sought to 
clear certain doubts relating to the grounds of detention. Earlier, moving 
the statutory resolution regarding disapproval of the National Security 
(Second Amendment) Ordinance, Shri George Fernandes contended that 
the Bill would be used against political leaders, the opposition and the 
trade unions. 

• Other members who took part in the discussion were: Sarvashri B.R. Bhagat. 
K K. Tcwari, Ram Jethmal3ni, Kusuma Krishna Murthy. P. Namgyal, 
K. Mayathevar, Kamaluddin Ahmed, Anantha Ramulu Mallu, V. Kishore 
Chandra S. Deo, Subramaniam Swamyand G.M. Banatwala. 

•• The Bill was introduced by the Minister or State 10 the Ministry of Home 
Affairs Smt. Ram Dulari Sinha on 6 Auaust, 1984. 
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Winding up the combined discussion on the statutory resolution 

and the Bill in which 15 members· participated, Shri Narasimha Rao 
reiterated that the amendment wps to get over certain difficulties created 
by the multiplicity of judicial judgements. 

After Shri George Fernandes replied to the debate, the statutory 
resolution was negatived, the motion for consideration of the Bill was 
adopted and the Bill passed. 

Terrorist Affected Areas (Special Courts) Bill, 1984"; On 14 
August, 1984, moving that the Bill to replace the Ordinance promulgated 

by the President on 14 July, 1984, be taken into consideration, the 
Minister of State in the Ministry of Home AJlairs, Shri P. Venkatasubbaiah 
said that the aim of the Bill was to safeguard the territorial integrity and 
sovereignty of the country and to put down terrorist activities which were 
causing great harm to the country's interestes. It would, in no way, 

obstruct any legitimate trade union activities. The Bill, he added, had 

been made applicable throughout the country keeping in view certain 
happenings in the North Eastern Region and other parts of the country. 

Earlier, moving a statutory resolution for disapproval of the 
Ordinance, Shrimati Geeta Mukherjee apprehe'nded that a large number 
of offences listed in various other acts, brought under the Ordinance, 

would deprive the people of normal assistance of law. It would also 

bring the activities of trade unions besides, offences relating to harming 
national integration under its purview. 

Replying to a two-day discussion on 16 August, 1984, in which 18 

other members··· participated, Shri Venkatasubbaiah said that the Govern-

• Other members who look part in the discussion were: Sarvasbri Subodh Sen, 
Jagannatb Rao, Rajesh Kumar Singh, G. ~  Reddy, N.K. Shejwalkar, 
Ram Pyare Panika T. Nagaratnam, Brlljll Mohan Mohanty, Vijay Kumar 
Yadav, Uma Kant Mishra, Chitta Basu, Girdhari Lal Vyas, G.M. Banatwalla, 
Virdhi Chander Jain and A.K. Roy. 

•• The Bill was introduced by tbe Minister of Home Affairs, Sbri P.V. Narasimha 
Rao 00 6 AUlust, 1984, 

••• Other Members ~  took part in the discussion were : Sarvashri Satyasadhan 
Chakraborty. Jagannalh Rao, Rajesb Kumar Singh, ChiraDji Lal Sharma, 
Chitta Basu, Ram Naaina Mimra, Ravindra Verma, Era Mohan, p. Namgyal, .. 
Suraj Dban, Mool Chand Daga, V. Kishore Chandra S. Deo, Oirdhari Lal 
Vyas, R,N. Rakesb, A,T. Patil, O.M.· Banatwalla, C.handrajit Yadav aDd 
Smt. Nirmab Kumari Sbaittawat. 
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ment had come forward with the Bill in the wake of the extra-ordinary situ-
ation resulting from terrorists trying to disrupt the country and raising 
slogans of independt:nt Khalistan. He assured the members that judicial 
process would not be circumvented by the setting up of special courts as these 
would be presided over by serving judge, appointed with the concurrence of 
High Court. There was also provision in the Bill for direct appeal to the 
Supreme Court against convictions. The Minister further said that 'in 
camera' trial had been provided to safeguard the witnesses. There could be 
an "open trial" on the application of a witness and on request by the prose-
cution with the trial judge agreeing to it. Referring to powers of Central 
Government in declaring any areas as terrorist affected, Shri Venkatasub-
baiah observed that the terrorists activities were relatable to the security 
and integrity of the country. As such, the Central Government must have 
the initiative in dealing with such a situation. However, a provision did 
exist for delegating powers to State Governments. 

The statutory resolution was negatived. The motion for considera-
tion of the Bill was adopted and the Bill was passed. 

Dowry Prohibition (Amendment) Bill, 1984·.' On 17 August. 1984. 
moving that the Bill be taken into consideration, the Minister of Law, 
Justice and Company Affairs, Shri Jagan Nath Kaushal said that the exi-
stance of dowry system was a social problem and the remedy could be found 
by creating social awareness in the society. The strategy which the Govern-
ment had adopted was to concentrate on the evil through legislation and to 
attack it where it was most felt in the worst form. The proposed Bill. like 
the Criminal Law (Second Amendment) Act, was a measure to deal with 
dowry menace. Its provisions were based to it large extent on some of the 
important recommendations of the Joint Committee. 

Winding up the discussion in which 5 members·· participated, Shri 
K aushal observed that the evil of dowry would not go merely by passing of 
a law or by making it more stringent. He exhorted the youngmen and 
women of the country to rise up against the evil. 

• 

•• 

The Bill, as amended, was passed. 

The Bill was introduced by tbe Minister of Law, Justice and Company Affairs, 
Shri Jagan Nath Kaushal on 9 May. 1984. . 

Other members who toot part in the dilllCUSlion were. Sarvashri Mool Chand 
Daga. P. NamcyaJ and Sunder Singh, Smt. Jayanti Patnaik and Smt. Sbalioi 
V. Patil. 
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Constitution (Forty-Seventh) Amendment Bill, 1984·: On 22, 
August 1984, moving that the Bill be taken into consideration, the Minister 
of State in the Ministry of Home Affairs, Shrimati Ram Dulari Sinha said 
that the Bill sougbt to amend article 330 of the Constitution to provide for 
reservation of seats in Lok Sabha for Scheduled Tribes in Megbalaya, 
Nagaland, Arunachal Pr adesh and Mizoram and article 332 to provide for 
similar reservation in the Legislative Assemblies ill Nagaland and 
Maghalaya. 

Winding up a brief discussion in which II members·· participated, 
Shrimlti Sinha stated that tribals had an apprehension that unless a Con-
stitutional guarantee )Vas given to them, political power could pass out of 
their hand in due course because of influx of outsiders in their areas. With 
that background, it had been considered necessary to provide safeguards 
to th= tribals and to allay their apprehensions by reservation of seats for 
Scheduled Tribes in the Lok Sabha as weIl as in al1 the State Assemblies. 

The motion was declared as not carried in accordance with Rule 157 
of the Rules of Procedure and in accordance with the Constitution. 

On 23 August, 1984, an identical Bill viz. The Constitution (Fifty-
Third Amendmend) Bill was introduced by the Minister of Home Affairs, 
Shri P.V. Narasimha Rao after a motion for suspension of rule 338 of the 
Rule of Procedure and Conduct of Business in Lok Sabha in its application 
to the Bill had been adopted by the House. The Bill, as amended. was 
passed, by the requisite majority in accordance with the provisions of article 
368 of the Constitution. 

Constitution (Forty-Eig1tth) Amendment Bill, 1984···: On 22 August, 
1984, the Minister of State in the Ministry of Rural Development, Shrimati 
Mohsina Kidwai moved that the Bill be taken into consideration. 

• Tbe Bill was introduced by tbe then Minister of Home Affairs, Sbri PC. Sethi 
on 5 November, 1982. 

•• Other members who took part in the discussion were : Sarvashri Rajosh 
Kumar SioSh, Mool Chand Daaa, Bapusaheb Parulekar, Oiridhar Oomaoao, 
Amal Datta, Oirdhari Lal Vyas, Mohendra NganaOlD, Harikesh Bahadur, N.O, 
Ranga, Chitta Basu and Bajuben R. Kharlukbi, 

••• The Bill was introduced by tbe Minister of State in the Ministry of Rural Deve-
lopment, Smt. Mohlina Kidwai on 19 Auault, 1983, 
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On 23 August, 1984 Winding up a two-day discussion in which 24 

members. took part; Shrimati Kidwai said that the Bill proposed to in-
clude 14 land laws in the Ninth Schedule of Constitution to ensure immunity 

from challenge in the court of law. The Bill, she added, was for the protee· 

tion of a section of the society which needed such umbreJIa. 

The Bill, as ammended, was passed. 

Constitution (Fiftieth Amendment) Bill, 1984** .' On 23 August, 1984, 

moving that the Bill be taken into consideration, the Minister of Home 

Affairs, Shri P. V. Narasimha Rao said that although the Punjab Legislative 

Assembly was in suspended animation and a popular Government could be 

installed, yet having regard to the prevailing situation in the State, the con-
tinuance of the Proclamation beyond 5 October, 1984 might be necessary. 

The Bill proposed to amend clause (5) of article 356 so as to make the 

conditions mentioned therein inapplicable for the purposes of the conti-

nuance in force of the Proclamation upto one year more, from 6 Octo-

ber, 1984. 

Opposing the Bill Shri Indrajit Gupta felt that the amendment could 

have been avoided by calling the Assembly for one or two days and then 
dissolving it and imposing Preident's rule again. 

Intervening in the discussion, the Minister of Parliamentary Affairs, 
.. Sports and Works and Housing, Shri Buta Singh said that Kar Seva was 

monopoly of none and was open to all sections of the society. 

Winding up the discussion in which 14 other members"· participated, 

Shri P.V. Narasimha Rao observed that the proposed amendment never 

• Other members who took part in the discussion were: Sarvashri Ama] Datta 
Virdhi Chander Jain, Rajesh Kumar Singh, Mool Chand Dgaa, Ajit Kuma: 
Mehta, Keyur Bhushan, Krishan Kumar Goyal, Ram Pyare Panlka V 
Kulandaivelu, Ram Nagina Mishra, Vijay Kumar Yadav, Narain Cband 
Parashar, Chitta Basu, Rajagopal Naidu, Krisban Datta Sultanptiri, Girdhari 
Lal Vyas, Braja Mohan Mohanty, Ram Singh Yadav, D,P. Yadav Rama. 
vatar Shastri, Sunder Singh, Sudhir Giri, M, Ramgopal Reddy and' Eduardo 
Faleiro. 

•• The Bill was introduced by tbe Minister of Home Affairs, Shri P. V, Narasimha 
Rao on 17 August, 1984. 

••• Other members who took part in the discussion were: Sarvashri Ama! Datta 
G.L. Dogra, Bheravadan K. Gadhavi, Jagpal Singh, R.L. Bbatia, Suraj Bhan: 
K. Mayathevar, Acharya Bhagwan Dev, K.P. UnnikrishaD, Chitta Basu 
Harikesh Babadur, Jaipal Singh Kashyap, Chandrajit Yadav and 8mt, ~ 
Dandavate. 
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meant that Centre did not want a popular Government in Punjab. Bringing 
normalcy and cleaning up the administration in Punjab needed some time 
and something gone wrong there could be righted in its own time. That 
was why the Government wanted to equip itself with the provision which 
was confined to a situation obtaining in Punjab. 

The Bill, as amended, was passed. 

Constitution (Fifty-First Amendment) Bill 1984*: On 23 August, 
1984, moving that the Bill be taken into c.)Osideration, the Minister of 
Home Affairs, Shri P.V. Narasimha Rao said that the Bill sought to meet 
aspirations of the tribal population by giving the Autonomous District 
Council in Tripura a constitutional sanctity. Under the proposed amend-
ment, the areas covered by the Sixth Schedule in Tripura would be known 
as Tripura Tribal Areas District which would be co-terminus with the tribal 
areas specified under the Tripura Tribal Areas Autonomous District Council 
Act, 1979. The Autonomous District Council, he hoped, would provide 
the necessary impetus to rapid develDpment of tribal areas and ensure self-
government by them. 

Winding up the discussion, in which 14 members"" participated, Shri 
Rao contended that the Bill was a totally non-controversial amendment of 
the Constitution. 

The Bill, as amended, was passed. 

Constitution (Fifty-Second) Amendment Bill, 1984··· ; On 23 August. 
1984, moving that the Bill be taken into consideration, the Minister of Home 
Affairs, Shri P.V. Narasimha Rao said that the Constitution empowered 
Parliament to enact laws determining to what extent any of the fundamental 
rights could be restricted or abrogated to ensure the proper discharged of 
duties by armed forces or the forces charged with the maintenance of public 

... The Bill was introduced by the Minister of Home Affairs, Shri p. V. Narasimha 
Rao OD 17 August, 1984. 

•• Other members who took part in the discussion were: Sarvashri Ajoy Biswas. 
Giridhar Gomango, Rajesh Kumar Singh, Ram Vilas l'aswan, Mool Chand. 
Dll8a, N. Gouzagin, R.L p. Vtrma. V. Kulandaivelu, Harish Kumar Gangwu, 
Dileep Singh Bhuria. Narayan Choubey. Ram Pyare Panika. N.E. Horo and 
Pius Tirkey. 

••• The Bill was introduced by the Minister of Home Affairs. Shri p. V. Narasimha 
Rao on 22 August, 1984 •. 
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order. The Bill sought to bring within the ambit of article 33 of the Consti-
tution the personnel working in certain other organisation whose charter of 
duties was akin or complementary to such armed forces, i.e. collection of 
intellegence and for transmission and reception of messages relating to law 
and order. Shri Indrajit Gupta observed that the purpose of the 'Bill was to 
create a sort of intimidatory atmosphere. 

Winding up the discussion, in which 5 other members· participated, 
Shri P.V. Narasimha Rao asserted that the Government was equally wedded 
to human rights and the laws had been made with the security of the country 
in view and the rules framed, thereunder, had been upheld by the Supreme 
Court. There was a machinery for redressal of grievances and the Govern-
ment would consider suggestions made by members 10 strengthen and 
streamline it. 

The Bill, as amended, was passed. 

Family Courts, Bill, 1984: On 27 August, 1984, moving that the Bill, 
as passed by Rajya Sabha be taken into consideration, the Minister of Law, 
Justice and Company Affairs, Shri Jagan Nath Kaushal explained that the 
objective of the Bill was to provide for a radical new procedure for speedy 
settlement of family disputes by laying emphasis on conciliation and achiev-
ing socially desirable results. It would help in avoiding long and arduous 
court procedures and would considerably reduce the work load of the civil 
courts. 

Winding up the discusssion in which 12 members·· participated, Shri 
Kaushal assured the House that every endeavour would be made to appoint 
such persons as judges who had a sense of commitment and who believed in 
conciliation in family affairs. Perference would be given to lady judges, he 

• Other members who participated in the discussion were: Sarvaahri Somoatb 
Chatterjee, Rajesh Kumar Singh, Ravindra Verma, N.K. Shcjwaikar aDd 
G M Banatwalla. 

•• Other members who took part in the discussion were: Sarvashri Rajnath 
Sonkar Shastri, Krishna Kumar Goyal, Harish Kumar Gangwar and G,M. 
Banatwalla, Smt. Susbccla, Gopalan, Smt. Nirmala Kumari Sbalctawat. Smt, 
Promila Dandavate, Smt Jayanti Patnaik, Smt. Vidya Chennupati, Smt. Gccta 
Mukherjee, Smt. Kisbori Sinha and Smt. Usha Prakash Cboudbari. 
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said. Aa 1he presence of lawyers would prolong the case, legal practitioner" 

he added, bad been excluded from the purview of theae court'. 

The !Jill wu passed. 

C. THl! Quts"rION Houte. 

In all, 11,660 notices or Que!ltionf (1,760 Started, 3,g69 UMtarred and 
31 Short Notice Questions) were received during the Session. Out or these" 
478 Questions Were listed as Starred and 4S06 a8 Un8tarred (including 63 

Questions which appeared through ~  listit or Queationa). NO' 

Short Notice QuestioQ was admitted during the Se9&ion, 

Daily aflerage of Questiofts : Each list of Starred Questions contained 
20 Questions except those or 31 July, 1984, 6, 8, 9, 17, 22 and 23 August" 
1984 which contained 21 Question& each and those or 10, 13 and 24 August. 

1984 Which contained 22 ~ 8 each and those of 26 July and 1 August, 
1984 which contained 23 and 25 QuelftiOM respectively. The, Quelitions in 

excess or 20 in tbese lis-ts Were postponed or 'ransferred Questions, 
On an average, five Quettiona, per 91 tt mg. were orally answered 

on the floor or the House. Maximum number or Starred ~ 

orally ant'tvered was 7 on 2, 3, 10 and 13 August, 1984 and the 

tninimum Dumber of Questions orally an&Wered wa$ 2 on 21 July" 
1984. 

Half-an-Hour /);S(IISS;on; In all, 42 notIces or Half-an-flour Discus-
sions were received during the Seai-ion, Out o( these, 2 notice, were admitted 

and discuased. 

During the SeSSIon, obituary references Were thade to the passIng away 
or Shri K. B. Choudhari', sitting member, Sarvashri Purushottamdas, S, 

Radhakrishnan, M, G. Uikey, Biswanath Oas, G. P. Mangalathumadom, 

Udavrao Sahibrao PatiI, K. Balakrishnan, DevulapaIH Venkteswara Rao, 
P. N. Rajabhoj, Ratnji Rant, Basheshwar Nath Bhargava, M«dhav Prasad 

Tripathi and R,K. Sinha, Shrimati Ganga Devi and Shrimati Shyamhmari 

Devi, aU ~  Tb.e ~~  ~  in silence for a short while as a. 
mark of reapect to the deceased, 
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RAJYA SABHA 

'the ~  Sabha blet for its liundred and 'Thirty-First Sessicn on 
~  July. 1984 and adjourned sine die on 29 August, 1984. A resume of some 
of the iblportant discussions held and other business transacted dudng the 
Sessiob is .given below. 

A. DIscussroNS 

Whire Paper rm ~  Agitation: On 24 July. 1984, the Minister of 

State in the Ministry of Honte Affairs, Shri P. Venkatasubbaiah moved a 
motion for consideration of the White Paper ~  the Punjab Agitation laid on 
the 'table of the House on 23 Juty, 1984. Intervening in the discussion, 
Prime Minister Shriblati Indira Gandhi said that ~  Was one of India's 

blost prosperous States and part of the problem had arisen out of its pros-

perity. The probletns Were not arising where there was real hardship. She 
said that the Anandpur Sahib Resolution Was passed in 1973. In 1977, thfl 

Janata Party fOrbled the Government at the Centre, and the Akali Dal in 

Punjab. For three ~  they had ample opportunity to go into the demands 
and the grievances of the peopJe in Punjab, because some of the demands 

Were State demands and SOble Were of a political nature. With regard to 

Waters, the Prible Minister felt that it might be a mistake that the ~  

Government had given . it to the Supreme Court. It Was taking so long. 
However, the Chief Ministers, the Ministers of Law, lrrigation and Agricul-

'ture Inet together spending long hours and something. came into being which 

Was thought to be helping ail ofthetn and helping Punjab more, ,giving Punjab 
·more Water than it had .got before. However, the Akdi Oal did not accept 

the propo'Sal. Some admitted that this was a fair deal. But they said they 

'Wanted more" The Government offered to reffer the matter to the Tribunal. 

But there was a major block and that was the Anandpur Sahib Resolution. 

The Prime Minister further ~  that the Ahli ~  Was not ready to 
-discuss the extremists issue" What action the Government took was certainly 

not against ~ Sikh community; it was not against the Golden Temple or 

the Sikh religion in any way; and it was not even against the AkaJi 

.. Coatrib'Uted hy the Research and Library Sectien, Rajya Sabha Secretariat. 
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Da!. It was against only those people who had gained control of the 

situation. Saying that "Kar Seva" was not to divide the Sikhs, she 

firmly declared that there could be no separate State and no religious 

phce or, for that matter, any place should become an arsenal or a 

shelt:!r for criminals. The sort of thing that had happened in the 
Golden Temple should not be repeated anywhere. The Akali Dal and a few 
other people would like to keep the Aka) Takht as a monument damaged. 

All would agree that this should not happen because the seeds of bitterness 
would go very deep down in the hearts of the Indian people and between 
comm'Jnities. That was why the government was anxious that this should 

be rebuilt and it was being done. 

The Minister of Home Affairs, Shri P.V. Narasimha Rao, replying to 
the debate,· on 25 July, 1984, said that the main thrust of the White Paper 
had b!en given by the Prime Minister. It was not true that the Sikh Guru-
~  Prabandhak Committee (SGPC) was kept out of Kar Seva. But they 
wanted first every armyman, even in mufti, to go. Kar Seva had got nothing 

to do with the army. They were there in order to meet a particular 
situation. 

While agreeing that normalcy in Punjab had to be restored and nurt 

feelings had to be assuaged, the Minister observed that nothing would be 

done at the cost of unity of the nation. The Government was moving in the 
right direction and in the right spirit. 

Concentration of naval forces of big powers in Indian Ocean: On 13 

August, 1984, Dr. (Shri'mati) Najma Heptulla called the attention of the 

Minister of Defence to the serious situation arising out of the concentration 

of naval forces of big powers in the Indian Ocean, posing a threat to the 

s:curity of the country and the action taken by Government in that regard. 
Making a statement on the subject, the Minister of Defence, Shri S.B. Chavan 

said that the Indian Ocean and the seas on its north, namely the Arabian Sea 

and the bay of Bengal, were vital to India, also from the view of external 
trade. Indian ports handled over 100 million tonnes of the cargo annually 
and the country's large and growing merchant navy needed to ply these 
waters freely in accordance with international laws. This freedom was of 

• Other members who took part in the discussion were Shri Lal K. Advani. Shri-
mati Amarjit Kaur, Sarvashri K. Mohanan, Darbara Singh, Snushil Chand 
Mohunla, Sultan Singh, Satya Prakash Malaviya. lndradeep Sinha, Harvendra 
Singh Hanspal. Parvathaneni Upcndra, Khushwant Sinllh, Vishvajit Prilhvijit 
Singh, Madan Bhatia. Murasoli Maran and S.W. Dhabe. 
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. equal importance to all the littoral countries. Indian had always advocated 

that the Indian Ocean should remain a zone of peace, but the strategic 

location of these waters, their vast potential for yielding natural resources 

and the volume of trade that was carried across it had, unfortunately, resulted 
in a new awakening of interest in this region by non-littoral countries, 
Significant initiatives were taken, for instance in the United Nation's Ad hoc 

Committee on the Indian Ocean as also within the frrme-work of the Non-

Aligned Movement, leading to the final declaration in the Seventh Non-

Aligned Summit in which the Non-Aligned countries reaffirmed their deter-

mination to continue their endeavour for the implementation of the 1971 UN 
resolution, 

Replying to the points raised by the members, the Minister said that 

the Government had plan for increase in maritime reconnaisance and anti· 

submarine war capability esecially through the induction of appropriate 

aircraft in this area. Superior submarines were also being acquired apart 

from making an endeavour to upgrade the electronic warefare capabili. 
ties. 

Approach to Seventh Five Year Plan.. On 13 August, 1984, the 
Minister of Planning, Shri P.C. Sethi moving a motion for consideration of 

the document entitled 'the Approach to the Seventh Five Year Plan 1985-90' 

said that "Food. Work and Productivity" were the Government's basic 
priorities in the Seventh Plan. 'The strategy was built around higher agricultu· 
ral growth which would involve increase in agriculture, 

Productive employment was the second of the basic prAOntJeS in ~ 

Plan. In agriculture this would mean promoting accelerated growth of labour-

absorbing activities, promoting village and rural industry in cottage, tiny and 

small units, 

The Plan would aim to ensure relative price stability through judicious 

micro-economic policies and through adequate availability of food and raw 

materials. 'The fulfilment of the Seventh Plan objective required a growth 

rate of a little over 5 per cent. The public sector outlay in the Seventh 

Plan would be of the order of Rs. 180,000 crores at 1984-85 prices, the 

Minister stated. 

The Minister informed the House that the National Oevelopment 

Council which met on 12 and 13 July, 1984. under the Chairmanship of the 

Prime Minister, had approved the document. 
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Replying to the discussion·, Shri Sethi said that there would be parti-
cular emphasis in Central and State Plans on scientific and technological 
programmes. The improvement of the quality of functioning of public 
services, hospitals and educational institutions would be given the utmost 
importance in the Seventh Plan. The basic theme of the Seventh Plan was 
food, work and productivity. 

E!ghth Finance Commission's Report: On 14 August, 1984, the 
Minister of Finance, Shri Pre nab Kumar Mukherjee, moving a motion for 
consideration of the Report of the Eighth Finance Commission, said that the 
discussion on the Report of the Finance Commission itself was a, new feature. 
The Memorandum submitted along with the Report had clearly indicated 
that the Government had accepted almost all the major recommendations of 
the Commission, The principal job of the Finance Commission was not only 
to distribute the resources between the Centre and the States, but also among 
the States. 

So far as Income Tax was concerned, the formula followed for quite 
a number of years was ten per cent on the basis of net assessment and 90 
per cent on the basis:of population. The Eighth Finance Commission had 
given weightage to backwardness and while doing so they had worked out a 
new formula on the basis of which they had made inter se distribution among 
the States. So far as distlibt.ticn between the Union and the States was con-
cerned, in respect of Income· Tax, they had retained the same proportion 
which was recommended by the Seventh Finance Commission. 

As a result of the recommendations of the Eighth Finance Commission, 
the net transfer to the States over a period of five years would be around 
Rs. 40,000 crores which was.almost double of Rs. 20,000 crores, being the 
net transfer over a period of five years from 1979 to 1984 as recommended 
by the Seventh Finance Commission. Obviously, the Government had not 
accepted one recommendation about the devolution of the surcharge and 
merging it with income tax. The Minister made it clear that the Government 
could not accept it because it provided a lot of resources to the Union 
Government and the Constitution had contemplated it. 

• Other members who took part in the discussion wero: Shri Nirma! Chatterjee, 
Professor B. Rama:handra Rao, Professor C. Lakshmanna, Sarvashri Rameshwar 
Thakur, M. S. Ourupadaswamy, Ramanand Yadav, V. Ramanathan, Husen 
Dalwai, Jaswant Singh, Ram Naresh Kushawaha aDd S,W. Dbabe. 



Sessional Review-Rajya Sabha 729 

Replying to the debate· Shri Mukherjee said that the Government had 
accepted the major recommendations of the Finance Commission in regard 
to the Devolution of taxes and grand-in-aid. It was not that the Government 
always gave money through the recommendations of the Finance Commis-
sion. When the Government found, particularly in the last three years, that 
it could give a little more to the States it did not wait for the recommendation 
of any body like a Finance Commission or for the advice from Members of 
Parliament. It suo motu decided that the assistance to States should be 
increased to the extent of Rs. 17,790 crores. It meant that an additional 
amount of Rs. 2440 crores was given to the States. In respect of overdraft 
adjustment, the Government had given Rs. 1742 crores on 31 March, 1982 
and Rs. 499 crores on 31 March, 1984, the Minister informed the House. 
The Finance Commissions were neither pro-Centre nor pro-States. They 
were realistic. It should be borne in mind that out of the total tax revenue 
of Rs. 23,000 to Rs. 24,000 crores only 50 per cent came from excise duty, 
the Minister pointed out. Population remained a constant factor in compu-
ting the actual figure in regard to the share of States. As a result some of 
the most populous States like Uttar Pradesh, Bihar, Madhya Pradesh, 
Rajasthan, etc. would get a larger share in the taxes, the Minister 
said. 

Rece"t political development in Andhra Pradesh,' On 21 August, 1984, 
Shri Lal K. Advani, initiating a discussion under Rule 176 on the recent 
developments in Andhra Pradesh said that they would have far-reaching 
implications for the constitutional and democratic set-up of the country. In 

. the past, whenever a Government's role had been brought into discussion 
in the House, it had been generally in respect of abuse of article 356. But 
in the present ca:se, it was article 164 which had been invoked. A dangerous 
precedent had been set in Andhra Pradesh and unless this was rectified, unless 
the original si tuation, the status quo ante was restored in Andhra Pradesh, 
the foundations of the democratic structure would be greatly impaired. 

The Prime Minister, Shrimati Indira Gandhi, intervening in the 
discussion, said that the Opposition arguments were based on certain 
assumptions and certain premises which were totally unfounded. At no stage 
did the Governor of Andhra Pradesh consult the Centre in his decision to 

• Other members who took part in the discussion were: Shri NirmaJ Chatterjee, 
Dr. (Shrimati) Najma Heptulla, Sarvashri Aladi Aruna alias V. Arunachalam, 
Bijoy Krishna Handique, M.S. Gurupadaswamy. Anand Sharma, Kailash P.Ui 
Mishra, Kamalendu Bhattacharjee. Chaturanan Misbra, Satya Prakash MaJaviya, 

. B. Satyanarayan Reddy, S,W, Dhabe and Rameshwar Thakur, 
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dismiss the Rama Rao Ministry, or to invite Shri Bhaskar Rao to form the 
Government. She emphatically refuted the charge that the ruling Party at 
the Centre were toppling State governments. Wherever the governments 
had fallen, it was because of their own internal dissentions which had caused 
the parties to break up. The Prime Minister hoped that the Opposition 
leaders would desist from misguiding the public and provoking a needless 
wntroversy on this issue. 

Replying to the discussion·, the Minister of State in the Ministry of 
Home Affairs, Shri P. Venkatasubbaiah said that the Governor had been 
implementing the principles enshrined in the Constitution. It was his 
discretion to decide' to the question of who was having majority in the 
House. 

B. LEGISLATIVE BUSINESS 

Bengal Immunity Company Limited (Acquisition and Transfer of 
Undertaking) BiI1. 1984t. On 9 August, 1984 the Minister of Chemicals and 
Fertilizers, Shri Vasant Sathe, moving the motion for consideration of the 
Bill said that there had been a unanimous demand from all sections in Parlia-
ment as well as outside for nationalisation of the Bengal Immunity Company 
Limited, established in 1919 by late Dr. B.C. Roy, an eminent son of West 
Bengal, bacause it had been producing very important drugs and vaccines. 
Due to labour problem and also lack of proper resources, management and 
long-term planni ng the company had gone into serious financial and other 
difficulties, resulting in the management moving the court for the closure of 
the company. In these circumstances. the management of the company had 
been taken over by the Government under section 1 g (0) of the Industries 
(Development and Regulation) Act on 18 May, 1978. Since then, the Com-
pany had been under the management of the Central Government. The 
Government had invested Rs. 16.70 crores on its revival. Loan advanced 
to the company could not be converted into equity. Hence the need for nati-
onalisation, the Minister concluded . 

• Otbet memben who took part In the discussion were: Sarvashri Sycd Rahmat 
Ali, Dipen Ghosh, I.K Jain. M S, Gurupadaswamy, P.N. Sukul. Virendra 
Verma, T. Chandraselchar Reddy, M Kalyanasundram. Mandan Bhatia, 
Parvatbaneni Upcndra, Pawan Kumar Bansal, Suresh Kalmadi. Sankar Prasad 
Mitra and V. Gopalaswamy. 

tTbe Bill, II paned by Lok Babba, Will laid on the Table OD 7 August, 1984. 
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Replying to the debate, he said that the Labour trouble was not the 
sole cause of losses incurred by the Company. The management was more 
responsible for that. It was true that sales and production of the Company 
had gone up but still it suffered losses due to the fact that whatever amount 
was given to the Company was treated as loan. After nationalisation, it 
would be treated as equity. The company had a history of research and it 
would be the Government's endeavour to encourage research and develop-
ment. 

The motion for consideration of the Bill was adopted. The clauses etc. 
were adopted and the Bill was passed. 

National Security (Second Amendment) Bill, 1984*: On 22 August, 
1984, Shri Jaswant Singh, moving the statutory resolution seeking disapproval 

of the National Security (Second Amendment) Ordinance, 1984 (No.6 of 1984) 
promulgated by the President on 21 June, 1984, said that the ordinance wasof 
questionable legality. It created a conflict between enacted law in force and 
it prepetuated executive veto over legislative will. 

The Minister of State in the Ministry of Home Affairs, Shri P. Venka-
tasubbaiah, moving the motion for consideration of the Bill seeking replace-
ment of the Ordinance said that the constitutional validity of the National 
Security Act had been considered and upheld by the Supreme Court. The 
Working of the Act, during the last three years, had confirmed that the pro-
visions of the Act had been used very sparingly. The Central Government, 
though empowered under the Act to order the detention, had not issued even 
a single detention order so far. This Bill sought to provide that the different 
grounds of detention would be severable from each other so that the detention 
order was not vitiated merely because some of the grounds suffered from 
infirmities. It also sought to provide that the expiry or revocation of an earli-
er detention order would not bar the making of a subsequent deten-
tion order against the same person, subject to the, condition that the maximum 
period of detention would not exceed the limit of one year. In the case of 
Punjab and Chandigarh, the period as already provided for, was two years. 

Replying to the debate on the Bill, Shri Venkatasubbaiah said that it 
would go down in the history of India that the Prime Minister had taken the 
momentous decision about army action in Punjab to save the country from 
disintegration at her personal risk. The actual implementation of the Ordinance 

-Tbe Bill, wu pused by Lola Sabba, wu laid 00 the Table on 14 Aquat, 1984. 
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for a period of about one month from 211une to 20 Jul)" 1994 had indicated 
that the provisions of the NSA, liS amended, continued to be used with due 
caution and without any political motive whatsoever. The figures which wer., 
available till 20 July, 1984 from all the State. indicated that only four deten· 
tion orders had been made. 

The Resolution leeking disapproval of the National Security (Second 

Amendment) Ordinance, 1984 was negatived. The motion for consideration 
of the Bill was adopted. The clauses etc. Were adopted and the Bill was 
passed . 

. Constitutlon (FortY-E;ghth Amendment) Bill, 1984*: On 25 August, 
198iC., the Minister of Home AffaIrs, Shri P.V. Narasimha Rao, moving the 
motion for consideration of the Bill, said that through the Bill it Was propo-

sed to include in the Ninth Schedule of the Constitution 14 land laws 111 
order to provide them substantial immunity from challenge in a court of law. 
The BiU Was absolutely non-controversial. 

Replying to the debate. Shri P.V. Nara.imha Rao said that the delay 
in bringing the Bill occurred because the various laws had to be examined in 

the light of the Supreme Court judgment in KesvalialuJa Bharti case and ~ 

Was considered not necessary to include all the laWs in the Ninth Schedule. 

The motion for consideration of the Bill as well as its clauses and the 
Bill as a whole were adopted by a majority of the Bill as a whole were 
adopted by a majority of the total membership of the House and by a 
majority of not less than two-thirds of the members present and voting. 

Constitutioll (Fiftieth Amendment) Bill, 1984 • : On 25 August, 1984, 
the Minister of Home Atl'airs, Shri P.V. Narasimha Rao, moving the motion 
{or consideration as the Bill, said that the Proclamation issued by the Presi-
dent under article 356 of the Constitution on 6 October, 1983 with respect 
to the State of Punjab could not be continued in force for more than one 

year unless the special conditions mentiened in clause (5) of article 356 of the 
Constitution were satisfied. Although the Legislative Assembly was in 
suspended animation and a popular government could be installed yet having 
regard to the prevailing situation in the State, the continuance of the Pro-
clamation beyond S October, 1984 might be necessary. It was, ~ 

.1be 8i11,aspanod by Lok Sabha, was hlid on tbe Table on 23 August, 1984. 
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J»'OpoSed to emend clause (5) of article 356 so as to make the conditions 

hlentioned therein inapplicable for the purpose of the continuance in force of 

the said Proclamation up to a period of two years from the date of its 

issue. 

Replying to the debate, Shri P.V. Narasimha Rao said that this"wBs 

hOt a debate on article 356 of the Constitution. It was in effect and in 

essence an rmendment which intended to postpone the applicr.bility of arti-

cle 356 (5) to a particular situation in particular State at a given time. It 

could not be denied that there had been certein administrative lapses here 

'and there in Punjab. There had crept into the administration certain 

, weaknesses. Now these Weakneslies had to be removed. It had to be put on 
its feet again. The normalcy was coming. 'Therefore, these steps were being 

taken, the Minister concluded. 

The motion for conSideration of the Bill as well as well as its cJavses 

and the whole Bill Were adopted by a majority of the total membership cf 
the House and by a majority of not less than two-thirds of the members 

present and voting. 

Constitut;on (Fifty-First) Amendment Bill, 1984 and Constituticn 

(Fifty-Third) Amendment Bill, 1984*; On 25 August, 1984, the Minister of 
}fome Affairs, Shri P.V. Narasimha Rao, moving the motions for considera· 

tion of the Bills, said that the Tripura Legislative AssemblY had passfd a 

'resolution in March, 1982 and again in February, J983, urging the Govern-
lllent of India to apply the provisions of the Sixth Schedule to the Constitu-

tion to the tribal area" of ~ State of Tripurn. The State Government cf 
Tripura, therefore, recommended amendment of the Constitution for the 

purpose. Though under the Tripura Tribal Areas Autonomous District 

Council Act. 1979. an autonomous District Council had been functioning in 

the State, it Was considered necessary to give it constitutional sanctity with 

a view to meet the aspiration of the tribal population. The Coundl was 

expected to enSure rapid development of tribal areas and self-governance 

by the tribals. 

As far as the Constitution (Fifty-third Amendment) Pill, 19F4 was 

'Concerned. the Meghalaya Legislative Assembly had passed a R.:solution on 

:31 March, 1980 urging the Government of India to provide for reservation 
of seats for Scheduled Tribes in the State Legislative Assembly and also in 

" lIrTbe Bills. u passed "y Lok Sabba. WCI'O' laid 00 Ibe Table on 24 Augusl, 
1984. 
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the House of the People on the pattern obtaining in other States in the 

country. The State Government of Meghalaya, therefore, recommended 
amendment of articles 330 and 332 of the Constitution. The proposal of the 
State Goverement of Meghalya had been supported by the Government of 
Nagaland, Arunachal Pradesh and 1-.izoram in respect of their respective 

areas. The Bill had been introduced against this background. It sought to 

meet the aspirations of tribal popul .. tion in these States and Union Terri-

tories and strengthen the assurance that the Government was keenly interes-
ted in preserving and promoting their identity. 

The amendment proposed to be made to article 330 of the Constitu-

tion by sub-clause (2) of clause 2 of the Bill would not affect any representa-
~  in the House of the People until the dissolution of the House of the 
People existing at the commencement of the proposed enactment. Similarly, 

the amendment proposed to be made to article 332 of the Constitution 
would not affect any representation in the Legislative Assembly of Nagaland 
01' .deghalaya until the dissolution of the Legislative Assemblies of these 

States existing at the commencement of the proposed enactment, the 

Minister stated. 

Replying to the debate, Shri Rao said that the questions of identity on 

one side and the problems of integration on the other should be so managed 
where at no point was there any conflict created between the two. He 
hoped that the Government and the people would join in the effort to keep 

this as it had always been. 

The motions for consideration of the two Bills, their clauses and the 
Bills as a whole were adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members present 
and voting. 

Constitution (Fifty-Second Amendment) Bil/, 1984 • : On 25 August, 

1984, the Minister of Home Affairs, Shri P. V. Narasimha Rao, moving the 
motion for consideration of the Bill, said that by article 33 of the Constitu-
tion Parliament was empowered to enact laws determining to what extent any 

of the rights conferred by Part III of the Constitution would, in their ap-
plication to members of the Armed Forces or the Forces charged with the 
maintenance of Public order be restricted or abrogated so as to ensure the 
proper discharge of their duties and the maintenance of discipline among 

• The Bill, u passed by Loll: Sabba, was laid OD the Table OD 24 Auaust • 
1984. 



Sessional Review-Rajla SaMa 735 

-them. There were certain other organisations whose proper functioning 

was equally vital to the national security. These Organisations were meant 

for collection of intelligence and for transmission and receipt of messages 

relating to security and law and order. Hence the Bill proposed to amend 

~  33 of the Constitution to bring within its ambit personnel working 
lD the aforementioned categories of organisations. 

Replying to the debate, Shri Rao srid that the Government hed 

come across certain cases where these personnel of the inteJIigence techni· 
cally thought that they were not covered by this, and therefore, the Govern-

ment ran into certain problems with some persons, in some cases. The 

Minister assured the House that no unnecessary curbing of individual Jiberty 

would be allowed or would be entertained. 

The motion for consideration of the Bill, its clauses and the Bill 8S 

a whole were adopted by a majority of the total membership of the House 
and by a majority of not less than two-thirds of the members present and 

voting. 

C. THE QUESTION HOUR 

During the Session, 6260 notices of Questions (5910 Starred and 350 
Un starred) and 14 Short Notice Questions were received. Out of these, 444 
Starred Questions and 2876 Un starred Questions were admitted. No Short 

Notice Questions was admitted. After the lists of Questions were printed, 

24 Starred and 119 Unstarred Questions were transferred from one Ministry 

to another. 

Daily Average of Questions: Each of the lists of Starred Questions 

contained 15 to 22 questions. On an average, 4 questions were orally 

answered on the floor of the House, per sitting. The maximum number of 

questions orally answered Was 10 on 14 August, 1984 and tht: minimum num-

ber of questions orally answered was 3 on 27 and 31 July and 13 and 

24 August, 1984. 

The minimum number of questions admitted in the Unstarred 

Questions list was 90 on 14 and 16 August, 1984 and their mrximum num-

ber was 160 on 13 August, 1984. Their average came to 120. 

Half-on-Hour Discusions: In all 19 notices of Half-an-Hour ?is-
cussion were received during the Session and out of these, one was admitted 

and discussed on the floor of the House. 
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Statements correcting anSwers to Question; Only one statement cor-
recting answers to questions answered in ~  House was laid by a Minister. 

D. OBITUARY REFERENCES 

During the Session, the Chairman made references to· the passing away 

of Dr. A.N. Khosla, Sarvashri Biswanath Das, Suresh Narain Mulla, T. Sid-
dalingaya, Udhavrao Sahebrao Patil and P.N. Rajabhoj and Shrimati Shyam-
Kumari Devi, all ex-members. Members stood in silence for a short while 

as a mark of respect to the deceased. 

STATE LEGISLATURES 

NAG ALAND LEGISLATIVE ASSEMBLY· 

Inclusion of the certain Nagaland Acts in the Ninth Schedule of the 

Constitution: The following resolution was adopted by the House· on 23 

August, 1984: 

"WHEREAS undermentioned Acts deal with prevention of alienat-
ion of Tribal lands as well as other related matters and 

it is necessary to protect those statutes from being challenged 

in the court of law: 

1. The Nagaland Requisition and Acquisition Act, 1964. 

2. The Bengal t:astem Frontier Regulation, 1873. 

3. The Nagaland Land Revenue and Regulation (Amendment) Act, 

1978. 

3. The Chin Hills Regulation, 1896. 

NOW, THEREFORE, this House unanimously resolve that the Govern-
ment of India may be approached to include the aforesaid 
statutes in the 9th Schedule of the Constitution of India and bring 
them out of the purview of the courts" .. 

• Contributed by the Nalaland Legislative Alsombly Secretariat. 
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BOOK REVIEW 

THE OFFICE OF THE PRIME MINISTER IN INDIA By Dr. R.N. Pal. Publi-
shed by Ghanshyam Publishers cl Distributors, New Delhi, 1983, pages 279, 
Rs.lOS.00. 

This is a good study of the growing institutional position, power and 
influence of the Prime Minister in Indian politics and its evolution into an 
outstanding integral or pivotal institution in and through Indian Government. 

The concluding chapter gives a fairly comprehensive contour of history 
and ramifications of this new political institution. 

Through the long six preceding chapters, Dr. R. N. Pal, the learned 
lecturer-cum-author has traced the various phases of the evoluticn of this ~

tution; through painstaking scholarship and personal interviews with so many 

eminent Indian politicians and parliamentarians and even former Prime Mini-

ters and Ministers. 

The Indian Constitution has only stated that the Prime Minister gets 
his ministry appointed by the President and he is appointed as Prime Minis-

ter. The President calls upon him to form the ministry as the leader of major-
ity of Members in. Lok Sabha. 

How and what all other things are being done in Indian Parlimentary 

ministerialism are mostly left to the Parliamentarians in the light of their 
understanding of what obtains in England and other cnmmonwealth democr-
acies. Dr. Pal gives us a repititively detailed account of how Indian Parlia-
ment and political leaders have allowed the growth nf the power and prestige 
of the position of the Prime Minister into what has come to be the institution 

of Prime Ministership. Dr. R.N. Pal has done well to unravel the birthpangs 
suffered by historically the more important Congress working Committee which 
enjoyed sentimentally and emotionally an inextricable place in the political 
matrix of nationalist India. For over a decade JawaharlaIji had to struggle 

737 
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hard tn help Indian nationalists who played a noble role in the achievement 

of national Independence and freedom to let the Working Committee slowly 

slide into a position, not so pre-eminent, though not of inferiority, vis-a-viS 
the Cabinet. It took another decade of Indian political crisis before the Syndi-

cate within the Congress working Committee took the plunge -what turned 
out to be 110 unwise, when judged on ~ anvil of Jawahar-Patel practice 

of political patience and dared to isolate the Prime Minister over the issue of 

the choice of presidential candidate -and helped Indian politics to decide in 

favour of the primacy of Prime Minister. These developments are traced and 

indicated by Dr. Pal. 

Not so dissimilar was the experience of the British Labour Party. That 

party had also to struggle for long to gain majority in that Mother of ParliaJ 

ments. The redoubtable Professor ever Horold Laski was the leader of the 
party in 1945-47. But equally reverable Attlee, became the leader of the ParliaJ 

mentary party. Laski wished to lay down both the policy and programme for 

the Parliamentary party through a continuous strerm of advice and caution, 

But Attlee insisted upon freedom from such trommels and birth-strings and 

Soon achieved primacy in all essentials. In the measure in Which the Central 

Government has come to gain pre-dominant position in our AmericanJ 

oriented but uniquely Indian type of federalism, over the States, so also 
the Prime Minister, who has attained even more dominant pOiition in the 
set-up of Central Government has come to assume similar, if not greater. 

power over the governments of the States. This was not villualised by 

the framers of the Constitution. Its potentiality eame to be realised by 

Sardar Patel. He exercised that power to good effect in jettisoning and 

shepherding the States and their princes into the union. Eventually, 

the Janata Government swept away in one fell movement all the Congress 

ministries in a number of States with no more apology than the Bald and 

arbitrary statement that the public opinion has swung in its opinion 
against them. True, it was all done under the order of the Home 

Minister. He derived that power only from the Prime Minister. 

The Constitution founders took it for granted that there would 

soon come to be two more or less equally balanced parties or two stable 

combinations-of parties. They ignored. blissfully. the sad experiences of 
pre-war France. Our ex..periences of the Governor's discretionary powers 
who never the hitherto dominant party lost control over the Assembly 

started from ~  electoral results in 1952 Madras. The Congress 
lost its majority in Madras as a result of the first general election under 
the Constitution. It emerged as the singfe largest party. The Governor' 
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invited a non-member, Shri C. Rajagopalachari to form the new ministry, 
despite the protests of the post-election coalition formed through the 
combination of K.M.P. and C.PJ. etc. The Chief Minister was only a 
nominated member of tbe upper council. Yet the new Congress ministry 
was sworn in, on the basis of the support proffered by the K.L.P. of 
which I was the leader. That became a precedent for the later usage of 
Governor's judgement as to which party is to be called to assume power 
as between rival claimants. In 1957, Shri Morarji Desai, the out going 
Chief Minister who lost in the general election, was caIJed by Bombay 
Governor to form the new cabinet merely on the plea that the Congress 
party was in mljorityand none questioned the Governor's action-Thanks 
to lawaharlal's great moral stature. Is the Governor's judgement to be 
based on the counting of heads has become a moot point. What is 
relevent for this present study is that such use or misuse of Governor's 
judgement under such unexpected turn of political developments was not 
visualised fully by Cons titution makers. 

Prime Minister and Parliament 

The special advantage that parliamentary governance confers upon the 
Prime Minister is his freedom to step into either of the Houses at any stage 
in any debate on any subject. He can intervene in any debate or at question 
time and add his voice in support of any minister. He is one of the seasoned 
and respected leaders and also the official leader of the House. His very 
presence acts as a stabilising influence for the ministers or as a restraining 
force on the rivalling tempers of Members on both sides in any turbulent tum 
of the debate. Dr. Pal has noted how often and with what good effect 
lawaharlalji used this facility. It is a pity that the other Prime Ministers 
have not so fully used this unique parliamentary advantege and opportunity-
which the American Presidents-not even excepting F. D. Roosevelt who 
depended on his Fireside Talks-had not wished for similar prerogative. 
Churchill exploited it with wonderful results during the war. Even Baldwin 
and AttIee found it a great source of strength and the best and most favour-
able stage and platform to give them the most respectful and powerful 
response. 

Dr. Pal has fully authenticated how the Prime Minister is so much 
more than the first among equals, how he can inspire, uplift, uphold, admo-
nish, correct or condemn one or more ministers, demand their resignations, 
and change their portfolios. Indeed, this power has come to be so actively, 
if not so wisely used in some cases, that most of the time, the cobinet minis-
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terse ate obliged ~  avoid any head-on colliliion coune against the Prim. 
Minister. Even luch a leader as Shri Charan Singh, commanding the single 

largest component of the Janata Party, had ~  bow out, when aiked to resign 

and later agree to come in. without his earlier political eclat. 

Is all thilpower written 50 clearly into the Constitution? Is it in 

accordance with British convention? It has grown out of its acceptance by 
our parliamentarians and successive cadres of ministers. Today the Prime 

Minister has come to be the sole arch-stone of the edifil;C of our parliamentary 

democracy. Yet that it is fragile was ex.po9Cd when the Janta Prime Minis-
ter forgot that he was not the head of a solid and disciplined party and his 
colleague. were capable of disrupting the party and defying his authority both 

openly. and facdously. 

The President, in our Constitution, has been crowned with the &upet-

Structure of all the powers of our State. But through Nehru's persistent and 

successful insisUlnce, he was denied the power to actively intervene in the 

affairs of State. Finally, Indiraji has made it certain through the Conlltitution 
Forty-Second Amendment that the President can act only on th. 
advice and concurrence of the Prime Minillter and hili Cabinet, as is so 
clearly indicated by Dr. R. N. Pal. Yet the 1979-80 political crisis has revea-

led that When no one partyenjoya majority support in Parliament and the. 

Prime Minister is obliged to resign and another has to be chosen. lhe Presi-
dent does have the duty to decide upon the SUccessor. Thi8 is the extra .. 

ordinary opportunity that arose for the President-the most crucial, as it 
turned out to be-When-the President could call upon Choudhary Charan 
Singh to step into the breach caused by that constitutional crisis and form 

the Cabinet and ~  vote or confidence from tlte Parliament before the date 

fixed by him. Dr. R. N. Pal could have made a deeper study of the poli-
tical and constitutional aspects of this development, Which escaped the 

attention of the Founding Fathers and the latest Amendment regarding 
powers of the President. 

The Union Government hall overall poWer in recruiting and supervi-
sing and settling disciplinary matters concerning the officers in all the All 

India Services manning the higher echelons of administration all over India, 

In that manner, the Union Cabinet and the Prime Minister have an effective' 
say. through the Union Public Service Commission. Moreover the Home' 
Ministry can and does actually exercise real influence and control over most 
of the officers holding key positions in all the State Govcmments. If We' 

add to this whatever power the Prime Minister can manage to wield through 
the Governors. the influence and po .... er-political and otherwise, that the 
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PriJne Minister !Day exercise cen bcc('me scmetimes overwhelming; if not 

stifling. Yet political compulsions may be such as had been happening in 

West Bengal and Tamil Nadu that the Prime Minister may shy at using all 

that power. One or the other, the Chief Ministers rod State Govern-

!Dents are generaUy wise enough not to defY or antagonise the Prime 

Minister. 

Dr. R,N. Pal's chapter on the Judiciary brings out the fact that the 

l»rime Minister can and does manage to see that the Supreme Court is not 

radically out of tune with the general socio-political approach and pro-

grammes of the Government, by using its power of filling up vacancies and 

When found necessary, by increasing the ~  of the court. This has 

become more easy in India than in U.S.A. because of the unusually long 

tenures of JawaharJal and Indiraji as Prime Ministers. Fortunately, the 

Constitution was based upon progressive socio-political philosophy and fl'ith 

of our freedom struggle. It incorporated what the A merican and Indian 
Freedom Fighters fought for,-the fundamental rights of all men and women 

~  their voluntary associations. It also embodied the socialistic and 
humanistic aims of our Gandhian-cum-Socialist cadres among Freedom 

Fighters by incorporating the Directive Principles and special protective 

reservations for minorities, Scheduled Castes and Scheduled Tribes. When 

their failure to indicate the primacy as between these very important chapters 

came to light, through the varying judgements of the Supreme Court, 

Parliament amended the Constitution to make Directive Principles dealing 

with Human Rights and Protection of the Have Nots to gain primacy over 

individual's property rights. The was accepted by the Supreme Court, on 

condition that it would not be contrary to the care of the basic structure of 
the Constitution. In this manner also, the Prime Minister has been able, 
when commanding the support of more the 2/3 majority in Parliament 

to overcome the obstruction of tbe traditional conservatism of the 

court. 

Finally, the Prime Minisrer WaS originally intended to have no special 
1ecretariat of his own, as apart from whatever ministerial portfolio he might 
\::hoose to assume. But in the course of the first decade, Jawaharldji began 

to gather a Cabinet Secretarial phalanx. Parliament was nervous ~  th.\t 
development because of its unhappy experience with the extra-ccr:stitutional, 

over-hearing and the financial not-so-scrupulous activity of his personal 

private secretary. In course of growing power of the Prime Minister dwind-

ling of the influence and personality of even the Senior Cabinet ministers, 

the strength and stature of Cabinet Secretariat has grown enormously. By 
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now, it has become the principal source and vehicle of the flow and exhibi-

tion of the Power of the Cabinet. Since the Cabinet has virtually allowed 
the Prime Minister to settle the agenda, time and tenor of discussion, it has 
become the principal citadel of supreme authority and the bulwork of the 
Prime Minister. Dr. Pal's excellent study has indicated how different Prime 
Ministers have contributed in varying phases to the growth of this parlia-
mentary authority-namely Prime Ministership, in accordance with their 
different socio-matrix. Since all of them shared  more or less the same 
socialistic approach and Gandhian background and accepted Mixed Economy 
as the economic way of life, the office of Prime Ministership has grown into 

the most powerful source of ~  and patronage. Since it has come to 

assume the stature of an institution-partly constitutional and mostly 

political, it has come to be another source of power. for the entourage of 
politicians as well as confidants of the Prime Minister. There lies the ~  

for the Prime Minister. That is the challenge to the Cabinet and Parlia-
ment. Thus, the Prime Minister's office has come to be recognised as the 

mo .. t powerful centre of power, conferences, consultations and decisions of 

the highest importance. 

Dr. Pal and Dr. SarIa and others of lesser levels of scholarship have 
done us a service in studying the process of the evolution of this great 
political institution. At this juncture, when national-level debate is going on 
about the relative advantages and disadvantages of the Presi<kntial and 
Prime Ministerial from. for quick, competent, responsible and compulsive 
decisions affecting the fortunes of whole classes, communities, issues between 
war and peace, freedom and discipline, I am glad that these scholarly thesis 

are being placed before us to help us, our parliamentarians, political parties 

and all other social interests to make their choice between the Presidential 
centre of democratic authority in U.S.A. and France and parliamentary centre 
of decisions obtaining in India and other Commonwealth and Scandinavian 

countries and West Germany and Japan. 

-N.G. RANOA 
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STATEMENT SHOWING THE WOllK TIlANSACTED DUlliNG TIl! 
FIFl'EBNTH SBSSION OF THE SBVENm LolC SAlIHA 

1. Period of the Session- 23 July to 27 Augu.t, 1984 

2. Number of sittings held- 25 

3. Total Number of sitting hours- 197 houn and 
43 minutes 

4. Number of divisions held-25 1 

S. GOVERNMENT BILLS : 

(i) Pending at the commencement of the session 17 
(ij) Introduced 18 

(iii) Laid on the Table as passed by Rajya Sabha 12 

(iv) Returned by Rajya Sabha with any amendmentl 
recommendation and laid on the Table Nil 

(v) Referred to Select Committee Nil 

(vi) Referred to Joint Committee Nil 

(vii) Reported by Select Committee Nil 

(viii) , Reported by Joint Committee I 

(ix) Discussed 33 
(x) Passed 30 

(xi) Withdrawn 1 

(xii) Negatived 1 
(xiii) Part-discussed I 

(xiv) Discussion postponed Nil 

(ltV) Returned by Rajya Sabha witbout any 
recommendation 4 
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(xvi) Motion for concurrence to refer the Bill to 

Joint Committee adopted Nil 

(xvii) Pending at tbe end of tbe Session 15 

6. PRIVATE MEMBERS' BILLS : 

(i) Pending at tbe commencement of tbe Session 361 

(ii) Introduced 13 

(iii) Laid on the Table as passed by Rajya Sabba Nil 

(iv) Returned by Rajya Sabha witb any amendment 
and laid on tbe Table Nil 

(V) Reported by ~  Commi ttee Nil 

(vi) Discussed s 
(vii) Passed Nil 

(viii) Withdrawn 2 

(ix) Negatived 2 

(X) Circulated for elicitinll opinion Nil 

(xi) Part-discussed 1 

(xii) Discussion postponed Nil 

(xiii) Motion for circulation of Bill ne,atived Nil 

(xiv) ·Referred to Select Committee Nil 

(xv) Removed from the Register of Pending Billa Nil 

(xvi) Pending at the end of the Session 370 

7. NUMBER OF DISCUSSION i HELD UNDER RULE 193 : 

(Matter. of Urgent Public Importance) 

(i) Notices rec::eived 362 

(ii) Admitted 3 

(iii) Discussion held 3 

~  NUMBER OF STATEMENT MADE UNDER. RULE 197: 

(Calling-attention to matters of Uraent Public 
Importance) 
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Statements made by Ministen 7 

9. MonON of No CONFIDENCE IN COUNCIL OF MINIsTeRS 

(i) Notices received ... Nil 

(ii) Admitted and Discussed Nil 
(iii) Barred Nil 

10. Half-an-Hour discussions held 2 

11. STATU rORY RBSOLUTIONS 

(i) Notices received 68 

W) Admitted 7 
(iii) Moved 7 

(iv) Adopted 3 

(v) Negatived 4 

(vi) Withdrawn Nil 

12- GovERNMENT REsoLunONS : 
(i) Notices received Nil 

(ii) Admitted Nil 
(iii) Moved Nil 

(iv) Adopted Nil 

13. PRIVATE Mmnums'REsoLUflom; 

(i) Receivod 4 

(ii) Admitted 4 

(iii) Discussed 1 

Civ) Adopted Nil 

(v) Negatived 1 
(vi) Withdrawn Nil 

(vii) Part-discussed Nil 
<viii) Discussions postponed Nil 
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14. GOYE&NMENT MOTIONS: 

(i) Notices rec.ivod ... ! 
(ii) Admitted ... , 

(iii) Discussed ... 4 

(iv) Adopted ... 2 

(v) Part.o<iiscusscd 1 

15. PlUVATS MEMBERS MOTIONS: 

(i) Notices received ... 903 
(ii) Admitted ... 298 

(iii) Moved I 

(Iv) Discussed 1 
(v) Adopted , .. Nil 

(vi) Negatived , .. 1 
(vii) WithdraWd Nil 

(viii) Part-discusltd , .. Nil 

16. M01'IoNS RIt MOrllFICA'fION 0' STATtttORY It t1LE : 
(i) Received 6 
(ii) Admitted I •• 6 

(iii) Moved Nil 

(iv) Discussed Nil 

(v) Adopted Nil 

(vi) Negati.ed , .. Nil 

(vii) Withdrawn ... Nil 

(viii) Part-diacusK!d Nil 

17. Number of Parliamentary Committees Cleated, if any 
durisg the Session Nit 

18. Total Dumber of Visitors' Paslts issued d .. rilll the 
Sess:oll •.. 22061 
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19. Maximum number or Visitors' Passes issued on any 
single ~ anddatc on which iuued 1.768 

on 
22-8-84 

20. NUMBER OF ADJOURNMENT MOTIONS : 
(i) Brought before the House Nil 
(ii) Admitted and discussed Nil 
(iii. Barred in view of adjournmeDt motioo admitted 

on the subject Nil 
(iv) Consent withheld by Speaker outside the 

House. 322 
(v) Consent given by Speaker but leave not granted 

by the House Nil 

21. TOTAL NUMBER OF QuESTIONS AOMITI'ED : 
(i) Starred 478 

(ii) Uostarred (including Starred Questions converted 
as Unstarrell Que'tions) 4805 

(iii) Sbort Notice Questions Nil 

22. WORKING OF PARLIAMENTARY CoMMITJ'EES: 

Sl. Name of tbe Committee No. of liUi01t No. of 
No. held durin, Reports 

tbe period presented 
1 July to to the 
30 Sqrt •• House 
1984 durin. 

the Ses-
lion 

2 3 4 
(i) Busine81 Advisory Committee 4 4 
(ij) Committee 00 Absence of 

Members 1 
(iii) Committee on Public Under-

takings 11 
(iv) Committee 011 Papers Laid 00 

the Table 6 2 
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1 2 

(v) Committee on Patitions 

(vi) Committee on Private Mem-
bera' Bills and Resolutions 

(vii) Committee on the Welfare of 
Scheduled Castes and Schedu-
led Tribes 

(viii) Committee of Privileges 

(ix) Committee on Government 
Assurances 

(x) Committee on Subordinate 
Legislation 

(xi) Estimates Committee 

(xii) General Purposes Committee 

(xiii) House Committee 

(xiv) Accommodation ~ 
mittee of House Committee 

(xv) Public Accounts Committee 

(xvi) Railway Convention Com-

3 

5 

2 

3 

4 

, 
11 

2 

12 

mitte 4 

(xv) Rulel Committee 

JOINT/SELEct COMMITtEES 

(i) Joint Committee on Offices of 

Profit 

(ii) loint Committee on Salaries 

and Allowances of Members 

of Parliament 

(iii) Joint Committee of Chairman. 

House Committees or bOI!l 

the Houses of Parliament 

(iv) Joint Committee on the lire 
Insurance Corporation Bill. 
1983. 

23. Number of Members granted 
leave nf absence 

24. Petitions presented 

2S. Number of new Members swom 
with date 

I 

4 

2 

1 

4 

2 

s 

2 

... 
2 

2 

3 

11 

14 

·2 

r 

2 

Nil 



APPENDIX II 

SrATEMEm" SHOWING THE WORK TRANSACTED DUB.ING 'nm 

HUNDRED AND THIkTY FillST SESSION OF RAJY A SABHA 

1. Period of tbe SeaaioD 

2. Number of Meetings held 

3. Total Number or sitting hours 

4. Number of divisions held 

S. GOVERNMENT BILLS 

(i) Pending at the commencement of the 
Session 

(ii) Introduced 

(iii) Laid on tbe Table as passed by Lok 
Sabha 

(iV) Rcturned by Lo1c Sabha with any 

alftendment 

(v) Referred to Select Committee by ~  

Sabba. 

(vi) Rcferred to Joint Committee by Rajya 

Sabha 

(vii) Reported by Select Committee 

(viii) Reported by loint Committee 

(ix) Discussed 

(x) Passed 

•.. 23 July to 

29 August. 

1984 

21 

... ]84 hours 
& 27minutcs 
(cxcluding 

lunch break) 

27 

11 

9 

24 

1 

. .. Nil 

Nil 

Nil 

Nil 

36 

32 

757 
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(xi) Withdrawn 

\ltii) Negatived 

(xiii) Part· Discussed 

(xiv) Returned by Rajya Sabha without any 

recommendation 

(xv) Discussion postponed 

(xvi) Pending at the end of tuc Session 

6. PRIvATE MEMBERS BILLS 

(i) Pc:nding at the ~  of thc, 

Session 

(ii) Introduced 

(iii) Laid on the Table as pdSsed by Lok 

Sabha 

(iv) Returned by Lolc Sabha with any 

amendment and laid on the Table 

(v) Reported by Ioint Committee 

(vi) Discussed 

(vii) Withdrawn. 

(viii) Passed 

(ix) Ne$atived 

(It) Circulated for eli(:itiQB ~  

(xi) Part·discussed 

(xii) Discussion postponed 

(xiii) Motion for circulation of Bill negatived 

(xiv) Referred to Select Committee 

(xv) Lapsed due to retirement/Death of 

member-in-Charle of the Bill. 

(xy) Pendinl at tbe end of tbe Session 

Nil 

Nil 

Nil 

4 

Nil 

8 

29 

I 

Nil 

Nil 

2 

Nil 

Nil 

1 

Nil 

1 

Nil 

Nil 

Nil 

Nil 

29 
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? NUMBEll OF DISCUSSIONS HELD UNDEll RULE 
176 (MAT'I'ERS OF URGENT PuBLIC IMPOItTANCE) 

(i) Notices received 2 

(ii) Admitted ... i 

(iii) Discussion held 1 

8. NuMBSl OF S'rA'rEMEN'rS ~ lJNDEll RULS 
180 (CALLlNo-ATrENTION TO MA'ITER OP UB.-
G£N'r PuBLIC IMPORTANCE 

Statements made by Ministers ... 13 

9. Halr .. an-bour discussion beld ... 1 

10. STA'rU'rOllY REsoLU'rIONI 

(i) Notices received ... 5 

(ii) Admitted 5 

(iii) Moved ... 3 

(iv) Adopted Nil 

(v) Negatived ... S 

(vi) Wilhdrawn Nil 

ll. GoVE».NMEN'r REsoLU'rIONS 

(i) Notices received \ .. 3 

(ii) Admitted 3 

(iii) Moved ... 3 

(iv) Adopted 3 

12. PllIVATE MEMBElts' REsoLtrrIoNS 

(i) Received ~ .. )I 

(ii) Admitted 11 

(iii) Discussed 2 

fav) Withdrawn t 

(V) Ncptivcd ..... Nil 
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(vi) Adopted Nil 

<vii) Part-discussed 1 
(viii) Discussion postponed Nil 

13. GOVERNMENT MOTIONS 
(i) Notices received S 
(ii) Admitted 5 

(iii) Moved 3 
(iv) Adopted 3 

(v) Part-discussed Nil 
14. PRIvATE MEMBERS' MOTIONS 

(i) Received 106 

(ii) Admitted 106 

(iii) Moved Nil 

(iv) Adopted Nil 

(v) Part-discUlscd Nil 

(vi) Negatived Nil 

(vii) Withdrawn Nil 

15. MOTIONS REGARDING MODmCATION OF STA-
TUTOR.Y RULE 

(i) Received 1 

(ii) Admitted 1 

(iii) Moved 

(iv) Adopted Nil 

(v) Negatived Nil 

(vi) Withdrawn 1 
(vii) Part-discussed Nil 

16. Number of Parliamentary Committees creat-
ed. if any. during the session Nil 



~  

17. Total number of Visitors' Paaea Iaucd 
18. Total DO. of persons visited 

19. Maximum Dumber of Visitors' Passes itlpod OIl 
any single day, and ~ on which is.qa 

20. Muimum no. of visitors visited on any ~ 
day and date on which visited 

21. TarA.L NUMBER OF QUESTIONS ADMITJ'ED 

(i) Starred 

(ii) Unstarred 

(iii) Short-Notice QUC8tions 

22. DISCUSSION ON THE WOllKING OF 11iE MINI8TJlIES 

23. WORKING OF PARLlA.MENTARY COMMITTEES 

Name of Committee 

• 
(i) Public Accounts Com-

mittee 

(ij) ~  on Public 
Uodortakings 

(iii) B\lsincss Advisory 
Committee 

(iv) Committee on SubOl· 
dinate Legislation 

(v) Committee on Petition 

~ vi) Committee on the 
Welfare of Scheduled 
Castes and Scheduled 
TriQa 

(vii) CelDmittee of Pri-
~ 

(viii) Committee on Rules 

(ix) JOint Committee OD 
OJ6ces of Profit 

No. of ~  beld 
during the period 1 
July to 30 September. 
1984 

2 

• 
• 

(; , 

• 

~  

Nil 

• 
-See SllpfQ Appendix 1, Col. 22. 

761 

4237 
5490 

••• 3390D 23 
August, 
J984 

• .. 576 OD 22 

tU1Ult• 984 

444 

2876 

Nil 

··f Nil 

No. of Reportl 
~ ~  dur-

ing the SeatoD 

3 

• 

• 

Nil 

2 

1 

• 

Nil 

NiJ 

• 
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(x) Committee on Go-
vernment Assurances 

(xi) Committee on Papers 
Laid on the Table 

(xii) Joint Committee on 
Mental Health Bill, 
1981 

(xiii) Parliamentary Com-
mittee for Reconcilia-
tion betwccn the Ni-
ranleari's and the 
Akalis 

2 

6 

7 

2 

1 

24. Number of Members granted leave of 
absCDcc 

25. Petition presented 

26. NuMBEll OF NEW MEMBERS SWORN WITH DATES 

S. No. Name of Members sworn 

I. Smt. Omem Moyong Deori 

2. Dr. C. Silvera 

3. Shrj Anant Prasad ShArma 

27. OBITUARY REFERENCES 

3 

1 

Nil 

Nit 

Date on which 
sworn 

23·7.S4 

-do-
22-8-84 

S. No. Name Sitting Member! 

I. Dr. A.N. Khosla 
2. Sbri Biswanath Oas 
3. Shri Suresh Narain Mulla 
4. Shri T. Sidda Lingaya 
S. Smt. Shvam1c:um"ri Devi 
6. Sbri Udh Avrao Sahcbrao Patil 
7. Sbri P.N. Rajabhoj 

Ex-Member 

Ex-Member 
-do-
-do-
-do-
-do-
-do-
-do-

2 
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APPENDIX IV 

LIST (1F B1LLS PASSED BY' THE HOUSES OF P AJlLIAMENT AND ASSENTED 

TO BY' THE PRESIDENT DURING THE PERIOD 1 JULY TO 

30 SEPTEMBBR, 1984 

S. No. Title of the Bill 

1 2 

Date of assent 
by the President 

3 

1. The Employees' State Insurance (Amendment) Bill, 
1984 6-8-84 

2.' The Punjab Appropriation (No.2) Bill, 1984 10-8-84 

3. The Pondicberry Appropriation (No.2) BiU. 1984 10-8-84 

4. Tho Electricity (Supply) (Amendment) Bill, 1984 8 8~ 

S. The Industrial Disputes  (Amendment) Bill, 1984 16-8-84 

6. The Appropriation (No.4) Bill. 1984 16-8-84 

7. The Multi-State Cooperative Societies Bill, 1984 18-8-84 

8. The Indian Veterinay Council Bill, 1984 18-8-84 

9. The Estate Duty (Amendment) Bill, 1984 23-8-84 

10. The Levy Sugar Price Equalisation Fund (Amend-

ment) Bill, 1984 23-8-84 

11. The Hoogbly Docking and Engineering Company 
Limited (Acquisition and Transfer of Undertakings) 

Bill. 1984 23-8-84 

12. The Constitution (Forty-seventh Amendment) Bilt. 
1984 26-8-84 

13. The CODstitution (Forty-eighth Amendment) B;1I, 

19U 26-8·84 

14. The Cinematograph <Amendment) Bm, 1984 27-8-84 
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1 2 3 

(5. The Bengal Immunity Compaay Umitcd (Acquisi. 

tion and Transfer of Undertakings) Bill, 1984 29-8-84 

16. The consel'Vation of Foreign Exchange and Preven-

tion of Smusgling Activities (Amendment) Bill, 

1984 30-8-84 

17. The University Graou Commission <Amendment) 

Bill, 1984 30-8-84 

18. The National Security (Second Amendment) BUI, 
1984 31-8-84 

19. The Terrorist Affected Areas (SpeciaJ Courts) BiU, 

1984 31-8-84 

20. The Constitution (Forty-ninth Amendment) Bill, 

1984 11-9-84 

21. The Constitution (Fiftieth Amendment) Bill, 1984 11-9-84 

22. The Indllstrial ~  Bank of India Bill, 

1984 11-9-84 

23. The Dowry Prohibition (Amendment) Bm, 1984 11-9-84 

24. The Banking Laws (Amendment) Bill, 1984 11-9-84 

25. The Copyright <Amendment) Bill, 1984 14-9-84 

26. The Family Courts Bill, 1984 14-9·84 

27. The Taxation Laws (Amcndment) Bill, 1984 J4-9-84 

28. Thc Land Acquisition (Amendment) Bill, 1984 24-9-84 



APPENDIX V 

LIST OF BILLS PASSim BY THE STATE LEGISLATURES DURING THE 

PERIOD 1 1ULY TO 30 SEPTEMBEll, 1984 

ASSAM LEGISLATIVE ASSEMBLY 

J. The Code of Criminal Procedure (Assam Amendment) Bill, 1984. 

2. The Assam Workmen's Protections Bill, 1984. 

3. The Assam Electricit)' Duty (Amendment) Bm, 1984. 

4. The AS'Iam Appropriation (No. 111) Bill, 1984. 

BIHAR LEGISLATIVE COUNCIL 

1. Bihar Viniyog <No.3) (1984 Ka Vyavutb,pao) Vidb.l)'a1c, 1984. 

BIHAR LEGISLATIVE ASSI!MBLY 

1. Bihar Appropriation (No.3) Bill, 1984. 

GUJARAT LEGISLATIVE ASSI!MBLY 

1. The Gujarat P-AWChayats (Ame.o.dmcJ)tl ~ 1984. 

2. The Gujarat Contin8ency ~ ~  lacrea#) Bill, 1984, 

3. The Gujarat legislative AI<;otably ~  '(Repwa.l of Di.qudi· 

fications) (Amendment) BiIt, 1984. 

4. The Bombay Provincial Municipal Corporations (Gujarat SecoQd 
Amendment) BiU, 1984. 

S. n, Industrial Disputes (Oujarat Amendment, Bi11, 1984. 
6. The Gujarat (Second Supplementary) Appropriation Bill, 1984. 

HARYANA LEGISLATIVE ASSEMBLY 

1. The Haryana Private Colleges (Taking ~  of Manuement) 
(Amendment) Bill, 1984. 

2. The Punjab Ayurvedic and Unani Practitioners ~  Amend .. 
ment and Validation) Bill, 1984. 

772 
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3. The Maharishi Dayaoanda UQivoqity ~  Bill, 1984. 

4. Tbe Punjab Security of Land TenUtCI (Haryana ~  Bill. 
1984. 

S. The Pepsu Tenancy and Agricultural Lands (Haryana Amendment) 
Bill, 1984. 

6. The Haryana Urban ~  (Sa:ood AluDlimcnt) Bill, 
1984. 

7. Tbe Haryana Appropriation Bill (Firat Instalment) for the year 
1984-85. 

HIMACHAL PRADESH LEGISLATIVE ASSEMBLY 

*1. The Himachal Pradesh Appropriation (No.3) Bill, 1984. 

*2. The Himachal Pradesh Appropriation (No. 41 Bill, 1984. 

"'3. The Hima4hal Pradesh Appropriation (No. S) Bill, 1984. 

"'4. The IJimJiCbaJ ~  ~  of Specific Corrupt Practices 
(Amend,ment) Bill. 1984. 

*S. The Himacbal Pradesh Passengers and Goods Taxation (Amend-
ment) Bill, 1984. 

*6. The Hjmadlal Pradeeh Praerwation of Foreets and Main\f:-
Dance of Supplies of Forest ~ ~ ~  Comll,loditica Bill. 
1984. 

"'7. The Himachal Pradesh Fire Fighting Services Bill. 1984. 

"'s. The Himll9bal Pradesh Le,isla.tors (ModiftcatioDs of Certain ~ 
nities) Bill, 1984. -

*9. The Himachal Pradesh Municipal Corporation (Amendment and 
Validation) Bill, 1984. 

"'10. The Himaohal Pradesh Muaicipal (Accadment) Bill, 1984. 

ell. The Himacbal Pracletb PaIlabayati Raj (Amoodmeat) Bill, 1984. 

KlulALA ~  ASSE¥BLY 

I. The Kerala Appropriation (No.·9) BtII, 1984. 

2 Tbe Ke,r.l\Ppropriation (No. 10) Bill, ~  

3. The Kerala Finance BiU, 1984. 

... Awaitiol assent • 
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NAGALAND LEGISLATIVE ASSEMBLY 

.'1. The Nagaland Appropriation (No.3) Bill, 1984. 

2. The Nagaland Appropriation (No.4) Bill, 1984. 

TRIPURA LEGISLATIVE ASSEMBLY 

-I. The Tripura Sales Tax (Third Amendment) Bill, 1984. 

-2. The Tripura Appropriation (No.3) Bill, 1984. 

-3. The Tripura State Rifles (Amendment) Bill, 1984. 

UTIAR PRADESH LEGISLATIVE COUNCIL 

}. ~  Viniyog (1984-85 Ka Anupur .. k) Vidheyak, 1984. 

2. Uttar. Praqesh Viniyog (1980-81) Ke Badhati Vyay Ka Vini-
yamaa) Vidheyak, 1.84. . 

. , 
3. Uttar ~  Aabkari <Sansbodhan) Vidheyak. 1984. 

4. Uttar Pradesh Rajya Vidban Mandai (Sadasayo Ki Uplabhdhiya 
Aur Pension) (Dwitiya Sansbodhan) Vidheyak, 1984. 

5. Uttar Pradesh Bikri-Kar (Sanshodban) Vidheyak, 1984. 

'6. Uttar Pradesh Rajya Visbawa-Vldyalaya (Niyuktiyo Ki ~  

Manyata) Vidheyak, 1984. 

7. Uttar Pradesh Homeopathic Medicine (Sanshodban) Vidheyak,' 
19&4. 

8. Uttar Pradesh Sahkari Samiti (Sansb"dhan, Vidheyak. 1984 . 

. 9. Uttar Pradesh Krisbi Utpadan Mandi Vidbi (Sansbodhan) Vidlle.-
yak, 1984. 

UTIAR PRAoESHLEGISLATlVE ASSEMBLY 

I. The Uttar Pradesh Appropriation (Supplementary of 1984-85), 
Bill, 1984. 

2. The Uttar Pradesh Appropriation (Regularization of Excess Ex-
penditure, (1980-81) Bill, 1984. 

3. The Uttar Pradesh Excise (Amendment) Bill, 1984. 

4. The Uttar Pradesh Sales-tax (Amendment) BiU, 1984. 

- Awaitiq UIODt. 
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S. The Uttar Pradesh State Legislaturo (MembeR' Bmolument. and 
Pension) (Second Amendment) Bill, 1984. 

6. The Uttar Pradesh Homoeopathic Medicine (Amendment) Bill, 
1984. 

7. The Uttar Pradesh State Universities (Validation of Appointments) 
Bill, 1984. 

8. The Uttar Pradesh Krishi Utpad ao Mandi Laws (Amendment) 
Bill. 1984. 

9. The Uttar Pradesh Cooperative Societies (Amendment) Bill, 1984. 

UNION TERRITORIES 

ARUNACHAL PIv.oESH LBGISLATIVE ASSEMBLY 

.,. The Arunachal Pradesh (Re-organisation of Districts) (Amend. 
ment) Bill. 1984. 

"2. The Arunachal Pradesh (Re.organi.ation of Districts) (Second 
Amendment) Bill, 1984. 

GoA, DAMAN AND DIU LEGISLATIVE ASSEMBLY 

I. The Ooa, Daman and Diu Appropriation (Excess expenditure 
for 1979-80) Bill. 1984. 

2. The Goa. Daman and Diu Appropriation Bill. 1984. 
*3. The Goa, Daman and Diu Toddy Tappors Welfare Fund Bill, 

1984. 

·4. The Goa, Daman and Diu Legislative Diploma No. 2070 dated 
15-4-1961 (Amendment) Bill. 1984. 

·S. The Ooa, Univenity Bill. 1984. 

6. The Ooa. Daman and Diu Preservation of Trees Bill, 1982. 

• A_itiDi allent. 



A
P
P
E
N
DI
X 
VI
 

O
R
DI
N
A
N
C
E
S 
IS
s
UE
D 
B
Y 
T
H
E 
CE
NT
R
AL
 
A
N
D 
S
T
A
TI
! 
G
O
VE
R
N
ME
NT
S 
D
U
RI
N
G 
T
H
E 
P
EJ
t.
I
o
D 
1 
J
U
L
Y 
T
O 

30
 
SE
PT
E
MB
E
R, 
19
84
 

S. 
N
o.
 

Su
bj
ec
t 

I 
2 

Da
te
 
of
 

pr
o
mu
l-

.
.
 ti
o
n 

3 

D
at
e 
of
 w
bi
c
h 

la
i
d 
be
f
or
e 
t
he
 

H
o
us
e 4 

C
E
N
T
R
A
L 
G
O
V
E
R
N
M
E
N
T 

I.
 
T
he
 
C
o
ns
er
va
ti
b
n 
of
 
F
or
ei
g
n 
E
xc
ha
n
ge
 

an
d 
Pr
ev
en
ti
on
 
of
 
S
mu
gg
li
ng
 
Ac
ti
vi
ti
es
 

(
A
me
n
d
me
nt
) 
Or
d
ma
ri
ce
, 
19
8"
4 
(
N
o.
 I
t 
or
 

19
84
). 

13
-7
-8
4 

~
8
 

D
at
e 
of
 

ce
ss
at
i
o
n 

5 

Re
ma
J
kl
 

6 

Re
pl
ac
e
d 
b
y 

It
gi
sl
at
i
o
n 

-
I
 
-
I
 
0\
 
. 

~
 ~ - ~ ~
 .. ~ ~ :::r
- .....
 

~
 .. ~
 
c ~ - ~ 



2. 
T
he
 
Te
rr
or
is
t 
Af
t'
ec
te
d 
Ar
ea
s 
(
S
pe
ci
al
 

C
o
ur
ts
) 
Or
di
na
nc
e.
 
19
84
 
(
N
o.
 
9 
of
 

19
84
). 

3.
 
T
he
 
Ge
ne
ra
l 
I
ns
ur
a
nc
e 
B
us
i
ne
ss
 
(
Na
ti
a-

li
ll
is
'a
fl
o
n)
 A
me
n
d
me
nt
 
Or
di
na
nc
e,
 
19
84
 

(
N
o.
 t
o o
f 
19
84
). 

14
-7
-8
4 

23
-7
-8
4 

17
-9
-8
4 

S
T
A
T
E
O
O
V;
E
R
N
M
B
N
T
S 

I.
 
Bi
ha
r 
I
nt
er
me
di
at
e 
Ed
uc
at
io
n 
Co
un
ci
l 

Ot
df
na
nc
:e
. 
19
84
. 

2. 
B
Ot
a, 
c
Oa
l 
Ml
Dli
llt
eti
Oo
a1
 
D
et
e
J
o
M
Dt
 

A
ut
h
or
it
y 
Or
di
aa
ac
:e
. 
19
84
. 

3:
' 
Bi
ha
r 
Co
Dtl
n)
e
D
CJ
 
Fn
Dd
 
-(
AJ
IIt
Il
Ct
me
ot)
 

Ol
di
Da
ac
e, 
19
84
. 

BI
I
Wl
 

2
3-
4-
8
4 

~
 

-4
-5
-1
4 

1
0-
8-
1"
 

• ..
..t
o- ....
. -
-

Re
pl
ac
ed
 
b
y 

Ie
Ji
sl
at
i
o
n 

~ l S :I 



1 
2 

3 
4 

5 
6 

~
 

--
.I
 

0
0 

G
UI
A
R
A
T 

1. 
T
he
 
G
uj
ar
at
 
Le
gi
sl
at
iv
e 
As
se
m
bl
y 
Me
m·
 

1
3
4-
8
4 

11
-9
-8
4 

Re
pl
ac
e
d 
b
y 

be
rs
 
(
R
e
m
o
v
al
 
of
 
Di
s
q
ua
li
fi
ca
ti
o
n)
 

ie
li
si
at
i
o
n 

(
A
me
n
d
me
nt
) 
Or
di
na
nc
e,
 
19
84
. 

t 
2, 
T
he
 
O
uj
ar
at
 
Pa
nc
ba
ya
ts
 
(
A
me
n
d
me
nt
) 

4-
6.
84
 

-
d
o-

-
d
o-

g -
Or
di
na
nc
e,
 
19
84
. 

~
 ;p 

3. 
T
he
 
I
n
d
us
tr
ia
l 
Di
s
p
ut
es
 
(
O
uj
ar
at
 A
me
n
d 
.. 

7-
6-
84
 

-
d
o-

-
d
o-

;:!
.. Q' 

me
nt
) 
Or
di
na
nc
e,
 
19
84
. 

:!
 
~
 
~
 

4. 
T
he
 
G
uj
ar
at
 
C
o
nt
i
n
ge
nc
y 
(
Te
m
p
or
ar
y 
I
n-

22
-.
6-
84
 

-
d
Q.
 

~
 

~
 

cr
ea
se
) 
Or
di
na
nc
e,
 
J 9
84
. 

:so
 
~
 

... 
5. 
T
he
 
B
o
m
ba
y 
Pr
o
vi
nc
ia
l 
M
u
ni
ci
pa
l 
C
or
-

26
-6
-8
4 

~
 

--
do
-

:!
 

Q -
p
or
at
i
o
n 
f
G
uj
ar
at
 
Se
c
o
n
d 
A
me
n
d
me
nt
) 

(S
. 
::I
I 

Or
di
na
nc
e,
 
19
84
. 

H
Al
l
Y
A
N
A 

1. 
T
he
 
P
u
nj
a
b 
Se
c
ur
it
y 
of
 
La
n
d 
T
o
n
ur
cs
 

25
-6
-8
4 

3-
9.
&4
 

-
d
o-

( 
It
ar
ya
na
 
A
me
n
d
me
nt
) 

Or
di
na
nc
e.
 

19
84
. 



T
he
 
Pe
ps
u 
Te
na
nc
y 
a
n
d 
A
gr
ic
ul
t
ur
al
 

-
d
o-

-
d
o-

-
d
o-

La
n
ds
 
(
Ma
ry
an
a 
A
me
nd
me
nt
) 
Or
di
na
nc
e,
 

19
84
. 

3. 
T
he
 
Ha
r
ya
na
 
Ur
ba
n 
De
ve
l
o
p
me
nt
 

9-
8-
84
 

-
d
o-

-
d
o-

A
ut
h
or
it
y 
(
Se
co
nd
 
A
me
nd
me
nt
) 
Or
di
-

~
 
19
84
. 

4. 
T
he
 
Ma
ha
ri
s
hi
 
Da
ya
na
n
d 
U
ni
ve
rs
it
y 

-
d
o-

-
d
o-

-
d
o-

(
A
me
nd
me
nt
) 
Or
di
na
nc
e,
 
19
84
. 

HI
M
A
C
H
A
L 
Pll
A
D
Es
H 

~ 
T
he
 
Hi
ma
c
ha
l 
Pr
a
de
s
h 
Pr
es
er
va
ti
o
n 
of
 

1 (
).
9-
84
 

-
d
o-

l.
 

27
-6
-8
4 

, 
F
or
es
ts
 
a
n
d 
Ma
i
nt
e
na
nc
e 
of
 
Su
pp
li
es
 

a Co 
of
 
Ea
e
nt
ia
l 
C
o
m
m
o
di
ti
es
 
Or
di
na
nc
e,
 

19
11
4. 

2. 
T
he
 
Hi
ma
c
ha
l 
Pr
a
d
n
h 
M
u
ni
ci
pa
l 
C
or
-

10
-7
-8
4 

-
d
o-

-
d
o-

p
or
at
i
o
n 
(
A
me
n
d
me
nt
 
a
n
d 
Va
li
da
ti
o
n)
 

Or
di
na
nc
e,
 
19
84
. 

K
All
N
A.
T
A
K
A 

1. 
ne
 l
Ca
r
na
ta
ka
 
E
d
uc
at
i
o
na
l 
I
ns
ti
t
ut
i
o
ns
 

9-
7-
84
 

Pr
o
hi
bi
ti
o
n 
of
 
Ca
pi
ta
ti
o
n 
Fc
c)
 
Or
di
-

~
 

~
 

na
nc
e,
 
19
84
. 



1 
2 

2. 
T
he
 
ic
.a
r
na
t
Ra
 b
o
d 
ke
Ve
nd
e 
(
A
me
n
d:
' 

me
nt
) 
(
N
o.
2)
 O
r
di
na
nc
e.
 
1
9
8
4.
 

3.
 
Th
o.
" 
Ka
r
oa
ta
ka
 
E
d
uc
at
i
o
ua
ll
ns
ti
t
ut
i
o
Dl
 

(
Pr
o
hi
bi
ti
o
n 
of
 
C
a
pi
t
at
i
o
n 
Fe
e)
 
(
A
me
n
d-

me
nt
) 
Or
di
na
nc
e,
 
1
9
8
4.
 

4. 
T
he
 
K
ha
di
 
a
n
d 
Vi
ll
a,
c 
I
n
d
us
tr
ie
s 
(
A
me
n
d-

me
nt
) 
(
N
o.
 2
) 
Or
di
na
nc
e.
 
1
9
8
4.
 

S, 
T
b
c
K
ar
tl
at
&
k
a·
 E
le
ct
ri
Ci
ty
 
(
T
u'
at
i
oi
l 
o
n 

C
o
ns
u
m
pt
i
o
n)
 

~
 

~
 

19
84
, 

I.
 
T
he
 
Ke
ra
la
 
Re
ve
nu
e 
Re
c
o
ve
r
y 
(
A
me
n
d-

me
nt
) 
Or
di
na
nc
e,
 
1.,
84
, 

2. 
T
he
 
Ke
ra
la
 
Su
rv
ey
 
a
n
d 
B
o
u
n
da
ri
es
 

(
A
me
n
d
me
nt
) 
Or
di
na
"
nc
e,
 
19
84
'. 

3. 
T
he
 
Ke
ra
la
 
Pr
o
vi
si
o
na
l 
Co
ll
ec
ti
o
n 
of
 

"
.
 

. 

Re
ve
nu
es
 
Or
di
na
nc
e.
 
1
9
8
4.
 

3 9-
"8
-1
4 

-
d
o-

1
0-
8-
8
4 

25
-9
-8
4 

K
E
R
A
L
A 

28
-7
-8
4 

-
d
o-

-
d
o-

4 
5 

6 

2
2-
1
0-
8
4 

-
d
o-

-
d
o-

~
 

3 ~
 ~ - ~ ~
 ., ;::
 ! Q ~ t;< ~ ~ f 



4. 
T
he
 ,
lt
er
al
a 
T
ol
ls
 
<
A
me
nd
me
nt
) 
Or
di
-

-
d
o-

-
d
o-

na
o
O
O. 
19
84
. 

,. 
ti
l
e 
K
e,
. 
Ci
vi
l 
C
o
ur
ts
 
(
A
me
nd
me
nt
) 

-
d
o-

-
d
o-

Or
di
oa
oc
e,
 
19
84
. 

6.
 
T
bt
 
Ke
ra
la
 
Pr
es
er
va
ti
on
 
of
 T
re
es
 
Or
di
-

-
d
o-

-
d
o-

~
 1
98
4. 

7.
 
Th
e 
Ir
ri
ga
ti
o
n 
La
ws
 
(
A
me
nd
me
nt
) 

~ 
-
d
o-

-
d
o-

na
nc
e, 
19
84
. 

8. 
~
 
~

 F
is
he
r
ma
n 
Wtl
f'
ar
c 
So
eit
tf
elt
 

~
 

~
 

i 
(
A
me
nd
me
nt
) 
Or
di
na
nc
e.
 
19
84
. 

9. 
Tb
e'
K
Ot
&I
a 
Pr
l
va
te
F
or
ea
f 
\
Vc
st
i
nl
 
a
n'
 

• 
-d
o' 
' 

-
d
o-

--
As
sil
D
Dl
en
t)
 
(
A
me
nd
me
nt
) 
Or
di
na
nc
e.
 

a, 
19
14
. 

le
i 
Tb
e1
t.f
t':
at
4 
''
Pli
b
Uc
 B
di
Jd
fb
jf
<!
Yf
Ct
lo
o 
or
 

27
-1
-1
4 
... 

U
na
at
b
or
is
e
d 
Oc
cu
pa
nt
s)
 
(
A
me
nd
me
nt
) 

oI
1l
i
oa
ot
e:
 
19
84
. 

11
. 
T
he
 
Ke
ra
la
 
Ca
sb
e
w 
Fa
ct
or
ie
s 
(
Ac
qu
is
i-

28
-7
-8
4 

-
d
o-

do
li)
 '
(
A
mt
nd
me
nt
) 
Or
di
na
nc
e,
 
19
84
. 

12
.. 
T
b
eI
t
er
a.
 
M
u
ni
ci
pa
li
ti
es
, 
{
A
mc
od
mc
lit
} 

-
d
o-

'-
d
o-

~
 

Or
di
na
nc
e.
 
19
84
. 

-



J 
2 

3 
4 

S 
6 

~
 

0
0 
N 

13
. 
T
he
 
Ke
ra
la
 
E
d
uc
at
i
o
n 
(
A
me
n
d
me
nt
) 
Or
di
-

-
d
o-

~
 

na
nc
e, 
] 9
84
. 

14
. 
T
he
 
U
ni
ve
rs
it
y 
La
w.
 
(
A
me
n
d
me
nt
) 
Or
di
-

-
d
o-

-
d
o-

1l
Il
D
Ce
, 
19
84
. 

~
 

IS
. 
T
he
 
Ke
ra
Ja
 
Gr
a
n
d
h
u
al
a 
Sa
a
g
ha
m 
(
T
at
-

-
d
o-

-
d
o-

~ -
i
n,
 o
ve
r 
of
 
Ma
na
ge
me
nt
) 
(
A
me
n
d
me
nt
) 

~
 

Or
di
na
nc
e,
 
19
84
-

;;p
 

;:!
.. 

16
. 
T
he
 
Ga
n
d
hi
ji
 
U
ni
ve
rs
it
y 
Or
di
na
nc
e,
 

28
-7
-8
4 

22
-1
0-
84
 

i:i
" I 

19
84
. 

Q 
17
. 
T
he
 
K
u
al
a 
Es
se
nt
ia
l 
Ar
ti
cl
es
 
C
o
nt
r
ol
 

30
-7
-8
4 

-
d
o-

~
 

Or
di
na
nc
e,
 
19
84
. 

~
 
~
 

18
. 
T
he
 
Ke
ra
la
 
Ca
sh
e
w 
Fa
ct
or
ie
s 
(
Re
q
ui
-

-
d
o-

-
d
o-

I -
.i
ti
o
ni
n,
) 
(
A
me
n
d
me
nt
) 
Or
di
na
nc
e,
 

0- ;s
 

19
84
. 

19
. 
T
he
 
Ke
ra
la
 
Wa
te
r 
a
n
d 
Wa
st
e 
Wa
te
r 
Or
di
-

-
d
o-

-d
o-

Da
nc
e, 
19
84
. 

20
. 
T
he
 
A
b
ka
ri
 
(
A
me
n
d
me
nt
) 
Or
di
na
nc
e,
 

-
d
o-

-
d
o-

19
84
. 



21
. 

Th
e 

IC
.er

aJ
a 

La
bo

ur
 

W
el

fa
re

 
Fu

nd
 

(A
m

en
dm

en
t) 

O
rd

in
an

ce
. 1

93
4.

 

21
. 

Th
e 

K
er

al
. 

A
pu

lt
ar

al
 

U
ni

ve
ni

ty
 

(A
m

en
dm

en
t) 

O
rd

in
an

ce
, 1

98
4.

 

23
. 

Tb
e 

K
er

al
a 

M
ar

in
e 

Fi
sh

in
g 

R
ep

la
ti

on
 

(A
m

en
dm

en
t) 

O
rd

in
an

ce
. J

98
4.

 

24
. 

Th
e 

K
er

al
. 

Fo
re

st
 (

A
m

en
dm

en
t) 

O
rd

i-
na

nc
e,

 1
98

4.
 

25
. 

Th
e 

U
ni

ve
rs

ity
 L

aw
. 

(S
ec

on
d 

A
m

en
d-

m
en

t) 
O

rd
iD

an
ce

. 1
98

4.
 

26
. 

Th
o 

K.
era

Ja
 S

ic
k 

Te
xt

ile
 U

nd
er

ta
ki

np
 

(A
cq

ui
si

tio
n 

aa
d 

Tr
an

af
cr

 o
f 

U
nd

er
ta

k-
in

p)
 O

rd
iD

an
ce

, 1
98

4.
 

21
. 

Th
e 

K
er

al
a 

A
dv

oc
at

es
 W

elr
are

 
Fu

nd
 

(A
m

co
dm

en
t) 

O
rd

in
an

ce
. 1

98
4.

 

28
. 

Th
e 

Tr
av

ao
co

re
-C

oc
hi

a 
H

in
du

 R
el

ip
ou

l 
ID

lti
tu

tio
D

l 
<A

m
en

dm
en

t) 
O

rd
in

an
co

, 
19

84
. 

-d
o-

3-
8-

84
 

8-
8-

84
 

31
-8

-8
4 

29
-9

-1
4 

-d
o-

19
-9

-8
4 

10
-1

0-
84

 

-d
o-

-d
o-

-d
o-

-
-d

o-

-d
o-

~
 I Ii 

-d
o-

-d
o-

22
-1

0-
84

 
~
 C
 



1 
2 

3 
4 

s 
6 

29
. 
T
he
 
Ke
ra
la
 
Mu
ni
ci
pa
l 

C
or
p
or
at
i
o
ns
 

(
A
me
n
d
me
nt
) 
Or
di
na
nc
e,
 
19
84
. 

30
-9
.8
4 

--
--

22
·1
2-
84
 

38
. 
T
h
o·
k.
tt
al
a
M
u
ni
Cf
p
al
it
i
es
 
·
{
S
e
e
O
n
d.
o
d
o
-

--
do
-

A
me
nd
me
nt
) 
Or
di
na
nc
e,
 
19
84
. 

S1
. 
Th
e 
K
or
al
a 
Pa
oc
ha
ya
ts
 
(
A
me
nd
me
nt
) 

-
d
o-
 

-
d
o-

Or
di
na
nc
e.
 
19
h4
. 

M
A
D
H
Y
A 
Pl
l
A
D
E
S
H 

I.
 
'I
1I
e 
Ma
d
h
ya
 
Pr
a
de
s
h 
Ra
j
ya
 
S
ur
a
ks
ba
 

2-
7-
84
 

11
·1
0-
84
 

Ta
t
ha
 
L
o
k 
Vy
av
as
tb
a 
. (
Sa
hs
b
o
d
ba
n)
 

Ad
hy
ad
es
b, 
19
84
. 

2. 
T
he
 

~
 
Pr
a
de
s
b 
Vi
ni
r
di
s
ht
a 
B
hr
a-

s· 
7-
84
 

-
d
o-

a
ht
a 
Ac
ba
ra
n 
Ni
va
ra
n 
(
Sa
ns
h
o
d
ba
n)
 

~
 

~8
 

3. 
T
he
 
Ma
d
h
ya
 

Pr
ad
l'
Sb
 
Pr
as
ha
s
ni
k 

31
-7
-8
4 

-
d
o-

A
d
hi
ta
ra
o 
(
Sa
ns
h
o
d
ba
n)
 
A
d
b
ya
de
s
b.
 

19
84
. 

4. 
Th
o 
Ma
d
h
ya
 
Pr
ad
es
h 
Ni
ra
sh
ri
to
D 
Ev
a
m 

Ni
r
d
ha
n 

~
 K.
i 
Sa
ha
ya
ta
 
{
Sa
ns
ho
-

cl
h8
D}
 
Ad
hy
ad
es
b, 
19
84
. 

10
-8
-8
4 

-
d
o-

.....
 : ~
 i - ~ ~ ... :::- Q' ~ ~ ~ ~
 
~
 

~ Q - S- :I 



S.·
 
T
b.
 
M
a
d
by
a 
Pr
a
de
s
h 
Pa
nc
ha
y,
",
 
(
S
a
al
b
o-

db
a
D)
 
A
d
h
ya
de
s
b.
 
19
84
. 

6.
 
T
h
e 
Ma
d
b
ya
 
Pr
a
de
s
h 
Ka
a
ht
ba
 
Ch
ir
a
D 

(
V-i
Di
ya
ma
n)
 
(
Sa
os
bo
db
l!
.a
) 
~
 

1
9
M.
 

7.
 
TI
le
 
t.
WI
h
y
a 
Pr
a
dc
a
h 
Ra
j
ya
 
P
u
b
u
d
h
a
D 

Ev
a
m 
K
u
k
k
ut
 
Vi
k
u 
Ni
l
a.
 
(
S
a
b
o-

d
b
a
D)
 
A
d
h
p
dl
l
b.
 
1
9
8"
. 

8. 
T
he
 
M
a
d
b
y
a 
Pr
a
de
s
h 
Aar
ic
uI.,
.. 
Ca
tt
le
 

Pr
ea
cr
va
ti
o
D 
<
A
mc
nc
J
me
nn
 
Qr
di
n
a
o
c
e,
 

19
84
. 

9.
 
Th
e 
Ma
db
ra
 
Pr
a
de
s
h 
C
yc
le
 
Ri
c
ks
ha
w 

(
A
a
a.
,.
.,
a
y
O
D 
Ka
. 
Vi
Di
ya
mu
) 
Ad
Ia
,..
.. 

d
u.
1
9
8
4.
 

1
0 .
.
.
 
M
a
d
h
y
a 
~
 
Kr
il
bi
 
U
pr
j.
 

~
 

~
 

~
 1
98
4 

11
. 
T
h
e 
M
a
d
h
y
a 
Pr
a
de
s
h 
A
d
hi
va
kt
a 
Ka
ly
an
 

Ni
4h
i 
~

 A
db
ya
dc
aJ
I. 
19
84
. 

12
o. 
1)
e.
 
Ma
db
,..
 
Pr
a
d-

i 
~
 
.
.
.
.
 . 

(·
A
d
bi
.
a
n
bi
l
d 
A,
a-
) 
(· 
..
..
..
 o .
.
.
.
 )-

~
~
 •. 

~
 

1],
,
&-
8
4 

2
5-
8-
8
4 

4-
9-
8
4 

-
d
o-

-
d
o-

7-
9-
8
4 

»9
11
14 

~
 

-
d
o-

-
d
o-

-
d
o-

-
d
o-

-
d
o-

11
-1
0-
84
 

-
d
o- ~
 

-

t t· ~
 

Oi'
 
"
,
 ..
 



1 
2 

3 
4 

S 
(;
 

~
 

13
. 
T
he
 
Ma
d
b)
a 
Pr
a
de
s
h 
M
o
ne
y 
Le
nd
er
s 

29
-9
-8
4 

11
 ..
 1
0-
84
 

(
A
me
n
d
me
nt
) 
Or
di
na
nc
e.
 
19
84
. 

T
A
MI
L 
N.
\
D
U 

1. 
T
he
 
B
ba
ra
t
hi
ar
 
Un
iv
er
si
ty
 
a
n
d 
t
be
 B
ba
ra
-

4-
7-
84
 

r 
t
bi
d
u
a
n 
Un
iv
er
si
ty
 
(
A
me
n
d
me
nt
) 
Or
di
-

na
nc
e,
 
19
84
. 

-
2. 
T
he
 
Ta
mi
l 
Na
d
u 
Un
iv
er
si
ty
 
<
A
me
nd
me
nt
) 

1-
8-
84
 

~
 

Or
di
na
nc
e,
 
19
84
. 

:p i: 
3. 
T
he
 
Ta
mi
l 
Na
d
u 
C
o
o
pe
ra
ti
ve
 
So
ci
et
ie
s 

6-
9-
8
4 

I 
(
A
p
p
oi
nt
me
nt
 o
f 
Sp
ec
ia
l 
Of
fi
ce
rs
 
(
Se
Co
nd
 

Q" 
A
me
n
d
me
nt
) 
Or
di
na
nc
e.
 
19
84
. 

~
 

4. 
Th
e 
T'l
mi
l 
Na
d
u 
La
n
d 
(
Ce
il
in
g 
a
n
d 

9-
9-
84
 

~
 

~
 

Re
gu
la
ti
on
) 
(
A
me
n
d
me
nt
 
a
n
d 
Va
li
da
-

I 
ti
on
) 
Or
di
na
nc
e,
 
19
84
. 

j 
S. 
T
be
 
Ma
dr
as
 
Me
tr
o
p
ol
it
a
n 
Wa
te
r 
S
u
p
pl
y 

11
-9
-8
4 

aa
d 

~
 
(
A
me
nd
me
nt
) 
Or
di
na
nc
e.
 

19
H4
. 

Tl
uP
uJ
t.
A 

1. 
Tr
i
p
ur
a 
Sa
le
s 
Ta
x 
(
3r
d 
A
me
n
d
me
nt
) 

12
-7
-
&4
 

10
-9
-8
4 

Or
di
na
nc
e,
 
19
84
. 



U
lT

A
ll

 P
Jw

>E
SH

 

1. 
Th

e 
U

tta
r 

Pr
ad

es
h 

H
om

eo
pa

th
ic

 M
ed

j· 
7-

8·
84

 
11

·9
-8

4 
29

·9
·8

4 
R

ep
la

ce
d 

by
 

ci
ne

 (A
m

en
dm

en
t) 

O
rd

in
an

ce
, 1

98
4,

 
le

lis
la

tio
D

 

2.
 

Th
e 

U
tta

r 
Pr

ad
es

h 
St

at
e 

U
ni

ve
rs

iti
es

 
16

-8
·8

4 
-d

o-
-d

o-
-d

o-
(V

al
id

at
io

n 
of

 A
pp

oi
nt

m
en

t) 
O

rd
in

an
ce

, 
19

84
. 

3. 
Th

e U
tta

r P
ra

de
sh

 C
hi

ni
 U

pk
ra

m
 (A

rja
n)

 
29

-9
-8

4 
-

(S
an

sb
od

ha
n)

 A
dh

ya
de

ah
, 1

98
4.

 

U
N

IO
N

 T
ER

R
IT

O
R

IE
S 

t 
G

oA
, 

DA
M

AN
 A

N
D

 O
W

 
S' 

1. 
Th

e 
G

oa
, D

am
an

 an
d 

D
iu

 P
re

sc
"a

tio
n 

28
·4

·8
4 

12
·7

·8
4 

Re
pl

ac
ed

 b
y 

0
( 

Tr
ee

s (
N

o.
2)

 O
rd

in
an

ce
, 1

98
4.

 
le

sis
la

tio
D

 
-

Oil 'I
 .

 



-.
.I
 

0
0 
0
0 

A
P
P
E
N
DI
X 
vn
 

A. 
P
All
T
Y 
P
os
m
o
N 
I
N 
L
o
K 
S
AB
H
A 
(
As
 O
N 
31
 
D
B
CE
M
BE
ll,
 
19
84
) 

~
 

~
 

~ 
_Q
f 

~
~

 
Sc
at
s 
C
o
ni
· 
(I
) 
C
PI
 
(
M)
L
o
k 
J
a
n
at
a 
Bl
P 
Ot
h
er
 
U
na
tt
ac
he
d 
T
ot
al
 
Va
ca
n-

~ -
M
D. 
\J
ai
()
D 
;r
er
ri
t
or
il
s 

Da
l 

Pa
rt
ie
s 

-c
ia
 

~
 

'-
:p 

(i
) 
S
T
A
T
E
S 

~
 

SO
 
.:
1 

1. 
An
dh
ra
 
Pr
ad
es
h 

42
 

37
 

3(
a)
 

1 
41
 

1 
~
 
S 

2. 
As
sa
m 

14
 

7 
7 

7 
~
 ti"
 

3. 
Ui
ha
t 

54
 

29
 

7 
 

2 
9(
b)
 

3 
S
O 

4 
~
 
3 

4. 
G
uj
ar
at
 

26
 

23
 

1 
1 (
c)
 

1 
26
 

Q S· :::I 
S. 
Ha
r;
ya
na
 

10
 

5 
2 

1 
1 

9 
1 

5. 
Hi
tt
ac
ba
l 
Pt
a
Ge
sh
 

4 
3 

I-
I 

7. 
J
a
_
u 
aa
d 
K
al
n
ai
r 
, 

2 
3(
d)
 

1 
6 

t.
 
-tt
ar
na
ta
ka
 

28
 

25
 

1 
26
 

2 

9. 
Ke
ra
ls
 

20
 

(;
 

6 
6(
C)
 

2 
20
 
... 



10
. 
Ma
d
b,
a 
P
nI
It
I
b 

40
 

J
O 

6 
1 

31
 

3 

11
. 
~

 
48
 

31
 

S 
2 

I 
4S
 

3 

12
. 
Me
ni
pl
ft
 

2 
1(
0 

1 
2 

13
. 
N
CI
h.
a,.
 

2 
1 

1 
2 

14
. 
M
a
pI
_ 

• 
1 

1 

15
. 
Or
is
sa
 

21
 

10
 

I 
21
 

16
. 

~
 

13
 

P 
1 

1
0-

2 

17
. 
t
uj
at
b
a
D 

25
 

18
 

1 
2 

3 
1<
&' 

... 
2
S 

I 
18
. 
Si
kt
i
m 

t 
I 

... 
t 

.. 
18
 

19
. 
'f
 .
.
.
.
 N
ad
u 

3t
 

1
8(
h)
 

I 
37
 

2 

20
. 
Tr
i
p
ur
a 

2 
2 

2 

21
. 
Ut
ta
r 
Pr
ad
es
h 

8S
 

47
 

20
 

3 
1 

13
(i
) 

I 
~
 

ll
· 
Wt
lt
l
c
o
pl
 

42
 

" 
28
 

•.. 
10
(j
) 

42
 

d
O 
U
NI
O
N 
'I'
E
N
U'r
o
ms
 

2'
. 
A
n
da
ma
n 
a
n
d 
Ni
co
ba
r 

1 
1 

1 
24
. 
A
nJ
a
o
b
ai
 
PII
a 
..
..
. 

2 
2 

2 
25
. 
C
ba
n
di
Ji
r
h 

1 
1 

= 
1 

\
0 

~
 
-
.-
--
_. 

--



2 
3 

4 
S 

6 
 

7 
8 

9 
10
 

11
 

12
 

~
 

- 2
6. 
Da
dr
a 
a
n
d 
N
a
pr
 

0 

Ha
ve
li
 

I 

27
. 
De
lh
i 

7 
6 

1 
7 

28
. 
G
oa
. 
Da
ma
n 
& 
Di
u 

2 
I 

2 

29
.. 
La
lc
:s
ba
d
we
ep
 

I"
 

I 
1 

~
 

~
 .. 

~
 

1 
1 

1 
~ 

~
 
Po
nd
ic
he
rr
y 

I 
1 

- ~ 
32
. 
No
mi
Dl
dll
d 
(
An
gl
o-

~
 

I
nd
ia
n)
 

2 
-
. 

2 
2 

;:
!.
 

... 
is
' 

S4
4 
33
7 

36
 

23
 

21
 

16
 

65
 

19
 

51
7-

26
 

§ ~ 
-
Ex
cl
ud
in
g 
tb
e 
Sp
ea
ke
r 

~
 ;;-

(
8)
 
C
o
n
gr
es
s(
S)
-l
; 
Te
lu
gu
 
D
e
e
M
a-
2.
 

~
 

(
b)
 
C
o
o
gr
es
s(
S)
-
2;
 
C
PI
-
6;
 
C
o.
..
..
.
cJ
>-
l.
 

~ 
(e
) 
Ra
s
ht
ri
ya
 
Sa
nj
ay
 
M
a
n
c
h-
I.
 

~ 
(
d)
 
Na
ti
o
na
l 
C
o
nf
er
c
oc
e-
3.
 

(e
) 
C
o
n
gr
ea
s(
S)
-I
; 
C
PI
-
2;
 
Mu
sl
i
m 
L
a
a
g
u
e-
l:
 
D
S
P-
I.
 

(f
) 
C
PI
-I
. 

(g
J 
C
o
n
gr
es
s(
S)
-I
. 

(b
) 
A
A
D
M
K-
3;
 
Mu
sl
i
m 
L
e
a
g
u
e-
I;
 
D
M
K.
-
1
4.
 

(i
) 
C
PI
-I
; 
D
S
P-
7;
 

~
 C
o
n
gr
es
a(
J)
-l
; 
Ra
sh
tr
iJ
la
 
Sa
nj
a
y 
Ma
uc
h-
2.
 

(j
) 
R
S
P-
4;
 
F
or
wa
r
d 

~
 C
PI
-
3.
 



B. 
P
A
R
T
Y 
P
O
SI
TI
O
N 
I
N 
R
Al
Y
A 
S
A
B
H
A 
(
AS
 O
N 
1 
N
O
VE
MB
ER
. 
19
84
) 

SI
. 
St
at
es
/
U
ni
o
n 

Sc
at
s 
Co
ng
o 
(I
) 
Ja
na
ta
 
C.
P.
!.
 
(
M
) 
W
P 

Ot
he
r 
U
na
tt
ac
he
d 
T
ot
al
 
Va
ca
n-

N
o.
 
Te
rr
it
or
ie
s 

Pa
rt
ie
s 

ci
es
 

1 
2 

3 
4 

S 
6 

7 
8 

9 
10
 

11
 

(i
) 
S
T
Al
l'
S 

1. 
A
n
d
br
a 
Pr
a
d
es
h 

J8
 

11
 

1 
6(
a)
 

18
 

2.
 
As
sa
m 

7 
6 

1 
7 

3. 
Bi
ha
r 

22
 

14
 

1 
3 

4(
b)
 

2
2 

4.
 
G
uj
ar
at
 

11
 

9 
1 

1 
1.1
 

S. 
Ha
r
ya
na
 

S 
4 
 

1 
S 

lII
o. ~
 

6. 
Hi
ma
c
ha
l 
Pr
a
de
s
h 

3 
3 

3 
-

t 
1.
 
Ja
m
m
u 
a
n
d 
Ka
s
h
mi
r 

4 
3 
(c
) 

. 
 1
 

4 

8. 
Ka
r
na
ta
ka
 

12
 

9 
3 

12
 

9. 
Ke
ra
la
 

9 
3 

3 
3(
d)
 

9 
10
. 
Ma
d
h
ya
 
Pr
a
de
s
h 

16
 

13
 

3 
16
 

IJ
. 
Ma
ha
ra
s
ht
ra
 

19
 

15
 

2 
2(
e)
 

19
 

12
. 
Ma
ni
p
ur
 

1 
1 

J 
13
. 
Me
l
ha
la
ya
 

1 
 

1 
1 

14
. 
Na
ga
Ja
n
d 

1 
M)
 

1 

15
. 
Or
i
a
a 

10
 

10
 

10
 

16
. 
P
u
nj
a
b 

7 
S 

2(
&) 

7 
J7
. 
Ra
ja
st
ha
n 

10
 

8 
1 

1 
10
 

18
. 
Si
kt
i
m 

1 
1 

1 
~
 

....
 



--
-
.-
-.
 
-.
_-
.-
-
-

-
1 

~
 

3 
'
4 

5 
6 

7 
g 

,. 
10
 

It
 

. 
",
 .
 

19
. 
Ta
mi
l 
Na
du
 

18
 

3 
~

 
18
· 

~
 

20
. 
't
ri
pu
ra
 

1 
1 

1-
li
. 
Ut
ta
r 
P
n
de
s
h 

34
 

29
 

$(
i)
 

~
 

34
 

22
. 
We
st
 
Be
b
ga
l 

16
 

1 
19
 

4(
;'
 

1. 
16
-

(ii
) 

~
 

~
 

r 
23
. 
Ar
aa
c
ba
l 
Pr
a
&!
lh
 

I 
I 

. 
, 

1 
24
. 
De
l
hi
 

3 
3 

.-
~
 

3 
-

21
. 
M"l
Z6
1'a
m 

1 
 

1 
1 

~
 

2'
-
P
o
D
di
C
b
er
ry
 

1 
--
. 

--
. 

1 

f 
21
. 
N
o
m
bi
at
t
d 

12
 

5 
.,..
.. 

5 
10
 

2 

24
4 

15
6 

? 
14
 

8 
45
 

9 
24
1 

3 
~
 

€a
) 
Te
Ju
gu
 
De
sa
m-
S.
 
Na
ti
on
al
 
pe
m
oc
ra
li
c 

~ 
~
 

«».
 
C 
• .,
."
-,
-3
0 
Lo
k 
Da
l 
(
C)
-I
. 

e 2 
(c
) 

~
~

~~
 C
o
nf
er
c
nc
c-
3.
 

(d
) 
It
.
C.
-l
; 
~

 ~
~
~
~
~

 
i 

(e
) 
C
o
n
gr
e
u(
S)
-
2.
 

~
 
Na
sa
 
Na
ti
o
na
ll
>e
m
oc
ra
ti
c 
P
ar
t
y-
I.
 

(J
) 

~
 

(b
) 

~
 A
I
A
Dl
l
K-
U;
 

~
 

(i)
 
J
a
n
a
v
a
di
-l
i 
L
o
k 
D
a,l
 
<
C)
-
4.
 

J 
_ 

-
• 

<.il
 
F.
B.
-
2;
 
C.
P.
I.
-I
; 
R.
S.
P.
-
1.
 



C. 
P
Alt
.
T
Y 
P
os
i
TI
O
N 
I
N 
L
E
GI
S
L
A
n
n
u;
s 
OF
 
S
T
A
T
E
S 
A
N
D 
U
NI
O
N 
T
El
ll
lI
T
Ol
U
E
S 

St
at
e/
U
ni
o
n 
'l'
er
ri
t
or
y 

Se
at
s 
Co
ng
o 
Ja
na
ta
 
Lo
k 
BJ
P 
Co
ng
o 
C
PI
 
C
Pt
 
Ot
he
r 

I
n
d. 
T
ot
al
 
V
ac
a
n-

(I
) 

Oa
l 

(
S)
 
(
M) 

Pa
rti
e
S 

ci
ci
 

2 
3 

4 
5 

6 
7 

8 
9 

10
 
II
 

12
 

13
 

(i
) 
S
T
A
TI
i
S 

Ao
cl
br
a 
Pr
a
de
a
b 
L.
e.
 

(
AI
 
o
n 
31
-1
()
'8
3)
 

9
0 

56
 

1 
6 

1 
2 

9(
a)
 

'1 
82
 

8 

A
D
d
hr
a 
Pr
a
de
a
h 
L.
A.
 

f 
(
AI
O
D 
1-
7-
84
) 

29
S 

58
 

1 
4 

4 
5 
2 
I
S (
b)
 
6 

29
3 

2 

Al
l
a
m 
L.
A.
 

(
AI
 
o
n 
1-
9-
84
) 

12
6 

98
 

1 
2 

2(
<<:
) 
5 

10
9 

t
7 

Bi
ha
r 
L
e.
 

(
AI
 o
n 
1-
10
-8
4)
 

N 
3
9 

9 
1 

2 
7 

l(
d)
 
1 

6
0 

36
 

Bi
ha
r 
L.
A.
 

(
AI
 o
n 
3
8
+
8
4)
 

32
5 

19
6 

32
 

16
 

23
 

5 
6 
2i 

11
(e
) 

., 
3
1,
. 

) 

G
uj
u
at
 
L.
A.
 

<
AI
 
O
D 
3(
)'
9·
84
) 

18
2 

14
2 

15
 

I' 
6(
0 

6 
18
2 

H 
• .
,
.
.
 L.
A. 

;I
" 

(
AI
 o
n 
?0
-9
..'
84
) 

90
 

51
 

9 
I
S 
• 

6 
2(
1)
 
.. 

... 
_
_
_
_
_
_
 
0 

-
~

. 
 -
_.!
!1
._
 
..
 ~
 __
__ 
'._
 
".-
42
. .
....
.. 
e:
::
e:
=
=
=
=
z 



1 
2 

3 
4 

5 
, 

7 
8 
 

9 
1
0 

11
 

1
2 

13
 

:;J
 . 

. 
~

Hi
ma
c
ba
l 
Pr
a
de
s
h 
L.
A.
 

(
As
 o
n 
)-
10
-3
4)
 

68
 

37
 

2 
28
 

1 
68
 

Ja
m
m
u 
& 
Ka
s
h
mi
r 
L 
C.
 

( .
..
 o
n 
1-
10
-
S4
) 

36
 

2 
24
(h
) 

I 
27
 

9 

Ja
m
m
u 
& 
Ka
s
h
mi
r 
L.
A. 

r 
(
As
 o
n 
1-
7-
84
) 

78
 

26
 

S(
)(
i}
 

1 
17
 

1 
~ -

Ka
r
na
ta
ka
 
L.
C.
 

~
 

(
As
 o
n 
1-
10
-8
4)
 

63
 

2
0 

7 
S 

.
1(
) 

4
2 

21
 

~
 ... ii;
 

Ka
r
na
ta
ka
 
L.
A.
 

§ 
C
As 
o
n 
1-
10
-8
4)
 

22
5 

83
 

96
 

18
 

3, 
3 

t
<j)
 
19
 
22
3·
 

1 
~
 

.;;; 
Ke
ra
la
 
L.
A.
 

~
 

(
As
 
o
n 
1-
10
-8
4)
 

14
1 

32
 

4 
6 
3
0 

12
 

49
<k
) 

7 
1
4
0-

~
 

~ 
Ma
d
b
ya
 
Pr
a
de
s
h 
L.
A. 

-
(
As
 
o
n 
1-
10
-8
4)
 

32
1 

24
2 

I 
1 

6
2 

2 
2(
I}
 

5 
3
1
5-

S 
i" 

Ma
ba
ra
s
ht
ra
 
L.
C. 

(
As
 
o
n 
3
1-
7·
8
3)
 

78
 

4
0 

4 
7 

3 
S
C
m) 

9 
71
 

7 

Ma
ha
ra
s
ht
ra
 
L.
A.
 

(
As
 
o
n 
3
1-
7·
8
3)
 

28
9 

23
5 

14
 

14
 

9 
2 

2 
9(
n)
 

3 
~
8
8
 

'
J 



Ma
oi
pu
r 
L.
A. 

(
AI
 
o
n 
1-
10
·8
4)
 

Me
l
ba
Ja
ya
 
L.
A. 

(
AI
 
on
 
1-
10
-8
4)
 

Na
aa
Ja
n
d 
L.
A. 

(
AI
 
o
n 
I-
J
0-
8
4)
 

Pu
oj
ab
 
L.
A. 

(
As
 
0
0 
1-
10
-8
4)
 

Ra
j
ut
ha
n 
L.
A. 

(
As
 
o
n 
1-
10
-8
4)
 

Si
k
ki
m 
L.
A. 

(
AI
 
o
n 
1-
4-
84
) 

Ta
mil
 
Na
du
 
L
C 

(
AI
 
o
n 
1-
10
-8
4)
 

Ta
m"
 
Na
du
 
L
A.
 

(
As
 
o
n 
8-
10
-8
4)
 

Tr
i
pa
ra
 
L.
A. 

(
AI
 
O
D 
1-
10
-8
4)
 

Ut
ta
r 
Pr
a
de
s
h 
L
C.
 

60
 

43
 

1 

60
 60
 

36
 

11
7 

64
 

20
0 

14
8 

9 
4 

32
 

2 

32
 

28
 

63
 

5 

23
5 

33
 

60
 

12
 

t 
4 

8(
0)
 
2 

S9
 
I 

~
 

'
9
* 

...
 

23
(q
) 

1 
60
 

4 
8 
3
S(
r)
 

1 
11
3 

4 

1 
)(
s)
 

1 
11
9 

.. 

4<
t) 

32
 

1 
3
3{
u)
 

2 
41
* 

21
 

11
 

8 
11
3(
Y) 

7 
23
2*
 
2 

31
 

Se
w) 

3 
6
0 

(
AI
 
Oi
l 
1-
10
-8
4)
 

10
3 

37
 

11
 
2
.
.
 

..
. 

2 
16
<r
) 

n 
-
_
.
-
~
 -
.
.
 i. .
 
i.
--
.' 

-
68
 

40
 

¥
I
I
P
.
J
 

.
.
.
 

t t ..:a
 
~
 



-
-.
..
 --
. 

I 
2 

3 
4 

S 
G 

7 
II 

9 
10
 

11
 

12
 

11
 

~
 

= 
Ut
t
ar
 
Pr
a
de
s
h 
L.
A.
 

(
As
 
Oi
l 
I-
I
O-
M)
 

4.
 
32
0 

'
9 

1 
·
1 

6 
t1
(y
J 

14.
 
4
" 

2 

We
st
 
Be
n
ga
l 
L.
A.
 

(
As
 
o
n 
1-
1-
M)
 

29
5 

S6
 

11
0 

1 
~
 

)-
2f
4 

1 

(i
i)
 
U
NI
O
N 
T
EI
Ul
I
T
OI
lI
E
S 

t 
Al'
U
U
Oh
al
 
Pr
a
de
s
h 
L.
A.
 

it
 -

(
As
 
o
n 
1-
7-
84
) 

33
 

28
 

3(
aa
) 

2 
33
 

~
 

De
l
hi
 
M
oe
r
o
p
ol
it
a
n 

;p
 i: 

C
o
u
nc
il
 

I 
(
As
 
o
n 
1-
4-
83
) 

tJ
l 

3tt
 

1 
2 

f
9 

cf
O· 
... 

~
 

O
QJ
. 
Di
U
Da
n 
at 
Di
u 
L.
A. 

~
 

(
As
. 
o
n 
1-
10
-8
4)
 

3(
} 

17
 

l
2f
bt
i)
 

I 
30
 

'
0,
 

f 
M
P
or
a
m 
L
A 

Q 

(
As
 o
n 
1-
10
 
84
) 

3
0 

20
 

9
Ct
c) 

3
0 

f 
lt
on
-h
efI
II
Y 
L.
A.
··
 

• 
E
xc
l
u
di
n
g 
t
he
 S
pe
a
ke
r/
C
ha
ir
ma
n 
• 

•• 
P
o
n
di
c
be
rr
y 
Le
gi
sl
at
i
ve
 
Aa
s"
t
mb
ly
 
ill
 u
n
de
r 
di
ss
ol
ut
i
o
n 
. 

(a
) 
Te
l
u
8
u 
D
es
a
m-
S 
a
n
d 
Pr
o
gr
es
si
ve
 
De
m
oc
ra
ti
c 
Fr
o
nt
-
4.
 



(b
) 
Te
t
u
g
u 
D
es
a
m-
2
0
0 
: 
Pr
o
gr
es
.i
ve
 
De
m
oc
ra
ti
c 
Fr
o
nt
-
7 
; 
M
aj
1i
.-
It
t
e
h
a
d-
Ul
-
M
us
ti
m
e
e
n-
4 
: 
S
a
nj
ay
 

V.
c
ba
r 
M
a
D
c
b-
2;
 
Ma
r
xi
st
 
C
o
m
m
u
ni
st
 
P
ar
t
y-
l 
a
n
d 
N
o
mi
n
at
e
d-
I.
 

(e
) 
Pl
ai
ns
 
Tr
i
ba
ls
 
C
o
u
nc
il
 
of
 
As
s
a
m-
2.
 

i
d)
 
1
ha
r
k
ba
n
d 
M
ul
tt
i 
M
Or
cl
i
a-
l.
 

(e
) 
F
or
wa
r
d 
Bl
o
c-
I;
 
l
ba
r
k
ha
n
d'
M'
Ut
ti
 
tt
I'
or
el
ia
 -
t1
-; 
'.
W.
-e
:I
; 
-
l
a
m
a 
K'
o
mi
na
t
N 

(I
> 
Ra
s1
tt
ri
ya
 
C
o
n
gr
et
$ 
-
6. 

(
8)
 
I
n
di
a
n 
Na
ti
o
na
l 
C
o
o
gr
e
u 
(
J)
 
-
2-

(
h' 
Mt
ti
o
oa
l 
Co
af
er
e1
J
C
C 
-
2
4.
 

(I
) 
Na
ti
o
na
l 
Co
nf
er
en
ce
 
-
48
 
: 
Pa
nt
be
rs
 
Pa
rt
y 
-
r 
MI
d 
Pe
o
pl
e'
s 

~
 
-
lit
 

(j
) 
Al
l 
I
n
di
a 
A
n
na
 
Dr
a
vi
da
 
M
n
n
ne
tt
a 
Ka
g
ha
ga
m 
(
AI
A
D
M
K)
 
-
1. 

(\
0 
I
n
di
a
n 
U
ni
o
n 
Mb
sl
i
m 
Le
ag
ue
-
-
1
4';
 
Ke
n
na
 
Co
rr
gr
 .
. s
s 
(J
) 
-
8;
 
Ke
ra
fl
t 
Co
ng
re
Sl
r 
-
6',
; 
h
n
et
a 

c
W.
b
y
S
br
i
ma
ti
 M
. 
K
a
m
al
a
D)
 
-
3  
; 
Na
ti
o
na
l 
De
m
oc
ra
ti
c 
Pa
rt
y 
- 
4  
; 
Al
l 
I
n
di
a 
M
us
li
m 
L
e
a
g
u
e-

4;
 
Re
v
ol
ut
i
o
na
r
y 
S
oc
ia
li
st
 
Pa
rt
y 
-
4;
 
S
Oc
ia
li
st 
Re
p
u
bl
ic
a
n 
Pa
rt
y 
-
3 
a
n
d 
Le
gi
sl
at
ur
e 
Gr
o
u
p 

Je
d 
b
y 
S
br
i 
Cy
ri
ac
 
J
ol
m 
-
1. 

(I
) 
Re
pa
bJ
ia
n 
P
ar
t
y 
of
 
l
o
di
a-
(I
l
")
 (
K
h
o
bf
a
p
de
» 
- 
1 
a
n
d 
N
o
mi
na
te
d 
-
1. 

(
m)
 
Pc
at
an
Li 
a
n
d 
W
or
ke
rs
 
Pa
rt
y 
-
3;
 
Re
p
u
bl
ic
a
n 
Pa
rt
y 
of
. 
I
n
di
a 
(
R
PI
) 
<
Ga
va
i 
Gr
o
u
p)
 
-
1 
• 

Re
p
u
bl
ic
a
n 
Pa
rt
y 
of
 
I
n
di
a 
(
R
PJ
) 
(
Kil
l
Db
le
 
Gr
o
u
p)
 
- 
1 
a
Dd
' 
SI
I;
. 
Se
rr
a 
-
3. 

' 

(n
) 

~
 a
n
d 
Wo
rk
er
s 
Pa
rt
y 
- 
8 
a
n
d 
R.
P:
I.
 
(
Kf
l
o
br
a
ga
dc
 
Gr
o
u
p)
 
-
1. 

(
0)
 
M.
P.
P.
 
-
8. 

(
p)
 
M
e
a
ul
a
y
a 
De
m
O
C1
'a
ti
c 
Fr
o
nt
 
-
3
1 
a
n
d 
Me
g
ba
la
ya
 
U
ni
te
d 
Pa
rl
ia
me
nt
ar
y 
Pa
rr
y 
-
2.
2: 

(q
) 
Na
ga
la
n
d 
Na
ti
o
na
l 
De
mo
cr
at
i
C 
Pa
rt
y 
-

~
 

f t 

(r
) 
Sl
ai
ro
ma
ni
 
M
al
l
D
aI
 
(
L)
 
-
3
2;
 
S
bi
r
o
ma
ni
 
A
bJ
i 
D
aI 
rn
 -

2 
a
n
d 
A
U 
I
Dc
1i
a 
C
o
m
m
u
ni
st
 
Pa
rt
y 
-
1. 

~
 



(I
) 
C
o
na
re
ls
 
(
J)
 
-
1. 

(t
) 
Si
kk
i
m 
Co
ng
re
ss
 
(
R)
 
-
2;
 
Pr
aj
at
a
nt
ra
 
Co
ng
re
ss
 
- 
1 
an
d 
Si
kk
i
m 
U
ni
te
d 
Co
un
ci
l 
~
 
1. 

<u
) 
Af
A
D
M
K 
-
2
3;
 
Dr
av
id
a 
Mu
nn
et
ra
 
Ka
zb
ag
a
m 
(
D
M
K)
 
-
S;
 
Te
ac
be
n-
Gr
a
d
ua
te
s 

~
 

fr
o
nt
 -
4;
 
an
d 
Ga
n
d
hi
·
Ka
mr
aj
 
Na
ti
on
al
 
Co
ng
 
CI
S 
-
1. 

(v
) 
AI
A
D
M
K 
-
1
3
0;
 
D
M
K 
-
3
2;
 
All
 
I
n
di
a 
Fo
r
wa
rd
 
Bl
oc
 
-
3;
 
Ga
n
d
hi
-
Ka
ma
ra
j 
Na
ti
o
na
l 

Co
ng
re
ss
 
- 
3 
S.
D. 
So
ma
su
nd
ar
a
m'
s 
Gr
o
u
p 
- 
4 
an
d 
N
o
mi
na
te
d 
-
1. 

(
w)
 
R.
S.
P. 
- 
2 
a
n
d 
Tr
i
p
ur
a 
Up
aj
at
i 
J
u
ba
 
Sa
mi
ti
 
-
6. 

(x
) 
Lo
k 
Ta
nt
ri
k 
Sa
mj
va
di 
Oa
l 
-
2;
 
Sh
il
ts
ba
k 
Da
l 
-
7;
 
Ni
rd
aJ
iy
 
Vi
db
ay
ak
 
Pa
ks
ba
 
-
4;
 
Ra
s
bt
ri
ya
 

S
bi
kl
ba
k 
Da
l 
- 
2 
a
n
d 
Sb
ik
sb
ak
 
Ma
nc
b 
-
I. 

(y
) 
R
u
ht
ri
ya
 
Lo
k 
Ta
nt
ri
k 
Mo
rc
ha
 
-
6
7;
 
De
mo
cr
at
ic
 
So
ci
al
is
t 
Pa
rt
y 
- 
6 
: 
Co
ng
re
ss
 
(
1)
 
-
2 
: 

So
sb
it
 
Sa
ma
j 
Da
l 
- 
1 
an
d 
Un
at
ta
ch
ed
 
-
l.
 

Cz
) 
Fo
r
wa
rd
 
Bl
oc
 
-
2
8;
 
Re
vo
lu
ti
on
ar
y 
So
ci
al
is
t 
P
ar
t
y-
1
8;
 
We
st 
Be
ng
al 
S
oc
ia
li
st
 
Pa
rt
y 
- 
3 
: 

De
mo
cr
at
ic
 
So
ci
al
is
t 
Pa
rt
y 
-
2;
 
Re
vo
lu
ti
on
ar
y 
Co
m
mu
ni
st
 
Pa
rt
y 
of
 
I
n
di
a 
- 
2 
; 
F
or
wa
r
d 
Bl
oc
 

(
Ma
rx
is
t)
 -
2:
 
So
ci
al
is
t 
Un
it
y 
Ce
nt
re
 
of
 
I
n
di
a 
- 
2 
a
n
d 
No
mi
na
te
d 
1. 

(a
a)
 
Pe
op
le
's
 
Pa
rt
y 
of
 A
ru
na
cb
al
 
Pr
ad
es
h 
-
3. 

(b
b)
 
G
oa
 
C
o
n,
re
ss
 
-
8;
 
Ma
ba
ra
s
bt
ra
wa
di
 
Go
ma
nt
al
t 
Pa
rt
y 
(
M
O
P)
 -
 
2 
a
n
d 
M
O
P 
(
Se
pa
ra
te
 G
r
o
u
p)
 
-
2. 

(c
c)
 
Pe
o
pl
e'.
 
Co
nf
er
en
ce
 
(
P.
e.
) 
- 
8 
a
Dd
 
Mil
O 
Co
nv
en
ti
on
 
(
M.
e.
) 
-
1. 

~
 
co
 

~
 ~ - ~ ~ ... ;::: i ~ ~
 ~ f 



THB JOUR.NAL OF PARLIAMENTA.RY INFORMATION 

IDdu to Vol. XXX (1984) 

Page 

ADDRESSES A.ND SPEECHES 

HIDAYATULLAH, M. 

at tbe third relional Semi-
nar on ParliameDtary 
Practice and Procedure 
for Alia, South.Ealt 
Alia and Africa RelioDl 
oC tbe Commonwcalth 
Parliamentary Assocla-
tiOD 

at the time oC his Carewell 
Crom tho office of tho 
Vice-President of IDdia 

JAICHAR, BAL RAM 

at the Conference of 
Presidin. Officers held 
at Bombay 

at tho Conference of Proai. 
dinl OfIicers held at 
Calcutta 

at the emerllCDt eonforence 
or Presidinl Officers 
held at Now Delhi 

at the Seminar on Pinan-
cial Committees 

at the third relional 
IOminar OD ParlIamen-
tary Practice and Pro-
cedure for Asia, South-
Ealt Asia aDd Africa 
Reaionl or tho 
ColDD1ODwealtb Parlia-
IDCDtary ANoclatiOD 

579 

7 

S82 

171 

24 

2 

OD tbe occasion of tho visit 
oC Mr. Yasuhiro 
Nakasone. Prime MiDlI-
ter of Japan to Parlia-
ment House 

NAKASONE. YASUHIRO 

on tho occasion or hi. 
,vialt to Parliament 
House 

YADAV, SHYAM LAL 

on tho occaaiOD or tho 
viii I of Mr. Yaluhlro 
Nakasono, Prime 
Mini'ter of Japau, to 
Parliament HoUle 

ADISBSHIAH, MALCOLM S. 

review of Centre.Stale 
RelatlODI and Coopera-
tive PederalillD by Dr. 
CbandraPaI 

ALGERIA 

Eloction of the Presi-
dent 

Now Prime MIDiiter 

ANDHRA PRADESH 

Chanaea in MiDiItry 

Chaoaa in Speakonhip 

Governor'. Action in 
dllcualion on 

176 

178 

187 

693 

693 

716,729 

799 



100 Journal of Pa,/iamentar., InfDrmation 

New GOYerIl9! 

Resolution reprdin. 
Abolition of Leaislative 

~  dilCUlSion on 

~  

ARGENTINA. 

EJection of the PresideDt 

AROUND THE STA'I'ES 

~  

Humour in Parli,a!"ent. by 
Shri Madhu Dand.vate 

Is Parliament Etr"livc? 
by Shri R,R. Bbol. 

Leaislativc BusiDeu by 
Shri Ram Niwas Mirdba 

Parliament and Social 
Chanae tty Sbri Brij 
Bhushan I't\Cl»ll 

.... rliament in the IndiAA. 
Polity-Some Important 

~  by Shri R. 

. ~  Venkataraman 

brliament, People an4 
Administration by Dr. 
Bel Ram ~ 

Parliamentary Committees 
by Shri R.R. Morarta 

Problema and Proucct& of 
Parliament-Some As-
p"ts by Shri AmareD4ra 
Sarma 

Rules of Procedure and· 
~  of Busincss of 

the ReprcaentltiWl 
AlIICmbly durioa Frencb 

278 

69 

67,256 
447,693 
. '" 

215 

207 

612 

197 

190 

374, 

reaime illS_III, abe 
LeiillatiVe. AIuaabIJ.ot 
PODdicherry of tbe 
JnlCDt set up by Shri 
M.O.H. Farrok 

The leider of the House 
aDd the Wilipa ia U.". 
and India by Shri 
Pnoab Mukherjio 

The Multi-Dimeuioaal 
Roles of larliameaa .. 
Sbri V.N. GadPl 

ASSAM 

Expansion of: Yiailky .. 

New Governor 

BANGLADESH 

New Prime Minister 

DHOLE, R. R. 

article on: h PuJiaIDlGt 
Elfective ? 

rev lew of Democracy 
and EllCtiolll by 
Vernon Dogdanor and 
David DUller 

review of Ro-Promulaatioa 
of Ordinanccs; A Ftaud 
on the Constitution of 
India by D,C. W84bwa 

review of Rigbt to Pro-
perty and tbe IndJu . 
Con5titutioD by M. 
Hidayatullab 

review of Sl.roua Demo-
~~  Participatory 
Politics for a Dew ... 
by Bcnjamin,R1 Barber 

DIHAR 

D y-eJectioa 

619 

-
605 

693 

2S6,447 

207 

111 

287 

.• 486 

67 



Expansion of Ministry 

MLA's election let aside 
by the HiBh Court 

BILLS 

Beagal Immunity Company 
Limited (Acquisition 
and Transfer of Under-

lltdtx 

POI· 

61,447, 
694 

67 

takings) Bill, 1984 730 

Dowry Prohibition (Amend-
ment) Bill, 1984 779 

Family Court Bill, 1984 723 

Finance Bill, 1984 462, 473 

National Security ~  

Amendment) Bill, 1984 717, 731 

Payment of Gratuity 
(Amendment) Bill, 1982 464, 471 

Prcyention of Damqe to 
Public Property Bill, 
1984 272 

Punjab State LCJialatllre 
,Delegation of Powers) 
Bill, 1984 

Terrorist Affected AI'CU 
(Special COUrll) Bill, 
1984 7.1 

The Appropriation (No.3) 
Bill, 1984 472 

The Asiatic Society Bdl, 
1984 271, 279 

The Constitution (Forty. 
ScYenth Amendmeat, 
Act, 1984 

The Co",tilutioa (k'orty. 
BiBht AaicndmoatfAct, 
1984 

'702 

703 

The Conltitalion (Forty-
Nlnlh Ameadment) Act. 
1984 

The CODstilution (Fif'lieth 
Amendment) Act, t984 

The Constlrullon (Plfty. 
Third Amendment) Bill 
1984 

The Crimimal Law 
(Amendment) Bnl, 1913 

The Criminal Law (Second 
Amendment) Bm, 1983 

Tbe 1IIegal M'larant (Deter. 
mination by Tribuna") 
Bill, 1983 

The National Security 
(Amendment) Bill. 1984 

The Punjab Disturbei 
Areas Bill, 1983, the 
Chandigarh Disturbed 
Areas Bill, 1983 and 
the Armed Forces 
(Punjab and Chandtprh) 
Special Po_rs Bill, 
1983 

The Textile UndertakiJlls 
(TakinB over or MIMle-
ment) Bill, 1983 

The Vilwa·Bharati (AIDCnd-
ment) Bill, 1978 

BOLIVIA 

Rcsipation by Ooycm-
DlCDt 

BOOI( REVIEWS 

Barber, Benjamin Il.: 
Stroal Democracy ; 
Participatory Pol/tice 
for a new IJC by Il.R. 
Dbole 

801 

704 

'706 

lIO, lOS 

92. 106 

"', 106 

463 

89 

93 

280 



802 Journal of Parliamentary Information 

BOldanor, Vernon and 
Butler, David: Demo-
cracy and Elections by 
R.R. Bhole 

Hldayatullah, M. : Right 
to Property and the 
Indian Constitution by 
R.R. Bhole 

Lyon, Peter and Manor 
James: Transfer and 
Transformation; Poli-
tical Institution in the 
new Commonwealth by 
Dr. Sarojin i Mahishi 

Pal, Dr. Chandra: Centre-
Siale Relations and Co-
operalive Federalism 
by Malcolm S. Adi-
seshiah 

Pal, R.N. : The Office 
of the Prime Minister 
in India by N.G. 
Rania. 

Sathe, Vasant : Towardl 
Social Revolution ; A 
case for Economic 
Democracy by Y.S. 
Mahajan 

Singh, R P.: The Cen-
tral Legislature in India, 
1909.)935 by A N. Das 

Wadhwa, D.C. : Re. 
Promulgalion of Ordi-
nances; A Fraud on 
the Constitution of 
India by R R. Bhale 

BOURKINAFASSO tUP-
PER VOLTA) 

Dissolution of Govern-
ment 

BUDGET 

General 

111 

287 

491 

289 

737 

488 

495 

483 

699 

267, 276 

Railway 

BUREAU OF PARLIA-
MENTARY STUDIES 
AND TRAINING 

Courses conducted by 

BY-ELECTIONS 

Bihar 

Himachal Pradesh 

CANADA 

General elections 

New Governor-General 

New Prime Minister 

CHILE 

Imposition of emergency 

COLOMBIA 

Declaration of cmerlcncy 

COMMONWEALTH HEADS 
OF GOVERNMENT 

Meetin, or, Statement on 

COMMUNAL RIOTS 

DiscuSlion on 

CONFERBNCES AND SYM-
POSIA 

Commonwcalth Parliamen· 
tary Conference (30th) 
(111e of Man, 25 Sep. 
tember, 1984) 

Conference of Secretaries 
(29th) (Bombay, i Janua", 
1984) 

Pat' 
264, ::75 

36,236, 
412,652 

67 

699 

452 

452 

259 

452 

81 

715 

648 

33 



(lOth) (Calcutta. 28 
Octber, 1984) 

lDtcr.Parliamontary COD-
(orcuco 

~  (Geneva, 2, 
Apnl, 1984) 

(72nd I (Oeoova, 24 
September, 1984) 

Presidio, Officcra.Q)D(e-
rence of 
(48th) (Bombay, 2 JaD-

Polg, 

651 

233 

647 

uary, 1984) : 7, 32 

(50th) (Calcutta, 29 Oc. 
tober, 1984) 512, 649 

Emeraent ConfereDce o( 171.234 

ileaioDal Seminar on 
Parliamentary Pra.:tice 
aDd Procedure (3rd) 
(New Dethi, 21 January, 
198 .. ) 34 

SemiDar 00 Facilities 
(or Effective FunctioD. 
iDa of Leaislaton 654 

Seminar OD "FinaDcial 
Committees" (New 
Delhi, 16, December, 
1983) 

Speaken aDd PreaidiDI 
Officen or Common-
wealth Parliamenta-
Conference or (7th) 
,Auckland, 8 January, 
19M] 

Symposium 00 Parlia-
meIlt. People aDd Ad-
miDistratiOo (Bombay, 
.. January, 1984) 

Symposium 011 "Parlia-
IDCDtary Decorum" 

24 

34 

34 

6'1 

Index 

COSTA RICA 

Resl ,natioD by the Cabi-
oct 

DALLY AVERAGS OF 
QUESTIONS 

803 

Lok 8abba 96, 466. 
724 

Rajya Sabba 107, 281, 
475.735 

DANDAVATB. MADHU 

Article OD Humour in 
Parliament 2U 

DAS. A.N. 

Review o( The CeDtral 
Leaialature in lodia, 
1909·193.5 by R.P. 
Sinsh 4tS 

DELHI 

New Lt. Governor 2.58, 451 

DEVELOPMENTS ABROAD 69, 258, 

~ 

DOCUMENTS OF CON-
STITUTIONAL AND 
PARLIAMBNTARY IN-
TEREST 

Feature 00 

ECUADOR 

Impoaitioa of OIIIOI'JOIICJ' 

New PresideDt 

EDITORIAL NOTB 

EGYPT 

Deatb or die Prime 
MlDiIter 

701 

2.5, 

700 

J, 169, 
361, 58 

412 



804 Journal of ~  Information 

General elections 

New Govemaaeal 

EIOHTH FINANCE COM-
MISSION 

~  of, discussion on 

ELECTORAL REFORMS 

Need for, discussion on 

EL SALVAD:>R 

Election of Presilien-c 

New Constitution 

FARROK, M,O,H, 

Article on Rules of Pro-
cedure and Conduct or 
Business of the Reprc-
ICntative Assembly dur-
ing French regime 
~  the Legislative 
Assembly of Pondl-
c:berry oC I he prc.scll t 
Ht up 

FEDERAL REPUBLIC OF 
GERMANY 

New President 

FINANCIAL COMMITTEES 

!kmi:1l r on 

Short Note on Valcdic;aory 
Meeting oC 

FIRST INDIAN IN SPACE 

Statement on 

FRANCE 

New Ministry 

Pag, 

452 

700 

li3, 728 

79, 100 

453 

69 

619 

453 

24 

219 

459 

700 

GADOtL, V,N. 

Article OD tbe Multi.Di-
mensional Roles of 
Parliament 

GADHI, SHRIMA'PIINDIRA 

Hom.le to 

GBNERAL ELECTION 

l.dia 

Mizoram 

Othu Count,;u 

Canada 

Egypt "1 
Israel J 

New Zealand 

Taiwan 

OOA, DAMAN AND DIU 

New Lt. Governor 

New Spca\(,or 

Removal of Speaker by 
'No Confidenl:le' 

GOVERNOR 

New appoiRtmeotl in 

Andhra Pradesh 

Assam 

Oujarat 

Haryana 

Jammu and .. ~  

Madhya Pradcllh 

Manipur 

Meabalaya 

572 

451 

699 

452 

700 

70 

699 

258 

258 

693 

256, 447 

256 

448 

256, 449 

256, 449 

4SO 

450 



NagaJard 

Punjab 

Sikkim 

Tripura 

West Bengal 

GUINEA 

Death of the President 

New President 

New Prime Minister 

GUINEA-BISSAU 

New Ministry 

GUJARAT 

New Govemor 

Resignation by a Minister 

HALF-AN.HOl/R 
CUSSION 

Lok Sabha 

Rajya Sabba 

HARYANA 

DIs.. 

Expaasion of Ministry 

MLA allowed to lit in 
Assembly 

New Governor 

Resilllation by a Minister 

HIOAYATIJLLAH. M. 

Farewell to 

Index 80S 

POle 

68, 450 

451 

451 

69, 699 

259 

453 

453 

700 

68 

108, 282, 
475, 735 

694 

694 

448 

Layin. down of office of 
Vice. President-Sbort 
Nota on 

Sea also under Addresses 
~  

HIMACHAL PRADESH 

By-election 

Expanlion of MiDist" 

Removal of Spoanr 

HUMOUR IN PARLIAYENT 

Article on 

IMPORT OF ANIMAL TAt-LOW 

DiscuuioD OD 

INDIA 

Biennial elections to Raj1a 
Sabha 

By-electioD' to Lok Sabba 

By-election. to Raj)'a 
SatJha 

215 

71. P8 

255 

67 

Cabinet Rahuma 155;8. 

New ComptrOller aod 
Auditor Qeneral 25' 

New DeputY' ChId', BlectIoD-, 
Commissioner 691 

New Vice Presldcu& ar 

Nominations to R.ajya 
Saba ~  

Rosianation by Memben ~  692 

INDIAN OCEAN 

Concentration or naval' 
rorCIIII, ltatement on 726 

INTERNATIONAL SITUATION 

DilcuuioD OD 83. 101,461 



806 Journal of Parliamentary Information 

IRELAND 

B1ection or President 70 

IS PARLIAMENT EFFECTIVE 7 

Article OD 

ISRAEL 

General Ejections 

New Prime Minister 

JAKHAR, BAL RAM 

Article on Parliament, 
People and Administra-
tion 

Ejection al Cbairman of 
Executive Committee of 
CPA 

See also under Addressel 
and SpeecilCl 

JAMMU AND KASHMIR 

New Governor 

New Ministry 

New Speaker and Deputy 
Speaker 

Ilocont developments ia, 
disculSion on 

KASHYAP, SUB HASH C. 

Appointment as New 
Secretary· General of 
Lot Sabba 

Life Sketch of 

ICAUL, M.N. 

'Homaae to 

KARNATAKA 

Cabinet resbufDe 

207 

700 

701 

190 

647 

256, 449 

69 .. 

695 

711 

30 

30 

652 

Resianation by Ministers 

LEBANON 

New Prime Minister 

LEGISLATIVE BUSINESS 

Article on 

LOK SABHA (SEVENTH) 

Party POSition in 

Sessional Review of 
Thirteenth Session 

Sessional Review of Four. 
tbecnth Session 

Sessional Review of Fif. 
teenth Seuion 

htatement sbowinl tbe 
lillinlS held by the 
Committees 

Statement showinl the 
work Iranwcted during 
the Thirteenth Session 

Statement sbowinl the 
work tranllllcted during 
the Fourteenth Session 

Slatement sbowina the 
work transacted durinll 
the Fifteenth Session 

Wit and Humour in 

LT.OOVERNOR 

New appointments in 

Delbi 

Goa Daman and Dill 

Pondicbcrry 

MADHYA PRADESH 

Cabinet reshuJ'fle 

695 

612 

158, 348, 
557, 788 

71 

261,455 

708 

300 

119 

SOJ 

751 

404,640 

258,451 

699 

699 

696 



New Deputy Speaker 

New Governor 

New Speaker 

MAHAIAN, Y.S. 

review of Towards Social 
Revolution; A Case fot 
Economic Democracy 
by Vasant Sathe 

MAHARASHTRA 

Resignation by ~  

Chief Minister 

MAHISHI. SAROJINI 

review of ~  and 
Transformation; Politi· 
cal Institution in the 
new Commonwealth by 
Peter lyon and lames 
Manor 

MALAWI 

Dissolution of Cabinet 

MANIPUR 

New Governor 

MAURITIUS 

New Governor.General 

MEGHALAYA 

New Governor 

MEHRA. BRI1 BHUSHAN 

Article on Parliament 
aDd Sueial Chanle 

MIRDHA. RAM NIWAS 

Arliclc OD Legislative 
Business 

Index 

Pag, 

449 

488 

450 

491 

450 

70 

450 

364 

612 

MIZORAM 

General election 

New Deputy Speaker 

New Ministry 

New Speaker 

Resignation by a Minister 

MORARICA, R R. 

Article on -Parliamentary 
Committees 

MUKHERlEE, PRANAB 

Article on The Leader or 
Ihe Houae and the 
\\-hips in U,K. and 
India 

NAGALAND 

New Governor 

NAKASONB,YASUHlRO 

See under Addrcuel and 
Spoochca 

NATIONAL HEALTH POLICY 

DiJc:Ullion on 

NATIONAL MARTYRS 

Homlae to 

NEHRU,IAWAHARLAL 

Deatb anDiversary of 

NEW ZEALAND 

General election 

New Governmenr 

NIGERIA 

New MiDiitry 

807 

451 

69,452 

451 

452 

69 

174 

598 

450 

271 

412 

700 

701 



8 ~ 
Journal of Parliamentary Information 

I'qg- Page 

110RTH KOREA PARLIAMENTARY AND 
CONSTITUTIONAL l>BVE.-

N011V Prime ~ ~ 259 LOPMENTS 

QJtITUARY REFERENCES India 67, 255 

96, 273, 
447,691 

~  Sabba 
466,724 Andhra Pradesh 693 

Rajya Sabba 181.282, A.asam ~  447. 
476,736 693 

ORDINANCES ISSUED BY Bihar 67,447, 

Central GoverDDlCDt 14.1,336, 
694 

544,776 Delhi 258, 451 

Sta", GovemlDClltt 148,337, 

~  777 
Goa, Daman and Diu 258,699 

ORISSA 
Gujarat 6".256 

Cabinet Ileshurtlo 256 
Haryana 448,694 

Now Speaker 257 
. Himachal Pradesh 68,448, 

694 

PANAMA Jammu and Kashmir 256, 449 
694 

EIe<:tiOD or Prcaidcat 453 

Karnataka 695 
R.elipatioD by the Prcai-
dent 259 Madhya Pradosb 256,449, 

696 
PAR.LlAMENT 

Mabarashlra 450 

Billa passed by 139, 317, 
~  Manipur 450 

~  AND SOCIAL Moahalaya 450 

CHANGE 
Mizoram 69,451 

Articl0 on 364 452 

PARLIAMENT IN THE INDIAN Napland 450 

POLITY-SOME IMPORTANT 
ASPBCrS Orissa 2S6.257 

Articlo OIl J97 Pondicherry 699 

PARLIAMENT, PEOPLE AND Punjab 68,257, 
ADMINISTRATION 450 

Article OD 190 Sikkim 450,451 



Index ., 
PGI' ~ 

Tamil Nadu 68,4'1. 
697 

MauritiUl 71 

Tripura 
Now Zcalaa4 791 

451 
Niacria 25' 

Uttar Pradcah 2'7,451, 
697 Nonh Korea 25' 

West DeDpl 69,2S1. Puama 259,45) 

699 

Other Coufftrltl 
Peru ~ 

Soutb Arra 701 
Alaeda 258 

Soutb Korea 
,. 

AraeDlina 69 
SudaD 4S4 

Ball1lladelh 258 

TaiwlD 70, 260, 
Bolivia 69,452 454 

BourkiDafaSIO (Upper Volta) 699 TanzaDia 4S4 

Canada 452,699 TUDiaia 260 

Olilo 259 Turkey 70 

Colombia 4'2 U,S,S.Il. 260,4S4 

Costa Rica 699 Veuozuola 70 

Ecuador 259,700 
YuaoslaYia 454 

Eaypt 452,700 ZaIre 701 

EI Salvador 69,453 
PARLIAMENTARY COMMIT-

Federal Republic of TEES 
Germany 453,700 

Article OQ S74 

France 700 
PARLIAMENTARY DBJ.B. 

GulDea ~  453 GAnONS 

OuiDOll·BilSllu 700 
Parel,D 3S,23" 

4J2 

Ireland 70 
Wlan 411, ~  

larld 700 PAI.LIAMENTAIlY EVBNTS 
AND ACI'IVmES 

LabaDoa 4" 
Feature OD 28,23), 

Malawi 453 411, 64' 



" 810 Journal of Parliamentary Information 

Pt-RTY POSITION IN 

Lok Sabba 

fu.jya Sabba 

State Le,islatures 

PERU 

Declaration of emergency 

New Prime Minister 

PONDICHERRY 

New Lt. Governor 

PRESIDENT 

New appointments in 

Alaeria 

Argentina 

Ecquador 

£1 Salvador 

Federal Republic of Ger-
many 

Guinea 

Ireland 

Panama 

South Africa 

Taiwan 

U.SS.R. 

Venezuela 

Yugoslavia 

Zaire 

Page 

158, 348, 
557, 788 

161, 351, 
560,791 

163, 354, 
562,793 

454 

453 

699 

258 

69 

700 

453,700 

453 

70 

4SJ 

701 

260 

4'4 

70 

454 

701 

PRESIDENT'S ADDRESS 

Motion of Thanks on 

PRICE SITUATION 

Discussion on 

PRIME MINISTER 

New appointment in 

Algeria 

BangIa Desh 

Canada 

Guinea 

Israel 

Lebanon 

North Korea 

Peru 

South Korea 

Taiwan 

Tanzania 

Turkey 

r»RIVILEGE ISSUES 

House 0/ Commons (U.K.) 

Criticising in the House a 
judaement delivered by 

'. 
261, 274 

80 

258 

258 

452 

453 

701 

4SJ 

259 

4'3 

70 

454 

454 

70 

a Judge 51 

Houre 0/ kpreltntarives (Australia) 

Alleged denial to Members 
to have access to cer-
tain material kept in 
the Parliamentary Ub-
rary pending a decision 

,in a relevant matter 
before tbe Hiah Court '3 



~  discrimination 
&pinst and intimadttion 
of a public servanl in 
his public service em-
ployment because o( 
evidence by him before 
a sUb-Commiuee of a 
Parliamentary Com-
minco. 

l:oIc SablJa 

Alleged assault on and 
use of abusive remarks 
against a Member by 
Police 

Alleged manhandling of a 
, Member by some 'People 
and' inaclion on tbe 
~  of police autbo-
'rities 

~  RlDlWU by a 
MtaiJ6er at a Parly 
'ruccting that Govern-
ments of two Slalrs 
will bll dumped in' lea 
, by Ihe people 

Alleged undignifitd and 
unbecoming behaviQur 
wilh a Member by' the 

~  of' a 
University lit a meeting 
of the COurt of tl-al 
University 

Making of an important 
announcement by a 
Minister outside tbe 
House while tbe House 
was in Session 

Reference of a question 
of privilege' against a 
Union Minister and a 
member of Lok Sabba 
by a Leaiilative Assem-
bly to tbeir Committee 
of Privileges , 
" , 

Index 

425 

414 

239 

243 

241 

416 

Alleged censoring of mall 
of a Member 

Alleled misleading of tho 
House by a Minister 

Slate Legis/atUl'_s 

Andhra Pradesh'Leg/skld,. Allembly 

Holdilll of a P,ncbayat 
Samiti meeting by a 
Minister witbout inVit-
ing the local' Member ' 

AndMa'Prad,sk Leg/skltl" Colllfell 

Casting of rcftectionl on 
tbe Chair by a new.-
paper 

Kal'lUllakll Legl,illtil'. ColUICIl 

Alleged refuial by tbe 
Government to band 
over to the Chairman 
the posscuion of an. 
,nClle to hil official 
residence 

Madhya Pradesh J'idhan $abita 

Alleged castinl of re8cc-
tions 00 a member in 
• Report of tbCI Lota-
yuki 

AIJcaed casting of reftec-
, tiona on aDd levelling 
of charges asainlt tho 
, Speaker in articloa 
publisbed In Ihree 
weekly maaazlncs 

Attachment of' tho baak 
ac;couot of member by 
Court ' 

MaAlIfflmtrtl 1Ag/,,,,,,,, Allertrb" 

Alleged cuting of rdcc-
tiona oa the Speaker by 
• oewap&pel' 

38 

245 

, , 

667 

38 

671 

43 



~ Journal of Parliamentary Informatio1l 

Alleged misleading of tbe 
House by a Minister 

Alleged nOlI-implement .. 
tion of an .. urance 
given by a Minister 00 
the ftoor of the House 

Assaulting a member by 
a police oflcer inside 
the preciDl:ta of tbe 
House 

Making or a policy state-.• 
ment outside the HOUM 
wbile tbe House in 
seuioD 

Wearing of a cap with 
some inscription on it 
by a Member in the 
precincts of the House 
and the Chamber and 
publication of a report 
in a newspaper alleaed-
Iy highliahting the said 
incident. 

Maharashtra Lqislalirt Council 

Alleged giving of incorrect 
information to 'he 
House by a Minister 

Alleged misleading of the 
Hou .. by a Minister 

~  r..,g1slutlve 8 ~ 

Alleged maltreatment or 
Members by lome police 
officers 

Non-fulfilment of an 
assurance given by the 
Chief Min ister in tile 
House 

Non-Provision of oppor. 
tunity by Chief Mini,-
ter r for disc:uslion 00 
certain reports in the 
Ho_ 

Page 

679 

681 

675 

41 

6SJ 

417, 419 

246 

248 

247 

Ut.ar Pradesh Vidhon Sllblta 

Alleged casting or refJec-

tions on a Minister by 

Par-

• new8paper 422 

Alleged misbehaviour with 
and obstruction to • 
Member by certain 
police officials ",lIile he 
was cornin. to tile 
House 423 

Holding or meetings of a 
Oonrnment Committee 
of which legislators 
were also member" by 
an officer durin, the· 
session 421, 423 

Publication by a News-
paper of a Misleadin. 
news·ref'ort about the 
Proceedinlts of the 
H ... us! 4:() 

Allegcd misleading of the 
House by a Minister 

Making or an importanl 
announcemcnt outside 
the House while the 
House was in snsion 

UNION TERRITORIES 

Goo. Damtm and Dill 

I e,illOItlrc A s.'emhly 

Alleged ('uting or a5per-
slons pn a Member by 
a Newsf'aper 

Allegrd casting Q( reflec-
tions on the Speaker 
and the Members by a 
1Ie'\'Ipa per 

6U 

47 



PROBLEMS AND PERSPECflVES 
OF PARLIAMENTARIANS: 
SOME ASPECTS 

Article on 

PROCEDURAL MATI'BRS 

Lok Sabha 

A matter which hal been 
considered at a littina 
of the Businell Advi-
lOry Committee should 
not be raised in the 
House by a Member or 
the said Committee 

Adjournment Motion. 
fixing of date for dis-
cussi"n 

Allel.l8tions against out-
siders 

~ reaardina 
election. demise and 
rnignation of mem-
bers 

Communication from the 
Prime ~  regard-
ing a mailer meotiODCd 
in the House 

Conduct ('If pr<'Ceedinp io 
State Legislatures 

Conduct of the GOYel'llor 
on ~  

Consulting Officials in the 
Official Gallery from 
the Chamber held Dot 
proper 

Direction to Government 
to make atatemeDt 

DilCUssion on statements 
of Non· Members 

Index 

368 

64 

249 

687 

686 

443 

687 

250 

64 

443 

General Budaet. Presenta. 
tion on a Parliamentary 
boll day 

Layina of Papers 

Matters connf'Cted with 
Speaker's office 

Minister's rllbt to reply 
in a pA rlicular lao-
luage 

No Minister can lay • 
paper on the Ta"le on 
behalf of • Minister 
who is present in the 
House 

Parliamentary, etiquette-
Crossin I of ftoor bet-
ween the Chair and a 

~  spea. 
kina 

~  rf Cabinet Mini-
ster in House 

Presence of Leader "f the 
House durina obituary 
references 

Quotations from the prl. 
vate Ie tiers 

Quotlna of preSI I'CfIOrt. 
relatinl to a tapetran.-
cript without makina 
comments on tbe merill 
of the matter i, per-
millible provided no 
alleaation is made 
alainst any pen on 

Raisins of a matter baled 
on unconfirmed Pre •• 
reporll 

Re dca'aDBlion of Secre-
tary. le>k Sabha II 
SecretarY·General. Lok 
kbba 

813 

249 

442 

687 

251 

63 

251 

442 

687 

63 



814 Journal of Parliamentary information ' 

Responsibility to send 
parliamentary team 10 
study situation 

Takins of oath on the, 
basis of a certificate 
furnished by the Elec. 
tion Commission in the 
abscnce of rcquisile, 
documents from the 
Returninl Officer in 
connection witb election 
of a Member permitted 

Zero hour 

State ugi,lature, 

Gu/aral ugls/afi,e A,sembly 

Sitting of Members in 
Visitors Oallery 

Karnataka Legis/ati" Co unci/ 

Presentation of reports by 
,joint/select Committee 
granting of extension of 
time for 

1hmil NQdu ~  Assembly 

Makilli of a statement by 
the Oovernment ,to-be 
allowed only if lhere 
was no adjournment 
molion or callinl atten-
tion peoding on tbe 
, subject 

Makins of allegations in 
the House by a Mem-
ber witbout prior per-
-mission of the Cbair 
not to be permitted 

Point of order rellBrding 
'inclusion of tbe name 
of a Member in the 
,trenath of his party 
when he has been pro-
hibited by the Court to 
receive salary! -and 
exercise vote in the 
HOlIK disallowed 

Page 

251 

64 

251 

443 

2'2 

65 

65 

Referrins of a matter to 
the Privileges Commit-
tee ' is the aoie prerosa-
tive of tbe Cbair ' 

Trlpura ~  Assembly 

Leave of tbe 
introduce a 
Member'.' Bill 

House to 
Private 

Utlar PrQdesh VidhQn Sabia 

Adjournment of session 
and prorogation of tbe 
House by Oovernor 

BUlinelS of the House 

Oovernor'. Address beinl 
read out by SPeaker 

Making of i'mportant lin-
~  outside 
the House 

M;aking of Policy an-
I\OUDcement in the 
House when in scasion 

Minister's discretion 'to 
give information 

PermilSion to ~ a 
Bill wilhom' iaulcial 
,mcmoraodwD, papers 
etc. 

I 

Poiat of order to relate to 
business t,cfure the 
House 

~  of the 
Vidban Sabba 

Union T"rllories 

688' 

689 

443 

'689 

-445 

444 

445 

'688 

Goa, Daman and Diu Legis/atlve Asstinb/y 

~  of' financial 
memorandum to a Bill ~ \253 

PUNJAB 

MLA's election act ilide 257 



'. , , New ~  

Proclamation of Prcsi. 
dcnt', rulo 

PUNJAB SITUATION 

Discussion 00 

QUESTION HOUR 

Lok Sabha 

Rajya Sabha 

RA.JYA SABRA 

Party position in 

Sessional Review of 
Hundred and Twenty. 
Ei,hth Session 

Seslional Review of 
Hundred and Twonty. 
Ninth Sessioo 

Sessional Review of 
Hundred aDd ,Thirtieth 
Session 

Selsional Review of 
Hundred and Thirty. 
First Session 

Statement .howio, the 
worlt transacted durin, 
tho Hundred and 
Twenty Ei,btb Session 

Statement ahoMo, the 
worlt traDlllct", durinl 
the Hundred and 
IfweotY·,NiD,th Session 

Index 

Puge 

68,450 

68 

97 

7\ 76, 
78,89. 
97,266, 
270,4". 
709, 72' 

96,465. 
724 

107.281. 
47'. 735 

161,3SI, 
560,791 

95 

274 

466 

72' 

125 

302 

\ 

Statement sbowing the 
work transacted durinl 
the Hundred and 
lbirtieth Session 

Statement showinl the 
work transacted durinl 
the Hundred and 
Tbirty First &ssioD 

RANOA., N.O, 

Review of the Office of 
tho Prtme Minister 10 

India by R.N. Pal 

RECENT LITERATURE 
OF PARLIAMENTARY 
INTEREST 

Feature on 

RIKHY. AVTAR SINOH 

Relinqui,hment of Office 
or Secreta. y.Oeneral. 
Lolc Sabha 

RULES OF PROCEDURE 
AND CONDUCT OF 
BUSINESS OF THE 
REPR ESENT A T1VE AS. 
SEMBLY DURINO 
FRENCH REGIME VIS. 
A· VIS THE LEGISLA. 
TIVE ASSEMBLY OF 
PONDICHERRY OF THB 
PRESENT SET.UP 

Article on 

SARMA, AMARENDRA 

Article on Problems and 
Penpecllva or Parlja. 
mentarians Some 
Alpoetl 

81S 

7'7 

737 

114. 296. 
499,743 

28 

51' 



816 Journal of Parliamentary Information 

SCHEDULED CASTES 
AND SCHBDULED 
TRIBES 

Atrocities on, discussion 
on 

Short note on Valedic!ary 
Meeting of the Chair-
men of Commitlee OD 

SESSIONAL REVIEW 

Lok Sabha 

Bankina Service Commis-
sion Bill, 1984 

Common wealth Heads of 
Government Meeting 

Constitution 
Seventh) 
Bill, 1984 

Constitution 
Eighth, 
Bill, 1984 

(Forty-
Amendment 

(Forty-
Amendment 

Constitution' (Fiftieth 
Amendment, Bill, 1984 

Constitution \FifIY-FirS! 
Amendment) Bill, ~  

Constitution (fifty Se. 
cond, Amendment Bill, 
]984 

Continuation- of Presi-
dent's rule'in Punjab 

Continuina atrocities on 
Scheduled Castes and 
Scheduled Tribes 

Criminal Law (Amend-
ment) Bill, 1980 

Criminal Law (Second 
Amendment) Bill. 1983 

Page 

271 

226 

46S 

81 

720 

~  

721 

72.2 

'22 

270 

271 

90 

92 

Daily Averaae of Ques. 
tiona 

Demand for Amendment 
of Article 25 of the 
Constitution 

Dowry Prohibition (Am-
endment) Bill, 19114 

Establishment of Military 
bases in Pakistan and 
Bangladesh by the 
United States. of 
America 

Family Court Bill, 1984 

Finance Bill, 1984 

First Indian in space 

General Budaet 

Governor's action in 
Andhra Pradesh 

Half-an-Hour Discussion 

Homage to National 
Martyrs 

Import of animal tallow 

InternationaL Situation 

Mid term appraisal of 
Sixth Five Year Plan 

Multi million dollar con-• 
tract by Pakistan witb 
USA for purcbase of 
sophisticated arms and 
ammunition. 

National Heahb Policy 

National Securit7 (Se-

cond Amendment) Bill, 
1984 

96,466, 
724 

455' 

719 

269 

123 

462 

459 

267 

716 

96, 466, 
724 

271 

71 

83,461 

85 

270 

87 

717 

... 



Need for Electoral Re-
forms with apccial 
rcf'crooc:e to Defection 

Nuclear Collaboration bet-
ween Pakistan and 
China 

Obituary references 

Pakistani troop move-
ment in occupied 
Kashmir 

Payment of Gratuity 
(Amendment) Bill, 1982 

President'. Address 

President'. Proclamation 
reaardina Sikkim 

Preventioo of Damaae to 
Public Property Bill, 
1984 

Price situation in the 
country 

PuDjab State Lcaillature 
(DelcptiOD of Powen) 
Bill, 1984 

Railway Budact 

Recent communal rioll in 
difFerent parts of the 
country 

Recent developmcDts in 
Jammu and ltuhmir 

B.ecoaItnICtion of the 
Parliamentary Commit-
tee to briol about re-
conciliation between 
Niran1wis and Atalis 

Roport of Eiahth YID8DCO 
CommitlioD 

• Index 
Page 

79 

272 

96, 273. 
466,724 

460 

261 

708 

272 

80 

464 

264 

715 

711 

71 

713 

Situation arisinl out of 
incidents over feneina 
on the lodo.BanaJadeah 
border 

Situation arisina out of 
reported trainilljl camps 
for trainiol of CJl.tn!-
mists of Puojab in its 
nciahbuurina areas 

Situation in Punjab 

Situation in Sri Lanka 

Statutory Resolution re-
aardinl approval of 
Presidential Proclama_ 
tion in relation to tbc 
Stale of Punjab 

Statutory Raolution re-
aarding disapproval of 
the IIleaal Milranll 
(Determination by Tri-
bunals) Ordinance, and 
adoption of the lIIepl 
Miaranls (Determina-
tion by TribUnals) Bill, 
1983 

Statutory Resolution re-
aardina disapproval of 
the Punjab Disturbed 
Areas Ordinance, Chan-
diprh Disturbed Are •• 
Ordinance and the 
Armed Forces (Punjab 
and Chandi .. , h' SpcI-
cial Powen Ordinance 
and adoption of the 
Punjab Disturbed Areas 
Bill, 1983, the Chandi-
18Th Dilturbed Areu 
Bill, 1983 and the 
Armed Forces (Punjab 
and Cbandiaarh) Spe-
cial Powers Bill, 1983 

Statutory Reiolulion co-
prdinl disapproval of 
the Tatile UDdortalt. 
lop (Takina Over of 

817 

459 

76 

266 

458.714 

73 

94 

89 



818 Journal of PoJrliamentary Information 
Page 

Management) Ordinance 
and the adoption of 
the Textile undertak-
Inss (Taking over of 
Management) BiII, 1983 

Terrorist Affected Areas 
(Special Courts) Bill. 
1984 

The Asiatic Society Bill, 
1984 

The National Security 
(Amendment) BlII, 1984 

The Question Hour 

White Paper OD Punjab 
situation 

RoJya Sobha 

Approach to Seventh 
Five Year Plan 

Beosal immunity Com-
pany Limited (Acquisi-
tion aod Transfer of 
Uodertakiogs) Bill, 
1984 

Budget (General). 1984-85 

Concentration of naval 
force. of biS powers in 
Indian aceaa 

Constitution 
Eishth 
Bill, 1984 

(Porty-
Amendment) 

Cooltitution (Finieth. 
Amendment) Bill, 1984 

Constitution (Fifty.Fint) 
Amendment Bill, 1984 
and Constitutioo (Fifty· 
Third) Amendmeot 'Bill, 
1984 

93 

718 

273 

463 

96,465, 
724 

709 

727 

730 

276 

726 

732 

732 

733 

Constitution 
secood 
Bill, 1984 

(Fifty-
AmendmeDt) 

Daily Average of 
Questions 

Developments along Indo-
Park borders 

EiShth Finance Commis· 
sion's Report 

Farewell to Retiring 
Members 

Half.an.Hour Discuaslon 

Import of animal tallow 

Motion of thanks on Pre-
sident's Address 

Motion regarding Mid-
Term Appraisal of Sixth 
Five·Year Plan, 1980-85 

Motion regarding prescnt 
International situation 

National Security (Second 
Amendment) Bill, 1984 

Need for urgent electoral 
reforms with special 
reference to derections 

Obituary references 

Promulgation by States of 
substantially tho same 
Ordinance, without lC-

placing them by Acts of 
Legislatum 

Recent political develop. 
ments in Aildhra Pra. 
desh 

734 

107.281. 
475,735 

471 

728 

279 

1011,: 284, 
475.735 

98 

274 

)02 

101 

731 

100 

JOS, 282, 
476, 736 

)04 

729 



Index 819 

Reported Killin8 of 
Tamillanl or Iodiaa 
oriain in Sri Lanka 

Resolution rc : abolition 
of Andbra PradeUa 

Poge 

470 

Leaislative Council 278 

Resolution seekins appro-
val of tbe proclamation 
issued by the PrcIide8l 
in relation to the State 
of Punjab and MolioR 
eeekini revocation of 
the said proclamation 97 

Slatementa correctina 
aoswers to QUestiODS 107,476, 

736 

Statutory Resolution eeeIc-
ing disapproval of the 
llleaal Migrants (De-
termination by Tribu-
nail) Ordioance, 1983, 
and the Illegal Miaranll 
(Determination by Tri-
bunalS) Bill. 1983 105 

The Appropriation (No.3) 
BiU. 1984 - 472 

The Asiatic Society Bill, 
1984 279 

The Bud.. (Railways). 
1984.85 275 

The Criminal Law (.Aaaeed-
ment) Bill, 1983 105 

The Criminal Law (Second 
Amendment) Bill, 19B3 106 

The Finance Bill. 1984 473 

The Pa,ment of Gratuity 
(Amendment) Bill. 19M 
and tbe Payment or 
Gratuity (Second AmlDe!-
meat) Bill, 1984 471 

The Question Hour 

The Viswa-Bbarati 
(Amendment) Bill, 197B 

Use of eloctronic votinl 
machines-Supre 110 Court 

Pog, 

107, ~  

475, 735 

280 

decision 270 

White Papcr OIl Punjab 
Alilatlon 725 

Workins of Ministr" of 
Education and Culture 
and Social Welfare 469 

Work in. or Minlltry of 
EncraY 466 

Worltina of Ministry of 
Industry 468 

Amendmenl or Satate 
Duty Law 282 

Bihar Lqls/al/" Assembl? 

Amendment of Batste 
Duty Law 283 

Bihar Le,ts/all.. CDll1Iell 

Abolition or Wealth Tall 
cell from .... icuItural 
land 476 

Gujaral Leg/II."t" AUllmbly 

Acoeptancc of the Report 
of Parliamentary Com-
mittee reaal'dbli allepcl 
police atrocities at VI· 
jayaolllr lOB 

Amendment of Eatate Duty Law 214 

Financial BuainaI lOB 

Membcn' PeoaIon Bill 284 



820 Journal of Parliamentary Information 

Himachal Prathsh ugislal/,Ie 

Assembly 

Adoption of a Govern-
ment resolution reprd-
ing raising of borroWing 
limits of State Electricity 
Board 

Amendment of Estate 
DUly Law 

Financial Busincss 

Legislative Busincss 

Motion of No-Confidence 
in the Council of Minis-
ters 

Obituary References 

Question Hour 

"'ar"araka lAglslatil'e As-
:srmbly 

Confidence Motion 

Resolution regarding Kar-
nalaka Electricity Board 

Resolution regarding vio-
lence in the State of 
Punjab and Haryana 

Madhya Prnd,.sh Legislarive 
As.femMy 

Amendment of Estate Duty 
Law 

8;11 regarding ownenhip 
right to Slum Dwelkn 
of Madhya Pradesh 

Finar.cial Business 

Manip'" Legislalive Assen.bly 

Inclusion (If Manipur Lan-
!tUlge in ~  Sche-
dule of Constitution 

Page 

]09 

284 

109 

109, 110 

109 

]09, ] 10, 
284 

109, 110 

:84 

477 

476 

478 

478 

478 

:l8S 

Obituary References 

NOlaland uglslative Assembly 

Inclusion of certain Naga-
land Acts in the Ninth 
Schedule of the Con-
stitution 

Rojaslhan LeglslatlYe Aa-

sembly 

Half-m-Hour Discussion 

Obituary References 

Question Hour 

Resolution on constituting 
Planning Board 

Sikkim ugislative Assembly 

Obituary References 

Tamil Nildu ugls/ati,le A ,-

sembly 

Amendment of Estate 
Duty Law 

Resolution on prevention 
and control of water 
pollution 

Tripl;ra Legislalive ASlembJy 

Obituary reference 

Ultar Pradesh ugisiatille 

Assrmbly 

Amendment of Estate Duty 
Law 

Wu, s.ngal Lqt,lotfve As-
,.mbly 

Resolution for removal of 
Speaker 

Union Territory LegiJlorure:s 

~ ru"oc-hol Pradesh ugt.lotiv. 

A:sumblv 

Financial Businw 

Page 

285 

736 

110 

110,479 

no 

478 

28S 

480 

479 

286 

480 

480 

482 



Obituary 1lefereDc:es 

SEVENI'H FIVB YEAR. 
PLAN 

Approach to, motioD on m 

SHOR.T NOTES 

BieDDiel electioDl to Rajya 
Sabba 

Joint Valedictory meetlDg 
of tho Parliamentary 
Financial Commltt_ 

Laying down or ofBce by 
Shri M. Hidayatullab, 

219 

Vice-PresideDt or Judia 636 

Tho Election or tbe Vice-
PreaidoDt or India 

Veledictory moeting or tbe 
Committee on tbe Wel-
rare or SchedWod 
Castes and Scheduled 
Tribes 

SIKKlM 

Imposition or PresideDt'. 
rule 

New Governor 

New Ministry 

President's Proclamation, 
discusaion on 

SIXTH FIVE YEAR PLAN 

Mid-term appraisal of 

631 

226 

450 

4'1 

450 

708 

85, 102 

Index 

SOUTH AFRICA 

Now Proaidoat 

SOUTH KOREA 

New Primo Millilter 

SPEAlCBR 

New appointments ill 

llfdiG 

Andhra Pradeab 

Goa, Daman and Diu 

Jammu and Kashmir 

Madhya Pradeab 

Mizoram 

Ori ... 

SRI LANKA'S SITUAnON 

DilCUllion on 

STATE LEGISLATURES 

Activities or 

Bills paucd by 

OrdinancOl i.DOd by 

Party POiltion In 

PrlviJqe luDOl In 

821 

'101 

70 

458, 470, 
714 

l3J, 308, 
m. 763 

140, 318, 
533. 772 

148. 337, 

54'. m 
163, 354, 
562, 793 

38, 245, 
417, 666 



822 Journal of Parliamentary Information 

PQ6e 

Procedural Matten iA 

Sesuional Review of 

Wit and Humour in 

SUDAN 

Declaration of emeraency 

TAIWAN 

General elections 

New President 

New Prime Minister 

TAMIL NADU 

Cbanaes in the Ministry 

Blection of Chairman 

MLA's election set aside 

by the Supreme Court 

~  

New Prime Minister 

6S, 252, 

443, 688 

108, 282 

476, 736 

454 

70 

260 

'454 

'697 

4S1 

68 

4W 

TRIPURA 

New Goveroor 

TUNISIA 

PrOClamation and revoca-

tion of emergency 

TURKEY 

New Prime Minister 

U.S,SR. 

Death of the President 

Election of Presidcot 

New Part,. Cblef 

UNION TEltRIT6RIES 

Developments in 

UTTAR PRADESH 

Cabinet reshuffle 

New Ministry 

451 

70 

260 

454 

260 

69, 258, 

451 

257 

697 

Rosianation 'by MlniJler 451 

THE LEADER OF THE 

HOUSE AND THB WHIPS 

IN U.K. AND INDIA 

Article on 

THE MULTI-DIMENSIO. 

NAL ROLES OF PAR-

LIAMENT 

Article On 

598 

605 

VENEZUELA 

Election of tbe President 

VENKATARAMAN. RAMA-

SWAMY 

Articl. on Parliament in 

tbe IdCliu Pollty-

,Some Il1\Portant As-

pects 

70 

197 



Index 823 

Prill PtJI· 

.BlectiOD as Vice-President. WORKING OF MINIS-

Short Note OD 631 TRIES 

EducatioD aDd Culture and 
Life Sketch or 633 Soclal Welfare 469 

WEST BENGAL Eaersy 466 

Cbaaps ia tho MiDistry 258 lDdustry 468 

YADAV, SHYAM LAL 
Now Governor 69, 699 

See UDder Addreua aDd 
WIT AND HUMOUR I.N Speec:bes 

f PARLIAMENT YUGOSLAVIA 

Lok &abba 404, 640 New Preudent 454 

Tamil Nadu Leaislatlve 
ZAIRE 

Aucmbly 409 E1ectloD or President 701 

Priatcd at: Akalhdoop PriDton, 20 DaryqauJ. Now DelbJ-11000l. 


	001
	002
	003
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202
	203
	204
	205
	206
	207
	208
	209
	210
	211
	212
	213
	214
	215
	217
	218
	219
	220
	221
	223
	225
	226
	227
	228
	229
	230
	231
	232
	233
	234
	235
	236
	237
	238
	239
	240
	241
	242
	243
	244
	245
	246
	247
	248
	249
	250
	251
	252
	253
	254
	255
	256
	257
	258
	259
	260
	261
	262
	263
	264
	265
	266
	267
	268
	269
	270
	271
	272
	273
	274
	275
	276
	277
	278
	279
	280
	281
	282
	283
	284
	285
	286
	287
	288
	289
	290
	291
	292
	293
	294
	295
	296
	297
	298
	299
	300
	301
	302
	303
	304
	305
	306
	307
	308
	309
	310
	311
	312
	313
	314
	315
	316
	317
	318
	319
	320
	321
	322
	323
	324
	325
	326
	327
	328
	329
	330
	331
	332
	333
	334
	335
	336
	337
	338
	339
	340
	341
	342
	343
	344
	345
	346
	347
	348
	349
	350
	351
	352
	353
	354
	355
	356
	357
	358
	359
	360
	361
	362
	363
	364
	365
	366
	367
	368
	369
	370
	371
	372
	373
	374
	375
	376
	377
	378
	379
	380
	381
	382
	383
	384
	385
	386
	387
	388
	389
	390
	391
	392
	393
	394
	395
	396
	397
	398
	399
	400
	401
	402
	403
	404
	405
	406
	407
	408
	409
	410
	411
	412
	413
	414
	415
	416
	417
	418
	419
	420
	421
	422
	423
	424
	425
	426
	427
	428
	429
	430
	431
	432
	433
	434
	435
	436
	437
	438
	439
	440
	441
	442
	443
	444
	445
	446
	447
	448
	449
	450
	451
	452
	453
	454
	455
	456
	457
	458
	459
	460
	461
	462
	463
	464
	465
	466
	467
	468
	469
	470
	471
	472
	473
	474
	475
	476
	477
	478
	479



